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LOK SABHA

Friday, February 16, 1968 /Magha 27,
1889 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpeAKER in the Chair]
ORAL. ANSWERS TO QUESTIONS

Shipping Freight Rates

*9l. SHRI B. K. DASCHOW-
DHURY: Will the Minister of
TRANSPORT AND SHIFPING be
pleased to state:

(a) whether the shipping industry
has urgeq that the shipping freight
rates should be reviewed; and

(b) if s0, the action taken in the
matter?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V.
RAO): (a) and (b). Since Government
of India have not taken any statutory
powers to review and fix freight ra-
tes in the overseas trades, it is pre-
sumed that pthe Question Ttefers to
only coastal shipping freight rates.
Government, have not received any
specific request for upward revision of
coastal freight rates, but the shipp-
ing companies have requested that a
machinery should be set up for per-
iodical review of coasta] freight rates.
The' companies have been askeq to
furnish certain information to ena-
ble the Directorate General of Ship-
ping tp examine the request further.

_SHI\‘.I B, K. DASCHOWDHURY:
Sir, in view of the current economic
recession, if the shipping companies
would ask the Government of India
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to review the present shipping freight
rates, may 1 know whether the Gov-
ernment will straightway refuse to
review the present shipping rates?

DR, V. K R. V. RAO: I do not
quite understand what the hon
Member has in mind. As far as over-
seas shipping rateg are concerned, we
dp not determine them, but we are
constantly reviewing them. For exam-
ple, when the companies try to raise
the rates, we contest and we go into
negotiations, We have got a Freight
Investigation Bureau which examines
these rates and gives us the data for
vontesting the rise in rates, But we
have no control over the overseas

. shipping rates while we have over

the coastal shipping rates.

SHRI B, K. DASCHOWDHURY:
Indian shipping concerng are mostly
dominated by the British and Ameri-
van interests ang it has been seen in
thepapersthatmthehstlndim
Shipping conference they have asked
the Government of India to review
the present shipping rates. But what
will be the impact if the shipping ra-
tes are to be increased at all? The
result will be that the prices of all
essential commeodities and import and
export costs will go up. So I would
like to have an assurance from the
Government that the shipping rates
will in no way ....

MR. SPEAKER: No assurance dur-
ing Question Hour.

SHR1 B. K. DASCHOWDHURY:
....be raised by the shipping con-
cerns of India.

MR. SPEAKER: During Question
Hour, there is no assurance demanded
and given. Have you any more ques-
tions to put?
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DR. RANEN SEN: Is it a fact that
there is a persistent pressure from
the foreign shipping companies to
increase the freight rates? If so, what
ig the attitude of the Government of
India? What steps is the Government
of India taking to prevent the foreign
companies to get away with the in-
creased freight rates?

DR. V. K. R. V. RAO; I would not
quite say that there is a persistent
pressure on the part of shipping com-
panies to raise freight rates. But, in
the 'last 12 or 10 months or so, and
even before the Suez Canal closure,
they wanted a certain rise in rates,
1 think, by about 10 per cent. Then
after the closure of the Suez Canal,
they wanteq a further increase. In
both these cases we immediately con-
tested and then we entered into ne-
gotiations. We sent a delegation to
bring down the rates from the ori-
ginal leve] that they wanted to raise
them to.

: will agree with the hon. Member
that we are very much concerned
with any rise in the shipping rates
because it affects our import and ex-
port freight. That is why we have
beer: trying to establish a discussion:
formula. In case of some Conference
Lines there ijs a discussion formula.
Before they raise the rates, they dis-
cuss with us, But in the case of others
there is no formula, but we are try-
ing to get a formula,

SHRI R BARUA : After the closure
of the Suez Canal and in the light
of the freight increase there has
been an adverse impact on our ex-
port trade and, on the other hand,
our own capacity for shipping is very
limited. May I know what steps the
Government is going to take in or-
der to see that our export trade is
not adversely (affected so much by
the rise in freights?

DR. V. K. R. V. RAO: We are appro-
aching the problem in a two-fold
way. On the one hand, we are try-
ing to enter into negotiations with
these various Lines to see that the
shipping rates are not raised, or if
they are raised, they are raised to
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the minimum possible extent; on the
other, we are also trying to expand
the tonnage of our shipping. We hope
that if we are able to succeed in rais-
ing it sufficiently, that would be the
best safeguard against this domina-
tion by foreign shipping companies.

SHRI D. N. PATODIA: There is
no doubt that rising shipping freight
rates from India are proving to be
a serious curb on export promotion
As an illustration, recently certain
freight rates were put on export of
steel tubes; whereas the freight from
Caleutta to Australia is 218 shillings
and from Bombay to Australia 228
shillings, that from Japan to Austra-
lia is only 132 shillings,

During the last session, various
questions were raised. The hon. Mini-
ster had said that a freight investi-
gation bureau was set up to investi-
gate and from time to time negotiate
on how freight rates could be brought
down. Secondly, the hon. Minister had.
admitted that one of the reasong why
freight rates are 5o high is that port
conditions are very bad and without
these higher rates the Lines do mnot
find it economical to operate. There-
fore what specific action have Gov-
ernment taken to improve port con-
ditions? Secondly in what respect has
this bureau been successful in bring-
ing down the rates of freight”

DR. V. K. R. V, RAO: Regarding the
second part of the question, it is be-
rause of the freight investigatioo
bureau and the studies they have
madg that we are ablg to enter into
negotiations with the foreign shipp-
ing lines and have been able to bring
down the rates from those they had
originally scheduled, though not to
the extent that we would like, But
rertainly we have been able to effect
some reduction.

As regards the improvement in
ports, I think the hon. Member is
very much aware that it is not a
problem that can be solved very qui-
ckly. We are trying our best to do
what we can. We have also recently
set up a Ports Commission, we have
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invited experts from outside, and
they are going round the major ports
so that a really integrated pro-
yramme can be drawn up for the
yurpose of modernising our portsand
making them viable enough to- keep
in line with the improvement that
15 taking place both in shipping tech-
nology and in other matters.

SHRI D. N. PATODIA: Therefore,
1he programme has not been drawn
up so far,

DR. V. K. R. V. RAO: The program-
me cannot be drawn up unless the
matter is studied.

SHRI CHINTAMAN] PANIGRAHI:
Ig the Minister aware that the coastal
refineries such as those in Bombay
tend almost all the refinery products
1o other parts of the eountry. in ships
<vwned by foreign interests, and the
treight rates being too much, it adds
'0 the cost of the refinery products
in other parts of the country? If so,
is he trying to replace these ships by
wur own sghips to carry this coastal
trade so that we may not have to
vay such a high price for the refi-
nery products thus transported?

DR, V. K. R. V. RAO: I think there
is a misunderstanding in the mind
of the hon, Member. Except for ships
that have %o carry crude and petro-
leum products to and from the refl-
Tieries, a]] coastal shipping is almost
completely in the hands of Indian
thips. Recently, with the coming up
of the new refineries, action has been
taken in this regard. For example,
When the Madras refinery comes up,
or when the Cochin refinery is esta-
blisheq or later on when the Haldia
refinery is commissioned, we' are ta-
king steps to see that we charter
=hips of our own so that in the case
of all these reflneries, our own ships
wil] be able to carry the products,

SHRI E. E. NAYANAR: Is it a fact
that after devdluation in June 1966,
the freight charges on American
shipe have increased on a rupee ba-
sis? ’
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DR. V. K. R. V. RAO: I want netice,

SHRI BEDABRATA BARUA: 1 do
aot think it would be advisable to
vield to the pressure of foreign or
indian shipping in régard to freight.
I believe that increase of tonnage of
'ndian ships is the solution to this
problem to a certain extent. In that
regard may I know what has happen-
ed to the recommendations of the Na-
tional Shipping Board and the Na-
tional Shipping in regard to mak-
ing available foreign exchange and
also rupee credit and all that for
the expansioni of shipping?

DR. V. K. R. V. RAO: Al those
recommendations are under the con-
sideration. of the Government.

SHRI S, C, SAMANTA: The hon.
Minister said that revision of tha
coastal shipping freight rates is being
considered by the Government. May I
know whether this thing has been re-
ferred to the Shipping Board, and if
so, what is the recommendation of the
Shipping Board if not, will it be re-
ferred to the Shipping Board?

DR. V. K. R. V. RAO: I do not
think thig particular question of re-
vision of coastal shipping rates has
been referred to the Shipping Board,
but I shall certainly consider the sug-
gestion made by the hon. Member.

t dfsTe ®Ty a< o AW HAY
RET A A & |9 W E AF
FAT Y N oww @ q AR
T AW W I TG | F A
Trgarg 5w s & A A
qg 9T TW W A adad I A
sl wer ¢ 7
DR, V. K. R V. RAO: I am sorry

I am not in a position to answer the
question. do not know the facts.

SHRI VIRENDRAKUMAR SHAH:
The hon. Minister has already indica-
ted that the freight rates for export
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of goods from India are much higher
than those for export from Japan due
to several reasons including port con-
ditions ete., which are being studied
by the Government for one year, May
I know whether meanwhile, in order
to enable the Indian exporters to
compete with Japan and other coun-
tries, Government would consider
giving any subsidy or anything 50
that they can compete On an equal
basis with the Japanese exporters?

DR, V. K. R. V. RAO: I am quite
prepared to place the hon. Member’s
suggestion before Government,

Effect on Tourism of U.S.
Curbs on Investment

- 4

+92 SHRI HIMATSINGKA:
SHRI HEM BARUA:

Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state:

(a) whether the'U.S. curbs on in-
vestment and travel abroad are likely
to affect India’s foreign exchange
earnings through tourism and Inter-
national airways; and

(b) if so, the estimated amount of
reduction in foreign exchange earn-
ings on this account during the ensu-
ing year?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND
CIVIL  AVIATION (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
and (b). No restrictions have so far
been placed by the U.S. authorities on
foreign travel, but the President of
the United States in 2 recent speech

travel beyond the western he'misphm.
The possible effect on foreign ex-
change earnings from tourism can
be estimated only after the nature and
extent of the restrictions that may be
applied, if any, are knowr.

SHRI HIMATSINGKA: May 1
knowwhethgranyassurmhasbeen
obtained from the U.S. Government
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that the recently announced curbs
will not affect India, ang if so, what is
the precise nature of such assurance,
and whether alsg it is a fact that in
spite of such an assurance, curbs [ike
the P' Form and tax are being im-
posed on all tourists coming to India
and other Asian countries?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): No such assurances have
been obtained from the U.S. Govern-
ment,

SHRI HIMATSINGEA: How will 1t
affect the earnings of Air India Inter-
national?

DR. KEARAN SINGH: We are dis-
turbed over this new development, be-
cause we fear that it will adversely
affect our whole promotional activity
for tourism. We have conveyed to the
U.S. Government our concern in this
matter. They have so far not actual-
ly put in any legislative curbs. We are
hoping that as far as possible these
curbs will be the minimum gas far as
India is concerned.

SHRI HEM BARUA: With the deva-
iuation of the British £ there was ap-
prehension in American Government
circles about the stability of the Dollar,
and therefore, these curbs on invest-
ment and travel abroad were put. Now
that the U.S., Treasury Secretay has
come out with the statement that the
Dollar is the most stable currency in
the world, may I know if Government
are going to ascertain from the US.
Government circles if they propose to
withdraw these curbs on investment
and travel abroad?

DR. KARAN SINGH: As I said, we
have, through our Embassy in Wash-
ington and also the personal meeting
1 had here with the U.S. Ambassador,
conveyed to them our deep concern,

- because we feel that one of the best

ways in which balance of payment
with the United States can be reme-
died is through increasing tourism. We
pointed out to them that it would be
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most unfortunate if they were to in-
troduce these curbs, The ball is now
in their court. It ig a decision for them
to take, not for us.

SHRI HEM BARUA: My questicn
was, there is a new development now
because of the statement made by the
Secretary of the Treasury of the Uni-
ted States, that the dollar is the most
stable currency in the world today,
and there is mo apprehension due to
the devaluation of the British £.
What is the psychology of the Govern-
ment circles in America, arising from
that statement. So, I just wanted to
know whether he has enquired from
the American Government if they are
going to withdraw this restriction in
the light of the statement made by
the U.S. Secretary of the Treasury.

DR. KARAN SINGH: We will
make a further enquiry in the light
of that, if possible.

SHRI D. C. SHARMA: I am glad
to say that the residents of the U.S.
are the best globe-trotters in the
world and I think these curbs would
not help the Government of the Unit-
ed States. But in view of all this, I
want to ask the hon, Minister what
quantum of tourists earning was carn-
ed by India through the United States
till last year.

DR. KARAN SINGH: Broadly
speaking, one-quarter of our tourists,
that is, 25 per cent of our tourists,
are drawn from the United States. It
is difficult to estimate in detail the
financia]l impact, but I would estimate
that about one-third of our tourist
earnings comes from the United States,
which is a big chunk from one single
country.

SHRI UMANATH: In the PL 480
agreement there is a provision that
the American tourists can convert
their dollars into rupees from the
PL 480 holdings in India. Now the
restriction proposed for expenditure
here is seven dollars per day, that
can be entirely gobbled up by the PL
480 funds held by the American Em-
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bassy here, and that source will be
completely blocked up. Therefore, I
would like to know from the hon,
Minister whether this aspect of the
question has been examined and, if
so, what the action proposed tc be
taken is.

DR. KARAN SINGH: I have not
examined it. I will do so certainly,
in the light of the statement.

SHRI SWELL: The Minister speaks
of the need to develop tourism in this
country. May I know whether it
is a fact that in the north-eastern
India, comprising Assam, Nagaland and
Manipur and other areas, there are a
large number of extremely attractive
places and a large number of Ameri-
can tourists who desire to visit these
areas are prevented from doing so by
the serious restriction imposed on
them. May I know from the Minis-
ter whether, after he has taken over
this portfolio, he has considered this
matter and requested the Home Minis-
try to reappraise the necessity of this
restriction and, if he has not done so,
does he propose to do so?

DR. KARAN SINGH: Tourism is
important indeed, but the security of
the country, I am sure, the House will
agree with me, is even more impor-
tant than tourism. Therefore, conside-
rations of security will have to take
priority., Within those considerations,
we will try to do whatever we can
to increase the flow of tourism to this
part of the country.

SHRI INDRAJIT GUPTA: It ap-
pears from the replies that the hon.
Minister hag given that in this mat-
ter, as in many others, we have al-
lowed ourselves to become rather
dangerously dependent on one parti-
cular source of earnings, namely, the
United States. May I therefore, know,
in view of the uncertainty which has
now developed because of these new-
ly proposed curbs and all that, what
steps, if any, are the Government tak-
ing—what intensive steps—to try to
attract tourists from countries other
than the USA?
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DR. KARAN SINGH: We have un-
dertaken an ambitious promotional
campaign in Europe as well as in the
United States, and in western Europe
particularly and also in eastern Eu-
rope. We want to get more tourists,
but unfortunately, there are only some
countries in the world that sent tour-
ists. I went to the Soviet Union and
asked them to send out tourists here,
but I do mot think we will get a very
large number for the time being from
there. But in Western Europe in
particular we are undertaking an in-
tensive promotional campaign involv-
ing the Air India much more closeiy.
I agree with the hon. Member when
he says that it would not be wise to
link the whole tourism in future to
only one particular country. We will
try and increase the number of tour-
ists from the United States and we
are also paying special attention to
the more affluent countries in western
Furope and also Japan, Australia and
New Zealand.

SHRI M. L. SONDHI: What
Israel? (Interruption)

DR. KARAN SINGH: We welcome
tourists from all over the world.

SHRI S. K. TAPURIAH: I heard the
Minister about his voicing concern to
United States, but the fact is, if the
past performance of this Ministry is
any indication and if we can say some-
thing about the future, we know that
after one year, when we find that our
tourist earnings are coming down. the
Minister will start blaming the Unit-
ed States for imposing the curbs on
the tourists. We always find fault with
somebody else for something which
occurs, but let us be informed of what
we are doing, in relation to the prob-
lem of tourist earnings. In the last
two or three years, our earnings have
not gone up in the same proportion &S
the world bil] for international tour-
ism. This industry of tourism has be-
come the second largest industry in
America, which is a highly industria-
lised country. But here we seem to be
ignoring what has happened in the
past. We have seen tourists that at
present come to India, from Delhi,
they prefer to go to Kathmandu and

about
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not to other parts of the co .
Just pnow, the Minister has sald:ﬁuyt
the ambitious promotional campaign
that the Ministry is launching. May I
request him to make the statement a
little less ambiguous and say what can-
crete steps they are taking in improv-
ing air-port facilities ang improving
the sanitary and other mote] facilities
for the tourists who go by road, and
what is the step that the Government
are taking to remove the touts who
seem to fleece the tourists as soon as
they come here, through foreign ex-
change dealings and things like that?

DR. KARAN SINGH: The develop-
ment of tourism really has two as-
pects. One is the promotional aes-
pect outside India, which is selling
the image of India as a new and ex-
citing tourists destinations. We are
doing that, as I have said, in the Uni%-
ed States and in western Europe and
in other countries. That is done, as
you know, through the press television
through publicity materijal, through
personal contacts with travel agents
and through invitations to  travel-
writers from other countries to come
here and write about us. That is one
side of the coin.

The other side is, the development
of tourism—the infra-structure within
the country itself, because the promo-
tional campaigns can only bring the
people to India. Once they get to
India, we have to look after ihem.
That again has got several aspects.
Firstly there has to be improvement
of the air-porfs. The air-ports Com-
mitee is in the process of giving jts in-
terim report. There are four Inter-
nat'rnal air-ports, and we have to see
how best these should be developed
to cope with the Jumbo jets and the
S55Ts.

Then, we have already put in the
air-port tax in these four internationa!
air-ports through which we will try
and finance the sweepers as the hon.
Member (Interruption) was mention-

ing. Then, we want to oOpen
many  more hotels, we Thave
‘set up a Hotel Development

Fund. We are developing our tourist
bungalows and ‘the roads and so om.
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One of the points which the hon.
Member has raised is a very interest-
_ing and important one, and that is
the question of financial touts, if one
can use that word—people who accost
the tourist when he comes in and
offer him black market money in lieu
of foreign exchange. This is a matter
which has been giving us a great deal
of anxiety, and we have been discus-
sing this, and we are trying to find
out ways and meang whereby the leak-
age of foreign exchange that occurs
in this country can be minimised. The
hon. Deputy Prime Minister is taking
a lot of interest in that, and we hope
to be able to do something concrete
about this soon.
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MR. SPEAKER: Order, order. No
more supplementaries, Next question.
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+
*93. SHRI A. SREEDHARAN:
SHRIMATI SUSHILA
ROHATGI:
SHRI P, C. ADICHAN:
SHRI KAMESHWAR SINGH:
SHRI T. D. RAMABADRAN:
SHRI K., ANIRUDHAN:
SHRI E. K. NAYANAR:
SHRI VASUDEVAN NAIR:
SHRI A. K. GOPALAN:
SHRI P. GOPALAN:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether Government are plan-
ning to build bigger shipyard at Co-
chin than contemplated earlier;

(b) if so, whether the terms of
collaboration with the Japanese #irm
“MITSUBISHI” require a review; and

(c) when Government contemplate
to finalise these plans?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO) : (a) M/s. Mutsubishi Heavy
Industries had in their project report
proposed the construction of two buil-
ding docks to build bulk carriers and
tankers of two sizes ie. 33,000 DWT
and 53,000 DWT, and a ship repair
dock for repair to vessels uptn 53,000
DWT, the project being completed in
two phases.

Taking into account the present
world trend in the size of bulk carriers/
tankers, the pattern of India's sea-
borne trade, future requirements of
Indian Shipping etc. Governmen: have
now decided to build in the {cchin
Shipyard bulk carriers of 66,000 DWT
class and a ship repair dock to accom-
modate ships upto 85,000 DWT.

(b) and (c). In view of the modifi-
cations in the scope and size of the
project, the terms of collahoration
with the Mitsubishi Heavy Industries
would need review,

A modified shipyard lay-out which
will form the basis of a revised project
report has been received and is under
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examination. After this is done, the
terms of collaboration to be entered
into with Mitsubishi Heavy Industries
would be considered.

SHRI A. SREEDHARAN: Sir,
this is not the first time that we
seek clarification on the building of
the shipyard at Cochin. On a number
of occasions, we have been knocking
at the doors of the Ministry of Trans-
port and Shipping to find out how
soon this will be completed, On every
occasion we are told that the collabo-
ration has got to be reconsidered or
some technica] aspect has come in the
way of it, with the result that the
building of the shipyard is postponed
indefinitely. I would request the Mi-
nister not to give an evasive reply
or to get excited when I put the spe-
cific question, when this shipyard will
be completed? What amount iz going
to be expended on the construction of
the shipyard during 1968-69?

DR. V. K. R, V. RAO: I will begin
by thanking the hon. Member for
cautioning me against giving an cva-
sive answer or getting excited. I am
sure the hon. Member would not want
me to give an incorrect answer. I am
afraid I can only give an  answer
which is correct, even if by doing so
I do not satisfy the hon. Member. As
I said, there has been g change in the
design etc. of the shipyard. This mat-
ter was gone into in great detail and
the House is aware that after a consi-
derable amount of discussion, Govern-
ment have taken a policy decision to
go ahead with the shipyard. In the
statement I laid befare both Houses
of Parliament, I gave details of the
shipyard. Only on the 8th February
we have received a reply from Mitsu-
bishi Heavy Industries about the ship-
yard layout on which they want us
to take a decision. They have also
made a series of suggestions regarding
collaborations for other aspects of
the shipyard. All these are under
examination. I am afraid unless they
are examined and we are satisfied, it
is not possible for Government to take
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a decision“"~Therefore, I am afraid

DR. V.K. R. V. RAO: I must ho-
nestly confess I do not see any con-
nection whatsoever between Dharma
Teja and the Cochin shipyard, As far
as the other question is concerned, we
had originally decided to build ships
of 33,000 DWT and g ship rcpair dock
for repair to vessels upto 53,000 DWT.
Then the matter was gone into in de-
tail and we considered the demand
made by the shipping companies, etc.
We decided that we should go in for
66,000 tons ship, that is the reason
why the whole project has got to be
re-modelled.

. SHRI E. K. NAYANAR: Sir, the
question about Cochin Shipyard has
been raised in Parliament a number
of times and always our hon, Minister
bag replied like this. Last October, in
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the first week, the Kerala Industries
Minister visited Japan and had a talk
with Mitsubishi Company officials and
he submitted a report to the Govern-
ment of Kerala. That report has al-
ready been published in the Kerala
papers. In that report he has said
that the Government of India’s policy
of indecision on the finalisation of the
project report has been responsible for
the delay in the Cochin Shipyard com-
ing up. ‘There he has said that the
Government of India has been demand-
ing of Mitsubishi Company officials to
remodel the project report on Cochin
Shipyard again and again and the mat-
ter is being postponed from time to
time. Recently the Governments of
India hes again demanded of the Mit-
subishi Company officials that the pro-
ject report be prepared again. That
is why the question about Cochin
shipyard comes up in Parliament but
it never materialises at Cochin. The
Minister may change every year or
once in five years, but the Cochin
Shipyard question will remain in
Parliament and the shipyard will ne-
ver come about,

DR. V. K. R. V. RAO: First of all,
regarding the reported comment in
the statement made by the Kerala In-
dustries Minister I would request the
hon. Member of Parliament to request
his Minister in Kerala to send me
his report. 1 have heard nothing
from him so far and I think it would
be more appropriate for him to write
to me. In fact, I would be very
happy because then I would hear from
him as to what precisely took place
between him and the Mitsubishi offi-
cials whom he met. Regarding the
other question I think I have made
it clear that the project report has
to be modified because we have decid-
ed to go in for these bigger shipe.
There is no escape from it. This is
the first time we are asking for ano-
ther project report, it is not that we
are asking for it again and again, Fin-
ally, I want to assure the hon. Mem-
ber that I realise the reason why there
is such a sense of frustration about
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it, but I can tell him that to the best
of my ability I shall answer not mere-
ly questions which will come up or
keep on coming up about Cochin
Shipyard from time to time but 1 also
hope that the time will soon come
when I will be able to state in Par-
liament the progress which has been
made in regard to the implementation
of the project.

SHRI VASUDEVAN NAIR: If I
remember correct, it was in the month -
of August 1967 that the hon. Minister
made a final statement in the other
House about the final decision to go
ahead with the Second Shipyard in
Cochin. After that allotments in cer-
tain form have developed as regards
the Fourth Five Year Plan. As we all
know, the Plan is nowhere in sight,
it is hanging in mid air so to say, I
would like to know whether these
uncertainties about the Fourth Five
Year Plan will have anything to do
with the Second Shipyard and whe-
ther the Minister is in a position to
reassure the House that whatever
happens the Second Shipyarq is com-
ing and he is beginning work in the

Fourth Five Year Plan when it
comes,
SHRI NAMBIAR: Whether the

Plan comes or not the Shipyard must
come.

DR. V. K. R, V. RAO: Sir, I hope
I am not being rash but I will give
the hon. Member the assurance that he
wants.

SHRI VASUDEVAN NAIR: Sir,
what did the hon. Minister say?

SHRI PILOO MODY: He said in
Hindi.

MR. SPEAKER: He said that he
will give the assurance.

SHRI P. GOPALAN: Sir, for the
last five or six years negotlationz have
been going on with the Mitsubishi
Company of Japan for the construe-
tion of a ship-building yard at Cochin.
Buj the blueprimt of this project hasr
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not yet been finalised. I would like
to know from the hon. Minister the
actual hurdle in finalising the blue-
print of this project and the com-
mencement of construction on this
work. I would also like to know from
the hon. Minister whether he can re-
assure this House and repeat his ear-
lier assurance given to this  House
that the first ship will be constructed
at Cochin by 1973. I want to have
a specific assurance from the Minis-
‘ter on this subject. -

SHRI NAMBIAR: Prototypes can
‘be constructed, not the real ship!

DR. V. K. R. V. RAO: Regarding
the first question, 1 think, I had al-
ready made it clear that the project
report had to be revised. I would also
like to tell the House that they have
not only sent a revised layout of
the shipyard but they have made a
series of other sugpgestions also re-
garding the subsequent negotiations
and so on. All these have got to be
‘gone into in detail. We cannot just
‘go and tell o foreign company that
you take everything that you want
and just built it for us. 1 am sure,
the hon. Member himself will be the
first person to ask us to take i com-
prehensive and national view of the
discussions. But I can te!l him again
angd again, as far as I am concerned—
and I can speak only as the Minister
of Transport and Shipping—I have not
a shadow of doubt in my mind that
the Cochin Shipyard Project must go
through. It has been passed by the
Cabinet. I have made a statement on
behalf of the Government in the other
‘House that the Cochin Shipyard Pro-
ject has been approved and I have
no doubt in my mind that it wili go
through. As to whether the ship will
come out of it in 1973 or in 1974, that
is more than what I am in a position
to say at present.

MR. SPEAKER: 1 hope, hon.
Members are seeing that other impor-
tant questiong about Akhnoor and
other things are coming wp. I-am sure,
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all the Kerala Members have asked
question about this. So, may I pass
on to the next question now?

(&) U ur ;roA-gE Ao T
g
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Y 200 I 300 T W
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SHRI Y. B. CHAVAN: I have ans-
wereq this question saying that there
were some incidents in 1967 but they
are not on the increase, The local
administration, the Border Security
Force and other authorities are also
quite vigilant and they are taking ke
necessary precautions also.
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SHRI Y. B. CHAVAN: I think, cer-
tain steps have been taken about the
village defence force etc., but whether
all these things can be done or not
is certainly a matter for the local
government to consider. [ think, these
are suggestions which, possibly, are
worth considering.

SHRI RANGA: May I know whe-
ther Government have considered the
advisability of having these commi-
ttees in all the villages on the border,
whether they are there and whether
they are authorised to be in direct
contact not only with he local gover-
nment but also with the Home Minis-
try here so that there could be no
possibility of any mistake being made
by any chance on the part of the Sta-
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te Government in taking proper notice
of it or in taking the Union Govern-
ment into confidence at the earliest
possible moment? In view of the fact
that it is a matter of national security,
would it not be advisable not to leave
everything to the local government
alone,—not only in regard to Kashmir
but other border areas also,—but to
keep the Home Ministry in direct con-
tact with such organisations that they
are bringing into existence in all the
border villages

SHRI Y. B. CHAVAN: This is, par-
ticularly, a place where there is a
cease-fire line anqd that line is protec-
ted by the armed forces themselves.
Naturally, as far as the civil adminis-
tration behind that line is concerned,
we will have to work through the
State Government and we can, cer-
tainly coordinate angd keep closer con-
tacts, if that is the suggestion.

SHRI M. L. SONDHI: May I know
whether the Home Minister has noti-
ced the vilification campaign against
India in the Pakistani press, that there
is an open encouragement to para-
military units of Pakistan to blow up
installations or terrorise civiliang and
that recently, in particular, in the
Akhnoor sector, there is apprehension
on the part of the population there
that such raids are taking piace or
have taken place although undetected
by Government observers? This cons-
tant harassment in the Akhnoor bor-
der may be part of a pattern which
may unfold itself later by which the
Government of India may be sericus-
ly embarrassed at a later date.

SHRI Y. B. CHAVAN: As 1 have
said: there are, certainly, some inci-
dents taking place there, Natura!ly,
the local Government, the armed for-
ces and other authorities make the
assessment of the situation as it de-
velops from time to fime. The pre-
sent assessment is that these incidents
are not on the increase—this much I
can say—and I can very well unders-
tand the anxiety of the local people
because once they have gone through
a very bag experiénce in that part.
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But I can assure the House thai the
local administration is very well aw-
are of it.

ot wEw W W T A wgY
& &fF afrem# o6 ¥ =
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SHRI Y. B. CHAVAN: Personally,
I don't agree with the hon. Member
with this generalisation that most of
the things are happening, that the peo-
ple are sleeping, drunk and in those
conditions ete. Only yesterday, the
hon, Member met me and he pointed
out certain facts to me, I am looking
into those matters and will pursue
those matters. But I must say, on the
whole the persons working on the por-
ders are working with great sense of
duty and this House should be rather
more appreciative of the work. At the
same time we shall certainly be more
vigilant if the wrong things are hap-
Ppening.
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SHRI Y, B. CHAVAN: As far s the
general question is concerned, possi-
bly, he will have to give notice -for
that, As far ag this area is concerned,
in 1966, there were, I am told, 3 ime
cidents and in 1967, there were 2 in-
cidents.

it amaww feg waatg : wgw T
famr &1 8% g o qer @1 fFEw
a7 & @it feedt gf @ WA W
gft 1 qff & fag ofFam ¥+
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SHRI Y. B. CHAVAN: I will re-
quire notice for that.

SHRIMATI SHARDA MUKERJEE:
The hon. Minister has just told us
that the Government authorities, both
the military authorities and the civi-
lian authorities, are doing an excellent
work there; he has apprecated their
work. WilF the hon. Minister please
tell us whether any attempt has been
made to involve the local people also
in this effort because when the Army
functions without the co-operation
and active work of the local people,
how can their co-operation be
sought?

SHRI Y. B. CHAVAN; Thal is what
I mentioned. Village Defence Commi-
ttees and Village Defence Forces—
some sort of an organisation—are be-
ing organized. But in order to make
it more effective, they have made cer-
tain other suggestions whether a par-
ticular age-group of people cen be
given arms, etc. Personally, I do not
share that view. It will be a very dan-
gerous thing to do, as a matter of
fact, in border areas, but certainly on
a selective basis, certain training can
be given, which is being done.

oft seveire wrest ;g WY §
s o At wrafer goar
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SHRI Y. B. CHAVAN: I cannot give
all the details about it, but I can say
that not only in Akhnoor but in the
entire Jammu & Kashmir area, as far
as the defence of the border areas is
concerned, naturally we are taking,
and will continue to take, the co-ope-
ration of the State Government beca-
use, ultimately, if we want to have the
people’s support, it can be had only
if they are contented and this conten-
tment of the people can be achieved
through the local civilian administra-
tion through development programmes
and their participation in other acti-
vities. Therefore, the co-operation and
the support of the local administra-
tion and the local Government is a
very vital condition.

SHRI D. C. SHARMA: In Dera Ba-
ba Nanak, there were Border Securi-
ty Forces and I had visited them
some time before. When Indo-Pakis-
tan aggression took place, what hap-
pened was this. When they heard of
the sggression, the Border Security
Forces were the first to vacate their
posts, I asked some of them whether
they had done so, and they said that
this was one of the commandments
given to them that, as soon as an ag-
gression takes place, they should va-
eate their posts ., . .
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MR. SPEAKER: He may ask his
question.

SHRI D. C. SHARMA: May I know
if this is one of the commandments
given to the Border Security Forces
that, as soon as any aggression takes
place, they should vacate that place
and leave their posts?

SHRI Y. B. CHAVAN: No, Sir.

SHRI HEM BARUA: Is it not a
fact that this political uncertainty over
Kashmir created by the Government's
policy of vacillation as evidenced by
the Government going about discus-
sing Kashmir; although Kashmir is
an integral part of India, in different
Capitals of the worlg from Washing-
ton down to Moscow, as also the re-
cent statements made by Mr. Sheikh
Abdullah, have sharpened the hunger
of Pakistan for Kasmir and as a re-
sult of that, Pakistan has cancentrated
troops heavily not only at the Assam-
East Pakistan border but also at Akh-
noor, and if so, may I know what steps
Government have taken to nip Pakis-
tan's hunger for Kashmir in the bud?

SHRI Y. B. CHAVAN: I do not
know how intense Pakistan’s hunger
is, but, really speaking, everything
depends on our own capacity to de-
fend our borders, and we have de-
monstrateq it once. I think that is
enough.

SHRI RANDHIR SINGH: That we
have demonstrated.
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SHRI Y. B. CHAVAN: Well, I must
say that the hon Member's very ap-
proach to the whole question is very
wrong. Let us try to approach Indi-
ans ag Indians. Again, why try to
divide them as Hindus and Muslims?

ot e W e ¢ A wEET
@dar gd & Afew wiw oW
T g &7 oS #)

SHRI ¥. B. CHAVAN: I must have
gone there on more than one occasion
in that Akhnoor-Chamb sector and
many times the Defence Minister al-
s0 had been there and met the local
people, and I must say that those lo-
cal people have not got that feeling
of Hindus and Muslims. Instead of
approaching this question this way, it
is much better if the hon Member
changees his attitude. I do not know
how far I will succeed in that. I can
only tell him that no distinction is
made between Hindus and Muslims
as far as the arms to be given. are
concerned.
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MR. SPEAKER: That is my diffi-
culty. Whenever I call Mr. Kachwai,
he is somehow never satisfled with
the answer. I cannot help it. He must
allow others also to put questions.

ot g W wEE™ : w7y
T WY TW IAT JEG= R 7

MR. SPEAKER: His questions are
very difficult. They are not able ta
answer his questions.

SHRI BAL RAJ MADHOK: In view
of the geo-political situation and the
factor that right from Akhnoor to
Chamb and south of the Kalidar range
the tank attack was made in 1965 and
also in view of the fact that the peo-
ple living in this belt were feeling
restive even before 1965 when a simi-
lar situation was developing and also
in view of the fact that Pakistan has
doubled its armeqd strength according
to our Defence Minister's statement
and also because of the statements be-
ing made by responsible people there
that .‘We will have Kashmir by force
even’, may I know whether the de-
fence of this very strategic area is not
only left to the local Police but some-
thing more is also done so that 5 re-
petition of 1965 when a surprise atta-
ck was made could be avoided?

SHRI Y. B. CHAVAN: Sir, I would
say this type of questions will un-
necessarily create panic in that area.
Really speaking, the hon Member
should first know that area, It is not
that the protection of that area is
left to the local police, It is the Ar-
my that protects that area because it
is a'cease-fire area. Sir, I do not think
we should start putting gquestion or
raising questions in this way as q re-
sult of which the people there may
develop a scnse of panic.
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Primse Minister's visit to Shantiniketan

MAGHA 27,

+
*95. SHRI SRADHARAR SUPAKER:
SHRIMAT] TARA SAPRE:
SHRI ONKAR LAL BERWA:
SHRI NIHAL SINGE:

Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether during the Prime Mi-
nister's visit to Shantiniketan on 24-
12-1967, there was an explcsion of a
bomb at the time of convocation of
Vishwabharati;

(b) the details of the onquiry made;
and

{c) whether the culprit nag been
arrested and sent up for trial®

THE MINISTER OF HOME AFFA-
IRS (SHR!1 Y. . B. CHAVAN): (a)
Yes, Sir.

(b) and (c). The information-is be-
ing collected from the State Gowvern-
ment and will be laid on the Table
of the House.

SHRI SRADHAKAR SUPAKAR:
Sir, two serious incidents involving the
security of the person of cur Prime
Minister have occurred in the course
of one year. May 1 know whether
the security arrangemnets with res-
pect to the present Prime Minister are
as good as in the case of the previous
Prime Minister?

SHRI Y. B. CHAVAN: There is
no doubt about it. The security of
the Prime Minister is very important.

SHRI RANGA: Why taking such
a long time, so many weeks, to collect
the information?

SHRI SRADHAKAR SUPAEAR:
There is m growing tendency of ex-
pressing the anger againsi a particu-
lar political Party by means of physi-
cal vio'ence and physical threats
against the leaders of tlfat political
Party. What steps at the political
ievel is the Home Minister going to
take to meet such a situation?
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SHRI Y. B. CHAVAN: Well, Sir,
the cult of violence seems to be some-
what on the increase in recent weeks
and in recent months and the omnly
politica! action that I can take is to
make an appeal to all the leaders of
political thoughts to see that it is pro-
perly controlied.

SHR] S. M. BANERJEE: Can he

make an appeal to tha2 polize not o
plant these bombs? They are deing
it

oft Wt eaTe AWy W7 IR
#1 Rl o@ faeir oeied &7
T N AW B s @
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SHRI Y. B. CHAVAN: We have
no evidence to prove that foreign ele-
ments are involved in these things.

SHRI KRISHNA KUMAR CHAT-
TERJI: We are informed that quite
a large number of the police force
were on duty on that day at that place
and that a large number of police cffi-
cer were also on the alert. How is it
that the bomb was thrown with such
a large contingent of the police force
being there and working there?

The hon. Minister has stated that he
is collecting information. Does he not
feel that there is delay, there must be
some reasons for it and that a proper
investigation i not being carried on?
That is our impression.
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SHRI Y. B. CHAVAN: ] cannot
say because more details of the en-
quiry are not with me. But I find that
a case under secs, 307, 326 and 120-B,
IPC and under sec. 5 of the Indian Ex-
plosives Act was registered and in
this connection 8 students were ar-
rested. That means investigation is
proceeding and certrinly some a:iion
was taken immediately.

SHRI 8. M. BANERJEE: Though I
am very sorry for the incident, I
would like to know fromn the hon.
Minister whether he hac made any
enquiry with his own apparatus, that
is, of the central apparatus, that in
regard to the bomb which exploded
in Lal Bazar in Calcutta, the bomb
which exploded in Speaker Bijoy Ba-
nerjee’s house in Calcutta....

MR. SPEAKER:
bombs, separate
tabled,

About other
questions ruay be

SHRI S. M. BANERJEE: .. .. and the
bomb wkich recently exploded in
Shantiniketan, there is a feelling in
West Bengal these were being done
either by the CIA agents or by the
police in order to defame 3 political
party or parties? Has he made any
soch enquiry?

SHRI Y. B. CHAVAN: As far as
this incident is concerned, I have no
information to show that a foreign
element was involved in it. I think
this would be trying mereiy to divert
attention on the foreign elements so
as to cover the indigenous violent
elements,

SHRI S. M. BANERJEE: What
about the police?

MR. SPEAKER: Shrimati Lakshwmi-
kanthamma,

LIRCIELIEIE R B R a0 B

SHRI HEM BARUA:. On a point of
order, Yesterday you asked the hon.
lady Member not to speak in Hindi
but to speak in Telugu. It is in the
proceedings,
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MR. SPEAKER: T “avc va o tiee-
tion. She can speak in any language.

SHR1 HEM BARUA: This
that you are allergic to Hindi.

shows

MR. SPEAKER: Everybody may
experiment with his or her knowledge
of any language here. I cannot object.

o vzw fagrlt arodedy :  wEw
WA T WA TH OGSV A ST FH
#g1 9wa ag gron Fa1 gk fr wmem
g e § wama qeT W e
T ¥ &1 ag arow @ dwr @A
T

MR. SPREAKER: I have no ebjection.
Let there be no mistake about it.
Anybody can speak in any language.

I am allowing even Malayalam and
Kannada.

SR . WAw "gRT
ooy Wit A oeafor s 9
QT T & T8 A1 4 oW A&
o &t g fe ww RAF www
™ S a2

MR, SPEAKER: No, no.

SHRI NAMBIAR: But pobody
should slaughter the language. This
is nothing but slaughtering the lan-
guage.

sit st wrRw Y ¢ 98 WA
AT AR WS AT )
SHRI ANBAZHAGAN: The hon.
Member wanted the DMK members
to spesk in Tamil because it is their
regional language. On the same argu-
ment, let the hon. Member also speak
in Telugu which is her regional lan-
guage.

MR. SPEAKER: I cannot compel
enybody to speak in & particular lan-
Ruage.
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SHRI NAMBIAR: But there
be some language in it.

must

SHRI MANOHARAN: You are not
expected to attribute motives. Do not
attribute motives to anybody.

sftwelt wnalt wEEAT @ T T
AT wFAT g o Fq wi FoiE a9
T AT ?

ot awwrcy w2 ¥ wiferw
e fF ag oodt w1 9@

ot oW wx wat ;. # g wet wi-
0 & TV AT ¢ 5 #41 ATwTT a9
wrT fegf &1 d& gy Fwve ded @
ST ¥ FY T 4T fraewT If §
qaT 74 & Wi W W g 41 =g
FRAFEFETAT S 7

SHRI Y. B. CHAVAN: 1 answered
this question, and our point of view
ir. this matter is that it is very diffi-
cujt to draw up a scheme for all na-
tional leaders, but for these who
ask for it, it can be thought out.

WRITTEN ANSWERS TO QUESTION
Speeches of Sheikh Abduiizh

*96. SHRI YASHPAL SINGH:
SHRI MADHU LIMAYE:
SHRI T. D. RAMABADRAN:
SHRI MAYAVAN:

SHRI N. ANBHUCHEZHIAN :

SHRI E. K. NAYANAR:

SHRI S. C. SAMANTA:

SHRI SHRI CHAND GOEL:

DR. RANEN SEN:

SHRI SHIVA CHANDRA JHA:

SHRI S. KUNDU:

SHRI B. K.
DHURY:

SHRI RAM CHARAN:

SHRI RAGHUVIR SINGH

SHRASTRI:

SHRI RANWAR LAL GUPTA:

SHRI R. S. VIDYARTHI:

SHRI RAM GOPAL SHAL-
WALE:

DASCHOW-
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SHRI N. S. SHARMA:

SHRI HARDAYAL DEVGUN:
SHRI Y. S. KUSHWAH:

SHRI G. C. DIXIT:

Will the Minister of
AFFAIRS be pleased to state:

{a) whether it is a fact that Sheikh
Abdullah has ‘made several speeches
in the country recently which are
against the couniry’s interest; and

(b) if so, the action taken in the
matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y, B. CHAVAN): (a)
and (b), While Government consider
some of the speeches made by Sheikh
Abdullah to be misconceived and
objectionable, they have not consi-
dered any action in respect of those
speeches advisable.

HOME

Kashmir Chief Minister's Statement en
Kashmir's Status

*97. BHRI PREM CHAND VERMA:
Will the Minister of HOME AFFAIRS
be pleased to state:

{(a) whether Government's atten-
tion has been drawn to the news-
paper reports according to which the
Chief Minister of Kashmir is reported
to have said that the “quantum of
accession of Kashmir” was negoti-
able;

(b) if so, whether the Kashmir
Chief Minister has been asked ¢o
elarify the implications of this state-
ment;

(¢) whether the Central Govern-
ment have given any indication of
any change of the present status of
Kashmir to the Chief Minister; and

(d} if so, the proposals under the

consideration of the Ceniral Govern-
ment?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (b). Government have seen the
reparts in the Press to this effect. On
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enqQuiry the Jammu and Kashmir
Government have stated that by the
expression “quantum of aceession”
the Chief Minister meant the powers
enjoyed by Jammuy and Kashmir State
within the Indian Union.

(c) No, Sir,
(d) Does not arise.

Alleged Plan for Armed Revolt by
Left Communists

*98. SHRI YAJNA DATT
SHARMA:
SHRI PILOO MODY.
SHRI K. LAKKAPPA:
SHRI PRAKASH VIR SHAS-
TRI:
SHRI YASHPAL SINGH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that cer-
tain secret documents of the Left
Commmunist Party have come to the
possession of Government which
show that the Party will soon make
efforts to infiltrate into the Army and
the Police;

(b) if so, the details of such docu-
menits;

(¢) whether the Party is planning
to set up secret party machinery at
the provincial committee level as
part of a plan to seize power by
armed insurrection; and

(d) whether the disclosures made
by these documents justify banning
the Left Conrmunist Party and if so,
the action taken by Government in
that direction?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (b). While Government do not
have any documents of the type re-
ferred to in part (a) of the question,
they are alive to the possibility of
attempts at infiltration into the army
and the police being made.

(¢) It will not be in the public
interest to disclose the information
Covernment have in thig regard.

FEBRUARY 16, 1063
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(d) There is no proposal to ban the
CPM.

Ofticial Languages (Amendment) Act.

*99. SHRI ESWARA REDDY:

SHRI S. C. SAMANTA:

SHRI RABI RAY:

SHRI INDRAJIT GUPTA:

SHRI HEM RAJ:

DR. SURYA PRAKASH PURI:

SHRI K. HALDAR:

DR. RANEN SEN:

SHRIMATI TARKESHWARE
SINHA:

SHRI SARJOO PANDEY:

SHRI K. LAKKAPPA:

SHRI MOHSIN:

SHRI S. K. SAMBANDHAN:

SHRI VISHWANATH
PANDEY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether in view of the sharp
controversy created by the Official
Languages (Amendment) Act, passed
by Parliament and the widespread
egitation in various parts of the coun-
try on the question of link language,
Government intend to make a fresh
effort to find a more acceptable solu-
tion to the language issue; and

(b) if so, the steps being taken in
the matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (b). There have been some infor-
mal giscussions mostly with regard to
the criticism of inequality of burden
resulting from para 4(a) of the Gov-
ernment Resolution on the language
policy. Various people have met the
Prime Minister or the Home Minister
and have stated their point of view.
Government are giving thought to the
problems of imequality of purden re-
sulting from that provision in the
Resolution.
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Nagas Returning from East Pakistan

*100. SHRI MAYAVAN:
SHR1 ANBHUCHEZHIAN:
SHRI KAMESHWAR SINGH:
SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:
SHRI YAJNA DATT

SHARMA:

SHRI R. S. VIDYARTHI:
SHRI HIMATSINGKA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that 5 batch
of about 200 Naga rebels on their
way from East Pakistan after getting
guerilla training and modern wea-
pons during the first week of January,
1968 entered through the Burma-

Mizo hills border in the North District
of Manipur; and

(b) if so, the gteps taken hy Go¥-
ernment to prevent their entry?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
No, Sir.

(b) Security Forces have been
alerted and are vigilant to prevent
any illegal traffic across the border.

R sageet W Qi & g
!

*101. St qETOW ANE ;R
A WA qE qAT FFA ARG

(F) 7 ag v §fe wwic
N gaem X qAAE FH F AR
ga # Twwer #9w ",
HEIT I WL NFET T IS
New @ 435 gE @ AW

(=) afeg, atew atd a@R
F wr wfafer &7
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e Wt (st qweroE
wgm o (F) ¥ g Ak
fraf wwam da A affpaw F
Ivaw & famre fama fear @
IFA T A ag Ag s
fs 979t ==t w1 fagg w7 v fog
g HgE aatm Ifaa g fF
IEIR  FET F AR 9T WY A
T ERT

(@) FEIR & qd AN
W T HqAfF ATATAAS E

ft w1 fawm

*102. ot gt T wrey -
=t arwitfe Sed
7 f:

(%) swafw, s AT o
el # fgll &7 94w T &

enfea fFmmaan 2

(@) 7 fafww <wsgi  Far
= T Jww amwi 3 fag G
& HAYT F TFETAT ATH H (A=A

*

(w) = OAr Awem el
F@ ¥ fat o wfas swrami
F qar wmd & fug e Wy
et ¥ wfafafaat s €1 adma
s foar mar @ w1 afs gf, dr

JueT e Wy g l?
foer wwem § TeesW (s
Refag) @ (%) & (7). wamafas

aaEt W (I & NOW @i
g4y qEHATET AT FEAT gy B
fafa damry w1 3



feafaral & Segaefml @
=% am"r feg  favafaorem,
aryuEr & ﬁﬁﬁﬁﬁﬁﬁ

Syafaaras xa7 41 gedsi w1 fmior
w1 dwifas AW AFAET w=EEE
g W frafemat mar #e
AT NETAFT F AN @ FT AT
FTIME I TT FE FAEAM F FR
wifs # g Tw oad wr oa
a3 & fag woer faw am @
we2 qH; rm ge afaw fasai

wrerfaEt %m‘mﬂ&mmt
faey fr mivwmni ¥ gl
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*103. SHRI S. 5. KOTHARI:
SHRI ONKAR LAL BERWA:
SHRI M. L. SONDHI:
SHRI BAL RAJ MADHOK:
SHRI N. DANDEKAR:
SHRI D. B. RAGU:
SHRI RAMJI RAM:
SHRI SHIV KUMAR SHAS-
TRI:
SHRI MRITYUNJAY PRA-
. SAD:
SHRI RAGHVIR SINGH
SHASTRI:
DR, RANEN SEN:
SHRI HARDAYAL DEVGUN:
SHRI LAKHAN LAJ,

EAPOOR:
SHRIMATI TARKESHWARI
SINHA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that women
were molested on New Year's eve
in Connaught Place, New Delhi by
hooligans after blocking some rozds
and, stopping cars and that the Police
failed to take any action;

(b) if so, Government's findings in
the matter; and

(c) the steps Government have
taken to ensure that (i) there is no
recrudescence of guch incidents and
(ij) there js improvement in the de-
teriorating law and order situation
in Detlhi?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Reporis were received that large
crowds of revellers who had collected
at various places in Comnaught Place
on the New Year Eve had stopped
cars and molested some women seated
in some of those cars and that Police
action was not effective,

(b) The Additional District Magis-
trate, Delhi, who enquired into the
matter has come to the conclusion
that there was failure on the part of
Police officials on duty in maintain-
ing order.
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[
The law and order situation in
Delhi is constantly being reviewed by
the Administration and suitable mea-
sures are taken from time to time to
keep the law and order situation un-
der control

A mumber of reorganisation
schemes have recently been sanclioned
for the purpose of modernising the
Delhi Police.

Lok Pal

*104. SHRI N, K. P. SALVE:
SHRI RABI RAY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Govermment have
taken any decision regarding the ap-
pointment of a Lok Pal at the Centre,;
and

(b) if so, when such appointment is
likely' i be made?

THE MINISTER OF S1.ATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKYA): (a) and (b). Government
have decided to set up a statutory
machinery tor the Central Govern-
ment, headed by a Lokpal, to inguire
into complaints alleging corruption
or injustice arising out of maladminis-
tration. A Bill on the subject will
be introduced in Parliament as soon
as it is finalised.

Dememsirations by Haryama Govern-
ment Employees

SINGH:
SHRI GANESH GHOSH:
Will the Minister of HOME AF-
FAIRS 52 pleased to state:
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(a) whether it is a fact that the
employees of the Haryana Govern-
ment held black flag demonstration
throughout the State on the 3rd Ja-
nuary, 1968;

(b) if so, the reasons therefor; and

(c) the steps taken by Govermment
to settle their demands?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME ATFFAIRS
(SHKI ViDYA CHARAN SHUKLA):
(a) No, Sir.

(b) Does not arise.

(c) The Haryana Government em-
ployees had been agitationg for the
grant of higher dearmess gliowance
to them at the Central Government
rates with effect from 1st May, 1867
and also implementation of recomm-
endations of Kothari Commission in
respect of Haryana Teachers. After
discussions with the various politi-
cal leaders and representatives of
the employees, the State Government
had announced incremsed dearness
allowance with effect from 1st De-
cember. 1967 and a further increase
in dearness allowance with effect
from 1st January, 1968. The Govern-
ment also have accepted the recom-
mendations of the Kothari Commission
in respect of Haryana Teachers and
decided to implement the seme from
1st December, 1967. The employees
have, however, demanded that the
increases sanctioned wmn efrect from
1st December, 1967 and 1st January
1968 should have retrospective effect
from 1st May 1967 and 1st November
1967 respectively, as has been sanc--
tioned by the Punjab Government in
the case of their employees. This de-
mand has not been accepted hy the
State Gowernment.

Tndia Office Library, London

*106. SHRI S. C. SAMANTA: Wil
the Minister of EDUCATION pe ple-
ased to state:

(a) the progress made in ironing
out differences with the Pakistan Go-
vernment in connection with the ac-
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quisition of India Officz Library ct
London; and

(b) the main difficulty now left in
finalising an agreement among the
parties conctrned?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) and (b).
The Government of India have agr-
eed to the proposal of the Government
of the UK. regarding the system of
law to be applied by the Tribunal for
the settlement of the question. The
decision of the Pakistan Government
on this issue is awaited. The need
for an early settlement of the ques-
tion was pointed out to the British
Secretary of State for Commonwealth
Affairs in December, 1967. The U. K
Government are continuing their eff-
orts to get the reply of the Pakis-
tan Government,

Threatening Telephone Calls Received
by North Indian Residents in Madras

*107. SHRI D. C. SHARMA:
SHRI BENI SHANKER
SHARMA:
SHRI SHRI GOPAL SABOO:

Will the Minister of HOME AF-
FAIRS pe pleased to state:

(a) whether Government are aware
of the reporte that North Indian resi-
dents of Madras have been receiving
threatning telephone calls asking
them to learn Tamil or leave Tamil-
nad;

{b) if so, the reaction of the Cent-
ral Goverrrment thereto; and

(c) the action proposed to be taken
in the matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)

to (c). Facts are being ascertained

from the State Government.

Pay Scales of Teachers im Delhi

*108. SHRI MANIBHAI J. PATEL:
SHRI SHARDA NAND:
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SHRI R. S. VIDYARTHI:

SHRI RAM GOPAL EHAL-
WALE:

SHRI KANWAR EAL
GUPTA:

SHRI NIHAL SINGH:

SHRI*SHIV KUMAR SPAS-
TRI:

SHRI P. P. ESTHOSE:

SHRI NAMBIAR:

SHRI M. 1. SONDHI:

SHRI MOHAMMAD ISMAIL:

SHRI K. LAKKAPPA:

Will the Minister of EDUCATION
be pleased to state:

(a) whether Government have re-
vised the pay-scales of the Delhi tea-
chers;

(b) if so, the reasons for further
strike threats b- the Delhi teachers;
and

(c) the reaction of
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) Yes, Sir.

Government

(b) They are reported to be dis-
satisfied with the revised scales and
their implementation.

(c) Since the revised scales are an
improvement over the previous ones
and since the revision has been done
as a special case inspite of the pre-
vailing financial stringency, the Gov-
ernment would appreciate the tea-
chers to give up the agitation and de-
vote their full energy to educate and
develop their pupils, particularly
when the final examinations are com-
ing so close.

Fwra ¥ arfeet sare afies
*109. «ff Tovolt T @ waT -
wri Aot 9 aa oo w97 o
(F) sragaa g fs sfer &
e & sifag @A §F  orfieet

AT wrfgew ey § aF dard g wer
v 5



1223 Written Answerg
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*110. SHRI K. LAKKAPPA: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) the guide-lines adopted by the
Centra] Goverrment with respect to
Inter-State Bus Route permits;

(b) how far these guide-lines have
been respected by States; and

(c) the steps taken by Government
to adopt uniform guide-lines to orga-
nise Inter-State bus route permits?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) Permits for operation of
passenger busea on intra<State and
inter-State routes are granted by
Regional Transport Authorities of a
State under powerp given to them un-

MAGHA 27, 1889 (SAKA) Written Answers
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der Sections 48 and 63 of the Motor
Vehicles Act of 1939.

Under Section 63-A, the Central
Government can also empower the
Inter State Transport Commission te
grant inter-State permits. But such
powers have not been conferred on
the Commission so far.

No special instructions or directions
have been issued by the Central
Government in regard to the manner
in which inter-State bus permits may
be granted by the State and Regional
Transport Authorities. The  State
Governments have been issuing per-
mits on inter-Statal routes by mutual
agreement as required by law. The
matter, however, was mooted in the
Transport Developmemt Council in
October, 1961, when the question of
division of inter-State passenger tra-
ffic on such rouwtes came up for comsi-
deration. It was recommended that
the division of such traffic on such
routes should be in proportion to the
mileage falling within each State.

(b) The above guideline or criterion
known as the ‘Mileage Formula', is
being generally followed by the State
Governments and Administrations of
Union Territories in sharing passen-
ger traffic on inter-Statal routes bet-
ween contiguous States, except in
cases where by mutual agreement the
States hawve themselves agreed to cer-
tain ad hoc arrangements on their
inter-Statal routes.

In some cases, traffic is shared by
the two Statez on a “Party” basiz by
‘mutual agreement. There are also
examples where, by mutual agree-
ment, an ad hoc settlement has been
made between two or more States.
In a few cases, where there were no
agreements between the two States
the matter was settled on an ad hoc
basgis under he good offices of the In-
ter State Transport Commission.

The Delhi Administration had, how-
ever, represented that, in view of the
specia] position of the Union Terri-
tory, the mileage formula should not
be applied to Delhi and that it should



122§ Written Answers
be given equal share with the neigh-
bouring States. The Delhi Adminis-
tration were accordingly given weight-
age of double the mileage in respect
of three particular inter-State routes
by the Inter State Transport Com-
‘mission,

(c) With a view to bring in a
uniform procedure of receiving appli-
cations for grant of regular passenger
bus permits on inter-State routes and
disposing them of, the Inter State
Transport Commission have circulated
certain suggestions to the State Gov-
ernments in this respect. Emphasis
on the desirability of following the
‘mileage formula was also laid in the
zonal meetings of Transport Com-
missioners held at Chandigarh.
Bangalore and Boembay.

Study of Hindi in Schools in Madras

*111. SHRI K. N. PANDEY:

SHRI RABI RAY:

SHRI KEANWAR LAL
GUPTA.:

SHRI R. S. VIDYARTHI:

SHRI RAM GOPAL SHAL-
WALE:

SHRI N. S. SHARMA:

SHRI JUGAL MONDAL:

SHRI C. K, BHATTA-

CHARYYA:

SHRI MOHSIN:

SHRI DEORAO FPATEL:

Will the Minister of EDUCATION
be pleased to state:

(2) whether Government have scen
the Resolution of the Madras Assem-
hly dropping the study of compulsory
Hindi in Schools in Madras; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
-and (b). No official intimation regard-
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ing the Resolution in question has
iI)een received by the Government of
ndia,

Strikes by Students

*112. SHRI SITARAM KESRI: Wil
the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that there
ha?e been large number of cases of
strikes by students in the last two
years;

(b) whether, in view of the fact that
the frequent strikes by students have
affected the academic standards, Gov-
ernment propose to take any action to
prevent strikes by students and to
ensure maintaining reasonable stand-
ards in all the Universities; and

(c) whether Government propose to
introduce any measures t>  prevent
exploitation of students for political
purposes by the political parties?

THE MINITER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.
However, the number of student agita-
tions in 1967 was less as compared to
1966.

(b) The University Grants Com-
mission has been assisting Universi-
ties and colleges in implementing pro-
grammes of student welfare with =a
view to providing a congenial and
wholesome atmosphere for study and
research and to diverting students’
attention from wundersireable activi-
ties,

(c) There arc no measures {o pre-
vent exploitation of students for poli-
tical purpcses. However, the Govern-
ment are of the view that political
tical parties should agree fo  desist
from interference in the affairs of the
Universities.

CLA. Funds

*113. SHRI C. JANARDHANAN:
SHRI UMANATH:
SHRI E. K. NAYANAR-
SHRI VISHWANATHA
MENON:
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SHRI K. RAMANI:

SHRI S. M. BANERJEE:

SHRI RAM GOPAL
SHALWALE:

SHRI SHIV KUMAR
SHASTRI:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether the investigations into
the allegations that certain indivduals
ang organisations in India had receiv-
ed C.ILA. money have since been
completed;

(b) if so, the findings thereof; and
(c) the action taken thereon?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN): (a) to
{c). The report of the intelligence
Bureau is still under examination.

Road Transport Corporation
*114. SHRI C. K. CHAKRAPANI:
SHRI P. GPALAN:

SHRI A. K. GOPALAN:
SHRIMATI SUSEELA
GOPALAN:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

{a) the names of the States where
Road Transport Corporations have
been established;

(b) the contribution by Railways in
each of these Corporations;

{¢) whether Government propose
to enhance this contriution from 20
per cent to 33-1/3 per cent to Kerala
as has been ullowed in the case of
Maharashtra State; and

(d} if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) to (d). A statement is
laid on the Table of the House.
(Placed in Library. See No. LT 88/
®l
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Strike by Haryana Governmeni

Employees

*115. SHRI K. M. ABRAHAM:
SHRI SATYA NARAIN
SINGH:
SHRI K. RAMANI:
SHRI BHAGABAN DAS:

Will the Minister of HOME AF-
FAIRS be pleased to state:

{(a) whether it is a fact that the
employeeg of the Haryana Govern-
ment went on one day strike on 10-
1-1968;

(b) if so, their demands; and

(c) the steps taken by Government
to settle the dispute?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME K AFFALiS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) and (c). The demands mainly
concerned the grant of higher dearness
allowance to the Haryana Government
employees at the Central Governuent
rates with effect from 1st May, 1967
and implementation of recommesnda-
tions of Kothari Commission in respuct
of Haryana Teachers. After wscus-
sions with the various political leaders
and representatives of the employees,
the State Government had announced
increased dearness allowance wilh
effect from 1st December, 1967 and 2
further rise in dearness atlowance
with effect from 1-1-1988 The Stule
Government also have ‘accepted re-
commendations of the Kothari Com-
mission and decided to implement the
same from 1st December, 1067. The
employees have, however, demanded
that the increases sanctioned with
effect from 1-12-1967 w=nd 1.1.1968
should have retrospective effect from
1.5.1967 and 1.11.1967 respectively, as
has been sanctioned by the Punjab
Government in the case of thelr em-
loyees. This demand has not bheen
accepted by the Stats Governmaat.
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Alleged Sale of India Girls Abroad

*116. SHRI A. SREEDHARAN:
SHRI AR
SINGH:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether Government are
-aware that young girls are taken out
-of the country and are sold as con-
g:mes to millionnaries in the Middle

t;

(b) if so, whether Government have
enquired into the matter; and

(c) the steps taken to prevent such
-occurrences?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
‘(SHRI VIDYA CHARAN SHUKLA):
(a) to (c)., All States Governments
and Union Territories, excepting the
‘State Governments of Andhra Pradesh
and Madhya Pradesh have intimated
‘that no such instance has come to their
.notice.

Replies when received from the Gov-
ernments of Andhra Pradesh and
‘Madhya Pradesh will be laij on the
"Table of the House,

Assam Reorganisation
*117. SHRI YOGENDRA SHARMA:
SHRI BERABRATA BARUA:
SHRI R. R. SINGH DEO:
SHI D. N. DEB:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether any final decision has
been taken by the Centre regarding
the reorganisation of Assam; and

(b) if so, the details thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
"No, Sir.

(b) Does not arise.
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Conunission of Enquiry into Cem-
munal Disturbances

*118. SHRI SATYA NARAIN
SINGH:

SHRI SRADHAKAR
SUPAKAR :

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the commission of in-
quiry appointed under Section 3 of the
Commission of Inquiry Act, 1952 has
submitted its report on communal
disturbances including those in Hatia
and Ranchi last year;

(b) if so, the main points of  the

report;
(c) the action taken thereon; and

(d) if the reply to part () above be
in the negative, when the report is
likely to be submitted?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a),
No. Sir.

(b) and (c). Do not arise.

(d) While the Commission is expect-
ed to make a report on the diturbances
at each place as it completes ijts
inquiry in relation to that
place and its first report is expected
at an early date, it is not possible to
indicate any definite time schedule.

Establishment of a Hotel at Bombay
with Collaboration of Hiltons

*119. SHRI GEORGE FERNAN-
DES:
SHRI ARJUN SINGH
BHADAURIA:

SHRI S. R. DAMANT:
SHRI R. BARUA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government’s attention
has been drawn to the conflicting re-
ports in the Press about the hotel te
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be set up in Bombay with the colla-
boration of M/s. Hiltons;

(b) if so, the actual position in re-
gard to the licencing of this project;
and

(c) the terms laid down by the Hil-
tcng for collaboration?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. Government’s
attention was drawn to Press reports
that the proposed collaboration bet-
ween Shiv Sagar Estate, Bombay and
Hiltons Hotels, U.S.A. had been drop-
ped. Since the proposed collaboration
is sti'l under consideration, the Gov-
ernment refuted the Press reports stat-
ing that a final decision would be
announced soon.

(b) and (c). The terms of the pro-
posed collaboration are under consi-
deration of the Government.

“Assam for Assamese” Agitation

*120. SHRI D. N, PATODIA:
SHRIMATI TARKESHWARI
SINHA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that violent
“Assam for Assamese” agitation Was
held recently in Gauhati in which ex-
tensive damage was caused to the
business houses and industrial estab-
Ishments owned by the people of
Bombay, Calcutta and from  places
other than Assam;

(b) whether Government have con-
ducted any inquiry to find out if the
agitaton is being masterminded by
the Chiese or ther agents in India;

(c) if so, the findings of the enguiry;
=nd

(d) the steps taken tc ensure that
such agitations do not spread to diffe-
rent parts of Assam or other States?

THE MINISTER OF HOME AF-
FARS (SHRI Y. B. CHAVAN): (a)
Attention is invited to my statement
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made in the House on February
1967,

(b) and (c). The State Govern-
ment have constituted a Commission
of Inquiry headed by a Judge of
Assam and Nagalang High Court.
to inquire into the incidents.

(d) Necessary precautionary mea-
sures have been taken by the State
Government.

13,

Surrendra Overseas Ltd.

649. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state: ‘

(a) whether Government have taken
any further action against the Surren-
dra Overseas Limited for cheating Gov-
about rice import; and

(b) the reasons for not taking any
action against the Directors of the
company?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAO) (a) No action has so far been
possib’e against the Company and the-
position still remains the same as ex-
plained in the answer given to Star-
red Question No. 484 on 6-12-67 viz.
Government is still awaiting the Judg-
ment of the Calcutta High Court on
the writ petition filed by the Company.

(b) In sccordance with the legal
advice that legal action against the
Company cannot be taken but the per-
son who issued the circular letter in
question can be proceeded against,
necessary action has already been ini-
tiated against the concerned Director
of the company by the Food Depart-l
ment. 1

¥ o o« gfew g
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Air India’s Inangural Flights

652. SHRI BABURAO PATEL: Will
the Minister of TOURISM AND CIVIL
AVIATION be pisased to state:

(a) the number, dates, destina-
tions of Air Indis’; inaugural flights
auring the year ending the 31st Octo-
ber, 1867;

(b) the names of guests with their
occupationg and designations given
complimentary tickets for each flight;

(c; the cost per guest and the total
cost of each flight;

(d) whether it is a fact that alco-
halic drinks, ten-c course meals and
hexurjous hotel accommodution with
free cooveyance were supphed to
each guest; and

(e) the criteria by which these
guests are chosen and the number
and percentage of Government em-
ployees invited for such flights?

THE MINISTER OF TOURISM
AND CIVIL AVIATION: (DR.
KARAN SINGH): (a) to (e). A
statement is laid on the Table of the
House [Placed in library, See No.
LTe1/68].

Reported Secret Meeting of Marxist
Commaunisis

653. SHRI C. K BHATTA-
CHARYYA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether hig attention has been
drawn to the following news publi-
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shed in ‘Jarmasebak’, Calcutta, dated
the 3rd January, 1968;

“On 13th November, 1967 at
Keshab Sepn Street the Marxist
Communists and B.H.SF. at a sec-
ret meeting decided that as soon as
the U. F. Government would fall
sabotage would be carried on in
important places of Calcutta and
the links between the city and the
suburb would be ruptured”; and

(b) whether any inquiry has been
made in this matter and, if so, with
what result?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (): Facts are being

mmmuw

Meeting of Afzal Beg with Prime
Minister

654. SHR! C. K. BHATTACHARYA:
Wil] the Minister of HOME AFFATRS
be pleased to state:

(a) whether Mizra Afzal Beg of
Kashmir Plebiscite Front met the
Prime Minister on the 20th Decem-
ber; 1967;

(b) whether he made any demand.
(c) if so, the nature thereof; and

(d) Government’s reaction thereto?

THE MINISTER OF HOME MINIS-
TER AFFAIRS (SHR1I CHAVAN):
(a) Yes, Sir.

(b) to (d). No demands were made
by him; but he suggested that ‘the
Government should enter into a dia-
logue with Sheikh Abdullah and his
colleagues on Kashmir. He also re-
ferred to the need for Indo-Pak
amity. These general suggestions dhdl
not call for any specific reaction from
Government,
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LAS, and I.P.S, Officers

655. SHRI NITIRAJ SINGH CHAU-
DHARY:; Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of years an I.AS.
and LP.S, Officer normally takes for
being promoted from the date of post-
ing to senior scale, to the post of
Under Secretary, Deputy Secretary,
Additional Secretary and Secretary;

(b) what percentage of aforesaid
afficers are not promoted for not keep-
ing normally ‘fit health;

(c) the total number of 1.A.S. Offi-
cers in the country now in the junior
scale, senior scale and working a8
Joint Secretarieg and Additional Sec-
retaries or on idéntical posts; and

(d) the percentage of the above that
are deputed for work or other jobs in
public sector undertakings or similar
appointments where non-1.A.S. person-
nel are also eligible to work?

THE MINISTER OF STATE IN
FHE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Appointments to the post of Under
Secretaries, Deputy Secretaries, Joint
Secretaries, Addl. Secretries and
Secretaries, (ex-Secretaries in the
super time scale) in the States and to
the posts of Under Secretaries and
Deputy Secretaries in the Govern-
ment of India are nnt promotions for
1AS Officers already drawing pay in
the Senior scale. In the State they
can be appointed as Under Secretaries
and Deputy Secretaries soon  after

pramotion to the Senior scale. For
appointment to the posts of Joint
Secretaries, Addl, Secretaries and

Secretaries in the States this period
varies from 6 to 10 years. Officers
who have put ip about 18 years, 24
years and 28 years of service have yet
10 be appointed respectively as Joint
%o be appointed respectively as Joint
Secretaries under the Government of
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India. LP.S. Officers are not appoint-
ed to these posts.

(b) Nil

(¢) There are no junior scale Offi-
cers working as Joint Secretaries and
Addl, Secretaries or on ideatical
posts. The total number of senior
scale officers working on these posts
is about 669.

(d) The percentage of above offi-
cers that are deputed in public sector
undertakings or similar appointments
is about 7.47 per cent.

LAS, and LP.S, Officers

656. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister 6f HOME
AFFAIRS be pleased to state:

{(a) the present IAS. and IPS.
scales of pay and the amounts pald as
allowances to them when they work
in junior, senior, select scale and in
the State and Central Secretariats;
and

(b) the above scales and allowances
in 1950 and 18607

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] VIDYA CHARAN SHUKLA):
(a) and (b). he information is given
in the statement laid on the Table of
the House. [Placed in Library. See
No. LT-92/68.]

Ex-Gratia Assistance to Victims of
Communal Riots

657. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
3967 on the 13th December, 1967 and
state:

(a) whether any States other than
AP. and MP. have given ex-gratia
financial assistance to communal tiot
victims;

(b) if so, the exfent of aid given by
each State; and
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(c) the action taken by Bihar Gov-
ernment?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y B. CHAVAN): (a)
and (b). A statement is laid on the
table of the House [Please in Library.
See No. LT/93/68].

(¢) the information is being collec-
ted.

Forelgn Trips by Nizam

658. SHRI M. N. REDDY: Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) the number and specific dates of
foreign visits made by the H.EH. the
Nizam of Hyderabad during 1967 with
the names of the countries, he visited
during each trip;

(b) the reasons shown by the Nizam
of Hyderabad (Prince Mukkarram
Jah) on each visit abroad;

(¢) the number of persons (their
names and relationship with the
Nizam) who accompanied the Nizam
on each trip abroad during 1967; and

(d) the number and names of the
persons in the family and employment
of the Nizam of Hyderabad who held
diplomatic passport during 19677

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (d), The available information is
given as under:

The following foreign trips were
made by the present Nizam of Hydera-
bad during 1967:

(i) In February, 1967, to London
for a period of 3 months to
join his family, The visit was
cut short on account of the
death of the late Nizam on
24th February. 1967.

(ii) In June 1967, to Switzerland
for a period of one week to
see his son who was unwell.

3154(ai) LS—3.
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(iii) In November, 1967, to London
in connection with the serious
illness of his mother, the
Princess of Berar, who was
already there,

2. In November, 1967 Prince Muffa-
kham Jah and the wife of Nizam also
visited London.

3. During 1967 the Nizam of Hyde-
rabad and his mother, the Princess of
Berar, held diplomatic passports,

Chartered Air Flights

659, SHRI M. N. REDDY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number of chartered air
flights engaged by the Nizam of
Hyderabad during the year 1967 and
the amount of hire charges paid on
each flight;

(b) the type and seating capacity of
the planes engaged and the number
of persons aboard on each trip;

(c) the places of halt and destination
and the route taken by such chartered
flights; and

(d) the period of each chartered
flight engaged by the Nizam during
19677

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) No charter flights were
authorised by the Civil Aviation De-
partment for or on behalf of the Nizam
of Hyderabad during 1867, . The ques-
tion of payment of any hire charges
does not arise.

(b) to (d). Do not arise.

Moral Rearmament Association

660. SHRI ANANTRAO PATIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Moral Rearmament
Association has opened an Asian Cen-
tre at Panchganj (Maharashtra) by
spending nearly seventy five lakh
rupees;
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(b) whether at the opening cere-
mony foreigners from every conti-
nent had assembled in big numbers;

(c) whether they brought foreign
money in considerable amount and
they were allowed to move, mix and
preach freely among the villagers;

(d) if so, whether Government
have scrutinized the proposed pro-
gramme of their project worth some
crores of rupees; and

(e) jt not, the reasons therefor?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN): (a) to
{e). Facts are being ascertained.

People with English or Sindhi as
Mother Tongue

661. SHRI S. K. SAMBANDHAN:
Will the Minister of HOME AFFAIRS
be pleased to state the number of
people in the country whose mother
tongue is (i) English and (ii) Sindhi?

THE MINISTER OF HOME AFF-
ATRS (SHRI Y. B. CHAVAN): As
per 1961 Census of India the number
of persons in the country whose
mother-tongue is (i) English, is
223,781; and (ii) Sindhi is 1,371,932
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Entry of Police in B.H.U. Campus
663. SHRIMATI SUSEELA GOPA-
LAN:

SHRI SATYA NARAIN SINGH:

SHRI K. ANIRUDHAN:

SHRI C. K. CHAKRAPANT:

SHRI C, K BHATTA-
CHARYYA:

Will the Minister
be pleased to state:

of EDUCATION

(a) whether it is a fact that Police
and P.A.C. entered the Banaras Hindu
University campus on the 31st Decem-
ber, 1967;

(b) if so, whether the Police had
taken permission from Vice-Chan-
cellor to enter the campus; and

(¢) if not, who permitted the Police
to enter the campus?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (e). The
information is being collected and
will be laid on the Table of the Sabha
in due course,
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Exchange of Correspondence between
Sheikh Abdullah and President of
Pakistan

665. SHRI PREM CHAND VERMA:
SHRI SRADHAKAR SUPA-
KAR:
SHRI K. N. PANDEY:
SHR1 RANDHIR SINGH:
SHRI S. M. BANERJEE:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether the texts of the
Tessages exchangeq between gheikh
Abdulleh and President Ayub Khan
have been brought to the notice of
Government; and

(b) if so,
‘thereto?

Government’s - reaction

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN): (a)
‘Government have no information other
than reports appearing in the Press
about Sheikh Abdullah and President
Ayub Khan of Pakistin having ex-
changed personal messages through
the Pakistan High Coamissfoner in
India,
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(b) Government have not considered
any action called for on the basis of
these reports.

Sheikh Abdullah’s Activities

666. SHRI YAJNA DATT SHARMA:
SHRI RAM CHARAN:
SHRI

Will the Ministes of HOME AFF-
AIRS be pleased to state:

(a) whether Government's attention
has been drawn to the activities of
Sheikh Abdullah after his release;

(b) whether he is meeting foreign
diplomats (including Pakistan High
Commissioner) in India to solicit their
support for his designs tp interna-
tionalise the so-called Kashmir; dis-
pute; and

(e) if so, the action taken by Gov-
ernment against hig activities which
are prejudicial to the territorial inte-
grity of the country?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN): (a) to
(c). Government are aware of the
activities of Sheikh Abdullah includ-
ing his meetingg with foreign diplo-
mats, but not of what he has talked
to them, It is premature to form any
definite. judgment on these activities
of Sheikh Abdullah.

Book Entitled T was a CLA.
Agent in India’

667. SHRI YAJNA DATT SHARMA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the book entitled ‘I
wag a C.1A. agent in India’ which has
been put up for sale by the CPL in
India has been banned; and

(b) if not, the reasons therefor?
THE MINISTER OF HOME AFF-

AIRS (SHRI Y. B. CHAVAN): (a)
No, Sir,
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®) The Government have been ad-
vised that the contents of the said
book would not come within the mis-
chief of any ordinary penal law.
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668. SHRI CHENGALRAYA NAIDU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that six
nfmbu‘s of the Security Forces were
killed and seven wounded in an ex-
change of fire with Mizo hostiles in

. the Chawngte are of Mizo hills on the
night of the 27th December, 1967;

(b) whether it is also a fact that

the Mizo hostiles used light automatic
Machine guns;

(c) if so, the details of the incident;

(d) the number of hostiles killed
and captured;

(e) whether the hostile activities of
the Mizog have further increased; and

(f) the steps being taken in this
direction?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN):
(a) to (e). On 2Tth December, 1987 a
patrol party of Security Forces, while
approaching a hide-out of the hostiles
in Mizo Hills, was fired upon. The
hostiles also. used light machine guns.
In this operation, four personnel of
the Security Forces were killed and
three wounded. The casualties among
the hostiles -were five killed, eight
wounded and three apprehended. Some
arms and ammunition were recovered.
The Security Forces have intensified
their operations and the Mizo hostiles
are avolding contact with the Securi!
Forces.

() A number of new security posts
have been established and operations
against the hostiles are in progress,

—t

Arms Recovered from Mizos

869. SHNT CHENGALRAYA NAIDU:
Will the Winister of HOME AFFAIRS
be pleased to state:
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(a) whether it it a fact that the
Security Forces recovered 2 huge
amount of arms and ammunition from
the rebel Mizos in a series of encoun-
ters in the Mizo hill district on the
27th December, 1967; and

(b) i so, whether the ammunition
and arms found were foreign made
mainly from Chinese?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN):
(a) Arms and ammunition were re-
covered by the Security Forces in
several encounters with the Mizo re-
bels in Mizo Hills District on 27th
December, 1967,

(b) No, Sir.

Arming of Loyal Mizos

670. SHRI
NAIDU:
SHRI S. K. TAPURIAH:
SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:

SHRI R. R, SINGH DEO:
SHRI D. N. DEB:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it ig = fact that the
Union Government have decided to
arm the people of the progressive pro-
tected villages in the Mizo Hills so
that they could protect themselves
against the atrocities of the hostiles;

CHENGALRAYA

(b) if so, the total arms and ammu-
nition supplied to the people;

(¢) the measureg taken to see that
their arms are not used against our
own Forces; and

(d) whether any training has been
imparted to those people before deli-
vering arms to the people?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN):
(a) to (d). Government have de-
cided to provide assistance by way of
arms and training to selected villagers
in the Mizo Hills District, so that they
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can protect themselves against attacks
by the Mizo hostiles. Every possible
care will be taken to see that this
assistance is not misused,

It would not be in public interest
to disclose details of the scheme re-
lating to arms and ammunition, train-
ing, vigilance etc,

Re-Poll in West Bengal

671, SHRI 8. C. SAMANTA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the proposal for a re-

poll in West Bengal has been received
_iram any source;

(b) the legal advice given to Gov-
ernment in this respect; ang

(c) by what time a final decision in
this regy :ct is likely to be taken?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y, B. CHAVAN):
(a) Certain political parties and indi-
viduals have suggested a mid-term
poll in West Bengal

(b) Ne legal advice has been sought
in the matter.

(c) The Central Government have
no proposal regarding a mid-term
poll in West Bengal under considera-
tion.

Indian Science Congress

672, SHRI DEIVEEKAN: Will the
Minister of EDUCATION be pleased
to state:

(a) whether Government are con-
sidering certain scheme to make the
Indian Science Congress Association
an effective organisation for the popu-
larization of science and creating a
scientific temper in the country;

(b) if so, the measures proposed to
be taken to popularise science in the
country;

(¢) whether a proposal for adoption
of regional languages for the propaga-

1889 (SAKA4) Written Answers 1248
tion of science to teach the mass
also under consideration; and =k
(d) the i i
o progress made in thiz direc-
THE MINISTER OF STATE IN
fg&lmm‘f OF EDUCATION
WAT JHA AZAD):
(a) No, Sir, )

(b) Does not arise,

(c) and (d). The present policy i

- y 18
that the regional languages should be
fhe medium of instruction for al] sub-
jects including

° science. The policy is
is?:;?g implemented in stages by all
es,

Mﬁhxu!ehlwhnelﬂ

673. SHRI HIMATSINGKA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether opinion of Law Minis-
try was sought by the Delhi Adminis-
tration on the question whether Pan
selling was a manufacturing industry
in relation to their proposal to impose
Sales Tax on betel leaf;

(b) what is Government's view in
regard to this question;

(c) whether Government have ap-
proved the Delhi Administration’s
proposal to impose Sales Tax on betel
leaf in Delhi; and

(d) if so, whether Government hav;e.
gone into the practicability and
desirability of enforcement of this
tax?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Delhi Administra-
tion desired to have the opinion of
the Ministry of Law on the point
whether betel leaf can be said to
have undergone a process of manu-
facture when it is made into “pan” for
chewing. They were advised that
prepared “pan” cannot be said to have
undergone such a process.
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fc) and '(d). Betel leaf is at present
exempt from sales tax but prepared
“pan” is not exempt. No proposal
has been received from the Delhi Ad-
ministration for imposing Sales Tax
on betel leaf.

Cases pending in High Courts

674, SHRI S. S. KOTHARI:
SHRI C. K. CHAKRAPANT:
SHRI P. GOPALAN:
SHRI GANESH GHOSH:
SHRI VISWANATHA MENON.

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it is a fact that a large
number of cases are pending before
the High Courtd in the country;

(b) if so, the steps Government ure
taking in the matter; and

(c) whether Government propose to
appoint a Commission to enquire into
the delays in disposing of cases?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN):
(a) Yes, Sir.

(b) Several remedial measures have
been suggested to the State autho-
rities for implementation.

(e) No, Sir.

Impartiality of Judiciary

675. SHRI YAJNA DATT SHARMA:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the recent
statements made by Shri E. M. S.
Namboodiripad ecriticising the funec-
tioning and impartiality of the judi-
ciary and certain provisions of the
Cuonstitution;

(b) it so, the Government's reaction
thereto; and

(¢) the steps taken by Government
to aliay the doubts in the minds of

the public created by such statements
from people in authority?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) It is learnt that Shri E, M. S.
Namboodiripad’s statement was the
subject matter of a petition before the
Kerala High Court and that on 8th
February, 1968 the Kerala High Court
found Shri E, M. S. Namboodiripad
guilty of contempt of court.

(c) Government do not consider
that any special steps are necessary
as the existing laws already provide
for remedial action.

Election of Governors

676. SHRI YAJNA DUTT SHARMA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the statement
made by Shri E, M. S. Namboodiripad
Chief Minister of Kenrala, that time
has come for amendment of the
Constitution providing for election of
Governors like those of President and
Vice-President;

(b) if so, whether Government pro-
pose to set up any high powered
special commission to examine these
questions in detail in view of the
changed political set up; and

(¢) if not, the reasons therefor?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN):
(a) Government have seen a press
report to this effect.

- (b) and (c). The Constituent As-
gembly had specifically gone into the
question whether the Governor should
be elected or appointed by the Presi-
dent and ultimately decided that the
Governor ghould be appointed by the
President, Government do not consi~
der that any change is called for in



the existing provisions of the Consti-
tution and do not, therefore, propose
to set up any commission to examine
this matter.

Committees/Commissions

677. SHRI N. K. SOMANT:
SHRI S. K. TAPURIAH:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) the number of Commissions and
Committees appointed by the wvarious
Departments|Ministries of the Govern-
ment of India during the last five
years; and

(b) whether the Commissions and
Committees in question have com-
pleted their reports and if not, the
rirasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(2) According to available informa-
tion 419 Commissions/Committees had
been appoint:d during the last 5 yearg
upto 26-T-67.

(b) Most of the Committees and
Commissions have submitted their re-
ports. It is for the authority which
appointed the remaining Committees/
Commissions to fix dates, wherever
possible, for submission of their re-
ports having regard to all relevant
circumstances.
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AT wwre § et (st fgedt & ofcamd 1,94,666
o gen ) s gE ¥ g @@

WA 3T 1,83,770 FHaw@i ¥ fedy woeaA 7;.,111;;
sfafor, fag ferdt o o oey & ) _
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technologists returning from abroad
till they are suitably absorbed.

(ii) Maintenance of a Special Sec-
tion of the National Register of Scien-
tific and Technica]l personne] for en-
rolment of Indian scientists and tech-
nologists abroad and for the circula-
tion of their names to all Ministries,
Departments of the Government of
India, State Governments, Union and
State Public Service Commissions,
Universities, Public Sector Industries

and large private sector establish-
ments.

(iii) The Union Public Service Com-
mission and most of the State Public
Serviee Commissions have agreed to
treat Indian scientists and techno-
Jogists whose particulars appear in
National Register as ‘Personal Con-
tact’ candidates for all posts advertis-
ed by them, The Union Public Ser-
vice Commission have also made
arrangements for interviewing Indian
scientists and technologists abroad for
posts in India.

(iv) Provision for payment of travel
grant to scientists, who, on their
selection for appointment in research
institutions in India, undertake to
serve those institutions for a minimum
period of three years,

(v) Creation of supernumerary
posts in all approved scientific institu-
tions to which temporary appoint-
ments can be made quickly from
among the scientists working and
studying abroad.

Abolition of Privy Purses

682, SHRI N. K. P. SALVE:
SHRI A, SREEDHARAN:
SHRI HEM BARUA:
SHRI ESWARA REDDY:
SHRI KAMESHWAR SINGH:
SHRI S. M, BANERJEE:
SHRI HEM RAJ:
SHRI SURENDRA NATH

DWIVEDY:

SHRI R. BARUA:

Will the Minister of HOME AFF-
AIRS be pleased to state:
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(a) whether any decision has been
taken by Government on the question
of abolition of privy purses and privi-
leges of the former rulers of Indian
States; and

(b) if so, the details thereof?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN):
(a) It is the Government’s intention
to abolish privy purses and privi=-
leges of Rulers.

(b) A fina] decision regarding the
details hag not yet been taken.

Police Organisation in Delhi

683. SHRI N. K P. SALVE: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Delhi Administra-
tion has sent a proposal to the Centra]
Government for making substantial
changes in the Police organisation of
the Union Territory of Delhi;

(b) if so, whether there is any pro-
posal to make the Police Force of
the Union Territory of Delhi a part of
the Central Reserve Police; and

(c) if so, whether the implications
of such a move have been considered
in all their aspects?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Delhi Administration have made
some suggestions for improving the
working of the police organisation of
the Union Territory of Delhi

(b) No, Sir.

(c) Does not arise,

Ambushing By Mizos

684, SHRI N. K. P, SALVE: Will
the Minister of HOME AFFAIRS be
pleased to state: -

(a) the number of times C.R.P.
personnel were ambushed by the
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Mizo hostiles between Aijal Silchar
during the last one year;

(b) whether the Mizo Tribes are
permitted to carry arms openly, and
if so, whether this is one of the
reasons for the ambushes that C.R.P.
has to face; and

(c) if the answer to part (b) above
be in the affirmative the steps Gov-
ernmént propose to take in this
regard?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
The C.R.P. personnel were ambushed
eight times by Mizo hostile between
Aijal and Silchar during the year
1967.

"(b) No, Sir. AIl licence holders
had been directed to deposit their
arms with police or nearest Military
post which they are reported to have
dornie,

(¢) Does not arise,

Burning of National Flag in Madras

685. SHRI N.K.P, SALVE: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's atten-
tion has been drawn to an incident in
Madras on the 10th January, 1968
when the National Flag on the Fort
St. George was reported to have been
torn down; and

(b) if so, whether Government have

taken any steps to put down such
activities?
THE MINISTER OF HOME AF-

FAIRS (SHRI Y. B. CHAVAN): (a)
and (b). Facts are being ascertained
from the State Government

Conecord Alrcrafis

686. SHRI NAMBIAR:
SHRI P. P. ESTHOSE:
SHRI SATYA NARAIN
SINGH:
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SHR] K. ANIRUDHAN:
SHRI T, K. BHATTA-
CHARYYA:

Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) whether it is a fact that the
Air India has decided to cancel the
orders for Concord aircrafts;

(b) if so, the reason therefor;

(c) whether it is also a fact that
due to cancellation the Air-India will
lose whole amount deposited as
advance; and

(d) if so, the total amount deposit-
ed? ‘

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (d). Air-India had
not placed orders for the purchase of
Concord aireraft, but had reserved
delivey position for two such aircraft
with a deposit of $5.00 lakhs, No final
decision has been taken by Air-India
so far to cancel the agreement reserv-
ing the delivery positions

(c) Does not arise,

Strike by LA.C. Non-Techmical Staff’

687. SHRI D. C. SHARMA:
SHRI MANIBHAI J. PATEL:
SHRI BAL RAJ MADHOK:

. SHR] GADILINGANA GOWD:
SHRI ONKAR LAL BERWA:
SHRI SRADHAEKAR SUPA-

KAR:
SHRIMATI SUSEELA
GOPALAN:
SHRI NAMBIAR:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether about 2,700 non-techni-
cal staff of the Indian Airlines Corpo-
ration went on a strike on the 15th
January, 1968;

(b) whether their demands have
been locked into;
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(c) if so, the decision taken in the
matter; and

(d) the estimated loss suffered as a
result of the strike?

THE MINISTER OF TOURISM
AND CYVIL AVIATION (DR, KARAN
SINGH): (a) Yes; 2,179 non-techni-
cal employees of Indian Airlines Cor-
poration went on strike on {5-1-1968.

(b) and (c), The demand of the
employees was that a letter issued by
the managemnet of Delhi Area on
the 13th January, 1968 banning the
holding of meetings in the office pre-
mises, should be withdrawn, The
management explained the correct
import of the letter to the represen-
tatives of the Union. The strike was
called off on 20-1-88.

(d} No loss was suffered by the
Corporation as a result of the strike
8s no services were cancelled,

Admission to Delhi Engineering
College

688. SHRI D. C, SHARMA:
SHRI ESWARA REDDY:
SHRI BAL RAJ MADHOK:
SHRI T. P, SHAH:

Will the Minister of EDUCATION
be pleased to state:

(a) whether the Delhi Administra-
tion has decided to gradually shut
down some Polytechnics and restrict
admission to the Delhi College of
Engineering because of a glut of
Engineers in the capital;

(b) if so, whether the causes of
the glut of engineers have been
analysed; and :

(c) the steps taken in the matter?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) No, Sir.
The general question of how the
present technical education facilities
should be regulated will be consider-
ed ag goon as definite indications are
available regarding the demand for

technical personnel for the Five Year
Plans,

(b) The present unemployment is
apparently due to recession in indus-
try and slowing down of Fourth Five
Year Plan Projects.

(c) The ways and means of utilis-
ing available trained technical perso--
nnel are under consideration.

Expansion of Airporis

689. SHRI D. C. SHARMA:
DR. RANEN SEN:
SHRI ANBUCHEZHIAN:
SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:
SHRI R. B. SINGH DEO:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Airport E:pmlon
Panel has submitted its interim
report on the expansion of the four
international airports in the country;

(b) if so, its main recommendations;
and

(c) the steps taken to implement
them?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir. The Com-
mittee’s interim report is expected in
March, 1968,

(b) and (c). Do not arise.

Civil Defence Training to Students

690. SHRI MANIBHAI J. PATEL:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that there
is a proposal to make the training
in civil defence compulsory for stu-
dents;

(b) if so, when the proposal will be
given a practical shape; and

(¢) whether this will apply to the
students. of all the States and the-
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schogl or college stage from which
the training will be made compul-
- sory? :

THE MINISTER OF STATE IN

THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
“to (c). A scheme of National Service
for university students is under far-
mulation, It is proposed to include
«Civil Defence Training as one of the
options in the scheme.

Kerala Bill to give Powers to Food
Commititees

©91. SHRI MANIBHAI J. PATEL:
SHRI RANE:

Will the Minister of HOME AF-
“FAIRS be pleased to state:

(a) whether it is a fact that the
"Kerala Goverrinent are going ahead
~with a Bill to give powers to certain
"Food Committees although the Cen-
“tral Government have refused to
<lear the legislation; and

(b) if so,
thereto?

Government's reaction

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
-BHUKLA): (a) Yes, Sir. It has been
stated by the Government of Kerala
-that the Kerala Civil Supplies Popu-
lar Committees Bill has been pub-
lished prior to its introduction in the
unext meeting of the State Legislature.

(b) While the Government of India
regret the decision of the State Gov-
-ernment, they would prefer to await
-further developments.

Shipping Service between India and
Latin-America Countries

692, SHRI MANIBHAI J. PATEL:
‘Will the Minister of TRANSPORT
'AND SHIPPING be pleased to state:

(a) whether it is a fact that a direct
-shipping service between India and
Latin-American  countries is going to
be operated in the near future; and
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(b) if so, the details of the scheme
and the benefits to be derived there-
from?

THE MINISTER OF TRANSPORT
AND BSHIPPING (DR. V. K. R. V.
RAO): (a) There is at present no
proposal for starting a direct shipping
service between India and South
America.

(b) Doea not arise,
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Hotel Development Loans
694. SHRI B. K. DASCHOW-

DHURY:
SHRI R. BARUA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government have
finalised the terms of Hotel Develop-
ment Loans to be given to the Indien
hotels; and
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(b) if not, when the terms are
likely to be finalised?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. EARAN
SINGH): (a) and (b). The terms and
conditions for grant of loans to
Hotels have been decided. The Rules
will issue shortly.

Catering in Aircraft

695. SHRI K. LAKKAPPA: Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the steps taken by his Ministry to
improve catering on the Aircraft?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): The following steps have
been taken to improve catering on
the aircraft:—

Indian Airlines:

The Corporation have appointed 6
experienced Catering Officers to
effect strict supervision over the
quality of meals, They are being
given further specialised training in
the line. Services of a catering
expert are also being utilised for
advice in the composition of vege-
tarian meals.

Air-India :

Fresh tenders are being invited for
catering supplies ex-Bombay and
Delhi with a view to improving the
quality of the meals uplifted.

Officers with catering qualifications
have been recruited. These officers
carry out surprise checks and also
give advice on preparation of meals.
Appointment of a Foreign Catering
Expert is also contemplated for
improvement of Continental food. The
Catering Officers at Indian airports
are given training in the Institutes of
catering,
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Book Entitled ‘Indian Examiner’

697. SHRI K. M. KOUSHIK: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Bishop
of Kakinada in Andhra Pradesh has-
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published a book called the “Indian
.Examiner’;

(b) whether it is also a fact that
‘the said book is full of passages
hurting and calculated to hurt the
feelings of Hindus and has, at one
place, said ‘excepting small girls’,
there exists no virgin at all in
-Hinduism; and

(c) whether Government
‘to proscribe it and take
.action againsi the author?

propose
suitable

THE MINISTER OF STATE IN
“THE MINISTRY OF HOME AF-
.:FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). Information is
being collected from the Government
-of Andhra Pradesh. It will be laid
:on the Table of the House in due
.course.

Crime Situation in Delhi

698. SHRI SITARAM KESRI: Will
“the Minister of HOME AFFAIRS be
_pleased to state:

(a) whether it is @ fact that the
-crime situation in the Union Terri-
tory of Delhi has become acute and is
posing a threat to the life and pro-
perty of the citizens;

(b) whether it is also a fact that
a large number of crimes that are
occuring almost everyday go un-
detected;

(c) if so, whether Government
.have thought of probing into the
situation and strengthening the Police
force; and

(d) whether it is a fact that politi-
cal patronage to The criminals has
‘been hindering effective detection of
“the crimes?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AF- .

'FAIRS (SHRI VIDYA CHARAN
"SHUKLA): (a) No Sir. There has
not been Any increase tnder the
-various hetds of crime in the Capi-
-tal except wunder the Local and
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Special laws which indicate increased
vigilance on the part of the Police.

(b) Of the 17,422 cases under I.P.C.
veferred to the Delhi Police during
the year 1967, 8,389 cases were so far
untraced, :

(c) The Crime situation is being
constantly reviewed by the Delhi
Administration and suitable remedial
measures are taken from time to
time to keep it under control. Re-
cently a number of schemes have
been sanctioned for the purpose of
modernising the Delhi Police by pro-
viding better communication facilities
and scientific aids to investigation
of crime.

(d) No such incident has come to
the notice of Government.

Beatles and Hipples

699. SHRI SITARAM KESRI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that a
number of “beatles” and “hippies”
have arrived in the country in recent
weeks;

(b) whether Government have exa-
mined the impact of the “beatles” on
the Indian youth;

(¢) if so, the measures taken by
Government in preventing the Indian
youth following the ways of “beatles”;

(d) whether it is also a fact that a
large number of complaints have been
received regarding the anti-social ac-
tivities of hippies; and

(e) if so, the action taken by Gov-
ernment in the matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
A number of foreigners with an un-
conventional fhode of dress and beha-
viour have been visiting Indla in re-
cent months.
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(b) No Sir.
(e) Does not arise.

(d) and (e). There have been occa-
sional complaints of misbehaviour.
There have also been some specific
cases of violation of law. Appropriate
action was taken _in all such cases.
Apart from taking action under law,
vigilance against undesirable activi-
ties has been intensified.

Free Education upto Higher
Secondary

700. SHRI SITARAM KESRI:
SHRI SIDDAYYA:

Will the Minister of EDUCATION
be pleased to state:

(a) whether Government have plans
to introduce free and compulsory
Education for all children ypto the
Higher Secondary stage; and

(b) if s0, whether Government will
have to subsidise the State Govern-
ments in this regard and it so what
would be amount?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) The
plan of the Government is to intro-
duce free and compulsory education
for all children up to the age of 14 in
the first instance. According to the
information available education upto
highjhigher secondary stage is free in
the following States:—

Andhra Pradesh (for girls only)
Jammu & Kashmir

Kerala (for Muslim girls only)
Madhya Pradesh (for girls only)
Madras

Mysore

Orissa (for girls only)

Uttar Pradesh (for girls only).

(b) Provision of free and compul-
s0ry education is primarily the con-
cern of the State Governments. How-
€ver, if the scheme is included in the
State Plan, advantage can be taken of
the available Central Assistance.
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Survey for Tourism by Pasific Area
Travel Associatiog

701, SHRI SITARAM KESRI:
SHR]I K. N. PANDEY:
SHRI GEORGE FENANDES:
SHRI J. N. HAZARIKA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that a sur-
vey by the Pacific Area Tourist Asso-
ciation has revealed that India was
likely to loose a large number of U.S.
tourists because of unfavourable con-
ditions; and

(b) if so, the steps Government
propose to take to remove the draw-
backs referred to in sirvey and to
create a favourable impression on the
minds of tourists?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH): (a) Yes, Sir.

(b) The Depariment of Tourism is
at present examining the results of
the Survey and intends to take steps
in close co-operation with State Gov-
ernments and various segments of the
travel trade to make appropriate im-
provements,
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Official Languages Act

703. SHRI BHOGENDRA JHA:
SHRI SHARDA NAND:
SHRI N. S. SHARMA:
SHRI K. HALDAR:

SHRI G. S. DHILLON

Will the Minister of HOME AF-
FAIRS be pleased to state:

{a) whether the Union Government
have issued instructions to the various
Ministries and Departments on the
use of English and Hindi to comply
with the requirements of the Official
Languages Act;

(b) if so, the details thereof; and

(c) if not, the reasons therefor? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
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(SHRI VIDYA CHARAN SHUKLA):
(a) Not yet, Sir.

(b) Does not arise,

(c) Necessary administrative ins-
tructions are under preparation.

Seminar on Centre State Relations

704. SHRI HIMATSINGKA:
SHRI K, HALDAR:
SHRI MADHU LIMAYE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Goverfiment's attention
has been drawn to the 2-day seminar
on Centre-State relations sponsored by
the Indian School of Social Sciences
and held at Trivandrum in the middle
of January, 1968; and

(b) if so, the observations and sug-
gestions made and conclusions arrived
at in the said Seminar and Govern-
ment's reactions thereto?

THE MINISTER OF HOME AF-
FAIRS (SHR] Y. B, CHAVAN): (a)
and (b). Government have seen re-
ports in the Press on the Seminar.
Matters relating to Centre-State re-
lations are being studied by the
Administrative Reforms Commission.

D.T.U.

705. SHRI HIMATSINGKA: Wilk
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that the
Delhi Transport Undertaking had been
running at a loss of more than a lakh
of rupees per month during the last
eight months since April, 1967;

(b) if so, the main reasons for this
loss; and

(c) the steps taken to make this
Undertaking a profitable venture?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) The revenue receipts of
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the Delhi Transport Undertaking and
payments made by it during the last
elmmﬂn.i,anAwﬂ' 1967 are
given below:—

Receipts
Payments

Rs. 418.65 lakhs
Rs. 402.18 lakhs

These payments, however, do not
include the loan repayments and inte-
rest liabilities amounting to Rs. 129.94
lakhs of the Undertaking for the year
1967-88, which are chargeable to
Revenue and also other adjustments
which are normally carried out on
final closure of the Accounts,

(b) The present ppsition is due to
the following reasons:—
(1) Increased cost of operation
* resulting from the rise in ex-
cise duty and tax on petroleum
products, spare parts etc.
(if) The revision of pay scales as
a result of 2nd Pay Commis-
sion's recommendationg and
subsequent rises in dearness
allowance.
(iii) Enhancement in the road
tax by State Government.
(iv) No corresponding rise in fares
after May, 1984,

(¢) The Undertaking proposes to
introduce Epress Services op a limit-
ed ecale from the next financial year
wilh g surcharge of 5 Paise per ticket
per passenger. The amount of income
from this source is yet to be estimat-
ed.

Foreign Exchamge Allotment for
Minor and Intermediate Ports

708. SHRI MOHAMMAD ISMAIL:
SHRI C. K. CHAKRAPANI:
SHRI GANESH GHOSH:
SHRI P. RAMAMURTI:

Wil] the Minister of TRANSPORT
-AND SHIPPING be pleased to state:

(a) the amount bf foreign exchange
allotted for the development of minor
and intermediate Ports durlng the

3154 (ai) L.S.D.—4
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First, Second and Third Plans, State-
wise; and

(b) the amount utilised by each
State, Plan-wise?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. VERV.
RAO): (a) and (b). The information
is being collected and will be laid on
the table of the Sabha.

awit ¥ frgen awt whrmd sefeee
forem

707. ot fraqwr wvelt ¢ w
fevr st 72 a1 39T FG

(%) forfom dr qrdd &
WO ToEl §  wiskws P
e of mfand st & §

(&) FFa-fer ool & qalr
=AaEqT WA a% TG # Y, W

() 7 wrafre forer F90 3w
frmew ud wfwad w3 ?

foen dwremr % o W (i
WRRR W W) (F) & (). wAr
T gL & srafirs fren ot frges
#< fear &, Faw ofimw ST woe avir
wed @Rl § arafaw frer frges
FAH HGAT @Y

gt aF wfvard wrafas e w1
Ty &, wiawa< Ty a5 A mE
faq w7 g1 famr 0

Development of Temples and Moun-
ments at Bhubaneshwar

708. SHRI CHINTAMANI PANI-
GRAHI; will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state;

(a) the details of the scheme for
the development and improvement of
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temples and monuments
neshwar
schemes:

in Bhuba-
(Orissa) under Part II

(b) the total estimate for
schemes;

these

(c) the progress made so far in
implementing these projects; and

(d) the reasong for delay in imple-
mr.ntation, if any?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (d). Details regarding
improvementg to be effected around
the temples =t Bhubaneswar are
swaited from tb~ State Government.
The allocation of funds gnd commen-
cement of work on the schemes can
only take place when details become
available.

Development of Udaigirl Ratnagiri
Complex

705. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether the schemes for the
development of Udaigiri-Ratnagiri
Complex to attraet more tourists in
Orissa have been implemented;

(b) i so, the detailg thereof and
the money spent so far; and

(c) the estimate for these develop-
ment schemes, scheme-wise?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c).” Scheme-wise de-
tails for tourist development relating
to the Udaigiri and Ratnagiri com-
plex are awaited from the State
Government. A tentative provision
of Rs. 6 lakhg has been made under
Part 11 of the Tourism Plan.

Tourist Facilities at Kenarak

710. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
plearad to state:

FEBRUARY 16, 1968
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(a) the details of the Part I .Ceant-
ral Schemes for integrated develgp-
ment of touristg facilities at Kpnarak
in the Fourth Plan;

(b) the total estimate for the same;

(c) whether any work has started
urder these schemes; and

(d) if so, the details thereof and
the progress so far made?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. EKARAN
SINGH): (a) and (b). Details regard-
ing the integrated project to provide
tourist facilities in Konarak are still
to be finalised, and the provision of
funds will be made when this has
been done.

(¢) No, Sir.

(d) Doeg not arise.

Bhubaneshwar Aerodreme

711. SHRI CHINTAMAN] PANI-
GRAHI: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether 3 new runway has
been constructed at Bhubaneshwar
aercdrome recently;

(b) if so, at what cost; and

(¢) whether this new runway has
been constructed for landing of Dako-
tas or other bigger planes?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KEARAN
SINGH): (a) and (b). No, Sir. One
of the existing runway has beed
strengthened at a cost of Rs. 1542
lakhs.

(c) The strengthened runway is
suitable for operations by Viseount:
ang similar types of aircraft.

Scholarships for Study Abroad

712 SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of EDUCA-
TION be pleased to state:

(a) the total number of scholarships
given to the scholars in QOrissa by
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the Education Ministry for studies
abroad during the financial year
1966-67 and 1967-68 and;

(b) the amount spent by the Gov-
ernment of India for these scholar-
ships in these two years?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH):

(a) Year Number of scholar-
ships given
1988-67 4
1967-68 7
1967-68 Nil
1067-68 Nil
Cochin Port

%13, SHRI P. P. ESTHOSE:
SHRI A. SREEDHARAN:
SHRI A K. GOPALAN:
SHRI VISHWANATHA

MENON:
SHRI KAMESHWAR SINGH:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether Government have re-
ceived representations regarding silt-
ing of the Cochin Port;

(b) if =0, the defects noticed in the
Cochin Port in this respect;

(c) whether Government have any
programme to remove these defects;

and

(a) if so, when exactly Government
expect to get the present defects re-
medied?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) Yes.

{(b) The Cochin Port authorilies
have beén unable, for sometime past
to undertake the requisite dredging in
the inver channel and the berths on
account of the insufficiency of their
dredging fleet.

(c) Remedial measures are under
way. The dredger Tady Willingdon’
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was worked on double shift of twelve
hours each for dredging the inner
channel for four months from 4-9-¢7.
A second-hand dredger ‘Gunga’ has
recently been acquired by the Cochin
Port Trust from the Caleutta Port
Commissioners, Tenders have been
received for the acquisition of a new
Suction Dredger and a Grab Hopper
Dredger and are under scrutiny by
the Port Trust. Specifications for a
new Bucket Dredger are being drawn
up by the Port Trust.

(d) It is hoped thrat, with the ac-
quisition of dredger ‘Gunga’ and the
proposed acquisition of the new derg-
ing craft, the Port authorities will be
able to meet their dredging commit-
ments and overcome the problem of
siltation. It is, however, difficult to
indicate amy precise time-lmit by
which the defects would be complete-
ly remedied.

Bridge over River Ganga at Ghazipar

714. SHRI P. P. ESTHOSE
SHRI K. M. ABRAHAM:
SHRI K. ANIRUDHAN:
SHRI BHAGABAN DAS:
SHRI K, RAMANI:

‘Will the Minister of TRANSPORT
AND SHIPPING be pleased to refer to
the reply given to Unstarred Question
No. 4108 on the 13th December 1967
regarding bridge over river Ganga at
Ghazipur and state:

(a) whether Government have since
received the decision of Uttar Pradesh
Government;

(b) if so, the action taken thereon;
and .

(c) if not, when the decision is
likely to be taken? R

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPFING (SHRI BHAKT DA®-
SHAN): (a) to (c¢). Yes, Sir, The
views of the Government of Uttar
Pradesh were intimated by the State
Chief Minister recently and the mat<
ter is now being examined further in'
the light of those views.
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Foreign Tourists who visited India
during International Tourist Year

717. SHRI M. L, SONDHI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to gtate:

(a) whether it is a fact that some of
the tourists who visited India during
Internationa] Tourism Year were not
shown the hospitality they expected;

(b) wheher it is also a fact that Mr.
Henry S. Rassmussen of Los Angeles
has advised that tourists from that
country should stay away from India
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in view of the harassment shown to
them ang another tourist a painter
from Germany, had said that the
people of India were terrible; and

(e) if so, the causes of complaint
and the steps taken to create a really
healthy atmosphere for foreign visi-
tors?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Every effort is made
to show courtesy to tourists at all
times, but they comg into contact
with many different people and it is
possible that individuals may have
met with occasional discourtesy.

(b) Complaints have been received
from time to time and these are inves-
tigated, but no data is available on the
particular complaints mentioned,
However, for every complaint there
are many expressiong of appreciation
about the friendly hospitality receiv-
ed, and the varied beauty, natural
and monumental, in India.

(c) Irrespective of complaints, a
continuing effort is being made
to improve facilities and to bring
home, to the general public the
need for each individual to take an
interest to looking after foreign visi-
tors. In fact this was one of the
main purposes of the International
Tourist Year celebrations in 1867.

Central Government Consumers Co-
operative Stores

718. SHRI M. L. SONDHI:
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Cent-
tra] Government Consumer Coopera-
tive Storeg has ceased to benefit its
customers;

(b) whether it is also a fact that

either the essentia] commbodities are
normally not available at all and if
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they are, the prices are higher than
prevailing in the private market;
and

(c). whether there is any scheme to
overhaul them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] VIDYA CHARAN SHUKLA):
(a) and (b). No Sir. The various
stores run by by the Central Gov-
ernment Employees Consumer Co-
operative Society are rendering use-
ful service to Central Government
employees by way of providing essen-
tial commodities at reasonable rates.
There is no reason to believe that the
store have ceased to benefit its cus-
tomers.

(c) Arrangements have heen made
recently to have a survey carried out
of the working of the Society and its
Stores with a view to effecting such
improvements as may be necessary.

Accommodation for Schools in Delhi

719. SHRI M. L. SONDHI:
SHR]I O. P, TYAGI:

Will the Minister of EDUCATION
be pleased to state:

(a) how many schools in the capital
are being run in tents;

(b) whether any schools housed in
buildings still have tented annexes
where classes are held in semi-dark-
ness without any arrangements for
lights and where gnly junior classes
with gtudents in the age group of 10
to 12 are hustled; and

(c) what steps are under way to
rid tented schools of these failings
and how long it will take to provide
buildings for these schools?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): a)
to (¢). The requisite information is
being collected from the Delhi Admi-

nistration and will be placed on the
table of the Sabha in due course.

American Tourists

720. SHRI KUNWAR LAL GUPTA:
Will the Minister of TOUnisM AND
CIVIL AVIATION be pleased to state:

(a) whether Government's attention
has been drawn to the report pub-
lished in newspapers to the effect
that American tourists do not like to
come to India;

(b) if s0, the steps taken to find
the causes thereof and Government’'s
reaction thereto; and

(c) the steps taken by Govermment
to promote tourism during the last
six months?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. This js con-
tained in a Survey published recently
by PATA (Pacific Area Travel Asso-
ciation).

{b) The Department of Tourism is
at present examining the results of
the Survey and intends to take effec-
tive measures in close co-operatipn
with State Governments gnd various
segments of the travel trade, to make
appropriate jmprovements.

(c) The Government, as part of
their policy to promote better facili-
ties, have been taking steps from time
to time to improve reception arrange-
ments, provide better transport and
hotel accommodation, and minimise the
factorg creating unfavourable impres-
sions,

Arrests under Unlawfnl Activities Aet

721. SHR] SHRI CHAND GOEL.
SHRI SRADHAKAR SUPA-
KAR:

Will the Minister of HOME
AFFAIRS be pleased to state the
number of persons who have heem
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arrested|detained under the Unlaw{ul
Activities Act, State-wise,

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
The Unlawfu] Activities (Prevention)
Act does pot contain any provision
which would enable the Centre or
State Governments to detain any per-
son without trial. No person has been
arrested so far in connection with
offences punishable under this Act.

Dredger for Kerala

722. SHRI C. K. CHAKRAPANI:
SHRI A. K. GOPALAN:
SHRIMATI SUSEELA GOPA-

LAN: )

- Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the Kerala Government
have asked for the allotment of a
dredger for their use;

(b) if so, the action taken thereon;

(c) when Government expect to

send a dredger to Kerala;

Kerala Government
dredger of their

(d) whether
have asked for a
own; and

(e) the other States who have
their own dredger?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAOQ): (a) Yes, Sir.

(b) and (c¢). The Government of
India have acquired a fleet of two
Cutter Suction Dredgers to attend to
the needs of the minor ports. Their
use, however, depends upon the
availability of ancillary equipment
like pipelines andlor hopper barges
for the discharge of the dredged
material. The first set of pipeline is
expected to be received by Ssptember
1968- and the second by January 1949.
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The barges are expected to be receiv-
ed during the second half of 1988. The
request of the Government of Kerala
can be considered only after the
ancillary equipment is received,

(d) Yes, Sir.

(e) None of the State Governments,
at present, have seagoing dredgers of
the type which Kerala Government
has proposed to acquire. However,
the State Governments of Andhra
Pradesh, Gujarat, Madras, Maharash-
tra and Mysore have small dredgers
capable of internal dredging in the
harbour,

Allocation for Shipping

723. SHRI K, M. ABRAHAM:
SHRI A. K. GOPALAN:
SHRI VISWANATHA MENON:
SHRI P. RAMAMURTI:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) the amount out of the total
allocation for Shipping during the
Third Five Year Plan which remain-
ed unspent at the end of the Plan; and

(b) whether Government have al-
lowed this provision to be carried
over to the subsequent years after
the end of the Third Plan?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K R. V.
RAO): (a) and (b). Although the
allocation visualised in the Third Plan
for expansion of shipping tonnage
was Rs, 51 crores, the corresponding
budget provision made in the 5 years
of the Plan was only Rs. 36.86 crores
and the whole of this amount was
spent by advancing it to the Shipping
Development Fund Committee for
giving loans for acquisition of ships.
The question of carrying forward any
unspent balance to subsequent years
did not, therefore, arise,
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Calicut Aerodrome

724. SHRI K. M. ABRAHAM:
SHRI K, ANIRUDHAN:
SHRIMATI SUSEELA

GOPALAN:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(8) whether it is a fact that the
Kerala Chief Minister has asked the
Central Government to expedite sanc-
tion for the construction of the Cali-
cut aerodrome;

(b) if so, the action taken thereon;
and

(c) when it is likely to be construc-
ted?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (DR.
KARAN SINGH): (a) Yes, Sir,

(b) and (c). In view of the diffi-
cult resources position the available
funds are proposed to be earmarked
for different airport projects in order
of priorities. The priorities are now
being worked out by an Aerodrome
Planning Group set up by this Minis-
try for this purpose. A decision as to
the priority to be accorded to Calicut
is likely to be reached shortly on the
basis of the report of this Group. It
is expected that Calicut will receive
adequate priority.

Port Development in Kerala

725. SHRI P. GOPALAN:
SHRI VISWANATHA MENON:
SHIMAT] SUSEELA
GOPALAN:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(&) whether it is a fact that the
Kerala Government have asked for
the utilisation of the unspent amount
of the Third Plan during the subse-
quent yearg in respect of allotments
under Port Development';

(b) if so, whether Government ol
Iudia ave given the necessary sanc-
tion therefor: and

(c) the amount which would be
available to the Kerala Government
for being utilised during the subse-
quent years?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR.V.K. R. V.
RAO): (a) to (c). The approved out-
lay for the development of minor
ports in Kerala during the Third Five
Year Plan period under the Central
Sector was Rs. 155.85 lakhs, Against
this, loans amounting to Rs. 70.44
lakhs were granted to the State Gov-
ernment during the THird Five Year
Plan period, leaving a spill-over of
Rs, 85.21 lakhs. The Govt. of Kerala
asked for a sum of Rs. 156.93 lakhs
for completing all the spill-over works
based on the revised estimated cost
of those works. As Central Assis-
tance in the form of loans to the
State Government is restricted to the
commitment originally made, the Gov-
ernment “of Kerala is entitled only to
the balance of Rs, 85.21 lakhs for the
execution of the spill-over works. Of
this, an amount of Rs. 25.00 lakhs was
given to the State Government during
1966-67. The resultant balance of
Rs. 60.25 lakhs will be available by
way of Central Assistance to the
State Government during the years
1967-68 and 1968-69, subject to the
availability of funds and the progress
of expenditure,

wiite w1 T wfeaw
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Statements of Yurl Modin

729, SHRI D, N. PATODIA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have
succeeded in getting a copy of the
statement of Mr. Yuri Modin, a for-
mer Soviet Embassy Staff in New
Delhi to find out his association in
interfering with the Fourth General
Elections;

(b) whether enquiry into the alle-
gations of Soviet interference with
the Fourth Genera]l Election has been
completed; and

(c) whether Government would
place a copy of the report of the
enguiry on the Table of the House?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. 3. CHAVAN): (a)
The Government are not aware of the
statement made by Mr. Yuri Modin.

(b) The report of the Intelligence
Bureau regarding the use of foreign
money in the last General Elections
and for other purposes is still under
examination.

(c) The report is a secret docu-
ment and will not be placed on the
Table of the House,
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Foreign Funds for CPIL

730. SHRI D, N. PATODIA: WwWill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the news item
appearing in the “Indian Express”
dated 11-12-1967 that a section of
the Communist Party in India gets
liberal aid from the People's Repub-
lic of China and other fraternal
communist countries under the “Inter-
national Action Fund”;

(b) whether it is also a fact that
large flow of foreign capital goes in
the aid of those who are employed
by the party on subversive and anti-
national activities;

(c) whether Government have con-
ducted any inquiry into the matter;
and

(d) if so, the findings thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Yes, Sir.

(b) to (d). The reports which the
Government have on this subject are
of such a nature that it would not be
in public interest to disclose them.

“Gopala Sena” in Keralg

731, SHRI D. N. PATODIA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Marxist Wing of the Communist
Party has set up “Gopala Sena” in
Kerala which is a para-military orga-
nisation;

(b) whether it is aleo a fact that
ex-members of the Malabar Special
Police Force have been engaged to
impart training to these wolunteers;
and '

(e) it sn, the Government's
tion in the matter?

reac-
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THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Communist Party (Marxist) have
formed a volunteer corps in Kerala.
Government have no information whe-
ther it is called “Gobpala Sena”.

‘(b) and (c¢). Information is being
collected.

gAY # Ay Ay 4 gw
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Jayanti Shipping Company

733, SHR] MRITYUNJAY PRASAD:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to refer
to the reply given to Unstarred Ques-
tion No. 872 on the 30th May, 1967
and state:

(a) whether the enquiry into the
shares held by Dr, Dharam Teja, his
wide and. other relations in the
Jayanti Shipping Company and how
they were paid, has been held; and

FEBRUARY 16, 1968
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(b) if so, the result thereof?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) The enquiry is still in pro-
gress and certain legal issues are
involved. It has, therefore, not been
possible to reach any final conclusion
so far,

(b) Does not arise.

“India, India” by Lisa Hobbs

735. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a book
titled “India, India” by Lisa Hobbs,
published by M|s. Mc Graw-Hill has
been banned for sale in India by the
authorities;

(b) if so, the reasons therefor; and

(c) the criteria for banning the sale
of books?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Central Government have not so far
issued any order banning the book
“India, India” by Lisa Hobbs,

(b) Does not arise,

(c) The sale of a book may be
banned if it attracts the provisions of
the Crimina}] Law Amendment Act,
1961, or section 99A of Criminal Pro-
cedure Code or Young Persons (Harm.
ful Publications) Act, 1856.

Rourkela Disturbances

736. SHRI BHOGENDRA JHA:
‘Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether orders umder Section
144 Cr. P. C., were promulgated at
Rourkela on the 14th January, 1868
following the incidents on the 13th
and 14th of January, 1088;

(b) whether some dozens of people
were also arrested in that comnection;
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(¢) whether these incidents alleged-
ly resulted from an article in a local
periodical; and

(d) if so, the steps taken to punish
those responsible and to prevent re-
petition of such incidents?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y B. CHAVAN): (a)
and (b). Yes, Sir.

(c) The agitation was due to pub-
lication of an article in “Desh”, a
Bengali weekly of Calcuita,.

'(d) Anti-Social elements were
rounded up and Peace Committees
were formed to restore normalcy.

Deveiopment of Places in Dharbhanga
District

737. SHRI BHOGENDRA JHA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are aware
that huge congregations of people
take place at Ahalyashan near Kam-
sau] Station (North-Eastern Railway)
in Darbhanga District of Bihar and
at Goutam Kund, severa] times in a
year,

(b) whether Government propose
to develop these two places as tourist
centres; and

{c) if so, the details thereof and if
not, the reasong therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c¢). There is no pro-
posal before the Department of
Tourism to develop Ahalyashan and
Goutam Kund as tourist centres; nor
will it be possible due to the limited
funds available to include the deve-
lopment of these places in the Tour-
ism Plan at present.

Development of Bisfi

788. SHRI BHOGENDRA JHA: Will
Mhe Minister of [EDUCATION be
pleased to state:

(a) whether Government have any
plan to develop Bisfl, the birth place

of the 13th Century Maithili poet,
Vidyapati and Jagban, the historie
residence of one of the most ancient
philosophers of the world Jagnabal-
kya, both falling in Bisfi Black of
Darbhanga Distt. of  Bihar, near
Kamtaul Railway Station; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) No, Sir.

(b) Does not arise.

Princes Zanaida Eachevsky

739. SHRI BHOGENDRA JHA:
SHRI JYOTIRMOY BASU:
SHRI BHAGABAN DAS:
SHRI MOHAMMAD ISMAIL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that ome
Princess Zanaida  Rachevsky, an
American national of Russian origin,
was ordered to leave Darjeeling in
the third week of November, 1967
but her stay, on request had been
extended;

(b) if so, the reasons therefor;

(e) whether she disappeared from
Darjeeling and a search for her where
abouts was ordereg and she was
found in Madras;

(d) whether she was accompanied
by an Englishman if so, the exact
identity of the Englishman; and

(e) whether Government have
found out her activities while she was
in India if so, with what results?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (e). Princess Zanaida Rache-
vsky was asked to leave India by the
15th November, 1967 but was subse-
quently allowed by the local awthori-
ties to remsin in Darjeeling Hl the
81at December, 1967 to enable her tc
meke arrangements to leave. She
left Darjeeling with one Mr. Wood,.
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an Englishtman, on the 25th December
1967 and proceeded to Madras, from
where she left India on the 8th
-January, 1968. No report has been
received that she bad engaged in
-undesirable activities,

Effect on Tourism by U.S.
Restrictions on Dellars

740. SHRI HEM BARUA: Will the
Minigter of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the present restrictions
put by the U.S. authorities on Dollar
are likely to affect tourism in India;
and

(b} if so, the steps taken to en-
-courage foreign tourists to visit India?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH): (a) No restrictions have so
far been placed by the U.S, authori-
ties on foreign travel, but the Presi-
dent of the United States in a recent
speech appealed to American citizens
to defer for two years all non-essen-
tial travel beyond the western hemis-
phere. It is too early to estimate the
effect of this appeal and of any possi-
ble restrictions that may hereafter
be placed on tourist visits to India.

(b) It is proposed to continue pro-
motional activities as planned, and
to expand these over the next few
years.

Improvement of College Education

741. DR, RANEN SEN: Will the
Minister of EDUCATION be pleased
to state:

(a) whether the Commmittee ap-
pointed by the University Grants
Conrmission to suggest measures for
improvement of college education has
submitted its report;

(b) if so, the main recommenda-
tions contained in the report;

(e) whether the University Grants
Commission haz examined these Te-
commendations; and
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(d) if so, the decisions taken there-
on?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) The recommendations are many
and are contained in the report of
the Committee which has been placed
in the Parliament Library.

(c) Yes, Sir.

(d) It was decided to refer the
report to the Education Commission
(1964-66) for consideration, In the
meantime, the Commission has decid-
ed to liberalize the scope and pattern
of assistance to colleges for certain
schemes during the Fourth Plan.
While the question of establishing
autonomous colleges is still under
consideration, it has been decided to
appoint small Committees to examine
and consider the present achieve-
ments, programmes of development,
etc., of the colleges of Meerut, Rajas-
than and Delhi Universities. in the
first instances.

Detenues Released after Lifting of
Emergency

742. SHRI UMANATH:
SHRI HEM BARUA:
SHRI GANESH GHOSH:
SHRI K. RAMANI:
SHRI P. RAMAMURTT:
SHRI S. M. BANERJEE:
SHRI Y. A, PRASAD:
SHRI R. R. SINGH DEO:
SHRI D. N. DEB:
SHRI G. VISWANATHAN:
SHRI VIRENDRA KUMAR

SHAH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the total number detenues re-
leased after the lifting of Emergency
throughout the country;

(b) whether it is a fact that large
nimnber of them were re-arrested just
after their release;

(c) the total number of re-arrested
detenues State-wise; and
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(d) the reasong for their re-arrest?

(a) to (d). A statement giving avail-
able information is placed on the
Table of the House. (Placed in Lib-
rary. See No. LT-95/08.)

Regional Languages for U.P.S.C,
Examination

743. SHRI BENI SHANKER:

SHARMA:

SHRI SHRI GOPAL SABOO:

SHRI LILADHAR KOTOKI:

SHRI TULSHIDAS JADHAV:

SHRIY VALMIKI CHOUDHU-
RAY:

SHRI HARDAYAL DEVGUN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether any progress has been
made by the Union Public Service
Commission in switching over to re-
gional languages as media for the re-
cruitment tests;

(b) if so, the details thereof; and

(¢) when a start is likely to be
made?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). The Commission have
made some progress in the prepara-
tory work necessary for the imtroduc-
tion of the languages mentioned in
the [Eighth Schedule as aiternative
media, at the option of the candidates,
for the combined competitive exami-
nations. The additional staff hasbeen
appointed and equipment like type-
writers etc. is being secured, Quali-
fled examiners, preferably having
knrowledge of more than one langua-
ge, are being located,

Both the Government and the Com-
misgion are anxious to implement
this decision as early as possible.
Looking to the progress so far made,
Government feel confident of a start
being made with the introduction of
thege languages as optional media
for some subjects at the combined

competitive examinations to be held
in 1969.

Development of Road Communications

T44. SHRI BENI
SHARMA:
SHRI SHRI GOPAL SABOO:

Will the Minister of TRANSPORT
AND SHIFPING be pleased to state
the amount Government propose to
cations in the rural areas in the next
five-year plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND-

Presumably the Hon'ble Member
is having rural roads in mind, It is
not possible to indicate at this stage
the allocation, which may be made
for these roads as a part of the over-
all provision for road development in
the Fourth Five Year Plan, ag that
Plan itself has not yet been finalised.

Bagour as Health Resort

T45. SHRI BENI SHANKER
SHARMA:
SHRI SHRI GOPAL SABOO:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are awa-
re that after Mount Abu, the highest
habitable hill in Rajasthan is Bagour
near the Khetri copper project, the
height of which is between 2300 and.
2400 ft.;

(b} whether it is a fact that the
above hill is ideally suited for a me-
dium tpye of hill station which is
only 6 miles from Khetri town and
about 100 miles from Delhi; and

(c) if so, the steps taken to con-
vert the place into a health resort?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). Government of
India have not carried any survey to
determine the suitability of Bagour
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for development as a hill station. The
available financial resources do not
permit of such development being
undertaken by the Government of
India and there is, therefore, no
proposal to provide tourist facilities
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Working of Indian Ports

SHRI YASHPAL SINGH:
SHRI MOHAMMAD ISMAIL:
SHRL UMANATH:

SHRI GANESH GHOSH:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it is a fact that a team
of world experts visited India recent-
ly to assess the working of Indian
Ports;

(b) whether the team has submitted
any report to Government; and

(c) if so, the

750.

recommendations

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K R V.
RAO): (a) to (c): A Team of Experts
drawn from the Ports of New York,
London and Gothenburg sponsored by
the International Association of Ports
and Harbours is currently on a tour
of the Major Ports of India to make
a general survey to identify the vari-
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ous poblems of development and to
make recommendations to  Govern-
ment’ as to the manner in which fur-
ther studies in depth, where necesgary,
may be undertaken. The Team arriv-
ed in India on the 9th February. They
have just started their tour. They
will be in India for about a month
after which they will furnish their
recommendations to Government.

New Zealand Girl Tourist

752. SHRI YASHPAL SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that =&
New Zealand girl tourist has been
missing since the 9th January, 1868 as
reported in the Hindustan Times dated
the 11th January, 1968;

(b) if so, whether she has been tra-
ced; and

(c) the details concerning her dis-
appearance?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). A New Zealand girl tourist
passed through Delhi to Kathmandu
in December, 19687. She wrote to her
parents from Delhi that she was not
feeling well. Her parents made en-
quiries through the New Zealand
High Commission in Delhi in the
month of January about her where-
abouts. Subsequently, her departure
to Kathmandu via Raxaul on 28-12-
1987 was confirmed by the Raxaul
Immigration Check Post and the New
Zealand High Commission also con-
firmed her presence in Kathmandu.
The search for her was, therefore,

dropped.
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W F1 awE ¢

(=) afz &, @ ¥ "=
R g fF ss e a g fF
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Iy faFar o ey

() ® T WRET
thaw TR 0 a9 afaal 1
™ BRI # ITeE f§q avr w
T #FE ;AT

(%) afx &, aY w0 & Y qEfer
F qar ToE g F w9 F IF 0%
T TT T’ FT AT F faar g 7

ot swe ¥ wwa Wit (o
fefeg ) : (F) i (@) @ g
oFa A7 o G AN TET I W™
&y St |

(w) o & 0

(&) e A IS A,
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et & et St & faeg
e

756, ot wiw wew wead :
wr fivert et g Famy W A A F:
() ®=r et & 9w I
aft sgar darhT & fagg S9Q

# gfic ¥ 1930 ¥ 1945 ¥
FEN  WEg Mg q; AR

(w) afegh, @ ¥ wiwvw wgt
fasr & § 7

fererr siwrera ¥ Tre sy (st e
fox ) : (F) o (&) : g1 @&
M § o s wwd
AT |

W Tae qrEt ¥ At & wfaaw

757. st wfw wWaw TreEd
w1 foer W5 9 IO #T IO OFG
f&:

() =7 =wwv & 99 (uw)
WTET  TEEeEar &9 § A A Ay
sOsT M@ 9@ F IT AA™T
St st H@IgT A 95w ¥ ATy Jut
¥ W g F e 3T & &forsi iy
waaar 99 ¥ fag werfew fear
qr agr (3) 7§ F whew
Fyeey § faeg famge fadlg & amr o
SidT 9T WG AT 47 HEAT A qHT
% firq #7 fray mar ar; Wit
3154 (al) LSD—S5,

() afe g, @ @ whwa vt
areew §?

fovry st # oo sl (st R
fog ) : (%) (i) o< o & Afar
WeT W o ¥ oy awi QA
37 ¥ géfaT g9 wivSw ga g
Fam

(ii) s =+

(W) e ardt & it & W
for  wfwerat o1 fdw (F) (i) &
fer mr @ & Wi ¥ U wfe-
¥aqrmc ¥ Sywew ¢ | famge ¥
wifeeifal & gafua for wiweat
fRw (%) (i) ¥Farmrg =
famqx ¥ § IveeE A

Sanctity of Educational Institutions

759. SHRI SAMAR GUHA: Wil
the Minister of EDUCATION be pleas-

_ ed to state:

(a) whether Government have re-
ceived reports of police violation of
the sanctity of educational institu-
tions inside their campus in some
States:

(b) if so, the details thereof; and

(c¢) whether the Central Govern-
ment, propose to take stetps to evolve
a general policy in constultation and
agreement with State Governments mo
that police refrain from entering the
campus of an educational institution
for dealing with law and order propb-
lems without the permission from the
educationa] authorities?
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THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) and (b):
Some reports of police entering the
campus of educational institutions
have been received. The available
details are given in the statement
laid on the Table of the House. [Plac-
in Library See No. LT-96(69)

(c) The matter is under considera-
tion of the Government.

fargre ¥ wiTw ww

760. st TWEEATC Welr
aqr W e wife Jgaaw S
o W FWFAE

(%) fae & qaies == fey
t:

(@) = fagre wowre ¥ wteR
w gaiw FY ¥ oy faea agrr
st ¥

(n) afeg, @ fet Tfw
wiT #T T Y

(v) = famr ¥ gqfza W
fasrg T ¥ fau ®r§ g@g a9
* frarod & WK

(%) afz &, ar IuEr TS e
aF wr g7

QR T wh e TR W (W1
dm):(m)ﬁmﬁw&ﬂvﬁrt
o farg e gfaamal # =T ¥
fag g0 MY @, WA,
qafre, AT ST EAT AT aev
o & |
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T quaeir T ¥ wER ¥
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faw W (i) & wadar 50 wr@ w9
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(7) &ix (¥). FomT & W i)
WX (i) & wwtr  frmfafar et
W JroY w1 3 T § wear ariw
T W AT § —

wrr i e - (Foee wm S
W I agA fear o)
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faeare (Frfor sd=wr @I })

(ii) wofe = @17 Tav #
ArE $21 w7 fair

w1 W (fee s
TT ST FLEHIU FTO TG AL
Fgq e smem

(i) TofT & ov wdeFwar w7
' frofor  (Fwiorsd @ @
?)

(i) wofre ¥ oF Juc-foe #
WqOAT (FH AT R ) |

(ii) wer ¥ @rw %
w1 fwfn (Qeemst aw
grFeAt 9T faae feam
CUEE o

(5) g amrEE ¥ @i
GIauTHT F7 797 YA AT
W T o § sfafor
gfaami &1 fww (Sew
w e ard)
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Media of Instruction in Bihar Schools,
Colieges

761.. SHRI RAMAVATAR SHASTRI:
Will the Minister of EDUCATION be
pleased to state:

(a) the language or languages which
are the media of instruction in the
primary and other schools and colle-
ges in the tribal areas of Assam, Bihar,
‘Orissa, West Bengal Madhya Pradesh
and other States;

(b) whether it is a fact that the
State Governments do not pay atten-
tion to the developmeit of tribal lan-
guages—Ho, Mundari, Santhalj and
Paharia; and

(c) if so, whether Government pro-
pose to prepare any scheme for the
development of these languages and
if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
to (c). This subject primarily concerns
the State Governments and the Uni-
versities concerned and the detailed
and up-to-date information on it is not
readily available in the Government
of India.

fagre & d-averdt

763. St QWTEATC §TEAt © T
Toran &7 9g 99 F F w9 5

(%) = fagr s qar 3=
FERHAT TQTF AT & fagre
I "reafaE qeqIE g9 F AT A
& ¥ (oF) ot gl awr dawrd
weATRt # Ja w1 wn F fag d
TS Tl FT JT7 G F T
e ¥ & 3 wfgw 1 () JmwewT H
VY FSAT Areafas gl 3 wSTTH
fY a9 Far-wn fefer feg o |
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wE?

fow sovem % e Wt (<
e waw ) ¢ (%) W) (&),
T O A § fo w1 e g
T @ & & | 9@ @R 7 R
FCHTY Tl B g9 A X7 7 S fropw
7 forar &)1 W wTC T ag oY faEme
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g o R
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Ty

764. ot RATATC WTON : I
o ot ag Ty = o A< R

(%) 71 g fawafaamea®
sfafeaa fage & ot fwafaes &
ATSATYEHT, STRHL AT A4T g A
*F o=TgR ¥ 12 T, 1968 W
% o7 & widfes gga # 91;

(=) afx gt & 37 Fr ww AT
AT TCHT Y 50 =g F 471 yfatwn
&

() war ug g & fe Famafammeat
FIAAT AT HIE FIAAT & HHTIH &
I oFAT AW F g 93 e
Harag o AR AT s @ §
o

(v) afx g, @ @@ == ¥ 5w
aw fadly fed o & awreaT !
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fevry sy (%o forqwr @) : (¥)
fagr # g9 fawafaeml WK 95
aur wfaw feredl & ssareEt A
12 9ad, 1968 # fafew =gy o<
wikfas FEOT @ |

(7) (i) ¥=h7 g o< dgmé
o Y oy o

(i) Frvafrare seEr smaw
F I B oA F A g
AN FTAT
T awr ¥ ai genr (i)
R weEwR = far wite @ ¥ a6
HOT FT 997 97 A g TG &) awdr
Wt WA He (ii) W ¥R R
Y fwr e mw g

() S (%) wHET IET gL
¥ fawrodtw 20

Ambush by Nagas

765. SHRI MAYAVAN: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that a gang
of 50 Naga hostiles who were on way
to East Pakistan ambushed a party of
Manipur Rifles near Tapong village on
18th December, 1967 and killed many
Assam Riflemen;

(b) whether it is also a fact that
some junior commissioned officers
were kidnapped and in certain cases
their arms were snatched away; and

(¢) if so, the steps tdiken by Gov-
ernment to check the activities of
Naga hostiles?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
ta. (¢). On 19th December 1967, a
small party of Manipur Rifles was
amhushed by a gang of 40 to 50 Mizo-
Kuki hostitles in Jiribam sub-division
of Manipur, One Rifle-man was killed
and another wounded. The Junior

FEBRUARY 16, 1068
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Commissioned Officer in charge of the

party, though injured, returned to the

post. A rifle and a sten-gun were lost

in the ambush. 'The Security Forces

have intensified their operations which

are in progress.

Booking of LA.C. Passengers by
Travel Agents

766. SHRI BABURAO PATEL: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the total number of passengers
that travelled by the Indian Airlines
Corporation Bervice, during the last
year and the amount of fare collected;

(b) the number, names of the autho-
rised travel agents, the percentage of
commission generally given to them,
the number of ticketg sold through
them last year and the commission
paid to each travel agent;

(¢) the arrears of amounts dife from
each travel agent at the end of the
last completed year and the steps

taken to recover the same; and
—

(d) the reasons for booking tickets
through travel agents?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Passengers: 141 lakhs;
Total fare collected: Rs. 2142.82 lakhs.

{(b) There were 126  authorised
travel agents whose particulars are
given in the statement laid on the
table of the House. [Placed in Lib-
rary. See No, LT/93/68]. The per-
centage of commission, for passenger
sales, allowed to these agents during
the year 1966-67 was as follows:

1. Domestic Passenger

Sales 5 per cent.
2. International Passenger
Sales T per cent.

The volume of Agents bookings in
1066-87 was 38.70 per cent of the total
passenger sales, The total amount of
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commission paid to the Travel Agents
during the year 1966-67 was about
Rs. 38,65,775.

(¢) A statement showing the amo-
unts due from each Travel Agent as
at the close of the financial year on
31st March, 1987 is laid on the Table
of the House. [Placed in Library.
See No. LT-98/68], The total
amount of outstanding was about
Rs. 34.22 lakhs, which was inclusive
of the second fortnightly sales of
Apgents during March, 1967 that is
from 16th March, 1967 to 3lst March,
1967, payment of which in full was
made by the Agent during the first
week of April as per the terms of
agreement. )

(d) The Booking is done through
travel agents to promote tourist traffic
and also to avoid inconvenience to
the passengers coming from  areas
where they do not now have any direct
contact with IAC offices.

Air Corporations

767. SHRI BABURAO PATEL: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the quantity and value of candy,
Supari, Cotton plugs, toothpicks and
dry towels, served on the aircraft y
the Indian Airlines Corporation during
the last 3 years, year-wise;

(b) the names of suppliers with
amount of annual contracts given to
each supplier during the last 3 years
and the manner in which these con-
tracts were given and if given with-
out tenders, the reasons therefor;

(c) whether any stock registers are
maintained for issuing or receiving
goods before or after each flight;

(d) whether these registers
inspected by any authority; and

(e) whether the crew of aircraft
were caught taking home the left-
overs or selling them to the airport
restaurants during the last three
years? ’
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a), (b) and (e). The e
quisite information is being collected
and will be laid on the Table of the
House,

(c) and (d). Yes, Sir.

Grant of Citizsenship to Pak Nationale-

769. SHRI BABURAO PATEL:
SHRI MAYAVAN:
SHRI ANBUCHEZHIAN:
SHRI Y. A. PRASAD:
SHRI R. R. SINGH DEO:
SHRI D. N. DEB;
SHRI ONKAR LAL BERWA:
DR. SURYA PRAKASH

PURI:

Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) whether it is a fact that his
Ministry has decided to grant Indian
citizenship to several lakhs of Pakls-
tani nationals in the different States
of India in “compassionate grounds™;

(b) if so, the exact number of
Hindus, Muslims, Buddhists and
Christians, separately thus sought to
be given Indian citizenship;

(e) the salient features of the
proposals submitted by his Ministry
to the State Governments for elicit-
ing their views in this matter;

(d) whether the attention of Gov-
ernment has been drawn to a state-
ment made by the Chief Minister of
Assam, iln Gauhati, on the 1lst Jan-
uary, 1968, saying: “We feel it is not
time to regularize their stay on a
permanent basis and grant them citi-
zenship rights. The status quo shoul
be maintained; and -

(e) if so, the Government's reae-
tion thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (8HRI VIDYA CHARAN
SHUKLA): (a) to (c). A suggestion
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for the grant of Indian citizenship to
shout 3000 Pakistani nationals other
than infiltrators, belonging to the
majority community in Pakistan, who
have, on compassionate grounds, been
allowed to stay on in India on a year
to year basis and have been staying
im this country for 5 years or more
was referied to the State Govern-
ments for their comments,

(d) Yes, Sir.

(e) The matter is under considera-
tion.

Y wet & s

770. st gwaa Fag gwag : = -
wwd U ag @ 7 s fE o
(%) ®Tag e § v 0 aOP R
¥ wgd A § wal ¥ ¥ s
W a% A 1 A wfEe 9

() 1 TFE weT (E9E)
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TRV WATR H OO ANt (s
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o & 1 6 fameay, 1955 ¥ 9N ¥
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@ VAR W ke ww & A,
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HAS) 31 R1Te faEe T ST dwr
P (fr e Fdama ¥
o A 37 fw FT e )

foase, 1965 ¥ ¥@ dag & sw
ardr f&@r @ ¥ 5 e, seEmrE,
TR O fa ared & whifew
%W, W, AR gy qqd Ao &
9z A Wl F ¥ w S ffas angar,
afad grgar ¥ =7 § frfma s
&t 7Y 4T 7R T 937 97w i
T AT A TH ARAQAT FY Ii@HT
graar freffa s@r aata g

(/) = (7). =T framode
g

All-India Education Conferemoe

771. SHRI T. D. RAMABADRAN:
SHRI ANBUCHEZHIAN :

Will the Minister of EDUCATION
be pleased to state:

(a) whether it ijs a fact that the
42nd All India Education Conference
was held in Madrag on the 31st De-
cember, 1067;

(b) if so, what were the subjects.
discussed;

(c) whether it is also g fact that
the Conference yrged the State Go-
vernments to issue instructions to
prevent the police from entering edu-
cational institutions without the ex-
plicit consent of the educational au-
thorities;

(d) if so, the reaction of the State
Governments;

(e) the  other recommendntions:
made in the Conference; and

(f) how many have been gccepied
by Government?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) to (f). The Ministry of Bduea-
tion have not yet received the pro-
ceedings and the recommendations of
the Conference,

Building of Jetties for Off Shore
Loading

T72. SHRI T. D. RAMABADRAN:
SHRI ANBUCHEZHIAN:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it is a fact that private
enterpriseg have stepped forward in
two States to assist the port authozj-
ties in building jetties and buying
barges for off shore loading;

(b) it so, the States which have
received such offers; and

(c) the
thereto?

reaction of Government

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) to (¢). The information is
being collected and will be laid on
the Table aof the Sabha.

mevocation of Emergency

773. SHRI RABI RAY: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Defence of India Act is to continue
for six months more even after the
PEmergency has been lifted and Arti-
cles 358 and 358 have ceased to be
operative,

(b) whether the revocation of
Emergency would affect the lot of
thise held in different States under
the Preventive Detention Aect; and

(c) if =0, the ressons for continu-
ing the Defence of Thdix Act?
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THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (c). Section 1 (3) of the Defence
of India Act, 1962 provides that the
Act will continue to remain in" force
for six monthw from the date on
which the Proclamation of Emergen-
cy is revoked.

(b) The revocation of the Procla-
mation of Emergency has no relation
to any action taken under the Pre-
ventive Detention Act’ 1952,

Road Transport Taxation Enquiry
Commission Report

774. SHRI RABI RAY:
SHRI VASUDEVAN NAIR:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) the steps taken to implement
the recommendations of the final re-
port of the Road Transport Taxation
Enquiry Committee (Keskar- Com-
mittee) and whether the opinion of
different State Governments on this
question has been sought; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) and (b), The final report
of the Committee has been forwarded
to the State Governments, Adminis-
trations of Union Territories and the
concerned Ministrieg of the Govern-
ment of India for comments/views
generally. Separate references have
also been made to them on several
individual recommendations.

After the views of the State Go-
vernments etc. are received, it is pro-
posed to convene a meeting of State
Ministers-in-citarge of Roads and
Road Transport to consider the steps
to be taken to implement the Com-

miittee’s recomm
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775. st wreg e : v few
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afewsit Ay & fierit
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Ceatral Schools

7M. SHRI CHANDRA SHEKHAR
SINGH: Wil the Minister of
EDUCATION be pleased to state:

(a) whether it is a fact that fin-
ancial difficulties and shortage of
good teachers have affected the pro-
gress of Central Schools; and

(b) if so, the steps taken to remove
these difficulties?

Written Answers 1320

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
The scheme has had it share of cuts
due to financial stringency from the
middle of 1965 onwards, Shortage of
good teachers has been experienced
only in some difficult locations and
amongst Postgraduate teachers in
science subjects.

(b) The following steps have been
taken:-

(1) The construction programme
has been drastically reduced. Only
items of the highest priority are be-
ing taken up.

(2) Even high priority construction
is being taken up with reduced speci-
fications and economies are being
affected in supervision charges also.

(3) The schemes provided {for
acquisition of lands on payment, for
constructing the schools. Instead, the
sponsoring authorities have been per-
suaded to allot the lands free of cost
or on nominal lease rent.

(4) Accommodation available ini-
tially for starting the schools conti-
nues to be jn use with necessary ad-
ditions/alterations.

(5) Experienced B.Scs. are being
recruited in place of M.Scs. where the
latter are not available.

Haryana Teachers

780, SHRI ABDUL GHANI DAR:
-SHRI SHRI CHAND GOEL:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that the
Haryana State Recognised Schools
Teachers’ Union has asked the Gov-
ernment of Haryana to give 95 per
cent grant to the privately managed
schools and colleges on Delhi and
Punjab pattern;

(b) if eo, the action taken on their
1equest;
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(¢) whether the union has given
a threat to go on strike to get their
demand accepted; and

(d) by when 95 per cent grant
would be given to these institutions
and if no decision hag been taken, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) to (d). The Government of
Haryana has been addressed to give
the facts and the matter will be ex-
amined on receipt of a reply from
ihat Government.

Consultative Commitiee for Haryana

781, SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS
e pleased to state:

(a) whether the Members of the
Consultative Committee of Members
of Parliament for Haryana have not
been given voting rights at their
Meetings;

(b) whether it is a fact that similar
right was given to members of the
Consultative Committee for Kerala;
and

(¢) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). Neither the relevant
Kerala State Legislature (Delegation
of Powers) Act, 1965 nor the Haryana
State (Delegation of Powers) Act,
1987 prescribes any procedure for
conduct of business in the Committee
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Conversions of Khampa Refugees

782. SHRI BENI SHANKER SHAR-
MA: Will the Minister of HOME.
AFFAIRS be pleased to state:

(a) whether Government are aware-
that the Christian missionaries are
converting on a big scale the Khampa.
refugees from Tibet into Christianity
at Mussoorie and Chakrata; and

(b) if so, the steps taken by Gov-
ernment to prevent this large-scale
conversion?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No such report has been received.
by Government.

(b) Does not arise.

Display of Mao’s Photograph at Left
Communist Conference in Kerala

783, SHRI PREM CHAND VERMA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that at the
Left Communist Party Conference
held in Kerala, photograph of Mao-
tse-tung was displayed and that the
Chief Minister was present at the
Conference; and

(b) if so, the action taken by Gov-
ernment in the matter?

THE MINISTER OF HOME AFF-
ATRS (SHRI Y. B. CHAVAN):
(a) and (b). Facts are being ascer-
tained from the State Government.

Air India staff at Duesseldorf Statiomr

784, SHRI PREM CHAND VERMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it js a fact that
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to an “off-line” station from “on-line”
station in 1960 and its staff reduced
from 21 to 7 by the Air India;

(b) whether it is also a fact that the
entire office space which was far in
excess of requirements was continued
to be used till 1965 without being re-
leased or put on rent which resulted
in a loss of nearly Rs. 1.5 lakhs;

(c) if so, whether any responsibi-
lity for the loss was fixed and any
action taken in the matter; and

(d) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) to (d). Taking into account the

of the case, and for

commercial considerations, Air-India

decided to retain the office space till
the expiry of its lease.

Central Bureau of Investigatiom

785. SHRI PREM CHAND VERMA:
Wrill the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of cases which the
Central Bureau of Investigation under
took for investigation during the last
year and in how many caseg investi-
gation was completed;

(b) the number of cases out of the
above, which were more than a year
old, how many of the above cases
were decided in court, the number of
convictions secured and the maximum
imprisonment or fine imposed;

(c) how many gazetted officers were
convicted during the year and how
many public men were convicted: and

(d) the total number of cases pend-
ing with, the Bureauy, how many of
these are miore than three years old
and how many more than a year
old?
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THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN):

(a) C.B.I undertook investigation of
3,830 cases during 1967. Investiga-
tion in 2,525 cases was completed
during 1967.

(b) 133 cases were Over one year
old. Out of 478 cases put in rcourt,
72 cases were decided during 1967, of
which 67 ended in conviction. The
maximum sentence of imprisonment
in one case was 3 yearss RI and
maximum aggregate fine in a single
case was Rs. 1,84,000 (imposed om
several persons involved in the case).

(¢) 1 Gazetted Officer, 44 Non~
Gazetted Officers and 68 private per-
sons were convicted.

(d) 1,315 cases remained pending
with the Bureau at the end of 1967.
Of these, 62 cases are over one year
and 1 case is over 3 years old.
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National Harbour Board
788, SHRI DEIVEEKAN: Will the

‘Minister of TRANSPORT AND SHIP-
PING ba pleased to state:

(a) whether it ig a fact that the 16th
Meeting of the ™ational Harbour
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Board was held in Madras on the 22nd
January, 1968;

(b) if so, the subjects discussed and
the decisions arrived at; and

(c) the main proposal under the
consideration of Government for mo-
dernising ports?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) Yes.

(b) The Board reviewed the prob-
lems relating to development of major
and minor ports, and considered ques-
tions relating to indigenous production
of craft and equipment, expansion of
the dredger fleet facilities for sailing
vessels traffic, and development of
fishing harbours, The main conclusions
were as follows:—

(1) It was necessary to be selective
in drawing up programmes for deve-
lopment of major ports and in doing
s0, economic tests should be applied.

(2) In order to enable optimum de-
velopment and utilisation of new
major ports State Governments should
consider measures for development of
industries in their hinterland.

(3) The importance of the Ferraka
Barrage for maintaining adequate
depths in the Hoogly was emphasised.
The Board poted that the work on the
Barrage was proceeding satisfactori-
1y.

(4) The proposals under considera-
tion for the expansion of the resour-
ces of the Central Dredger Pool to
meet the urgent dredging require-
ments of major and minor ports were
welcomed, The action taken to provide
immediate assistance to ports like Co-
chin from the existing dredgers avail-
able in the country was noted with
satisfaction.

(5) The need for utilising the en-
gineering capacity already available
in the country for the indigenous pro-

‘duction of maritime equipment was

emphasised.
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(6) The Board noted the arrange-
ments made for the mechanised han-
dling of bulk fertilisers and suggested
that these facilities should be extend-
ed to the extent practicable.

(7) The Board desired that the
Ministry of Food & Agriculture should
be apprised of the desirability of en-
suring greater cooperation between
the authorities in charge of minor
ports and of fisheries development.

(8) The Board suggested that State
Governments should improve the faci-
lities at minor ports so that imports
of fertilisers ett. can be facilitated,
Similarly improvement of alongside
berthing facilities for mechanised
vessels should be considered by the
State Governments.

(8) The programme for develop-
ment of port facilities in Andaman
and Nicobar Islands was noted.

(10) The Board suggested that mea-
sures for provision of relief to famil-
ies of crews of sailing vessels who lost
their lives in cyclones and storms
should be considered.

() Apart from the improvement of
drafts, provision of modern cargo
handling equipment, increase in ber-
thing capacity which are continuing as
plan programmes in the different ports,
special mention may be made of the
Bombay Dock Modernisation Scheme,
Madras Outer Harbour Scheme, and
the Haldia Project which are under
execution. New port projects at Tuti-
corin and Mangalore are also proceed-
ing. Major proposals under considera-
tion cover the Nava Sheva project and
the Mormugao and Visakhapatnam
ports,

Keeping in view the rapid develop-
ments in port and shipping technology,
the scope for further modernisation
is now the subject of a special study
by a team of international experts
who are touring the country at the
request of the Ministry of Transport
& Shipping. The subject will also be
examined by the Major Ports Com-
mission whith has recently been set
up.

1328.

Indo-Yugoslav Cultural Exchange
Programine

789. SHRI DEIVEEKAN:
SHR] VISHWA NATH
PANDEY:

Will the “Minister of EDUCATION:
be pleased to state:

(a) whether it is a fact that a joint.
meeting between the Indo-Yugoslav
Joint Committee for cultural exchange
programme was held in New Delhi om-
the 6th January, 1968;

(b) if so, whether any agreement.
has been signed;

(c) the main features of the agree-
ment; and

(d) when the implementation of the -
agreement is likely to be started?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir,.
on 6th and 8th January, 1968;

(b) A programme of educational
and cultural co-operation between the -
two countries for the years 1968 and
1969 was signed on 1lth January,
1968;

(c) The Programme envisages
exchanges and co-operation in the-
fields of education, art and cul-
ture, public health, literature
and publishing, films, Press, Radio -
and television and sports through
visits of scholarship holders, artists.
and theatre experts, artistic ensembles,
workers in the field of films and ex-
change of exhibitions of arts and
carfts etc. The programme also in-
cludes exchange of materials relating
to history, literature, scientific and
technical information ete.; grant of”
fellowships, exchange of professors for -
giving lectures and creative contacts,.
and mutual recognition and equive-
lence of Degree and Diplomas; and

(d) the Programme is in the pro--
cess of implementation.
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.790. SHR]I DEIVEEKAN:
SHRI MAYAVAN:
SHRI MOHAN SWARUP:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
.set up a dredging organisation as a
public sector undertaking with a
- minimum plant of dredgers;

(b) if so, when it is likely to be set
Tup;

(c) how far the setting up of this
- organisation will help the country;

(d) whether a study team by a
technical committee has indicated
that 100 million cubic metres of mate-
rial would need to be dredged during

' the next ten years; and

(e) if so, the steps being taken to
strengthen the avajlable dredger plant
in the vountry?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) to (e). A study made by a
" Technical Committee of the require-
ments of capital dredging during the
next 10 years indicates that approxi-
mately 100 million cub. yards of mate-
rial will need to be dredged during
the Fourth and Fifth Plan periods.
The Committee also estimated that in
order to meet these requirments, it
‘would be necessary to augment the
existing dredging fleet by an addi-
tional number of 10 dredgers of
various types to cater to different site
conditions, with attendant tugs, bar-
ges, launches, rockbreaking and dril-
ling out-fits etc. As a first step, Gov-
ernment is considering a proposal to
constitute a Central Dredging Orga-
nisation with four dredgers and ancil-
lary equipment as early as possible to
<clear the back-log of dredging in
‘warious ports and also to meet the
urgent capital dredging requirements
-t the are export outlets.
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Vil.s Committee on Educational
Policy

791. SHRI CHENGALRAYA
NAIDU:: Will the Minister of EDU-
CATION be pleased to state:

(a) whether it is a fact that Uni-
versity Grants Commission has decid-
ed to constitute an Informal Com-
mittee "of Vice-Chancellors to advise
it on important matters of policy and
on development of higher esducation;

(b) if so, when it is likely to be
formed;

(c) who will be its members; and

(d) what will be the aims and ab-
jects of this Committee?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (d).
The University Grants Commission
has set up an Informal Committee of
Vice-Chancellors to advise it onm
important matters of policy and deve-
lopment of higher education and co-
ordination between different univer-
sities (on regional and all-India basis)
of specialised facilities for postgradu-
ate study and research and other
major problems engaging the atten-
tion of the universities and the Com-
mission, A list of members of the
Committee is laid on the Table of the
House, [Placed in Library, See No.
LT-99/68].

Guidelines for Appointment of
Governors

792. SHRI CHENGALRAYA
NAIDU: Will the Minister of HOMB
AFFAIRS be pleased to state:

(a) whether the Guidelines for
Governors which were wundr the
consideration of the Union Govern-
ment have been finalised;

(b) if so, when a final decision in

. this regard is likely to be taken;

(c) the main points of the guide-
lines; and
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(d) whether the views of the Consti-
tutianal experts have been taken into
account for preparation of these guide-
linee?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
.and (d). No, Sir. The advice of emi-
nent constitutional experts was sought
on the matter and their views are
being discussed with leaders of
‘Political parties in the Parliament.

(b) It is not possible at this stage to
indicate the time limit by which the
final decision will be taken,

(¢) Does not arise.
Mahajan Commission's Report

793. SHR] VASUDEVAN NAIR:
SHR] MOHSIN:
SHRI GEORGE FERNANDES:

Will the Minister of HOME AF-
FATRS be pleased to state:

(a) whether the Mahajan Commis-
sion’s Report on boundary disputes
among Maharashtra, Mysore and
Kerala has been examined hy Gov-
ernment; and

(b) if so, the decisions taken ihere-
-on?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
.SHUKLA): (a) and (b). The matter
is still under consideration,
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Standing Committee for Shipbuilding

795. SHRI ESWARA REDDY: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether Government have any
proposal to appoint a Standing Com-
mittee for Ship-building;

(b) if so, when the Committee is
expected to be appointed; and

(c) the specific functions of the pro-
posed Committee?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K R. V.
RAO): (a) to (c). The National Con-
ference on Shipping, Shipbuilding and
Ports held recently in New Delhi has
recommended the appointment cf a
Standing Committee for Shipbuilding
to formulate and recommend mea-
sures to overcome the difficulties
faced by the Shipbuilding Shiprepair
and Marine Ancillary Industries, This
recommendation is under considera-
‘tion of the Government,
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Ex-Employees of Pak Intermational
Adrlines

796. SHEI INDRAJIT GUPTA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to 1efer
to the reply given to Unstarred Ques-
tion No. 2300 on the 29th November,
1967 and state:

(a) whether any ex-employees of
the Pakistan International Airlines,
who are Indian nationals, have been
absorbed by the Air-India or Indian
Airlines Corporation as per the Minis-
try's advice; and

(b) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir. The
Indian Airlines Corporation have
appointed 3. Air-India have recruited
2 and have selected another 2 for
appointment.

Ban on MNF.

798. SHRI INDRAJIT GUPTA:
SHR] VISHWA NATH
PANDEY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the grounds on which action has
been taken against the Mizo National
Front under the Unlawful Activities
Act; and

(b) the assessment, if any, made of
the effect of the ban on the subse-
quent activities and influence of the
Mizo National Front?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
The Mizo National Front has openly
declared as its objective the achieve-
ment of an independent State consist-
ing of Mizo Hills District of Assam
and certain areas of Cachar District
of Assam and of Manipur and Tripurs,
outside the Union of India. It has

sought to achieve this ojective by *

raising a group of armed rebels who
have indulged in attacks on Security
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Forces, the clvil administration and
law-abiding citizens, The Central Go-
vernment accordingly declared the
Mizo National Front to be an unlawful’
association under the Unlawful Acti-
vities (Prevention) Act, 1967, with
effect from 16th Januray, 1968,

(b) The ban on this association,
which was earlier banned under DLR.
will become enforceable after the de-
claration is confirmed by the Tribu-
nal under section 3(3) of the Unlaw-
ful Activities (Prevention) Act.

Indian Alrlines Corporation

799, SHRIMATI SUSHILA ROHAT-
GI: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the financial loss or gain to the
Indian Airlines Corporation due to the
devaluation of the Indian currency in

. the last financial year; and

(b) how this gain or loss has been
effected due to the devaluation ef
currency by UK. and some other
foreign countries?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) The increase in revenue
expenditure during 1966-67 as a result
of the devaluation of the rupee in
1966, has been estimated at Rs. 2.00
lakhs. Apart from this, there was an
increase of Rs. 523.43 lakhs in liability
in respect of loans outstanding on the
date of devaluation.

(b) The devaluation of the pound
sterling and other foreign currencies
is not expected to affect materially
the revenue earnings of the Indian
Aijrlines.

Sirike by Haryana Teachers

800. SHRIMATI SUSHILA ROHT--
GI: Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that more
than 1000 teachers of non-Government
Colleges in Haryana went on gtrike im
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January, 1968 demanding the grade
recommended by the Kothari Commis-
sion and security of service; and

(b) if so, Government’s reaction in
the matter?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Some tea-
chers of non-Government colleges
went on strike in January, 1968.
Their exact number js, however,
not known,

(b) The Government of Haryana
discussed with the Principals and
Teachers’ representatives, the grievan-
ces which related to certain aspects
of implementation of the revised pay-
scales, as a result of which the strike
was called off on January 21.

Northern Zonal Council Meeting

801. SHRIMATI SUSHILA
ROHATGI:
SHRI HEM RAJ:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that a meet-
ing of the Northern Zonal Council
ccnsisting of the Chief Ministers
of Jammu & Kashmir, Punjab, Hima-
chal Pradesh, Rajasthan, Governor of
Haryana, Chief Executive Councillor
of Delhi and Chief Commissioner of
Chandigarh was held in Udaipur on
the 2nd February, 1068;

(b) if so, the main subjects of dis-
cussion; and

(c) the decisions reached?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) A list of the items discussed at
the meeting is laid on the Table of
the House. [Placed in Library. See
No. LT-100/608].

(c) The proceedings embodying the
decisions taken at the meeting will be
placed in the Parliament Library as
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Bydrographic Survey of Gujarat Ports

804. SHRI D. R. PARMAR: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

Written Answerg

(a) whether it is a fact that pro-
per hydrographic survey of Gujarat
coastal line and ports has not been
done so far;

(b) whether any representations
from concerned institutions and local
bodies have been received in this
regard; and

{c) if so, the action taken in the
matter?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V.
RAO): (a) The following hydro-
graphic surveys have so far been
completed along Gujarat Coast since
1947: —

(i) Entire area of the northern
portion of the Guif of Kutch,
including Kori Creek, Guodia
Creek, Jakhau, Mandvi,
Mundra, Kandla and Nav-
lakhi,

(ii) JGulft of Kutch, Southern
Portion, including Rozi, Sikka
Kari and Port Okha.

(iii) Gulf of Cambay inclyding
Diu, Pipavay Anchorage
(Port Albert Victor), Bhav-
nagar, Dahej, Surat Roads
(Magdala Port).

Bince 1963 a systematic survey is
being conducted in the Gulf of Cam-
bay starting at the Southern App-
roach Channel and extending to-
wards the North. A large portion of
the Gulf of Cambay has already been
covered extending up to Bhavnagar.

(b) and (c). The Gujarat Govern-
ment had asked for the survey of
the Entrance to Narmada River and
an area extending upto Cambay port
for inelwion in the present season's
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programme. Neither of these sur-
veys could be included in the pro-
gramme due to other high priority
work and for technical reasons.
However, further work in the Gulf
of Cambay, in the Approach Channel
to Bhavnagar is being continued
this season.

Arrest of Students in BHU. Campus

805. SHRI S, M. BANERJEE: Will
the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the
Police arrested certain student lead-
ers from the campus of the Banaras
Hindu University during the visit of
the Prime Minister in January, 1968
without the permission of the Vice-
Chancellor;

(b) if so, the reasons therefor; and

(c) whether the Vice-Chancellor
has protested against this?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (¢).
The information is being collected
and will be laid on the Table of the
Sabha in due course.

Voluntary Service im Mizo and NEFA
Areas -

806. SHRI SHASHI RANJAN: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given
to Starred Question No. 785 on the
20th December, 1967 and state:

(a) whether any request has been
received by any Indian Voluntary
Organisation so far to work in Mizo
and Nefa areas; and

(b) if so, the action taken thereon?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN):
(a) and (b) A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-101/68].
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Assam Trunk Road

~ 807. SHRI SHASHI RANJAN: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether the 15-miles wide
trunk road connecting Assam to the
rest of India is divided into two
States of Bihar and Bengal; and

(b) whether Government have
under consideration any proposal to
‘bring this Trunk Road under the
contro] of a single authority in the
wontext of the c¢hanged political set
up?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAEKT DAR-
SHAN): (a) and (b). TRe Honour-
able Member is presumably having
in mind the proposal for the cons-
truction of a byepass around the
town of Kishanganj. The proposal
is being examined and full * consi-
deration will be given to the desir-
ability of the bydpass being under
the executive cortrol of a single
State, before a decision is taken,

Hinority Population in certain Areas of
Bihar, Assam and West Bengal

809. SHRI SHASHI RANJAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that after
partition in the adjoining areas of
Bihar, Assam and West Bengal, the
proportion of the minority and majo-
rity communities was about 20 per
cent and 80 per cent respectively,
while at present it is about 55 per
cent and 45 per cent respectively;
and

(b) if so, the reasons therefor?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y B. CHAVAN):
(a) Population figures for various
religious groups are not available
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with reference to the specific point
of time immediately after partition
or at the present moment. The near-
est point of time after partition at
which the Census was taken was
1951. Similarly the latest figures of
population available ig according to
1961 Census.

The statement laid on the Table of
the House gives the proportions of
Hindus and Muslims separately to
the total population as well as the
proportions of others including Mus-
limg as per 1951 and 1961 Census
counts, in respect of the areas of
Bihar, Assam and West Bengal ad-
joining East Pakistan. [Placed in
Library. See No, LT-102/68].

(b) In the light of the data fur-
nished under (a), this question does
not arise.

Pay Scales of Non-Government
College Teachers in Manipur

810. SHRI M. MEGHACHANDRA:
Will the Minister of EDUCATION
be pleased to state:

(a) whether Government has sanc-
tioned the revision of pay scales at
non-Government college teachers in
the Union Territory of Manipur;

(b) if so, the details thereof;

(¢) whether the revision is made
with retrospective effect; and

(d) if so, from which date?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) No specific proposals to revise
the pay scales of Non—Govment
college teachers have been received
from the Manipur Administration.

(b) to (d). Do not arise.
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Schemes from States and Union
Territories for Development
of Tourism

811.'SHRI HEM RAJ: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number and names of
schemes which were received by
Government from the State and
Union Territory Governments for the
development of tourism in their areas
d;x;-sing the year 1967 and January,
1 .

(b) the number of schemes of
(i) All-India, (ii) foreign tourists
and (iii) local interests; and

(¢) the decision taken by Govern-
ment on such schemes, State-wise?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KA-
RAN SINGH): (a) A statement list-
ing the tourists schemes received
from the States and Union Terri-
tories during the year 1967 and in
January 1968 for inclusion in their
Annual Plans for 1968-69 is laid on
the table of the Hoyse. [Placed in
Library. See No. LT-IOS-;GB],

(b) and (ec). On scrutiny of the
schemes received from the State
Governments and Union Territories
referred to in (a) above, the schemes
as in Statement II, placed on the
Table of the House are proposed to
be taken up for implementation,
These schemes are ilassified in two
groups, namely; Part (ii) which are
proposed to be financed 50 : 50 by
the State Governments and the Cen-
tre and Part (iii) which are pro-
posed to be financed entirely by the
State Governments.

Part (ii) schemes are generally of
all India interest and cater both to
foreign and to domestic tourists.
Part (iiy) schemes, on the other
hand. are mainly of local or regional
interest.
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Educational Policy

812. SHRI SHIVA CHANDRA JHA:
SHRI K. N. PANDEY:
SHRI SHRI GOPAL SABOO:
SHRI LILADHAR KOTOKI:

Will the Minister of EDUCATION
be pleased to state:

{a) whether Government have for-
mulated any natiomal education
policy;

(b) if so, its main outlines; and

(c) if not, the reasons therefor? .

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (c).
The matter is under active consi-
deration of Government,

Dfficial Languages (Amendment) Act

813. SHRI SHIVA CHANDRA JHA:
SHRI  NITIRAJ  SINGH
CHAUDHARY,
SHRI ONKAR LAI, BERWA:
SHRI MOLAHU PRASAD:
SHRI R, BARUA:
SHRI SARJOO PANDEY:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether Government have
collected facts and figures about the
violence that vccurred in the coun-
try because of the passing of the
Official Languages Act; and

(b) if so, the number of trains
blown yp and the total amount of
damage to the national property,
State-w'se, in money terms?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y, B. CHAVAN):
(a) A statement is laid on the Table
of the House, [Placed in Library.
See No. LT-104/68].

(b) Information ig being collected.
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Tourists Centres in Bihar

814 SHRI SHIVA CHANDRA
JHA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

{a) whether Government have re-
ceived any representation for making
Balirajgarh and Navyadeva places in
Bihar as a tourist centre because of
their historical importance; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) No, Sir.

(b) Does not arise.

Maithili Language

815. SHRI SHIVA CHANDRA
JHA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether in view of the fact
that the Maithili Language has been
recognized by the Sahitya Academy,
Government plan to give it their due
recognition in the Eighth Schedule
of the Constitution;

{b) if so, by when; and

{e) it not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No such proposal is under con-
sideration.

(b) Does not arise.

(c) It is the considered judgement
of the Government that in the wider
nationa] interest the Eighth Schedule
should not be enlarged further.
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Murders in Deihi

817. SHRI C. C., DESAI:
SHRI VISHWA NATH PAN-
DEY:
SHRI O. P. TYAGI:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) the total number of persons
murdered in the Union Territory of
Delhi during December, 1967 and
January, 1968; and

(b) whether the Police succeeded

in apprehending the culprits and
action taken, if any, against the
accused?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) 12 persoms.

(b) 8 accused have been arrested
in three cases and efforts are afoot
to arrest the accused in the remmin-
ing cases. 4 of the accused arrested
are facing trial in Court,

Alleged Collection of Arms by
Marxists in Kerala

818. SHRI D. N. PATODIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether attention of Govern-
ment has been drawn to a news item
in the Times of India, dated the
26th December, 1967, that extremist
sections of the Marxist Communist
Party have become very active in
Kerala, especially in the Malabar
area and are collecting arms for
staging a miniature revolution; and

(b) it so, Government's reaction
thereto?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN):
(a) Yes, Six.

(hv P~ gre being ascertained.
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Participation in Politics by Teackers

819. SHRI PILOO MODY: Wil] the
Minister of EDUCATION be pleased
to state:

(a) whether the Deki University
had appointed a Committee to ex-
amine whether teachers should be
allowed to participate in politics or
not;

(b) whether this Committee has
recommended that the teachers should
not take part in politics and those
who had, should have no place in
the University; and

(¢) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sin

{b) and (c). The Committee has
yet to submit its report.

Housing of Delhi Policemen

820. SHRI J. MOHAMED IMAM:
Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) the number of Policemen
(Constables and Head-constables)
employed in the Union Territory of
Delhi; R

(b) the number of Government
houses provided to these Policemen;
and

T

(c) whether there annf‘ialﬁn o

construct  additional "hqﬁg‘;‘lj_‘_ dur'inf
the current year to meet théir re-
quirements and if so, the details
thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

() Heaa constables
Coustables

2602
10886
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(b)  Provided with  Provided with
Govt, hcuses barrack accom-
modation
Head Constabies 557 615
Constables 1129 5217
(c) A programme on a ‘“crash
basis” costing Rs. 50 lakhs was

launched in October, 1966, for com-
pletion in 24 months under which
additional houses will be provided to
accommodate 96 Head Constables and
536 Constables. The houses are ex-
pected to be ready for vccupation by
O:tober, 1968, Plans have been
finalised for stepping up the construc-
tion programme by provision of
another Rs. 80 lakhs in the ensuing
financial year (1968-69).

TA/DA to Personal Staff of

Ministers attending Congress
Session in Hyderabad

821. SHRI J. MOHAMED IMAM:
Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether the Central Ministers
while attending the recent Congress
session in Hyderabad had their per-
sonal staff also with them;

(b) whether the travelling ex-
penditure on the persomal staff was
paid for by Government; and

(¢) if so, the total amount on ac-
count of the TA|DA paid by Govern-
ment in this behalf?

THE MINISTER OF HOME AFF-
(SHRI Y. B. CHAVAN):
(a) to (¢). Information is being
coHected and will be laid on the
Table of the House.

Uniom Ministers Attending Congress

Session at Hyderabad
822, SHRI J. MOHAMED IMAM:
Wil] the Minister of HOME AFFAIRS
be pleased to state whether the
Unjon Ministers who attended the
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recent Congress session at Hyderabad
paid for their TADA out of their
Personal pockets or it was paid for
by the Central Government?

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B. CHAVAN):
Information is being collected and
will be laid on the Table of the
House.

Foreign Exchange Earnings through
Tourist Trade

823. SHRI J. MOHAMED IMAM:
SHRI NAMBIAR:

Will the Minister of TOURISM
AND CIVIL, AVIATION be pleased
to state:

(a) whether, as a result of the
United Nations Conference on Trade
and Development in New Delhi, our
foreign exchange earnings through
the tourist trade are likely to be ad-
versely affected; and

(b) if so, how and whether any
action has been taken to make yp
this gap?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) There is no
reason to believe that the foreign
exchange earning of the country on
account of tourism is likely to be
affected significantly because of the
UNCTAD meeting at Delhi.

(b) Does not arise,

Delhi Municipal Corporation

824, SHRI J. MOHAMED IMAM:
SHRI T. D. RAMABADRAN:
SHRI RAM AVTAR SHARMA:

‘Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether attention of Govern-
ment has been drawn to press report
in the “Hindustan Times” dated the
2nd January, 1968 that the contro-
versy for super-session of the Delhi
Municipal Corporation has taken a
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turn for the worse with the exchange
of highly accusing letters between
the Union Home Minister and the
Chairman of the Corporation’s Stand-
ing Committee;
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(b) if-so, whether he would lay
copies of the letters exchanged on
the Table of the House along, with
the report of the Lt, Governor on
the subject; and

(c) whether Government have
taken any decision in regard to the
supersession of the Delhi Municipal
Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). Government’s attention
hag been invited to the press report
mentioned, The report of the Lt.
Governor is a confidential document
and is under examination. !

It is not proposed to lay on the
Table of the House the personal
correspondence  exchanged between
the Home Minister and the Chairman
of the Standing Committee of the
Delhi Municipal Corporation.

TroveqT ¥ T WAL W W

§25 st mwa fag EAE :
w1 e J 7 T 7 FO w6
f&:

() mragaa d f& o= ¥
aTEA W} Saad AT dal § ©®
@ W 7,000 AFTERET W, W
I AR FI A F FT G F1 I
@ & wrw ¥ afesrt el &
& o v gu Ty e e
fearmisr foren § Sy wifafafeal &
e g ;

(w) wraE Wt 7w § fo e gae
w1 o frog fas sfreo grer s
¥ fo soRt g ;
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() v ag WY ax § Fe g7 @r-
= A g @ A afeam @ @
oA 8 1 Wz F w7 § 70,000 w97,
100 ¥ Afas sz AR g O 9 § ;
1L

(%) afzg,ar gowaX® gvare
=1 #a7 wfafemr & ¢

el W@ (st gmEE
wegw): (5) ag &= & fF A AT
Sgaaz fadt § w@h a gawaEl &
¥ gofamd  ¥x § frg O
fEgarrafie fs 7 offeaa ¥ fad
AN FFE FTRE |

(=) & 7, |

(w) < 7, SwE | FA
gz vt # uré § Forad waay, foen
fire & g faad & i om0 §1

o far &t 79 & wagT 9T Wl Wz
#4

() s 7@ 35
wgra Frwfw Feim

826. ol wwww Tag gawg :
w1 aficaga war Aaga Wt ag IqA AT
W w6 5

(¥) =@ oaq 2w & agrar Fafor
T #Y faqin gaar feadrd ;

(@) sg 3dm & wamr & @y
arsly qEAY & W awn fe gut
Y sfrwaar feadt feaat &

(w) ogrsr frator & fay 2w &
ITHFHAT AGT WIATfad =4 AT A9C
gal %t wiwaar feadt feadt & ; a

(%) ag 91 A1« 9T g fev
o7 ¥ ¥ wrarg Ry oY § own ga
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f & gfg o feas fadofy war =g &in
2

ofcag aar Araga W (wTe
WoFowo Ao ) : (F)F (¥).
AT THES K1 A G E W awr wwm
N gEd 9 T/ & AN |

Jagaafagi &1 anafoe afa-
fafgi & wor S
827. st umawr Ty gag:
Far fary 557 gE A9 FY FOT F4
fF

(%) za wre fawafaaeat &
am wr § foas sagavfa owdfas
afafafegi & wrr i & 5K

(&) ¥ar 9 TAT F77 F1 FIAT
mfgwrc ¢ ?

fawr WMt (wo faw &w)
(¥) wafer g=eT Sve=w Ag &

(&) favafaaran afefraw  Iv-
gaofal 1 ooifas swiwam &
T 37 & Afag T w3

Permits for Taxis during UNCTAD

828. SHRI GADILINGANA GOWD:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the Delhi Administra-
tion had decided to issue fresh per-
mits for taxis for the duration of the
United Nations Conference for Trade
and Development;

(b) whether the State Trading Cor-
poration had agreed to sell imported
cars for this purpose on fixed prices
and
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(c) whether Government suddenly
decided to abandon this plan, thus
causing harassment to several indivi-
duals and travel agencies who had
pplied for DLZ Permits?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) Yes, Sir.

(b) No, Sir.

(c) The question of releasing im-
ported cars, through the State Trad-
ing Corporation, at controlled prices
to new entrants, for use as taxis, was
under consideration when it appeared
that about 500 cars would be needed
to meet the requirements of the dele-
gates to the Conference, Later, it was
found that about 300 cars would be
adequate for the purpose. Since the
concession of giving State Trading
Corporation cars at a reduced price
represents a substantial reduction on
their general auction prices and since
centralised release of al] suitable State
Trading Corporation cars in Delhi was
reported to be causing concern in the
other States where there js a far
greater need for such cars, it was de-
cided that preference should be given
to indigenously manufactured cars for
release to applicants. As, however,
no one wasg actually granted any DLZ
permits in connection with the Con-
ference, the above decision has not
resulted in any hardship to indivi-
dualy and travel agencies in Delhi.
It is open to the persons who have
been granted DLZ permits to obtain
imported cars at the auctions held by
the State Trading Corporation.

Indian Shipping Lines

829. SHRI GADILINGANA GOWD:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the Committee on Ship-
ping in its recent report has asked the
Central Government to make a com-
pre] ive study of the trade poten-
tial on different routes which are at
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present inadequately served by the
Indian Shipping Lines;

(b) if so, whether as a result there-
of it would be possible for us to push
up our export trade; and

(c) the reaction of Government to
these recommendations and if mmple-
mented aditional foreign exchange
likely to be earned consequently?

THE MINISTER OFF TRANSPORT
AND SHIPPING (DR. V. K. R, V.
RAO): (a) The study in question
was recommendeq to be made by the
conrmercial and shipping interests and
not by Government. The Chairman
of the All India Shippers’ Council has
intimated the willingness of the Coun-
cil to undertake the proposed study
on trade potential in different sectors,
which are at present inadequately
served, in cooperation with the ship-
ping and other doncerned interests.
The Government have accordingly re-
quested the All India Shippers' Coun-
cil to undertake this study and submit
their recommendations to Government
for consideration.

(b) and (c). These will depend
upon the results of the proposed study
and cannot be anticipated at this
stage.

Hosgue in Chandigarh

831. SHRI K. M. KOUSHIK: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government propose to
construct a mosgue in Sector No. 22,
Chandigarh at a cost of rupees one
lakh; and

(b) if so, the justification for meet-
ing this expenditure from the public
funds?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No Sir.

(b) Does not arise.
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Airport eniry Tickets at Palam Airpori

832. SHRI S. K. TAPURIAH: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased tp state:

(a) the estimated revenue from the
sale of airport entry tickets at the
Palam ajrport in 1967-68 and 1968-69;

(b) the purpose for which the reve-
nue will be utilised; and

(c) the expenditure involved in
selling of tickets and checking of
entries at the airport?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The revenue from the
sale of airport entry tickets at Palam
airport during the period from 16th
August, 1967 to 31st March, 1968 and
during 1968-69 is estimated at Rs, 1.8
lakhs and Rs. 3.6 lakhs respectively.

(b) The revenue is credited to the
Consolidated Fund of India and is not
specially ear-marked for any purpose.

(¢) The expenditure involved is
estimated at Rs. 65,000/. per annum.

W & e difedt @ frden
g

833. st FGIA: FT TE-HW AT
T FAT FT FIT F 6

(%) Frwn e difeT G0 ¥
o far formt 371 3 TEm@aT S FT I
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(7) sAwmigsaas feaefy ufr
Fragmar T gk & ;

(7) 71 | Tfr W gF= difea
it § faafa s F T g R
fert 3wy s g ; o

(%) w1 ‘siwedn’ cafaqeEt ¥
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Thefts in M.P.’s Flats in New Delhi

834. SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that several

" thefts took place in the flats of M. Ps.

of North and South Avenue during
1968 and 1987;

(b)-the actual number of thefts and
the amounts involved;

(¢) how many of those thefts have
been detected; and
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(d) the security measures iaken by Group set up under the Chairman-
Government? ship of Shri M. R. Yardi, Additional
Secretary, Ministry of Home Affairs,

THE MINISTER OF STATE 1IN to study the progress of measures for-
THE MINISTRY OF HOME AFFAIRS land allotment to Scheduled ICastes

(SHRI VIDYA CHARAN SHUKLA): 2and their representation in services,
(a) to (c). A statement is attached. Iis- Laid on the Table of the House.

[Placed in Library. See No. LT-105
» /6B].
t
Statemen (b) The recommmendations are un-.
der consideration of Government.

Year Crime Cases Valueof No. of
Head., repor- stolen cases
ted pruperty d":n";‘“

challaned
LUt £

‘1966 Burglary 16- Rs. 5,301 4
& Theft. @ .
836. TS qRY : M7
1967 Burglary 33 Rs. 21,420 1 .
& Theft, : aficager oy g ST o a9 A FOT
: T4 fw

{d) Two police outposts, one each
in South and North Avenues, have (*} mmaﬁmaﬁﬁm

been set up to enable the Police to )
exercise greater vigilance in these 1967 ¥ 9¥9Tq 3 1¢ 929 ¥ FEHT

’;n;u‘“ in the two Avernses 1 main: fggggmg;g
HTAT 5% B @7 4T AT W%
afg armd a9 ®{ 3 @A GFAH &

Study Group on Representation of o T R o Ao wEw ¥ T

Scheduled Casies amd Scheduled - T E
Tribes in Government Services ST L L

835. SHRI SIDDAYYA: Will the (q] afs 31 A1 =7 grE § o
Minister of HOME AFFAIRS be »
pleased to state: *ﬁmﬂ Ft e ? !

(a) the recommendations made by

the Study Group under the Chairman- . :
ship of Shri Yardi to improve the re- | afagw B Aty s ¥ I
presentation of Scheduled Castes and W (Wt weaasm) : (%) =X ().

Tribes in Government services; and I AT FT wram Y =y @ e

“{b] whether any of them have been 1 fa AU T A EI§l4
implementeq so far? & AN wEhAT § qre A9 § 9%
w1 & WK wE (o aree § 9 AT

THE MINISTER OF STATE N Ti&d) ¥R gww wre afdi ¥ fawe
THE MINISTRY OF HOME AFFAIRS & | WIkq &¥%T< g1 faefiw agraat
:fﬁ\l tatemmen tmsfm‘umm" W1 ety aed wEw WY AT
of recommendations L:fuun, to “Bm. WO FO¥ 30w T omeht ¢ 1 gww:
Ployment”, made by the Working WRFIT §%eq ¥1 g agarqre W
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Demand for a Separate Hill State

840. SHRI E. K. NAYANAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the APHL.C, con-
ference held in December last urged
the Centra] Government to introduce
a Bill for the creation of a separate
Hill State; and

(b) if so, Government's
thereto?

reaction

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Yes, Sir. )

(b) Govermment has not taken any
decision as the whole matter is under
examination.

Development of Tourism in Kerala

841. SHRI E. K. NAYANAR: ~ Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Central Govern-
ment have any proposal under consi-
deration to give aid to the Kerala
government to develop tourism; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). A
tentative provision of Rs. 45 lakhs
had been included in the draft Fourth
Five Year Plan on touris;m for
Centrally sponsored schemes in
Kerala; the share of the Centra]l Gov-
ernment being 2250 lakhs. The
schemes included in the Plan are given
below alongwith thejr allocation:—

(Rs. in
lakhs)

(i) Development  of  tourist 8.50
facilities at the Periyar
‘Wild Life Sanctuary.

(ii) Development of  tourist 8.50
facilities at Cochin and
Irl:;ndmﬁndl_r?pm‘l;m‘

0 the gatl 'alace.
boats and qunche);. ’
(iii) Purchase of motor launches. 8.00
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(iv) Construction of a Tourist 5.00
Bungalow at Cannanore.
(v) Construction of a Tourist 5.00
Bungalow at Kurtanad,
(vi) Improvements to the Vaikom .00
Rest House.
(vii) Construction of a Tourist 3.00
Bungalow at Kottayam
along back waters.
(viii) Improvements to the Tourist 6.00
Bungalow at Alwaye.
45.00

The schemes will be considered
afresh for inclusion in the Fourth Plan
beginning from 1969-70.

A provision of Rs. 1.00 lakh has
been made in the current year’s bud-
get of the Department of Tourism for
the development of tourist facilities
at Periyar Wild Life Sanctuary.

Forged Telegram to British Foreign
Office, London

842, SHRI SRINIBAS MISRA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment by the British High Commis-
sioner in ndia that a forged telegram
alleging foreign interference in the
Elections in India was sent to the
British Foreign Office in London,
which was purported to have been
sent by the British High Commis-
sioner; '

(b) if so, whether any inquiry has
been held into it; and

(c) if so, the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The British High Commisioner
had brought this to the notice of
Ministry of External Affairs,

(b) and (c). Inquiries made jn this
regard show that the document in
quegtion was a suprious one.
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World Bank Assistance for Road amd
Port Facilities

843, SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:
SHRI D. N. DEB:

‘Will ‘the Minister of TRANSPORT
& SHIFPING be pleased to state:

(a) whether it is a fact that the
™World Bank has been approached for
-assistance for the development of
road and port facilities in India; and

(b) if so, the response of the World
‘Bank in the matter?

THE MINISTER OF TRANSPORT
.AND SHIPPING (DR, V. K R. V.
RAO): (a) and (b). Yes, Sir The
Mormugao Port Trust has on 4-1-68
submitted an application to the Iner-
nationa] Development Association, an
affiliate of the World Bank, for assist-
ance to cover a portion of the cost of
the Mormugao Port Development Pro-
ject involving a substantial amount of
foreign exchange. It is expected that
the ID.A. wil] send a team to India
for appraisal of the project from the
technical, economic and financial
angles. The visit of the appraisal
team is awaited.

The proposals for securing assist-
ance from the World Bank (ILD.AY)
for the development of road facilities
are under consideration,

Class IV Sta%

844. SHRI BEDABRATA BARUA:
‘Will the Mirnister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 660 on the
45th November, 1967 and state:

(a) whether any decision has been
taken regarding the promotion of
Class IV Government Servants who
‘have put in 15 years of service; and

(b) if so, the details thereof?

FEBRUARY 16, 1968
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The question .is still une
der consideration of Government.

Written Answers
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Administrative Reforms Commission
847. SHRI D, C. SHARMA:

SHRI M. N. REDDY: Will

the Minister of HOME AFFAIRS be
pleased to state:

(a) the progress made by the Ad-
ministrative Reforms Commission in
its work; and

(b) when is it likely to submit its
Teport?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Commission has
so far submitted four reports to the
Goverrment on the following sub-
jects:—

{i) Problems of redress of citi-
zens' grievances;

{ii) machinery for planning;

1iii) public sector undertakings;
and

(iv) finance, accounts and audit.

The Commission appointed a number
of study teams and working groups
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to examine various aspects of ad-
ministration, It hag still to receive the
reports of five study teams, ten work-
ing groups and one expert group. At
this stage, therefore, it is not possible
to give a definite date for the comple-
tion of the work of the Commission.

Scientists going abroad

B48. SHRI R. 5. VIDYARTHI: Will
the Minister of EDUCATION be
pleased to state:

(a) the names of Scientists who
went to foreign countries to receive
specialised courses in response to
advertisements of the foreign coun-
tries at their own expense during the
last 10 years year-wise, with their
fields of specialisation;

(b) the names of Scientists who did
not come back and adopted nationali-
ties of foreign countries with the per-
mission of the Government of India;
and

(¢) the names of Indian Scientists
who received foreign awards on their
meritorious performance and the
agencies of the Government of Tndia
where their knowledge is being utilis-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)

The required information is not
readily available.
(b)Y The prior permission of the

Goverrment of India is not required
by an Indian to adopt the nationality
of another country. :

(c) The required information is not
raadily available.

Scientists geing abroad for trainimg

849. SHRI R. S. VIDYARTHI: Will
the Minister of EDUCATION be
pleased to state:

(¢) the names of Indian Scientists
who went to foreign countries to re-
ceive advanced training at the expense
of the Government of India and re-
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turned during the last ten years year-
wise, with their fields of specialisa-
tion;

(b) the names of those Scientists
who have adopted nationalities of
foreign countries with the permission
of Goverrment; and

(c) the amount Government spent
in each case?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
The required information is not
readily available,

(b) No previous permission of the
Government of India is required by
an Indian to adopt the nationality of
another country.

(¢) The required information is not
readily available,
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Burning of village by Hostile Mizos
836. SHRI K. P. SINGH DEO: Will

the Minister of HOME AFFAIRS be
pleased to state:

Written Answers

(a) whether it is a faet that the
Mizo hostiles completely burnt a row
of about 20 houses in the regrouped
village of Tlungval, 30 miles from
Aijal on the 5th January, 1968;

(b) whether it is also a fact that in
December 1967 these hostiles burnt
aboul 50 houses in/ Bumtlang regroup-
ed village;

(c) whether it is also a fact that on
both these occasions the hostiles had
announced befdTe setting the houses
on fire that they were doing so to
punish the villagers for not having
paid the taxes to the ogutlawed Mizo
National Front;

(d) if so, the preventive steps taken
by Government to save these villages;

(e) the loss suffered on account of
the fire; and

(f) the relief given to the fire vic-
tims?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Mizo hostiles set fire to 18 houses of
Tlungve] grouped centre in Mizo Hills
District in the early hours of 6th
January, 1968.

(b) On Tth December, 1967, a gang
of hostiles opened fire at Bungtlang
group centre and during the exchange
of fire one hut caught fire, as a result
of which 56 huts were gutted.

(¢) There is no information of any
such prior announcement. The hos-
tiles were, however, intent on terroris-
ing loyal villagers.

(d) Security arrangements in the
grouped centres have been tightened.
It is also proposed to arm selected
volunteers from the grouped centres
to strengthen security measures there
and to provide a sense of confidence
amongst the inhabitants of  these
centres.

(e) Facts are being ascertained.

FEBRUARY 16, 1968
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(f) Immediate relief in the form of
clothing, blankets, utencils, etc. valued
at Rs. 100- hhve been given at both
Tlungvel and Bumgtlang centres to
each family affected by the fires, The
gutted houses at Bungtlang have been
completely re-built and thosg at
Tlungvel are nearing completion. Free
rations are being given to those who
have lost their stocks of grains and
arrangements are being made for free
distribution of paddy seeds, etc. to
the affected families.

Entry of Armed Nagas in Manipur

857. SHRI K. P. SINGH DEO: will
the Minister of HOME AFFAIRS be
plea_sed to state:

(a) whether it is a fact that under-
ground Nagas trained in  guerrilla
tactics in Peking have been entering
in small batches in the Ukhru] Sub
Division. of Manipur from he Somra
tract of Upper Burma;

(b) whether it is also a fact that
these Naga hostiles are bringing with
them Chinese automatic arms and
ammunition; and

(c) if so, the steps taken by Gov-
ernment to strengthen the borders
and the results achieved?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (c). The Security Forces are main-
taining constant vigilance to intercept
any gang that may try to cross the
border. There is no confirmed re-
port so far of the return of any
hostiles after training in China.

Presidential Awards for Persons
Oon.nwud with Film Industries

858, SHRI K. N. PANDEY:
SHR1 JUGAL MONDAL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Ministry of Infor-
mation and Broadcasting had recom-
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niended the names of people connected
with the fimm industry for President's
awards on Republic Day this year;
and

(b) if so, whether any one has re-
fused to accept the award?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (b). It will not be in public
interest to disclose the information
asked for.

Badarpur—Jowa@l—Shillong Road

859. SHRIMATI JYOTSNA
CHANDA: Will the Minister of
TRANSPORT AND SHIPPING be
pleased to state:

(a) whether Badarpur-Jowai-Shil-
long Road has been made an all whe-
ther road; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT. DAR-
SHAN): (a) and (b). The State Gov-
ernment is primarily responsible for
the development of this road, es it is
a State Road. In view of its import-
ance, the Govermment of India have,
however, agreed to meet the cost of
its construction from Jowai to Badar-
pur. The road has been made an all-
weather -road throughout except for
the bridges over the river Lubha and
the river Barak at Badarpur.

The completion of the Lubha bridge
was delayed due to the difficult
foundation tonditions necessitating a
change in the original design of the
bridge. The' bridge is, however, ex-
pected to be completed shortlyn -

The construction of the Barak
bridge weas :sanctioned in' November
1967, and the work will start as early
ag possible. .

Regional Engineering College,
Silchar

860. SHRIMATI JYOTSNA
CHANDA: Will the Minister of EDU-
CATION be pleased to state:

(a) the progress in the matler of
opening a regional Engineering
College at Salchar; and

(b) where the administrative office
of the said engineering College is
functioning at present?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The
College has been registered as a So-
ciety, the Principal appointed and
the Board of Governors constituted.
Detailed Plans ftnd estimates are
being prepared.

(b) The administrative Office of the
College is functioning at Shillong.

Tribunals in Assam

861. SHRIMATI JYOTSNA
CHANDA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government propose to
close down tribunals dealing with
cases of Pakistani infiltrators  in
Assam by March, 1968;

(b) if so, the reasons therefor; and

(c) the number of infiltrators still
in Assam?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) Does not arise.
(c) About 75,000.

Paradeep Port

862, SHRI s. KUNDU: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) whether Government have
decided for the construction of a
cargo berth at Paradeep Port in Orissa
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and for further dredging of the Port;
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(b) if so, the amount sanctioned;

-

(c) if not, the reasons therefor?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K. R. V.
RAO): (a) to (c): The proposals for
the construction of a general cargo
berth at Paradeep Port and capital
dredging for widening the turning
circle to enable the port to handle
60,000 DWT ships as against its pre-
sent capacity to handle ships upto
50,000 DWT are under consideration.

Minor Ports in Orissa

863. SHRI §. KUNDU: Wil'! the
Minister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) the steps taken to improve the
Chandbalj and Gopalpur minor ports
of Orissa; .

.(by) whether there is any further
proposal to improve these ports; and

(c) if so, the details thereof?

THE MINISTER F TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) to (c): Executive respon-
sibility for the development of the
minor ports of Chandbali and Gopal-
pur rests with the State Government
of Orissa They have reported that
during the Third Plan period, an ex-
penditure of Rs. 2:79 lakhs was in-
curred on survey and investigations
relating to Chandbali port and Rs. 5.60
lakhs on exploratory investigations
and survey angd collection of useful
data for the purpose of drawing up
development plans in respect of
Gopalpur Port.

The State Government have also
very recently forwarded a pmposal
seeking Central assistance to the ex-
tent of Rs. 17.25 lakhs and Rs. 5.60
lakhs for the development of Chand-
bali and Gopalpur Ports respectively.
The schemes envisaged relate to
hydrographie gurvey, dredging, con-
struction of jetties and setting up of
@ workshop at Chandbali and a model
study at Gopalpur. .

FEBRUARY 186, 1968
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Flying Clubs

864. SHRI K. P. SINGH DEO: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Gov-
ernment have set up a Committee to
enquire jnto the future programme
of training for flying and the rola of
flying c'ubs in India

1374

(b) if so, the details thereof; and

(¢) when the Committee ig likely to
submit its report?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir. A
Departmental Committee under the
chairmanship of the Director General
(designate) of Civil Aviation and in-
cluding a representative each of the
Ministry of Defence, Ministry of Fin-
ance, 1L.A.C., Air India and the Aero
Club of India, has been set up to
review the existing Flying and Glid-
ing Subsidy Schemes and to make re-
commendations regarding the future
role of Flying and Gliding Clubs in
the country, in order to encourage
meaningfu] flying within the funds
available for this purpose.

(¢) The Committee is expected to
submit its report in the course of this
year.

Reorganisation of Delhi Police

866. SHRI K. P. SINGH DEO: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is @ fact that the
Lieutenant Governor of Delhi has
recommended reorganisation of the
Delhi Police with a view to making it
an efficient metropoliten police force;

(b) if so, whether .Gov'ernme‘nt have
accepted the suggestions made by the
Lt. Governor; and

(c) if so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI VIDYA CHARAN SHUKLA):
(a) The Lt. Governor has made cer-
tain suggestions for bringing about
greater efficiency and discipline in
the Delhi police force.

(b) and (c): These are under con-
sideration of Government.

Indo-Pak Talks

867. SHRI GADILINGANA GOWD:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the talks with Pakistan
regarding restoration of air services
between the two countries have been
finalized; and

(b) if so, with what results?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b): No talks with
the Pakistan Government for restora-
tion of air services between India and
Pakistan have yet been finalised.
Government of India have, however,
suggested this topic among others of
mutual interest, for discussion bet-
ween India and Pakistan.

Circulars issued by Education
Ministry

868. SHRI MOHSIN: Will the Min-
ister of EDUCATION be pleased to
state:

(a) whether it is a fact that circu-
lars of the Ministry of Education are
being issued only in Hindi; and

(b) if so, whether it has caused
much anxiety in Non-Hindi Stiates?

THE MINISTER OF l'IDUCATIQN
(DR. TRIGUNA SEN): (a) No, Sir.

(b) Does not arise.
Mizo Hostiles’ Activities
869. SHRI DEIVEEKAN: Will the

‘Minister of HOME AFFAIRS be
pleased to state:
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(a) whether it is a fact that six
Mizo rebels were killed and 24 cap-
tured by the Security Forces in en-
counters in the Mizo Hills District

during the first week of January,
1968,

(b) if so, the details thereof;

(c) whether any foreign arms and

personnel were captured in these en-
counters; and

(d) the number of security forces
personnel injured and killed in these
encounters?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (b). During the period from 1st
to 7th January, 1968, 2 Mizo hostiles
were killed and 68 apprehended.

(c) No foreigner was apprehended.
The markings on arms captured
during the encounters were = found
erased.

(d) One member of the Security
Forces was killed and 30 were in-
jured.

Anglo-Indian Schools

870. SHRI G. VISHWANATHAN:
Will the Minister of EDUCATION be
pleaseg to state:

(a) whether Government are aware
of the threat posed to the Anglo-
Indian Schools by some States where
the managements htave been asked to
close down the schools, if English
medium js continued; and

(b) the steps Government have
taken to safeguard the interests of
the minority communities and their
schools?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Gov-
ernment of India is not aware of any
such case.

(b) In view of the reply at (a), no
new steps seem tn be called for.
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Recruitment of Air Hostesses

87l. SHRI. G. VISWANATHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government’s attention
hag been drawn to an advertisement
by the Indian Airlines Corporation for
the selection of Air Hostesses which
insisted knowledge of Hindi and Eng-
lish as essential qualification;

(b) whether it does pot violate the
oft-repeated assurance by Govern-
ment that knowledge of Hindi will not
be insisted upon at the time of re-
cruitment; and

(¢) if so, the steps taken to remove
the injustice done to the candidates of
non-Hindi areas?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.
(by and (c). Government propose

to consider in consultation with the
Corporation the manner in which the
Resolution adopteq by Parliament in
regard to recruitment to Union Ser-
vices or posts should be implemented
in respect of services and posts in the
Corporation.

Preventive Action by 'Police in
Political and Labour Disputes

872. SHRI LOBO PRABHU: Will
the Minister of HOME AFFAIRS be
pleased to state the steps taken by
the Central Govermment to see that
the Police take preventive action
under the law on announcement of
political and labour disputes likely to
lead to a breach of the peace?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN):
Maintenance of- publie- order ig the
responsibility of the State Gowvern-
ments. The -Central Government
keep themselves in .close touch with
the State Governments in this regard.
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Noting in Hindi 1

874.. SHR1 LOBO PRABHU: Wilt
the Minister of HOME AFFAIRS be
pleased to state:

(a) the percentage of files in Cen-
tral Secretariat in which noting is
done in H.ind.i;

{b) the- in: which . this
noting continues to the ptage of {inal
orders;
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..(c) what facilities are provided for
Officers and Ministers who do not
know Hindi to understand the noting
in that language;

(d) what is the percentage of letters
m_ﬂrepliesinl-linditotheuml re-
ceived or sent; mnd

(e) if the failure to note in Hindi
is due to jnability to use that langu-
age effectively, how many Officers and
staff require t0 be replaced and how
Government propose to provide for
them?

. THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA)-
(a) and (b). Since either Hindi or
the English language can be used for
noting on Secretariat files, at the dis-
cretion of the USer, collection of this
infomation would require expenditure
.of time and money which may not be
commensurate with the results
achieved. However, generally speak-
ing, the number of files on which
noting in Hindi is done, either partial-
ly or exclusively, is at present very
small,

(e) A translation, or at least a sum-
mary, in Eng'ish of the relevant Hindi
noting is provided,

(d) Out of the total number of Hindi
communications received and which
were replied to during the half year
ended 31-12-86, approximately 80 p.c.
were replied to in Hindi.

(e) The Official Languages (Amend-
ment) Act, 1967 provides for Hindi
and the English language ulike being
used for official work. As such, the
question of replacing officers or staff
merely for the reason that they do not
have proficiency in Hindi does mnot
arise,

Press Announcements of Programmes

875. SHRI LOBO PRABHU: Will
the Minister of HOME AFFAIRS be
pleased to state the action Govern-
ment have taken to make the Press
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realise its responsibility in announec-
ing programmes likely to léad to a
breach of peace? ¢

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): The Press has, on the
whole, exercised, self-restraint in the
treatment of news items which have
a bearing on the maintenance of the
public peace. No action on the part
of Government is, therefore, consi-
dered necessary,

Performance of Opening Ceremonies
by Ministers

876. SHR] LOBO PRABHU: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have fram-
ed any rules regarding the participa-
tion by Ministers and officials in the
opening ceremonies; and

(b) if so, whether a copy thereof
will be laid on the Table?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b): So far as Ministers are
concerned, no rules have been framed
nor any instructions issued regarding
their participation in opening ceremo-
nies. As regards officials, a copy of
the instructions in the matter is laid
on the Table of the House. (Placed in
Library. See No. LT-107/68.T

‘Infernational Tourist Year
877. SHRI S. K. TAPURIAH: Will the

Minister of TOURISM AND CIVIL
AVIATION be pleased to stafe:

(a) whether Government have de-
cided to extend special concessions
offered fo foreign tourists during the
International Tourist Year for three
more months; )

(b) if so, the reasons for extending
these concessions; and
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(c). the amount which Government
are losing as a re%ult thereof and addi-
tional foreign exchange likely to be
earned?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b) The special
concessions which were granted to
foreign tourists as part of the Interna-
tional Tourist Year, except the aboli-
tion of the visa fee have been extend-
ed till 31.3.1968. This has been done
in order to give better facilities to the
delegates attending UNCTAD Con-
ference, as well as to provide time
to examine the entire question of
extension of these concessions on a
permanent basis.

(c) It is virtually impossible to de-
termine exactly the financial impact
of these concessions, but it can be
stated with reasonable certainty that
far from losing foreign exchange there
has been a gain. The concessions
have been widely welcomed by the
Travel Trade as helping to encourage
additional travellers to the country,
and they have been appreciated by
tourists.

Control of Irrigation Headworks at
Ferozepur and Harike

878. SHRI G. S. DHILLON: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Chief Minister of
Punjab had a meeting with him in the
third week of December, 1967 and de-
manded that the irrigation headworks
at Ferozepur and Harike be taken
away from the Bhakra Control Board
and transferred to the Punjab Gov-
ernment; and

(b) if so, the action taken thereon
#o far? .

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
The present Chief Minister of Punjab
met me on the 17th December, 1967,
and on some other occasions, but I
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do not remember hig having specifi-
cally taken up this issue with me.

(b) Does not arise.

Bridge Across Tungabhadra

879. SHRI S. A. AGADI: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to refer to the reply
given to Unstarred Question No. 3728
on the 27th June, 1967 and state:

(a) whether any proposal has sub-
sequently been received from the Gov-
ernment of Andhra Pradesh to cons-
truct an Inter-State bridge across the
Tungabhadra River near Madhavava-
ram-Mantralaya in Raichur and Kur-
nool Districts’ border; and

(b) if so, the decision taken there-
on? .

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) and (b), No proposal for
the construction of a bridge over the
River Tungabhadra on the Madhava-
varam Mantralaya road has been re-
ceived from the Government of
Andhara Pradesh so far. However,
the request already received from the
Government of Mysore for a grant for
this bridge will be considered when
the'Fourth Plan Allocations have been
finalised.
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Three-Language Formula

887. SHRIMATI TAREESHWARI
SINHA:
SHRI MOHAN SWARUP:
SHRI DEORAO PATIL:

Will the Minfs%r of EDUCATION
be pleased to state:

(a) whether any change in the three-
language formula has been suggested

by some State Governments;

~ (b) if so, the broad outlines there-

(¢) Government's reaction thereto?

THE MINISTER OF STATE IN
THE I Y OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)

Yes, Sir.

(b) There is a wide variation in
suggestions, ranging from increasing.
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the number of languages studied to
four, to reducing the number to two.

(c) The matter is under considera-
‘tion. h

.Cultural Integration Conference in
Manipur

888. SHRI M. MEGHACHANDRA:
"Will the Minister of HOME AFFAIRS
‘be pleased to state:

(a) whether a Cultural Integration
*Conférence with the aim for sponsor-
ing unity among the hill and plain
:areas of Manipur was held in the
Union Territory of Manipur on the
‘27th and 28th January, 1968; and

tb) if so, the reaction of Govern-
:ment thereto?

THE MINISTER OF STATE IN THE
‘MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
«a) Yes, Sir.

(b) Government would welcome a
«closer integration of the people of the
‘hills and valley areas of Manipur.

Delegation of Manipur Congress

889. SHRI M. MEGHACHANDRA:
“Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a delegation of Mani-
pur Congress led by a former Chief
Minister, Mr. Koireng Singh met the
Central leaders including the Home
_Minister on the Manipur situation in
the 1st week of February, 1968; and

(b) if so, the details thereof and the
reaction of Government thereto?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Neither Shri Koireng Singh nor a
delegation led by him met me during
this period.

(b) Does not arise.
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Haj Committee of Manipur

890. SHRI M. MEGHACHANDRA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Haj Committee,
Manipur have lodged a complaint with
the Imphal Police Station against the
Chairman of the former Haj Commit-
tee, Manipur on charges of mis-appro-
priation of Haj fees collected from the
applicants for the year 1967;

(b) if so, the alleged amount of mis-
appropriation; and

(¢) in which court the case is pend-
ing?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes Sir.

(b) Rs. 38636.

(¢) On receipt of the aforesaid
scomplaint, the Government of Mani-
pur registered g case under Section
406 of the"Indian Penal Code. The
matter is still under inth_igation.

Burning of National Flag in Gauhati

891. SHRIMATI JYOTSNA
CHANDA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
National Flag was pulled down and
burnt at Gauhati on the 26th January,
1968; and

(b) if so, whether any enquiry has
been instituted?

THE MINISTER OF HOME AF-
FAIRS (SHXI Y. B. CHAVAN): (a)
The National Flag was pulled down
in some places at Gauhati on 26th
January, 1968. A complaint that the
Flag was also burnt is being inquired
into.

(b) The State Government have
constituted a Commissfon of Inquiry
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headed by a Judge of Assam and
Nagaland High Court to inquire into
the incidents at Gauhati on 26th Janu-
ary, 1968.

Naga Rebel Chiefs Planning to Visit
China

892. SHRIMATI JOYTSNA CHAN-
DA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that under-
ground Naga leaders—General Mowu
Angami, Commander-in-Chief of the
so-called Naga Federal Army and
Mr. Issac Swe, former underground
Foreign Secretary are preparing to
go to China; and

(b) if so, the measures taken by
Government to prevent this?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y, B. CHAVAN): (a)
The Government have received re-
ports to this effect.

(b) Our security forces are main-
taining constant vigilance to prevent
any large gangs from crossing our
borders.

Foreign Tourists who visited India
during LT.Y.

893. SHRI R. BARUA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the total number of foreign
tourists who visited India during the
1967 which was celebrated as the In-
ternational Tourist Year; and

(b) whether Government have chal-
ked some plans to attract more tour-
ists from abroad during the year
1968 also if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The total number of
foreign tourists who visited India in
the first 9 months of the International
Tourist Year was 1,25,118, showing
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an increase of 14.4 per cent over the

figures for the corresponding period

in 1966. The figures for the last quar-

ter of 1967 have not yet been com-

puted. It is, however, estimated that

the total number of tourists who visit..
India during 1967 would be about

1,78,000.

(b) The concessions in respect of”
immigration and customs formalities.
offered to tourists during the Interna-
tional Tourist Year have been exten-
ded upto 31st March 1968. It js pro-
posed to step up publicity and pro-
motional programme abroad through
Tourist Offices, Indian Missions and"
Air-India offices.

Book “Revolution or Dictatorship” by
Shri R. P. Kapur

894. SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS .
be pleased to state:

(a) whether the book, “Revolution
or Dictatorship” by Shri R. P. Kapoor,
a former I.C.S. Officer has been brou-
ght to the notice of Government; and "

(b) if so, Government’s reaction
thereto?

THE MINISTER OF STATE IN~
THE MINISTRY OF HOME AFFAIRS-
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes,. Sir.

(b) The Constitution has guaranteea -
freedom of expression to all citizens.

Book “Revolution or Dictatorship”

895. SHRI ABDUL GHANI[ DAR:
Will the Minister of HOME AFFAIRS:
be pleased to state:

- (a) whether the Dook, “Revoluuon-
or Dictatorship” by the former Civi-
lian, Shri R. P. Kapur has come to his-
notice;
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(b) if so, whether he is satisfied
- that it does not reveal a mass of se-
cret information which Government
‘had not so far disclosed; and

(¢) whether Government propose
-to take any action against the author
~of the book who in his official capaci-
ty may havVe possessed the informa-
-tion now disclosed?

THE MINISTER OF STATE IN THE
"MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(2 Yes, Sir,

{b) The book does not contain se-
seret official information.

(c) Does not arise.
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Grants to Hindi Institution in Madhya
Pradesh

898. SHRI G. C. DIXIT: Will the
Minister of EDUCATION be pleased
‘to state:

(a) whether Government propose
“to give annual grants to the Hindi ins-
titutions in Madhya Pradesh;

(b) if so, the names and addresses
of these institutiofis 'and the &mount
-of grant paid to theni, %eparately, du-
ring the years 1965-66, 1986-67 and
1967-68; and

(¢) the basis on which grants are
‘being paid to these Hindi institutions?

THE MINISTER OF STATE IN
'THE MINISTRY OF EDUCATION
(SHRT SHER SINGH): (a) to (c).
Grants to Voluntary Hindi Organisa-
tions are given mainly for propaga-
tion of Hindi in non-Hindi speaking
States. Grants to Hindi institutions
located in Hindi speaking States are
given only for implementation of spe-
«cific schemes relating to development
of the Hindi language on the basis of
75 per cent of the total approved ex-
penditure under the Scheme. In Ma-
-dhya Pradesh, a grant amounting to
‘Rs. 20,000:00 was given to the Madhy3a
Pradesh Rashtrabhasha Prachar Sa-
miti, Bhopal in 1966-67. No grants
were given to any institution in
Madhya Pradesh during 1965-66 and
1967-68.

Pay Scales of Education Department
Employees in Manipur

899. SHRI M. MEGHACHANDRA:
“Will the Minister of EDUCATION be
pleased to state:

{a) the categories of employees in
‘the Education Department, Manipur
-who are not provided with the revised
‘pay scales takKing effect from the 1st
April, 1964;

(b) whether Government have paid
the revised pay scales to the Headmas-
ters of H. E. and J. B. Schools; and

(c) if not, the reasons therefor?

1889 (SAKA) Written Answers

13¢6
THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
to (c¢). The requisite information is
being collected from the Manipur Ad-
ministration and will Be laid on the
Table of the Sabha in due course.

‘Liteu;y Pirasy’ in Pakistan

800. SHRI VIRENDRA KUMAR
SHAH: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government's attention
has been drawn to *“literary piracy’
going on in West Pakistan involving
the publication of several Indian
books without the previous permission
of the respective Indian authors; and

(b) if so0, the steps taken by Govern-
ment to stop such malpractices?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) No, Sir.

(b) It is for the owners of Copy-
right to institute legal proceedings
against the offenders.

Jmmumdmmr

801. SHRI VIRENDRAKUM&R
SHAH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that during
the discussion in the Third Lok Sabha
on the Bill seeking revocation of
Article 370" of “the' Constitutioh there
was g consensus of opinion to the
effect that Government should take
more steps for closer integration of
the State of Jammu and Kashmir with
the Indian Union; and

(b) if so, the details of the steps
taken in this regard?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
{d)" ‘In those discussions there was
generd] agréement with ‘the Govern-
ment's stand that further provisions
of the Constitution should be gradual-
1y applied to the State of Jammu and
Kashimir,
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(b) During 1966, articles 81, 325,
326, 327 and 329 of the Constitution
were applied to the State of Jammu
and Kashmir, with suitable meodifica-
tions, enabling direct elections to the
House of the People from that State
as in the rest of the country,

During 1967, the
(Nineteenth Amendment)
which ~amended article 324 of the
Constitution, and the Constitution
(Twenty-first Amendment) Act, 1967,
and entries 16, 18 and 19 of the Con-
current List were applied to that
State.

During the current year, entry 72
of the Union List has been applied to
the State, in g modified form, in re-
lation to appeals to the Supreme
Court from the decisions of the State
High Court in election petitions.

Constitution
Act, 1966,

Links between Nagas, Mizo Rebels and
Kukis

901-A. SHRI S. S, KOTHARI:
SHRI KAMESHWAR
SINGH:
SHRI A. SREEDHARAN:

Will the Minister of HOME
AFFATRS be pleased to state:

(a) whether it is a fact that there is
a link-up between the Naga hostiles,
Mizo rebels and Kukis tribals with
the object of organising anti-Indian
activities;

(b) whether it is also a fact that
they are in touch with Chinese who
are encouraging subversion by pro-
viding training and supplying arms;
and

(¢) if so, the action Government
have taken in the matter?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
(a) to (c). The Government have
reasons to suspect such collusion
particularly to shelter and to facilitate
clandestine movement across the
borders by hostiles to obtain arms
and amimunition. Government are also
aware that some sections® of the
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underground Nagas have had contacts
with China for some time past and
there had been adverse references to
Nagaland in the publicity media of
China, Security forces are maintaining
constant vigilance and are taking
appropriate measures,

Malaysian Delegation in Tamil
Conferenoce

901-B, SHRI LILADHAR KOTOKI:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the
38-member Malaysian delegation was
given a regretful and disappointed
treatment to the second International

Tamil Conference held at Madras
during the first week of January,
1968;

(b) whether it is also a fact that
the leader of the delegation criticise@
India for not being given due recog-
nition;

(¢) whether it is further a fact that
the leader of the delegation was not
allowed to address the Conference;
and

(d) if so, whether any inquiry has
been made in this regard and if so,
with what results?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (d).
The information has been called for
from the Government of Madras
which sponsored the Second Interna-
tional Tamil Conference held at
Madras during the first week of
January 1968 and will be laid on the
Table of the Heuse in due course.
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Aequisition of Land in Asansol

#01-D. SHRI DEVEN SEN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that about
16,000 acres of land were partly
acquisitioned and partly requisitioned
for Niga Aerodrome in Asansol Dis-
trict, Burdwan in 1962;

(b) whetlver it is a fact that neither
any price has been paid for the land
acquisitiomed nor any compensation
offered for requisition;

(¢) whether it is also a fact that

though the emergency is over the
lang has not been derequisitioned; and

(d) whether any enquiry has been
made info the matter and orders

3154 (ai) LSD—8.

given for payment of prices and com-
pensation to the land-owners for the
period their land was under Govern-
ment's control and the return of the
land to the respective owners?

THE MINISTER OF TOURISM,
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (d). The facts relat-
ling to the case are being collected
and will be laid on the Table of the
House.

12 brs.

STATEMENT RE. SITUATION IN WEsT
BeNaAL

_MRSPEAEER: I have to request
the hon. Home Minister to make a
statement.

wit wow wrw o9 :(fFwe )
TS WgiRE, T W §Oq %
e & art ¥ ‘TewA A e fear

MR. SPEAKER: That is before me,
but I am on my legs. I would reguest
the Home Minister to make a state-
ment about Bengal, and we can take
up the call attention later on, because
he has to go to the Rajya Sabha also.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
Sir, the West Bengal Government
have informed us about the proceed-
ings at the joint session of the West
Bengal Legislature on February 14,
1968 and at the mieeting of the
Assembly later in the afterncon the
same day. The Governor could not
enter the Chamber by the door
generally used by him on such
occasions, as the main entrance had
been blocked by the opposition mem-
bers who were raising slogans urging
the Governor to go back. He entered
the chamber by another door, An hon.
Members: Back-door) escorted by this
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ADC. and members of the PDF-
Congress  coalition. There Was
determined attempts on the part of the
opposition members to jostle him
around and to prevent him from pro-
ceeding with the Address. Although
he could not get on to the Speaker’s
dais, the Governor was able to read
put a part of his Address inaugurat-
ing the joint session of the Legislature.
He was slightly injured in the melee
on the occasion.
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2. When the Assembly met later in
the afternoon, the Speaker referred
to his previous ruling and made a
short statement adjourning the House
sine die. This is what the Speaker
said. “I beg te report that on the last
occasion I gave my ruling on the 28th
November, I adjourn the House only
because since then there has been no
final decision as yet made and that
there is no compelling necessity
either by judicial discussion or decision
by any competent authority, if there
be any, to change my ruling, I adjourn
the House sine die”. No report of the
Governor’s speech was given nor
were copies distributed to members as
is ordinarily done: A motion of thanks
to the Governor was, however, moved.

3. This House will recal] that I had
indicated the views of the Govern-
ment of India on certain issues raised
in the previous ruling of the Speaker
in my statement made on November
30, 1967. The Government continue
to hold the view that notwithstanding
the observations made by the Speaker
of the West Bengal Legislature
Assembly, the present Council of
Ministers in Wast Bengal headed by
Dr. P. C. Ghosh is the lawful Council
of Minister of West Bengal (Some
hon. Members: Never) The Calcuita
High Court have, in a judgment
delivered on February 6, 1968, upheld
this point of view. By again adjourn-
ing the sitting of the Assembly sine
die the Speaker is preventing it from
functioning in accordance with the
provisions of the Constitution. We
have just received a commumication
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from the Governor, and we are giving
thought to the steps that can be taken
by the Union.
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12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Mass Depeortation of Indiam Nationals
from Kenya

SHRI K. LAKKAPPA (Tumkur): I
call the attention of the Minister of
External Affairs to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“The mass deportation of Indian
nationals from Kenya resulting in
their unemployment and loss ef
property.” )

THE MINISTER IN THE MINISTRY
OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH): Of the
186,000 people of Indian origin in
Kenya about 130,000 are . British
citizens. here are only about 4,000
Indian nationals, about 49,000 are
Kenyan citizens. The status of the
rest is yet to be determined. The
Government of India is not aware of
any deportation of Indian nationals
from Kenya although recently seme
people of Indian origin with British
citizenship passports have been mov-
ing out from Kenya to UK.

In consequence of the Kenya Immi-
gration Act of 1967 all residents who
are not citizens of Kenya are required
to take out work and residence per-
mits. An extension of the Immigra-
tion Act is a new law licensing all
trades and restricting non-citizens
who may be able to get licences to
trade only in certain items and in
certain areas.

The majority of persons of Indian
origin in Kenya are engaged in retail
trade mostly in textiles, clothing and
grocery. The Community hag been
extensively engaged in retail trade
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both in cities and towns and in rural
areas. On achieving Independence
Kenya Government gave two years
to persons of Indian origin to take
up local citizenship if they so desired.
Most of them have, however, continued
to retain UXK. dtizenship and are
thus subject to those regulations
which seek to legislate against aliens
being employed in jobs which are
capable of being performed by Kenya
citizens, Neither the Immigration
Arct  nor the Trade Licensing Bill
affect those persons of Indian origin
who have taken up the citizenship of
Kenya.

The Government of India have in
the past given permission to persons
of Indian origin who have felt obliged
to leave their adopted countries, to
settle in India and have in some cases,
extended certain customs facilities to
them. They will be prepared to con-
sider any future cases on the same
basis although they hope that those
Indians who have settled abroad will
adjust themselves to the changing
circumstances in their countries of
adoption.

SHRI K LAKKAPPA: I should
like to request the hon. Prime Minis-
ter who is here to consider this. ques-
tion. Is this development not one
more example of the ugly treatment
meted out to the citizens of Indian
origin because of the general loss of
Indian prestige and influence and
because of their belief that they
could do with Indians what they like
with impugity? May I know whether
this Government will take up the
sad plight ef these poor people the
highest level with the Kenya Gover-
nment as it is a breach of the solemn
promise given by the Kenya Gover-
nment to these people?

SHRI SURENDRA PAL SINGH:
It is not correct to say that the
Kenya Government is acting in an
irresponsible manner.

SHRI K. LAKKAPPA: The Prime
Minister should answer this question.

Deportation of MAGHA 27, 1889 (SAKA)

Indians from
Kenya (C.A)

SHRI NATH PAI (Rajapur): This
cavalier manner of treating these.
questions gives an incentive to
these countries to treat the people
of Indian origin like this. It iz a
vital question, After all tens of
thousands of Indians are affected. I
like the young man very much be-
cause he is to the point and I am
not expressing a preference for the
young lady, But the importance of
this subject should not be denigrated
like this; the Prime Minister should
reply to such questions.

1404

Mr. SPEAKER: He is perfectly in
order if he replies. After all you
and I cannot compel or insist that
only a certain Minister should reply
to your question. '

SHRI SURENDRA PAL SINGH:
We have to realise that Kenya is an
independent and sovereign country
and she is following a certain eco-
nomic policy. The only discrimina-
tion that they are making is between
citizens and non-citizens. There is
no discrimination whatsover against
Indians who have chosen to become
the citizens of Kenya. Whatever mea-
sures are being taken to africanise
their economy are being directed
against those who are not citizens
of that country irrespective of their
race, colour or religion. It is not cor-
rect to say that this measure is only
against the Indian community as &
whole; it is aimed against all forei-
gners who are not Kanyans.

SHRI K. LAKKAPPA: The hon.
Minister has not answered whether
this Government will take this up t
the - highest level with the Kufya
Government as it involves breach of
a solemn promise given by the Kenya
Government. That answer has not
been given.

SHRI SURENDRA PAL SINGH:
We do take up these matters from
time to time and they have assured
us that there would be no difficulty.
In this connection I may also refer
to the recent statement made by their
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Vice President and the Home Minis-
ter which had appeared in the papers
today. He has categorically assured
the Indian community there that
there will be no discrimination
against those who have taken up
Kenya citizenship or those whose
applications are still pending. This
measure is aimed against only those
Who are not Kenyans,

SHRI A. SREEDHARAN (Bada-
gara): The very fact that the Prime
Minister has not chosen to reply to
this question even though she is sitt-
ing here as serene as a statue is of
significance and shows how indiffer-
ent the Government of India are to
the beart-rending fatet of people of
Indian origin in Kenya. It is not an
isolated problem. As my esteemed
colleague pointed out people of In-
dian origin are treated very shabbily
in many countries. I do not want
to mention those countries; we are
discussing with some of them; some
are friendly and some are hastile.
Our capital is stormed by various
people ranging from CIA agents to
hippies and this seems to be a pub-
lic hunting ground for all ~ This
problem has been hanging fire for a
léng  time. Has the Government
giver serious thought to the problem
of people of Indian orlgin in Ceylon,
Figi, etc.? Have they any proposal
under ‘consideration to appoint a
committee or devise some arrange-
ments to study the problem of peo-
ple of Indian origin in other coun-
tries including Kenya to stiggest con-
ccrete measures so that such treat-
ment may not be repeated in future
and can be stopped as early as possi-
ble?

SHyd SURENDRA PAL BINGm:
There is no proposal under conside-
ration now to appoint any committee.
But various groups of Indians. eﬂ-li-
nent people ke Members of Parlia-
ment go on a visit to those countries
and study and discuss these problems.
Recently, there was a delegation cf
Members of Parliament to East Afri-
can couptries. We nlways advise our
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people in Africa and other countries
that they should identify themselves
with the country of there adoption
ang thus remain in harmony with
their country. These measures as 1
said are aimed against al]l ulines in
the country, not against Indians as
such.

st wew fagrdt aRdY  (a@Ow-
®) : FAFE AN I I E R
Tt fews ad &, R ¥ fawmw
2

st am (e A=) -
Tg & Wi W AREw FY | g fw
FATY WIATC B0 ANEAT F1 aga N
e FE T oo daw AR @
e Y &, AEORT B WA Iy
¥ fogs Wi §, 7% WG 9 AW
T TG @ T | oA ", A
wwEF O §, & A d R g
# fafeomfor &Y @ O gEld
fagir  fafewafor =& . A
wevey & aman fr i fafesmfoe
Fefr g s wy feoiniito 78 &
w18, 9§ fWege T am d,
F a9 Wl AEOHARENA ¥ A G
aE-aTE & feeftfiro ) <@ d—37
oL ¥ W IR gl ¥ g,
IT* @A-TET WA AwRE g
it &1 T & A fog . fefesmfag
W @ v ¥ Fe AW
gade o1 @ &, ST T i AR
Wt gt &+ gfawr 3 & fed da
o W wfae 7 ag fredga e
For osmroaEr )

& g WA WEE@ ¥ e
arg ¢ e s S s gré v
¥ 1f foid i 7 7 sorc oAb g,



1407

@ I F o &7 gEl-wnm
waw § Hifr g ¥ A o
& drar—zas fefafades &I
# AMA N FIW I -, T FTEN AGY
2, zafer = o v FIw FwET
Sy & 7w o, e s e i
gt ¥ FTO AN T ¥ —1965
Hux IAAET  QAdrE T q@T T
g1, 39 I WAL S wAArE WE
fafrex ¥, 9w a@ 3g @@ wWAv
o f§  oF wEAfms sroneE
39 @ fag AT wry, o
fﬁﬂ’f‘(l{ﬁ'aﬂﬁoﬁo@ﬂ'{ﬂ'ﬁf*
Fo T IAF qAT AMET | IH W
Fgrwl 9 fe w oo faam e
ST | IN AT FT AW A, T A

€ & 1| WX T gArd T T A A E,
T W g g0 Mo v § o e
TR AT IF 7T ¥ | A WY wEE I
AN Y, SRR d 1 9%
AT oo wrfe Wo FaARH TR T
aE & W A ¥, AT o W
s IRy § | WX g I AT FT,
TEwr wafe ¥ I fr S
W R T HET 990 W 99

Deportation of MAGHA 27, 1889 (SAKA)

Indiong from 1408
Kenya (C.A.)

F AN TR @ NI I 0T wuwr
T, A gArq ww Ag e &
oo Y, W wE WY A g
gafod g o7 w¥ a9 fawe w9
AT & 1 AT g N W @i N
g, 3g Srge Al Ry E w
o fr st

SiveEm s 8 @rarfe
AT W9A g owA § e foE
AW &

st gha i : a7 aga W
g

of SUTAW TA : TR @ e
3, sy frasT ¢ & wEw
WE

We want some concrete answer
from the Prime Minister. The whole
country is very much disturbed about
this.

Mr. SPEAKER: She says she has
got reports,

SHRI KANWARLAL GUPTA:
What are the contents?

SHRIMATI INDIRA GANDHI: Re-
ports come from time to time. He
has come here himself and he has
talked to us. He has given some
suggestions,

SHRI KANWARLAL. GUPTA:
What are those suggestions?

SHRIMATI INDIRA GANDHI: I
am sorry ] cannot give all those
figures here now.

SHRI D, C. SHARMA (GURDAS-
PUR): There are three types of In-
dians there. There are a few who
have accepted the citizenship of
Kenyas, Thers are some who are of
Indisn “origin. but who have UE.
passports. There are some who are
gtill Indians and who have not tried
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to specify their nationality. All
these three types of Indians are be-
ing subjected tc the same kind of
process of Africanisation, which is
going on all over Kenya. I want to
know from the Deputy Minister who
has talked a great deal about the
delegation of Members cof Parlia-
ment firstly what he is doing to
protect the interests of the Indians
who have taken Kenyan citizenship,
secondly, what he is"going to do with
regard to those Indians whc have
gone to UK, where Mr. Enoch Bo-
well, one of the big brains of the Con-
servative Party is saying, “We dc
not want these colcured people in
England, because they will raise
emotional, psychological and other
kinds of problems”? What is he go-
ing to do about those Indians who
are there still undecided and yet
claim their kinship one hundred per
cent with India? What is h2 going
to do about all these three types of
Indians (Interruptions)?

SHRI SURENDRA PAL SINGH:
Sir, as far as the categorisation of the
Indian people and people of Indian
origin are concerr®d, there are four
categories. There are thcse wlio have
taken the Kenyan citizenship, Accord-
ing to our thinking they are the res-
ponsibility of the Kenyan Govern-
ment. As far as those who are hold-
ing British passports, we have said
on so many occasions before that it
is the United Kingdom who should
look after their interests.

AN HON. MEMBER: Why?

SHRI SURENDRA PAL SINGH:
As regards those whose applications
for citizenship are still pending with
Kenyan Government, we have been
assured by the High Commissicner
as well as the XKenyan authorities
that they will consider and expedit
those cases. i

adr . 6 JITARMA; When did

‘they give that assurance last........
(Interruption)?

Re. Dis. on Rail 141
Accident |

SHRI RANDHIR SINGH (Rohtak):

Sir, why should the hon. Memb
lose his temper? This cannot b

tolerated,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): Why should yo
lose?

SHRI RANDHIR SINGH: He is a
young Minister and he must be en
couraged. He is discouraging him
(Interruptions).

SHR] SURENDRA PAL SINGH:
Sir, I was telling about those people
who have applied for citizenship and

whose cases are still pending and no
decision has been taken. We are
informed by one High Commissicner
that the Kenyan authorities are fully
aware of the situation and they are
doing everything possible to finalise
those cases as early as possible, In
the meantime they will not be dis-
turbed; they will be given residen:
permits and work permits so long a
their cases are pending. The fourt
category is of the stateless persons
and whose citizenship is still in
doubt. If those cases are referred f
us and if any one of them wan
Indian citizenship we will conside
such cases.

12.23 hrs.

Re. DISCUSSION ON RAILWAY
ACCIDENT

o q@ @ 7R (fFa)
FEAT WIS, T AT gheAT ¥ an
q ogt feewma. ... ...

MR, SPEAKER: The hon. Memb
is talking abcut the railway accid
That is pending with me.

ol mar fagrt Mo (manE
97 ) @ Aufaaza & fr smaw s
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MR. SPEAKER: Will he Kkindly
resume his seat? He was nct here
then but a statement has been made
and the hon. Member there wants a
discussion, adjournment of the House
and all that.

12.24 hrs.
PAPERS LAID ON THE TABLE

Gevernment Resolution thereon

Report of Motor Car Quality Enquiry
Committee and

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
Sir, I beg to lay on the Table:

(1) A copy of the Report of the
Motor Car Quality Enguiry Com-
mittee. [Placed in Library. See
LT-78/68.]

(2) A copy of the Government
Resolution No, 1(95)/67—A.E. Ind.
() dated the 12th February, 1968
announcing Government’s decisions
on the above Report. [Placed in
Library. See No. LT-79/68.]

SHRI S. M. BANERJEE (Xanpur):
Sir, this is a very important report.

I would request the hon. Minister,
through you, to initiate a discussion
on this report of the Motor Car
Quality Enquiry Committee. I am
sure after the discussion you will
know how people are minting money.

Anaual Report of IIT, Delhi

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): Sir, T beg to

MAGHA 27, 1889 (SAKA)
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lay on the Table a copy of the
Annual Report of the Indian Institute
of Technology, Delhi, for the year
1966-67. [Placed in Library. See No.

LT-80/68.]

Aircratt (fifth Amendment) Rules Cer-
tified accounts of TAC and Air India
and Audit Reports thereon

THE MINISTER OF TOURISM AND

CIVIL. AVIATION (DR. KARAN
SINGH): Sir, I beg to lay on the
Table:

(1) A copy of the Aircraft (Fifth
Amendment) Rules, 1967 published
in Notification No, GSR. 1926 in
Gazette of India dated the 30th
December, 1967, under section 14-A
of the Aircraft Act, 1934, together
with an explanatory note. [Placed
in Librery. See No. LT-81/88.]

(2) A copy each of the following
papers under sub-section (4) of
section 15 of the Air Corporations
Act, 1953: —

(i) Certified Accounts of the
Indian  Airlines Corporation
for the year 1966-67 together
with  the Audit Report
thereon.

(ii) Certified Accounts of the Air
India for the year 1966-67
together with the Audit Re-
port thereon. [Placed in
Library. See No. LT—82/68.]

Statements showing action. taken by
Government on assuramnces, promises
etc. given by Ministers

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): Sir, on behalf of Shri I. K.
Gujral, I beg to lay on the Table the
following setatements showing the
action taken by Government on
various assurances, promises and
undertakings given by the Ministers
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during the various sessions of Lok
Sabha shown against each:—

(i) Supplementary Statements
Nos, I and II

Third Session, 1967
(Fourth Lok Sabha)

(ii) Supplementary
Nos. IX and X

Second Session, 1967
(Fourth Lok Sabha)

(iii) Supplementary
No. VIII

First Session, 1967
(Fourth Lok Sabha)

(iv) Supplementary Statement No.
X

Sixteenth Session, 1966
(Third Lok Sabha)

(v) Supplementary Statement
XI1I

Fifteenth Session, 1966
(Third Lok Sabha)

(vi) Supplementary Statement No.
Xv1

Statements

Statement

No.

Fourteenth Session, 1964
(Third Lok Sabha)

[Placed in Library. See No. LT-83 /
68.] .
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woT &7 A fadgw W owew F
i ¥ oldl, @ ¥ AvaETvA #Y qfa
TR AT e’

FQ A A9 W e g fE
ofss  oFEeT FEET & O Owd
FeTIH 5 792 o o a1 @8i 9T ¥4
T AT WU A qg a5 war O
iy fawga e § fee oy svd ant
Faiadrdr ol aff s ? wH
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A ¥ W 37 &1 ST FT 9399 FCW
ifgq |

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJ] DESAI): Sir, may
I say about the matter of having a
legislation that the hon, Member will
know about it during the time of the
Budget?

st o foer : T UNE F AR
¥ FOTET |

SHRI MORARIJI DESAI: About
road-rollers I cannot say.

stagfmd : 99 F fag 3w
foreqarec & 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) rose—

st wY {ARY : w60 A § ) AT
faT aemsa )

SHRI IQBAL SINGH: Regarding
road-dollars, the question is coming
up on the 18th and we are repling to
that.

MR. SPEAKER: Shri Vidya Charan
Shukla.

Notification under ANl India Services
Act

DR. RAM SUBHAG SINGH: Sir, on
behalf of Shri Vidya Charan Shukla,
I beg to lay on the Table a copy each
of the following Notifications under
sub-section (2) of section 3 of the
All Indian Services Act, 1951:—

(1) GSR 1908 published in
Gazette of India dated the 30th
December, 1867, making certain
amendments to the Indian Police
Service (Pay) Rules, 1954
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(2) The Indian Forest Service

Hlished in Notification No, GSR. 2
in Gazette of India dated the 6th
January, 1968, [Placed in Library.
See No. LT-84/68.]

SHRI S. M. BANERJEE: Sir, about
item No. 6...., .

MR. SPEAKER: We have gone on
to item No. 7. Anyway, what is it?

SHRI S. M. BANERJEE: In this
House several assurances have been
given.

MR. SPEAKFER: Should we take up
al] the assurances now?

SHRI 8. M. BANERJEE: No. I am

taking up only what has been assured
in this House, not all

In this House the hon. Minister of
Home Affairs, Shri Y. B, Chavan, had
given a definite assurance that he
would see that at an earliest oppor-
tunity a report was laid on the Table
of the House, or it was made known
to the House, about the use of foreign
money during the 1987 elections. 1 am
80 sorry to say that this assurance
has not been fulfilled. Let him say
that this assurance will be imple-
mented otherwise I will take it as
a damn lie.

MR. SPEAKER: Profegsor Sher
Singh.

SHRI NATH PAI (Rajapur):
Speaker, I am on this assurance,

Mr.

Notification under Copyright Act

fowr vt ¥ ovmwRt (s
AMRA WA ) 1 AT oSYo
wefag s acy A wfafreafoars wfy-
frm, 1957 €T 21U 43 ¥ "=
gty shfeafiee (v
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#waa) wkw, 1968 A gF wfw
AT-T2N TC 7T § A feiw 6 wwaly

1968 ¥ Wr@ ¥ Ty ¥ wiggaar
HeqT qHe Wio 97 (e dEIW)
4T Tq0 Mo 98 (fe=y deFer) #
stwifirer gt @y | (Placed in Library.
See No. LT-85/68]

RE. IMPLEMENTATION OF
ASSURANCES

SHRI NATH PAI (Rajapur): Sir.
on the occasion when the sad inei-
dents in the Tehar Jail were discussed
on an adjournment motion, you will
recall that two very categorical
assuranes were given by the Home
Minister, I have not seen what has
been done about them. One of them
was that the offices of the Inspector
General of Police and the Inspector
General of Prisons will be separated.
Also, there was an assurance given
that the judiciary and the executive
will be separated in the Union terri-
tory. I wonder what has happened to
them. I took up this matter in the
form of a letter to you. I did  not
get anything. I would like to know
whether you will be pleased to ask
the Home Minister why these cate-
gorical assurances are not fulfilled by
him.

SHRI J. H PATEL (Shimonga):
Spoke a few words in Kannada,

MR. SPEAKER: Shri Bhakt
Darshan.

PAPERS LAID ON THE TABLE—
Contd.

Notifications under Motor Vehicles Act
amnd National Highways Act

gt mo Ao e ¥
Iuift (dfr we wmir) s,
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[ v 6]
# v 31 grAfia s1d-g= F dewr o
¥ wg Ifeefaa foafafas o
T 92 T TE@AT § —

(1) ez e wfafrmm, 1939
FAIT 133 BI04 (3) F wwda
g AT ME (g g daveT)
w1967 #1 ©F wfg oY fewiw
1 ¥, 1968 ¥ W gwrew
guavE § wfage ¥&m 903s8-UF
II (2)-67/36056 ¥ w#ifwg g

[Placed in Library, See No. LT-
86/68.]

(2) == wwww  wfafaw,
1956 T AT 10 F g wiag=ar
ST THo Ao 3o FTTF qfa s fmiw
6 FEU, 1968 F WILT F TWUA
# swifaa g€ 47
[Placed in Library, See No. LT-
81/68.]

12.28 hrs.

RE: SIMULTANEOUS INTERPRE-
TATION OF PROCEEDINGS

sywg fom :  (qHT) 0 T &
FAE @ WEemH g, W &1 AT
g A AR CTIHFTAT

ﬂ.m:ﬂowmlm.
reply?

SHRI J. H. PATEL (Shimoga):
Spoke .a few words in Kannada.

MR. SPEAKER: (Spoke a few
words in Kannada. The
difficulty is that simultaneous trans-
lation is to be undertaken. That was
considered when my friends raised it
in my Chamber also. It is a techni-
cal thhug. ¥ i mot as though I can
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glve an assurance or answer, I would

‘wery much like to have it if it it possi-

ble. Some - foreign technicians, I
think, 'were also consulted about. it.
The Secretariat examined it: They
thought that 14 or 15 languages may
not be possible and that, at best, they
can increase by one or two langu.ages

something like that.

I would like this question to be
further examined by the Government
and the Secretariat. How can I
answer it now? I am not objecting
Shri Vajpayee raised the quesetion;
Shri Madhu Limaye raised the ques-
tion—and it is being tape-recorded.
Let this question not be raished on the
floor of the House because there is
already enough heat in the country. I
am allowing any language but, at the
same time, I would appeal to my
friends that if they can talk in a
language which is understood by the
people, it will be useful and easier, I
have nothing more to say. We shall
see what the Government has to do
and what the Secretariat has to do.
(Interruption).

SHRI HEM BARUA (Mangaldai):
Sir, the proceedings of yesteraay
show that you wanted Shrimati Lak-
shmikanthamma to speak, not in
Hindi, in Telugu. Is it one of the rea-
sons of your allegry to her..........
(Interruptions.)

MR. SPEAKER: I allowed her fto
put a supplementary today. 1 want
the Member to put a question in a
language which is understood by
everybody. Supposing—I do not knew
Assamese or Bengali—I try to speak
something in Bengali the people may
laugh at me .

oft wy foawd @ gt gAY AT
A AT, T AT A & ?

MR. SPEAKER: Let not this ques-
tion of language be ralsed for
hegvens’ sake on the floor of the
House.
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MESSAGES FROM RAJYA SABHA

SBECRETARY: Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to enclose a
copy of the Press and Regis-
tration of Books (Amend-
ment) Bill, 1968, which has
been passed by the Rajya
Sabha at its sitting held on the
14th February, 1968.”

(ii) “In accordance with the pro-
visions of rule 111 of the Rules
of Procedure and Conduct
of Business in the Rajya
Sabha, T am directed to en-
cloge a copy of the Oaths Bill,
1968, which has been passed
by the Rajya Sabha at its
sitting held on the 14th Feb-
ruary, 1968.".

12324 hrs.

BILL AS PASSED BY RAJYA
SABHA

La» oN THE TABLE

SECRETARY: Sir, I lay on the
Table of the House the following two
Bills, as passed by Rajya Sabha on
the 14th February,K 1968:—

(1) The Press and Registration
of Books (Amendment) Bfll,
1968.

"(2) The Oaths Bill, 1965.

MAGHA 27, 1889 (SAKA)
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12.324 hrs.
PUBLIC ACCOUNTs COMMITTEE

SEVENTEENTH REPORT

SHRI M. R. MASANI (Rajkot): I
beg to present the Seventeenth Report
of the Public Accounts Committee on
Paras 59 and 60 of Audit Report
(Civil) on Revenue Receipis, 1966
and Paras 51, 56, 57, 58, 59 and 60
of Audit Report (Civil) on Revenue
Receipts, 1967 relating to Income-tax.

12.33 hrs.

CORRECTION OF ANSWER TO S.Q.
NO. 4 RE. LOSS TO RAILWAYS
DURING LANGUAGE
AGITATIONS

THE MINISTER OF RAILWAYS
(SHRI C. M POONACHA): Mr.
Speaker, Sir, with reference to my
answers given in the Lok Sabha on
13-2-68, while dealing with supple-
mentaries to Starred Question No. 4,
1 am to inform the House that, accor-
ding to the information subsequently
received, 26 arrests were made on
22-1267 by Madras Police......

SHRI NAMBIAR (Tiruchirappalli):
I myself said that there wera arrests
made in Madras. You contradicted
me.

SHR] C. M. POONACHA: ....and
later 15 were released. It is under-
stood that prosecution would be laun-
ched in the case of the remaining
eleven persans.

As regards figures of loss furnished
in reply to part (a) of the Question,
it is now known that the loss to rail-
way property to the extent of Rs.
15,693 shown against Kerala relates to
the whole of the Olavakkot Division
of the Southern Railway. Thig Divi-
sion serves the Kerala State and a
part of Madras State, and the loss
actually took place on the portion

lying within Madras State. Therefore,
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.[Shri C. M. Poonacha]
the figures of loss furnished in the

statement would stand revised accor-

1234 hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
' TARY AFFAIRS AND COMMUNI-
-CATIONS (DR. RAM SUBHAG
-SINGH): Government Business in
this House or the week commencing
Monday the 19th February, 1968, will
~consist of:—

(1) Further discussion cn a mo-
tion of thanks on the Presi-
dent’s Address,

(2) General discussion on Rail-
way Budget.

.(3) Discussion on Dr. Hazari's

Report on Industrial 1.'cens-

“As the Members are gware, the Rail-

way Budget for 1968-69 wil be pre-

sented on the 19th February, 1968,
after disposal of Questions.

1235 hrs.

RE. SITUATION IN BIHAR AND
WEST BENGAL

SHRI NATH PAI (Rajapur): Mr.
"Speaker, Sir, I wrote to you giving
my notice of a motion regarding what
has happened in the State of Bihar.
"I thought that since you have started
a very healthy practice where grave
matters are involved, you will pro-
“vide an opportunity to the House. The
fraud on the Constitution that has
"been committed by an individual who
was not a Member of the Assembly
‘by getting somebody first nominated
ag the Chief Minister for the sole
purpose of then getting himself nomi-
nated as the Chief Minister is among
'the grossest frauds on the spirit-of

FEBRUARY 16, 1968 Bihar and West
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the Constitution of India, This matter
needs to be discussed in the House.
Keeping this in view, I gave the notice
of a motion as soon as the incident
occurred. I also pleaded with you.
I do not know what has happened two
that. May I point out you were plea-
sed to provide, I think, very rightly,
an opportunity to this House to con-
sider the constitutional issue in the
State of Bengal—again, you are going
to allow; I am very happy that you
do—angd the issue, I think, at stake
in Bihar is no less? The Government
was toppled on the floor of the House,
very rightly—I think so—and I want
that to happen in Bengal also. I
want this wider issue to be decided
on the floor of the House and not by
the Governor, not in the streets.
My question is very clear. I want to
plead with you that we should be al-
lowed an oppertunity to discuss this
kind of new practice, dangerous prac-
tice, with regard to Bihar,

MR. SPEAKER: Let me see.

SHRI S. M, BANERJEE (Kanpur):
I fully support the motion moved by
Mr. Nath Pai for a discussion on Bihar ..
(Interruption) Mr, Nath Pai does
want everybody’'s support.
Another thing is that the Home Minis-
ter has made a statement today on the
situation in West Bengal and I would
beg of you to allow a discussion. On
our part, we have tabled a motion.
Because the situation may not go
worse, 1 would only request you to
allow in the next week a tfull-dress
discussion on the constitutional dead-
lock in West Bengal.

MR, SPEAKER:
ber of motions.

SHRI RANGA (Srikakulam): We
would also welcome a discussion on
what has happened in Bihar as well
as in West Bengal. But all Parties
must make themselves responsible
for the behaviour of uﬁgrs] “c:nnw;;
parts i ious res,
we ‘;: 'itm ::pnred to allow the

1 have got a num-

-Governor to go into the Assembly and



1423 Election to MAGHA 27, 1888 (SAKA) President’s

Committee

address the Assembly, if we are not
prepared to allow the Assembly to
funetion in a proper and responsible
manner, how can we justify our faith
in the Constitution and democracy?
(Inderruptions) These things are of
all-India importance and they must
be discussed in g responsible and sen-
sible menner.

SHRI 5. M. BANERJEE: He does
not have his Party there and that 1s
why he talks like that. (Interruptions)

MR.SPEAKER: Order, order.

Dr. Triguna Sen.

12.37 hrs.

ELECTION TO COMMITTEE
Central Advisory Board of Archasology

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): I beg to
moye:

“That in pursuance of paragraph
1 of the Ministry of Education
Resolution No| 11/1/67-CAI(1),
dated the 15th December, 1967,
' the Members of Lok Sabha do
proceed to elect, in such manner
. ‘as the Speaker may direct, two
Members from among themselves
to serve as members of the Cen-
tral Advisory Board of Archaeo-
logy for the remainder of the
term of four years, subject to the
other provisions of the said Reso-
lution.”

MR. SPEAKER: The question is:

_“That in pursuance of paragraph
1 of the Ministry of Education
Resolution No. 11/1/67-CAI(1),
dated the 15th December, 1967,
the Members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two

Address (M.)

Members from amang themselves
to serve as members of the Cen-
tral Advisory Board of Archaeo-
logy for the remainder of the
term of four years, subject to
the other prowisions of the said.
Resolution.”.

The motion was adopted.

12,38 hrs. ~
MOTION OF THANKS ON THE:

PRESIDENTS ADDRESS—contd.

MR, SPEAKER: The House will
now take up further consideration of”
the following motion moved by Shri
Chandrajeet Yadava ang seconded by-
Shri M. N. Naghnoor on the 14th
February, 1868, namely: —

“That an Address be presented-
to the President in the following
terms: —

“That the Members of Lok

Sabha assembled in this Session
are deeply grateful to the Pre-
sident for the Address which he
has been pleased to deliver to-
both Houses of Parliament as-
sembled together on the 12th

February, 1968.""

We have already taken 5 hours and
45 minutes. We have still got 14
hours and 15 minutes.

Shri Achal Singh to continue his
speech.

iy wrra g (WOTT ) : e W,
ﬂx;qﬁ'rﬁﬁlﬂ':'( g ® &
mwmwﬁwwm
%t wire wgee fear &, ¥ fod g A
g7 & ga wwrd § | IR A
gfiwmeer § 99T q¥w, T 92,
firgre wife ® WiFT g AT FEW
1 =t %1 Forw & ST FAF Wt
&7 s @R d.o9w T ar) e
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T FEE GTHT WIT 9 AT
F 99 Y% X gl wifng F @ qifgd
Y AT ¥ Ay wA fean M FA0 AN
e AT Tifid ¥ 9g¥ 1946 T T
# gfewn oor 7 fafagt ff g aw
T AHTA 9L AT | AAT GIY G W
TG ISEIE A" ATEHT wEE K 7T
MY GEATE G ATAT G T\
we0q 7 3G {5 3@ gE F qFEar
T I FFR AR [T A&
¥ fem @@t ¥ sgmar v far
fo wgw A1 q@qe ¥ @19 IFA
THHT arAAT AT 39d and 3 aER
o §1 & wIOF q@ET TR
g 5 g7 99 ¥ awg § s, e,
Fiw, g2dl, JAAY wrfz Iy ¥ aray =7
T fer oY 7 oqemw fm o 3y
weAr  gar geg @3t ¥ Qifsa @i
Ffagqary @ F A9 aAT
IR frer amsy, feifae
sfeat st wad Wt for 1 gAEY
T gEEAT ¥ aYT HAR TgeAl F AL
Il OF WIEHT 1 AT 99 ¥ w4 gy
e A IAF A

U W FH gam 2w §
frewr @@ arcg ami ¥ g0 A Y
Ft # qU ¥ F fag w0 =
AT H@ T YA F AWAFT I
#IT IF § | e fRe At gak 2w
e F o A G g
qafserdt ag & 5 g aor wsdr
Tui g g A g aag GG F15aa
w31 g% AT T A aga 7w $
T & oAl § 1 7Y qW @AY
q G FT G FL AR & HE
gran & f wrr Ay Y = wet F
g WA AT FEEAT FI QA W A
T A |
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AR 3w & o e ¥ T g
2IT AT YFAAS AFAH FAT AR
A FUF T KT ATRAT g
&1 I9H Tt F AAr Y WOH WY
HIEY &, AF TR, TTEAY §, TEHA R,
T ¢ e safe @ w7 gk
TR AT § FIIT AT T IIAH
gAT WX TIFT AIL G FLFT T
9T 1 EF  FET F AW e
T TR GAT AT IFA F9 Ay 771 Fyafa
FLAF ¥F A9 I I9g ¥ FATQ
TRRIEY 9T 6T STRT WA 9@ |
%F 99 BT WISt gL & W g qraw
F@ § fF A sEWifEE g
gadiY 7 @t #1 Trea s

1242 hrs.
[exrsam s FerE g )

F ANET gAY g #
w1 IR | F fau frew O aw
oy v frar & 1 af wE
%t duadty freelt 1 €, @@ W
fowm Sear mar &, dWT ® e
faar mar &, 3w 7 wavw fear
§ Ed a § W T aaw Ay
FATR FIREIT A AT 9 dga ¥ e
fomr 8 1w &% w1 AT g
WA T | T AN HUAT QT a9
BT FE T @ § | 7% 7 doOw
AREM AR I |

Tsgafa ot & wow wfvrwor #
ZATT A 39 H FUATAT YT WoRTeaT
SIY e @Y § TEsr M W AT &

F1 ¥ T g9 feer & o w2 wd fey
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TR ¥ A AL AwEd B A
'ERIY THAT R TR WIT QL RTE |
7g o fader w9 fear @ @,
AT R T @A E | gAEd
it a%w g awar § w9 JAfawar
ufag femr s o wed T
frgaor & T T Y TR aE
afeai § & @ T3 TN F famRa
T ST F Ty w0 o gy H O €
¥ ST W &g A 91 frenfagy
Hor fror #1 9do darEeT @
o I THwAr ¥ gfoomrEsy
A Arey o, W W e Fy
9%, @ F GFT WA 9T qOT U
F grewfw qefs §1 T 53 <
JAEP I § 1 & g § e gy
I wefas arfeq) § & o frawr
T T # & A @ ge A
FTATEGT FT FETT FA F g A

ﬁ&tﬁmﬁg’rmg I ¥ wear
g ¥ garda 3t @ & fag o8 v

T wrT Qar 7 v & @Y ww |
fF oF Tor &7 gAR ar W oW
QI G AW 1 FAR WA 9@F
e are afma 1 wF
9 o gEd a wifeeaT aurd
aﬁtﬂa‘m&ﬂh’f%&wtggl wHE
% frg Mg d i §, o o

Wgmin iaE g ¥

(M.)

& 5 o7& g A AT @ F P’
I ¥ wowwar 4o w% 1 gwfew
AT AEAWE § WUC gW U A
WETAT F FTAX AT IR §, T
FT FTAT AT AT §, IAHT FHAT FAS
AT AT § O W T WS AN
AT 9@, afafag w1 gt faenfaai
1 WX FATY F7ET FT T ANAG
AT 93 W & AIIWT Y A &
R I WO T
SATET FT TAT FT I |

B e aiht wmr 59 7 5 o
Wi ¥ T oued ar gOsy gt
MNWwIAT @RI fF
wEEAT oY 07 gwre Atw d W OF
IR A FewT o7 IS faege faada
ww qE 1 fww qw g
fwar & 1€ Wt gonda FEW A
@ %7 AR T 6 AfaFar #F agw
FH § W I8 FOT & gAIC AW AT
eI @R |

# ¥o GHIA ¥ FT WEA WG
qAT T W | gAEE F oan
Afawar &1 AT oW TAWE £
a1 929 T =JIfEd

q weaeqr Wi w"feg@r W
$o W@¥ul a1 @2 § & 99 T fw.
2, faer &, d9ma &, 9u Wi wifx §
wEema s g agraIud WY
Tgh & TWET W FAAT 9T 990 @
wHT ¥ @& | 9@ 9% ey AT
aer wrawas &1 fom gw< o e
T &I E @ qHAT, IF A6 AH
Fitr dfrwar & garg W waw @
W AFAT ¥ | %9 aved Afawar w
&# adf=x wrafaear 3T g 1

T T TAGT ¥ a6 &Iq &
T T a9 HAT 01 F qAWT F "y 7T
femaar 8 1 ¥ FOM wWATHT
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fsit waw fag)

WY BWT & 1 xawT W wr g™
grafer ) wwwmwarmAr g fe
IIET ® FAT WA ¥ T I w/w

Y FET T ¥ T T A

# g o svwar § 5 ww o
o7 T § 9NfF X9AEE W 6T WK
A T ¥ fau 3w F s
WGl ¥ 7 FI® Iaw A wied
ST i Wi F IO v ¥ |

T FHACHT HT 01T 47 FAEGRT
TR F A JET 9w £ 1 @Y
W AT W T F A ¥ A WR
a9 B WY A wEe &% srEy
* 9 99 avar 1 ¥ AR O
@l F1 aqe W v A
7w AEANE ¢ 5 S
Wi WHF I aew W A
W W, T, W, f, g, W
FIET TIE TT 1964-65 & W &
AT g fepat & faar sg afs
g &7 I geeatg 7 s W
FEH FY AT G g WX 7 T
I8 F qfT AOAT FeAq T T |

T W § aEd g bW, Nl ®
' wifz 13 T FATERIT |

A Afawar I41 AT AR
g TXH MIAWEF § (% weg & 978 IRT
WT Y gEAw wRne et § i
FY Y | g7 TE FT FTHT ST ATE
A A 7 1960 WX 1062% qoATE 41
MEFTE A g iqg w7 ot
daa W femr 2 1 gaET @ Tw
DTAF g |

at qf aa Gl 7 qg faqie
fr § 1% swr A fafimmami §
Fraaz @I TEE TF g AT BF TR
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JAH! THAT W FG AT W
FEIE 1§ I 7T weedl & o0
fea & sgmag st Sew wwew
ma.‘;’r

wsfa o 7 qag & G gl ®
awe w1 sfine faar €, swe fog @
SATE-NE T G 9w 6 W g, &
JAHT FALT FG E |

SHRI S. K. SAMBANDHAN (Tirut-
tani): The Address of the President,
as expected by the people of this coun-
try, hag painted a gloom picture of the
country, because the actions on the
part of the Congress Government dur-
ing the past 20 years or so have led
the country to more or less economic
bankruptey.

The President has said that lawless.
ness is prevailing throughout the
couniry, and there is also growing
unemployment both among the edu-
cated and the skilleq and unskilled
workers, and even in flelds where the
Government, if only they are sincere,
can provide employment, there is
growing uremployment.

There is already a decline in ex-
ports, particularly in the traditional
markets. This Government is loosing
day by day even in traditional com-
modities. The price increase is also
there throughout the year, ang the
price is on the increase every month.

Despite this, the President’s Address
tries to present here and there an
optimistic picture. For example, the
President has said that the increase
in the nationa] income wil] be about
10.8 per cent due to good crops.
can dare say that it is only such kind
of dreams and manipulated figures that
have discredited this Congress Gov-
ernment in the last so many years,
and still they have mot learnt a les-
son from their past experiences, with
the chamber by another door- (An hom.
Member: Back-door) escorted by this
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The President has referred to law-
lessness in the country. Lawlessness
is due to many factors, and some
friends have attributeq this to the agi-
tation in the South on the language
problem. Of course, Janguage is a
delicate what ocught to have been set-
tled across the table In the long run,
not su every expeditiously., No pru-
dent Government would have brought
in a measure like the Resolution that
was attacheq to the Language Bill
during the last session. This has
given room for Hindi fanatics, parti-
cularly the eldest members of this
house, Seth Govind Das, to go to the
extent of saying that the Government
of Tamil Nad should be toppled. Every
one knows, including the members of
the Treasury Benches, how best, among
all the States, the Tami] Nad Govern-
ment is being run, how ably it is being
governed, how wisely the pdministra-
tion is carried on in Tamil Nad. In
spite of that, only this Hindi fanati-
cism has given room for such a sugges-
tion to be made, particularly by an
elderly member of this House. Evep
though jt is most regrettable, I have
to point out that any such attempts
will be resisted by all the people in
Tamil Nad wholeheartedly and to the
last.

Probably it is such kind of insinua-
tions or jnstigations that have encoura-

ged even people like Mr. C. Subrama--

niam, the new Tami] Nad Congress
Committee President, to instigate even
Congress workers to agitate or make
some trouble for the present DMK
Government in Madras.

SHRI SAMBASIVAM (Nagapatti-
nam): No, No.

SHRI S. K. SAMBANDHAN: There
can be no doubt about the jntentions
of Mr. C. Subramanjam in provoking
even the students to agitate or to cre-
ate some confusion and chaos in Tamil
Nad where everything is normal. That
is why there are many small agita-
tions by the students, all because of
the instigations and provocations of
the Tamil Nad Congress President Mr.
Subramaniam Otherwise, there would
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not have been any trouble during the
last few weeks.

Many Members including the leader
of the Swatantra party have rightly
pointed gut the atmosphere of law-
lessness in the country which is the
creation of the excesses of the Cong-
ress Government jn the past many
years. If only they were a little sin-
cere and prudent and realistic in what
they did, the present chaotic conditions
would have been avoided. The state-
ment of Seth Govind Das confirms the
lingering doubts in the minds of the
non-Hindi people about the Langu-
age Bill and the Resolutious that were
passed in Parliament during the last
session. That was passed to satisfy
the Hindi fanatics so that the people
in power can stick to power. Other-
wise, they would not have brought
forward this Bill angq created the trou-
bles in the country over language,

Many friends referred to the gitua-
tion in West Bengal. It is really a
matter of shame that the Governor of
the state who holds 5 sacred and
supreme authority enters the legisla-
ture through a back door and leaves
by another back door. Things should
have been settled amicably and in this
mastter the Centra]l Government has
not done its duty properly. Only
these actg of omission and commission
leag to ]awlessness jn the country; it
is not the non-Congress Governments
who are responsible for lawlessness
in the country but it iz only the Cong-
ress Governments at the Centre and
in some States.

If anyone pauses and ponders for a
minute gver the causes for these {rou-
bles, it is evident that the root of the
matter can be traced to the concen-
tration of power with the Central
Government. Then DMK has always
been aware of this and had been ad-
vocating that the powers of the Centre
should be decentralised sp that the
State Governments could be able to
look after the welfare of people in
their areas. Only certain minimum
powers should be vested with the
Central Government, powerg relating



1433 President’s Address FEBRUARY 16, 1968

(M)
{Shri 5. K. Sambandhan]

to such subjects as defence or exter-
nal affairs. Too- much concentration
of powers with the Centre muakes it
autocratic ang the Centre becomes
purposeless and the Centre is unable
to prevent the resulting chaos and
confusion in the political ad ecoomic
situation in the country. That is why
we want decentralisation which gives
'more powers to the States, "It is a
matter of great regret that the Pre-
sidet’s Address does not refer to de-
centralisation of powers.

MR. DEPUTY-SPEAKER: He may
continue after lunch.

13 hws.
The Lok Sabha adjourned for lunch
till Two of the Clock.

—

The Lok Sabha reassembled after
Lunch at four minutes past Fourteen
of the Clock,

[Mgr. DePUTY-SPEAKER in the Chair]

MOTION OF THANKS ON THE PRE-
SIDENT'S ADDRESS—contd.

SHRI S. M. BANERJEE (Kanpur):
Mr. Deputy-Speaker, every day prac-
tically we have to delay it for five
minutes for want of quorum. Is it
not the responsibility of the ruling
party to provide guorum?

MR. DEPUTY-SPEAKER: Please
‘do not waste the time of the House.

You were there in the Business
Advisory Committee, (Interruption).

SHRI S. M. BANERJEE: In that
case, let the Congress ruling party
have 50 Chief Whips or Deputy Whips
or something like that, so that at least
those people will be present.

MR. DEPUTY SPEAKER: Order,
order. Now, Shri Sambandhan may
continue his speech.

SHRI S. K. SAMBANDHAN: Sir,

I was referring to the causes for the
ills in the country today. The main

President’s Address

1.
(M.) 134

cause for the present confusion and the
chaotic economic and political situa-
tion in the country is the concentra-
tion of power at the centre. That is
why we want decentralisation of
power at the Centre in favour of the
States. It is a matter of great regret
that the President's Address does not
contain any mention about decentra-
lisation of power in favour gof the
States, particularly when the people
of the country have acted judiciously
in electing different parties to power
in various States.

India is not only multi-lingual, it
is not only a country of various lan-
guages, but also of various and diffe-
rent cultures and ways of life. There-
fore, it is justifiable and reasonable to
have a Government of a federal set-
up. This is the only ultimate solution
for the ills of the country today. Let
the Central Government try to grab
more and more powers in the name,
guise or plea of national integrity or
national unity., Such kingd of con-
centration of power only leads to mis-
chievous and wrongful policies on the
part of the Céntral Government, which
creates unrest in the minds of the
people as a whole. Let the Govern-
ment come forward to discarq more
of the powers in favour of the States.
It will give room for stability and

" peace and it will lead to prosperity al)

round.

Let not the friends on the gther
side immediately jump to the conclu-
sion that such kind of transfer of
power to States will lead to instability
in the country ang it will be dange-
rous to the security of the country. It
will be the other way about. If more
powers agbout problems that relate to
the immediately requirements of the
people are given to the States, the
Central Ministers and the Prime Min-
ister will be relieved of worry to 2
very great extent gnd they can con-
centrate more and more on defence,
security ad other matters in the larger
interests of the nation. So, it is quite
necessay and essential that more and
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more powers should be decentralised
from the Centre in favour of the
States.

The President has gtressed the need
for cooperation between the Central
and State Governments, But what are
we witnessing every day? We come to
know every now and then about the
friction between the Centre and the
States, even in small matters, Parti-
cularly with regard to Madras, even
small requests for additional or special
gants have been turned down by the
Centre.

The serious imbalance in distribu-
tion of resources in relation to res-
ponsibilities as between Centre and
the States has distorted the healthy
Telationship which should exist bet-
ween the Centre and the constituent
units in a large federal set-up. True
Federalism- means that the Centre as
well as the units should have adequate
resources for the discharge of their
respective responsibilities and that
discretionary loans and grants from
the Certre in respect of matters fall-
ing constitutionally within the com-
petence of the States should play only
a peripheral role.

The President has stressed that the
Centre and States should continue to
serve and advance larger national
interests.

I wish to ask this Government whe-
ther, agricultural production or food
production comes under these larger
national interests. If that is so, why
"has the Central Government, I do not
know, negatived the request of the
Tamilnad Government for g special
-assistance of Rs. 20 crores towards
minor irrigation, that too in the days
of drought particularly in Tamilnad
where we do not have bigger rivers
and where we have harnessed z]] the
available water resources, for the sake
of establishing more and more bore
wells, filter-point wells and for gene-
rating power for lift irrigation. This
is of primary importance. This is the
primary need of today. In spite of
that the Central Government has
negatived the request of the Govern-

(M.)

ment of Madras for Rs. 20 crores for
improvements of agricultural produc-
tion, Does this show the Centre’s co-
operation with the State? I want
the Government to think a little
before saying anything. Let them
show the way how co-operation should
be done., If the Centre is really an-
xious that theré must be cordial re-
lationship between the Centre and the
States steps should be taken without
any further delay to remedy the pre-
sent situation and to give more power
to the States particularly in the matier
of finance,

Just to illusrate how the Centre co-
operates with the States I wish to
bring another matter to the notice of
this House. During the recent
elections the number of seats in
the legislative assemblies has been
increased in almost all the States.
The same was done in the State
of Tamilnad also. Consequently,
the Government of Tamlinad
under the leadership of our emi-
aent leader, our Anna, requested
the Central Government to increase
in proportion, in consonance with the
provisions of the Constitution, the
strength of the Legislative Council.
It is more than a year now. The
Central Government has not done
anything. It has not even replied to
the State Government indicating what
they are going to do. Do you mean
to say that this demand of the State
Government is an unreaspnable one,
or is it a burden on the Central Gov-
ernment? In no way is it a burden
on the Central Government. Either
the Central Government is so very
negligent or it is adopting an attitude
of a dictator and it is not even reply-
ing to the State Government on this
point. Does this mean cooperation on
the part of the Central Government
with the State Government? With
such kind of cooperation does the
Centra] Government expect the State
Government to co-operate with it in
all spheres? It is for the Central
Government to think over and remedy
its actions immediately.

Wrong planning has led the country
into the present economic ills, Every-
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body admits that. This also leads to
deficit financing year after year.
Where an individual, a family or a
country resorts to deficit financing we
know the fate of that individual,
family or country. Ultimately it leads
only to bankruptcy. Deficit financing
has already led our country to bank-
ruptey. Further deficit financing will
lead the country to further bankrupt-
cy. Therefore, let not the Government
adopt deficit financing anymore,

There is already recession in the
industries, whether it is heavy indus-
tries, medium industries, small-scale
industries or cottage industries. This
is due to wrong planning. When I say
‘Planning’ One is tempted to ask where

the Plan is. We have already buried .

the Five Year Plans, For the last
three or four years we are giving only
annual Plans. Even the annual Plans
are not coming up in advance before
the financial year. The annual Plan
comes just on the verge of the year.
The Plan for the year 1968-69 has not
yet been given. That is the fate of
the Plans. This shows lack of vision
on the part of the planners. 1 will
mention one or two instances to show
how planning has brought about
misery in the country. For example,
the expansion of the textile industry
does not correspond to the increase in
cloth consumption either in the coun-
iry or the textile exports to countries
overseas,

It is a pity that the short-sighted
policy of the Government has resul-
ted in our losing even our traditional
markets not only for the millmade
textiles but also for the handloom
textiles,

Again, if you take fhe different se-
ctions of the textile industry, lack of
prudence and foresight has plunged
the spinning mills in particular in
calamitiea. Why did they not plan
properly the ratio between the spinn-
ing mills and the weaving mills or the
different textile weaving units in ihe
country? This has again resulted in
untold misery for the spinping mills,
particularly in Temil Nad. Many mills
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in Tamil Nad were closed and are on
the verge of being closed, It is the
Primary responsibility: of the Central
Government but they are closing their
€yes to it in spite of the fact that the
Government of Tamil Nad has repre-
sented to the Centre to do something
with regard fo the textile industry,
Since the Central Government did
not come forward, our State Govern-
ment with all its prudence and all its
available resources has given guaran-
tees to the scheduled banks which have
advanced certain amounts to about
18 mills in Madras State alone which:
have been re-opened so that thousands.
of employees are saved from being
thrown out of employment. 1 wish
to ask the Government what steps
have so far been taken to help these
sick mills even after passing an Act to
take over the sick mills.

Coming to the question of steel
plants, we have been deceiving our-
selves by simply placing before the
public huge plans and programmes
without looking into the feasibility or
the workability of schemes, leave
alone the turnover or the profit from
such schemes. In a country like
ours there is no sense in establishing
gigantic industries like the Bokaro
steel plant in one part of the country.
If things were looked into with vision
and wisdom, this would not have hap-
pened. In the place of one such was-
teful big scheme, three or four steel
plants in different parts of the country
might have been allowed. This would
not only have been justifiable and
reasonable but would also have satis-
fied the aspirations and wishes of the
people of many States. Even now it
is not too late. They have spent only
Rs, 100 crores or Rs. 120 crores on
the Bokaro plant. This can be totally
abandoned and instea® of sinking ano-
ther Rs. 700 crores or Rs. BOO crores
on this plant without much return,
they can allow two or three States to
start two or three steel plants in their
States. For instance, there can be one
at Salem which is a feasible and pro-
fitable scheme, another at Hospet and
a third at Visakhapatnam.



143y President's Address MAGHA 27, 1889 (SAKA) President’s 1dd-ess 1

(M.)

I am glad that the Government
have realised in the long run that the
tax structure should be simplified, It is
oot enough to simplify the tax struc-
ture alone. It is also necessary that
the administration should also be re-
formed so that people will have con-
fidence in the administration. The
writ petitions in the many High Courts
as well in the Supreme Court prove
what the present day administration is
and how far the discretionary powers
vested with the authorities are mis-
used. This should be straightened
up. There is no use simply creating
Lok Pals and Lok Ayuktas. The peo-
ple should feel that whenever they
want anything, it is within their easy
reach.

With regard to unemployment—it
was referred to yesterday by many
speakers—] want to stress only on one
cottage industry which has been
there in the country for centuries and
centuries and which is facing crisis
after crisis year after year, that is,
the handloom industry., The handloom
industry is the biggest industry that
provides, next to agriculture, employ-
ment to the people of this country.
The Government are not taking care,
are not providing sufficient funds, are
not chalking out proper schemes for
the rehabilitation of the handloom
weavers. More than 30 lakhs looms
are there throughout the country. In
Tamilnad there are more than 5 lakhs
looms. On them depend more than 50
lakhs families in the whole country
even according to Government statis-
tics. In the Third Five-Year Plan
they have spent only Rs. 30 crores or
Rs. 32 crores in respect of this, whereas
on khadi they have spent much more.
1 am not against khadi; khadi js as
important as handloom. Khadi is one
of the handlooms. In the khadi in-
dustry, there are 18:9 lakh people de-
pendent on that. The Government
have spent Rs. 108 crores in the Third
Plan. There is no sense of proportion
in sendig the amount even among the
village industries. So, this should be
rectflied.

The hadloom industry has enjoyed
wvery good overseas market so  far.
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Because of the wrong policies, blind
Policies, of the Government, in spite
of the representations by the trade
and the people in the industry, they
have lost some overseas market. Only
to satisfy the whims and fancies of
one or two individuals and to satisfy
their own Corporation, that s, the
Handicrafts and Handloom Industries
Corporation, they have completely
lost the American market. The Ame-
;ican market is still a potential mar-
et.

There is a weavers' service centre
under this Corporation. We do not
know what help it renders to actual
users or the people who are in the in-
dustry, It is a criminal waste, Just to
satisfy one or two people, just to keep
one or two close-friends of some of
the people at the Centre, they are
creating such a kind of organisations
without any help to the industry. It
is high time they do something for
the industry. Otherwise there will
be a great hardship on the lakhs and
lakhs of weavers and their families
who are dependent on this industry.

I request the Government to bes-
tow some concentrated attention on
this. Let them at least call for a
conference of the important people
who are in the industry. When the
delegations are sent, there is a
scheme on the part of the Government
to send only two or three of their
pets and not the persons who are in
the industry. I also understand that
the Deputy Prime Minister is going
to Bangalore to consult the Chief Mi-
nister of the State with regard to
handlooms, But the people who are
in the industry, who actually partici-
pate in the industry, who are actual
exporter, are not invited. Only a few
of them who are in the cooperative
sector are invited. I do not know how
far they can find remedy if the con-
ferences of such kind of people only
are called.

1 want the Governn.ent to take into
consideration all these things and to
devise ways and means to rehabili-
tate millions and millions of weawers
in the ccu}ltry.
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ot wo fao mgmw  (famage) -
wgey, 9 F QAT FaAl F gy
Tregafa St & o wroor faam § st ot s
WG ITHT @97 gAT § IT W TF aB
9 & fF 3T w1 AT #ae
Wt )X gEfEa gr Ay d5y § W
= Y ot o9 F awy § @y N}
#tfaore w€m | Tegafa & wor wiv-
Wi ¥ Fgr § -

“mpgfaa srfadl, segfaa miw-
wrferdt ot fawdt srfat £ amrfas,
wifgs Fafa @@ & faq wwa s
R faar o1 fagm @ & 1 grwife 9T
wafa & fat 9ga T frar war &, &1 Y
@R Ug At § fF 99T §9 FT
aEFr & 1"

wgafa st 1 a8 wiwwmor §
o1 f 9gd Ivw Fife F71 § FfeT gary
Hoa woar 7g <@ 9, 99 qrEEy
ol F7 TE AEAAT W I agr
Fafasr@t ST S F I TR
gl F4 At 9g oF 7oA Faar 37 fam
9 ST @0

# gra & A A T g
g W17 ag ag & fiv g ot Wy @7 g
gl ¥ qEmTEA ed A A
FELEUET J1 qF &1 € § AT wrar
oigi f5 og T g & AR oy R
or T g ofeg T @R0oEr
a1 fasreY € &, 98t 19 0w =T
g F agr drETaT TERTET e H ¥
ot ¥ WR AW THEST T & AY agr
q qferd & st w7 T F wwAT
HeE ¥ S@ IS gF A
AR TEG 19 FRAF A I F
T 7T OF 97 FT G 47 fF ag 9w
97 WA @ e 20 aro
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T FAFE STTE TEATIA T A AT AT
g8 W agi o fefigee G atz
o a1 913 WS A [T FTAXF @R
I ey A AT T ¥ SE R
AT AT T AT I I /A F AT 20
qTEE Y F@fE AT WY AT e &
T I A AG A AT AT QA ?
# wwmar § fe dmarar ¥ 20 arder
‘#t fam O a8 a1 gu g W
F quTR AT AY &Y T8 9 aTHEEE
amer gt ¥ Wl ag & N g
wr §, aaamaY qrf § 3T ¥ ag ¥
§AT 1 9 F W9 ¥ OF agd LU AT
a7 | TH UF FF F g7 g T qFT
rTAFTSHERAFAF AR AT H
Tear w70 ¥ F o % 5 w9 ox 97
|/ F W § G afew garly agAr
¥ W A, gATQ WIATAT ¥ &g oY
g f&d ™ § F swfew g
Y A9 F T quA F% ¢ T Fgar @
wrgar | F o wgwm wgar g OfF
tefafedm. .

U ST §9ET A @I0E AR
smEcag 2 5 fom =z @ fum
AT 92e8 $T @ § 99 q¥ weguim
wed & fefoge s dor &
¢ wwforg 9 W F1 qgr o< feepw
af o wrfew g T fEww g

MR, DEPUTY-SPEAKER: g it a
fact that, after these atrocities were
committed, the Government of Ma-
dhya Pradesh have appointed a judi-
cial inquiry committee? I do not
know. If it is so, I would suggest
that the hon. Member may just say
what happened; he need not try to
apportion the blame because that is
left to the inquiry committee. This
eoncerns his constituency and  his
allegation is that certain atrocities
were commiiteed on Harijans, He
may just give the bare facts and
not go into them.
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SHRI A. S, SAIGAL: I will give - y
only the bare facta I am not giving Waﬁﬁﬂ%ﬁfﬁﬁﬂm
anything contrary to facts, if there is ' I8 Sq®1 ¥z g ag v@ &
anything, you can blame me. I will  WRt g | & frdea woT R
confine myself only to facts. g o107 & wrdad s E A

SHRI AMRIT NAHATA (Barmer): 3% #W @(fad smoet st g
The facts speak for themselves, He & @ ag s sETea § 9T anfgd ar,
is not responsible for it. e F A ¥ g wnfgw ar wafe
107 Y oifest qr s @ ot &
frazT sem fr dfes T a2
FLR &1 & ug 9 w29 ¥ faw farc
g & gt X qewmew o § g wiw

MR. DEPUTY-SPEAKER: As 1
said, just now he meed not apportion
tht blame as to what the Govern-
ment did and how they have failed
to take steps, He may just say what

happened. He is well within his
rights to give the facts ag they are
and as are within his knowledge.

it wo Too wgmer : a7 A Al #
feg o At ard ot f5 gfom
£ a3t arare /9 & war=T § O Ay
N qgEr § A1 I F AW F /rg A
qE AAAE qT  HET AT | TE TR
o ot ik 73 T Awfos 9z I9
ot f& agi 9T 710 16 MET A 144 TH
gt AvaE Fgn g fv Sw
? 144 T T A omd 1 g Sw fear
aifs werer w1 S T @ afeT awt
o {58 797 qg 19 4@ ®1 ITER
gE 99 ¥ a quae Ew g fqy ar
T AT TEAT | 7 F iy aviF ag
TgT 9T FIA IIW |

fgm ¥ o9 € 5 =i 25
W F AASr § A9 I AW A
e g mg e AET W@
da Har@ N T F AR AT
TR TE | F wH A S
Fwr g WRza A AE D uw
T 2 wfew sAFaw smsw
T 7T I P aifet 9 107 w
HITHAT AT 74T A A 107 W
HATAAT Y F 7% OF g T I
At afedt @ qEmwx folw fen

frag ff @ wWuw gfw gmr
@ 9@ & gT ST AT
T F I F AT E | oW WY
IT WIiWg WET A ART F EREI 8T
G g @ A A w d
FET I IR OF TE & WET A
ste AAR g 350 T wrwm g
WHAE T A E 1§ g
M et i
maed arfe @ A H g -
TR ¥ TR 4 IO T A8

st # qewm wEw g fr fag
A F AN T AT FUH TR e
% &1 owmw 1 9E R aFA g, &
gfom aff sx awar 2 ? wfaw og
@ x owe gf ? F oww Sww
off aradt #F T o FW@E
¥ 37 ¥ frd #€m s mwgs
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srard ¢ WX ¥ fF AT owew
= gar A afe ¥T wEAr
a@ar ggud I g AT A, A
TR F A daRg & =
faaraTa #t 98 ag & W g )
# 3T A IO G vz Fw@r g o
FE gET WTE FT aHATE | W F
g agar § f& 9fF dogwm
W A&7 FE O, afed § o 7
47 I9 qWH WA F IR FRT
A LT W AT § 0F
T F FAT AN SAT A | AqGT S
AL AT W 9 F A AT
femr 1\ 9w oW foofa ey gmar
Fe(o AT G AETE ! FATEH T AT

TOETER I § ag feewm g oAw
P T AR AR HEE 9
G a9 § I9T AU FHA G AT
2? S Faew @ wmar g e de
T ¥ FE A L F owem wRw
¥ we WG W W TRER §
Fag T AfF wEEw ¥ qf
OF T T &1 W Sifag fw &
oF TR WY § AR wTd e
wmar g1 afe = weE Eed av e
gt § AET g AWET T AGN
efF ww G0 G ogd ! F oo
g #it Afear ot g7 feAi awr adt
afs 9uF WA FAAM AEATE ar
T AMTH!, IR AHT I@AT A
wfgd ? A ¢ i T8 wa
g g Ifww =
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& wowr gendT Agar g F el
wifgT I8AT F HRO w@;TOgET |
a7 TEET Al WAy A A
g, sl gfrw & ww oW

TN F A Fww #r AfET Iw
gaxr § =i Wt AUaE afe 20
arire ¥ gas § ST § 4 S
fomr mr Afewdgd = s
¥ Fg | gaTd oF T T 4 | SEE
HTH EW AT 9T AT IS 8
SR # 9T g9 ag W g1
I I9 TG+ ToAT @1 T W



447 President’s Address MAGHA 27, 1889 (SAKA) President’s Address 1448

(M)

qr @ W qfem TR
= @ dt A F gy o wF
fr & ard S AR gu W

(M.)

‘“gfedf & a@ W@ % WY
AN Y qawd g ER & 9 |
&1 w93 Fwrafaat F g
T ATEAGFATS FTHAT@ &4 ®T
a9 g R I faslt §
e U GRETH] #1 TqNA
Toifa & FIR @ e =R
FE TET A Ag & 97
agel qT @t gEi ¥ Aqmet &
g T fRT e W 39
gag 9% F faw dwaEh

T[EEE I AR I FifE FAag
e Tszafd S d g fear @,
T IEET T FW £ |

X gn I9F fau saerg=aE
WE AT gw § o A
oI SE FEATE W AT gt
g 7% § dT wEar 1 I9q
#§ g ? & wioET QT AT ang
T AIYHT A OGHGTL & AGL
T # wE gk A A A fammn
qEA i FAE FATE P AR F
F faare & AR AT A R
WAL A FT FEd & ! gWEAT
T} ® ww & Wit qwy § afe
O g o g7 98 wed &

“Have 100 per cent honesty or
keep your mouths shut. The best
judge as to whether you are 100
per honest and living up to
what you preach, is your own
heart . . . One must live what
one tells others to do, otherwise
it can never impress them.”

@ W9 A AR AT CEWAT & |
& gg WY Fgr Agm fE 9w aw
qw e ferfoaue wawtra gt G 8,
weqTeRETE A7 JEf A8 Ew | Wt
3 F7aF wae w8 Wi T fad
I qT A qg TS £
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[t wo Tae agu=]
“For rea] spiritual service the
disciple has to be prepared for all
eventualities”. ’

ag I wew &, A7 wEw A E )
THF Wq W9 q§ q§ Wl wE
gl

“Do it with the thought that

you are pot doing it but that it is
being done as it is God's WilL”

afs g A Tg 90 gV
3g qe gl fawamm waar =ifed |

@ wll Faw weafa s d
stwmmw fer @ sEwT SAARA
T 3L A AU W AT FCA
Z

Wt mwm (gat):  wEEE
gy 7 gfeat #1C ady SF Wt
am feat @ | & 3R qaAET ARATE
f wieY oY gfcai #1 aet 4 a1 @
% dfew gfcrll w1 T IgA A&
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fiqofacagm: T@EAF
forg darx & =9 faaman

SHRI J. MOHAMED IMAM (Chit-
radurga): The address by the Pre-
sident is not merely a formal affair,
nor is it a ceremonial function. It
has a deep significance. It gives an
opportunity to the Government to
present to Parliament the policies
which they want to adopt and the
measures they would take for the
progress of the country, to improve
the happiness and the well being of
the people. The public also looks for-
ward to the address with great expec-
tation, hoping that it would bring
them some relief and some solace.

The present Address delivered by
the President I must say is absolutely
insipid. It is nothing but a document

containing routine matters with no
hopes for the future, and with no
indication of any measures being
taken by the Government to rescue
the people from the various mnation-
al difficulties in which the country
has been entangled.

Twenty years have rolled by since
independence dawned on the country,
when popular government was usher-
ed in and the Congréss Government
took over -the administration of the
country. Many pledges were given,
promises were made far beyond
their capacity with the result that
these promises have been kept, the
pledges have not been honoured. On
the other hand, a number of prob-
lems have been created, problems
which are becoming graver and graver
every day, and which the Government
are entirely unable and totally incap-
able of resolving, Even now the Gov-
ernment is busy creating more prob-
lems for the country and I do not know
what fate awaits the country after
some time, whether democracy will
work or fail. Look at the number of
grave and serious problems we have
before us. There is shortage of food
in spite of the fact that thousands
of crores of rupees have been sunk
in the three plans. People are under
fed and undernourished. There is
the problem of inflation mainly due
to overtaxation, overspending and
over-borrowing. People are in the
jaws of inflation nad their life has
become miserable. There is the prob-
lem of corruption from top to bottom;
the menace is growing. It is a shame
for us that India is breeding more
ang more corruption end it is a great
humiliation to the nation. We have
financial and economic problems. Peo-
ple are groaning under the oppres-
sive weight of taxation. Ministers are
going about to other countries with
a begging bowl asking for loans. In
fact the country is living on the doles
of America and other foreign coun-
tries. Our indebtedness to other coun-
tries is huge and it is a burden not
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only on the present generation
but also on future generations.
There is communal trouble though-
out the country; there is the
problem of communist 'menace in
our country. Our country is faced
with aggression from countries like
Pakistan and China. All these
problems stare at our face and the
Government is unable to solve them.
The problems are so grave that they
require the entire and united efforts
of all sections of our people. Govern-
ment must devote its undivided at-
tention towards the solution of these
problems; on the other hand they are
devoting their undivided attention to
topple the non-Congress Ministries in
the States, They place the party
above the country; they care more for
the welfare of the organisation to
which they belong than for the wel-
fare of the people of the country. It
is this partisanship which is harming
the welfare of the people.

One of the recent problem and a
grave problem is that of language. I
must devote some time on this beca-
use my State of Mysore is in the grip
of an unrest. Not only Mpysore, but
Andhra and Madras also, indeed the
entire South is very much obsessed
with this problem and there have
been shootings in Mysore and ten
lives were lost; there have been more
ugly incidents also in other States,
especially in Andhra. Yesterday it
was announced in papers that the
students in Mysore returned to their
colleges but today the news is that
there is recrudescence of this trouble
and all the colleges Temain closed.
The fire may be out but the fuel is
there. Who supplied this fuel? It
is the Government of India and the
Home Ministry. We are all conscious
of the keen controversy and the gen-
timent prevailing in the South re-
garding the language issue and of the
unfortunate incidents that happened
in Madras culminating in self-immo-
lation. It was after this that the
late two Prime Ministers gave a sort
of assurance through this House to
the South that English would con-
tinue as an associate language, This
sllayed their suspicion to a certain

(M.)

extent and affairs were being carried
on, and everything seemed to be calm.
and normal, but suddenly, the Home-
Minister, who unfortunately is absent.
on such an important occasion, con-
ceived the brilliant idea of bringing.
an amendment and upset the normali-
ty and the peace. He introduced a.
Bill in this House with resolution, pas-
sed it by his own majority, though.
it was bitterly opposed by the Op-
position, And after it was passed, the.
fire and trouble started and upset the:
equilibrium throughout the south and.
now the trouble is, the entire South.
India is on a war path. The Home
Minister committed a grievous mis—
take in not consulting all the States,
especially the Southern States, before
introducing this Bill as was done when.
the report of the Reorganisation Com--
mission was implemented. He knows.
that this Bill affects the entire nation.
and the country and all the States.
It should have been his duty and it.
would have been in accordance with
the democratic principles to consult
al] the States and their legislatures.
and then bring this Bill after having
consulted them, He ought to have
obtained the consensus,—about which
he is so particular, is regarding the

Mysore-Maharashtra border dis-

pute,— and then brought it. But

he behaved grbitrarily, and in.
utter disregard of the wishes of the
people in the south, he brought this
Bill before the House and got it en-

acted and now the trouble has started.

There have been firings; there has
been sabotage, and there have been.
many unfortunate and ugly incident.
1 share the feelings of the President
that we should avoid the destruction
of property which belongs to the na-
tion, It is to our detriment, and 1
even now call on those people to that
can show their resentment or protest
in a peaceful manner but not by
destruction of property. But, at the
same time, we cannot overlock the
depth of the feeling and the reasom
for it, and I request the Government
to take note of it.

The reasons ara obvious. The

youngsters feel that if this Bill with
the resolution is implemented, it will”
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be a great disadvantage to the stu-
dents there, and confers a great ad-
-vantage to tHe students in Hindi
speaking area. It creates unequal
burden and unequal opportunity. It
‘was pointed out by my hon. friend
:that if the language Bill is implement-
ed, the result will be that in the
‘Hindi-Speaking areas, it will be only
.one language—Hindi or Hindustani—
-whereas in the South, they have to
.study three or even four languages;
they will have to study their mother-
tongue, the regional language, English
and Hindi. And, as a Muslim, I have
t6 study Arabic also. So, it will be a
Afive-language formula. Do you not
-understand. could it not be realised,
that we are throwing more burden on
the students in the south? Is it not a
fact that in the Hindi-speaking region,
‘the students, if they study only one
language which is their mother-ton-
-gue, their regional language and the
-official language, will be at an advan-
tage? It is this aspect that has been
working in the mind of the people
‘living in the south, And this has to
*be considered.

There are other reasons also,
‘Dravidians who are living in the
-south feel that their language has
“been humiliated, According to them,
“Tamil, Kannada, Telugu and Malaya-
“lam are the oldest languages in India
‘because the Dravidians are the oldest
settlers. They also feel that since
‘Hindi is imposed against their will, it
is a domination by the people of the
north and their individuality is lost.
‘It is on account of this that there is
so much of resentment and agitation.
I feel the Home Minister ought to
have continued the status quo till he
‘had ascertdined the wishes of the
people throughout the country. I can
tell you on behalf of the people of
-the south that they want the retention
of English as the official language at
the Centre. In fact, for the last two
centuries English has been the bind-
ing force throughout the country and
it should not be tdken away. So, the
‘best thing would be to suspend the
operation of this law and‘to summon
-all the leaders from various sections

The
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and regions and ascertain their opi-
nion. Only with the unanimous sup-
port of all the people such a strategic
change must be made. Otherwise, the
trouble will continue. The Govern-
ment must take a lesson from its past
experience for the future.

Another problem created by the
Home Minister is the Mysore-Maha-
rashtra border dispute. This trouble
was of his own making. When the
Central Government expressed its in-
tention to appoint a commission, the
Mysore Government and the people
of Mysore resented it and said that
a commiission should not be appointed
and the, border dispute should not
be opened; otherwise, it will create
endless trouble. But the Maharashtra
Government and the Central Govern-
ment were insistent on the appoint-
ment of a commission. In fact, I know
it for a certainty that it was the
Congress Working Committee which
took the decision to appoint a com-
mission. The CWC  also laid down
that whatever may be the decision of
the commission, it must be accepted
by all the Governments. Though the
Mysore Government did not want the
commission, after the commission was
appointed, it ocooperated with the
commission in arriving at a conclu-
sion. 1 know that before the com-
mission gave its findings, the Chief
Ministers of Mysore and Maharashtra,
came to an understanding that it
should be taken as an award and im-
plemented. So, when the commission’s
report was published, the  Mysore
Government, in pursuance of its pro-
mise, accepted the report, but the
Maharashtra Government did not ac-
cept it.

MR. DEPUTY-SPEAKER: Will he

be able to conclude in a couple of
minutes?

SHRI J. MOHAMED IMAM:
Sir; I will continue on Monday.

MR. DEPUTY-SPEAKER: All right.
We will take up private members’
business now,

No,
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14.59 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Nineteenth Report

SHRI K. M. KOUSHIK (Chanda):
Sir, 1 beg to move:

“That this House agrees with
the Nineteenth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the l4th February,
1968.”

MR. DEPUTY-SPEAKER: The
question is:
“That this House agrees with

the Nineteenth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 14th  February,
1968".

The motion was adopted,
15 hrs.
WIDOWERS' RE-MARRIAGE BILL*
it T fag et @ (o)
fwam son g 5 fage qafaag

& fq I &7 a9 fadgs =Y
W FW A oggE q oorE

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to in-
troduce a Bill to provide for the
re-marriage of widowers.”

The motion was adopted.

st vadiefag oot - sfwa &
frdws dw wT g

MAGHA 27, 1889 (SAKA)
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CONSTITUTION (AMENDMENT)
BILL®

(Amendment of articles 4, B0 etc)

ot fow war o (WuEAY) : SUsHE
WERg § AT HeA F AT FET
g & gq wa § dfqqa 4 o
dataa $@ 9 fadaw &Y o FR
1 gaafa & sm

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted,

sifarwmw: dfaiaws =
Iw Fm@r g

15.01 hrs,

REPRESENTATION OF THE PEO-
PLE (AMENDMENT\ BILL*

(Insertion of new section 74)

o e T (SAWyL) ¢ X
wem wum g fe @ sfaffae
wfafraa, 1951 A9 FMaT F&
Ty fadae 1 30 FA R gl
& I\

SHRI S. M. BANERJEE (Kanpur):
Sir. I rise to oppose this Bill
at the introduction stage on two-
grounds, I must make it clear to my
hon. friend, Dr. Govind Das that
defection may mean political corrup-
tion unless it is based on an ideology..
The hon. Member is aware that im.
this House there was a non-official
resolution moved by the hon. Mem-
ber Shri Venkatasubbaiah which was:

*Published in Gazette of India Ex traordinary, Part II, section 2, dated:

16-2-1968.
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supported by us with certain amend-
ments from myself and Shri Madhu

Limaye. It was accepted by the
Home Minister and finally it was
accepted by this House in the

amended form, As a result of that a
.Committee to consider the eniire
_matter of defections has been set up.
This matter is already under the con-
_sideration of that Committee, Ii was
unanimously felt in this House, by ali
_sections including the ruling party,
-that no legislation is going to solve
this problem of Jefection. The feeling
was that it was entirely a political
issue and it has to be tackled on a
political level. I know, and the hon.
Minister for Parliamentary Affairs
will kindly bear me out, that even in
-the meeting of the Whips held in
Simla last year a unanimous resolu-
tion was taken that this matter should
be settled by convening a meeting o'
all the political parties and having a
consensus. It was the unanimous
opinion that defections are bad.
Today I find that after having done
sll the mischief the Congress is
<coming forward with a legislatior to
smend the HRepresentation of tha
People Act, 1951. They want Lo suy,
&s is given in page 2 of the Bill, that
ii a Member after he is elected to the
House of the People or to the Legis-
lative Assembly of a State res.gns
from the party on whose ticket he
—contested the election he shall be dis-
-qualified. =~ I fully appreciate the
-sentiments of my hon. friend. His is a
-very noble idea. I know he has ncver
defected. I admire him_ All honour 1o
“tim. But, Sir, who started the game?
1t started with the Congress right
~from Shri Asoka Mehta. I do not
-want to name more people.

MR. DEPUTY-SPEAKER: At this
ctage, Mr. Banerjee . .

SHRI 5. M. BANERJEE: Sir, I am
-nuot mentioning any more names, Just
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1o justify my objection I ~hould say
something. That was why I wanted
1o point out that this game was started
by the Congress. Therefors, unless
that Committee submits a repor¢ this
Eill should not be brought here,

Another reason is, a similar Bul
moved by a PSP Member, Shri Misra,
is already before the Houss: It has
already been introduced and it has
orly to be categorised. 3o I requeset
my hon. friend, Dr. Govind Das,
through you, Sir, to wait tiil the re-
port is submitted by that Committes
su that the House knows whai the
recommendations are and  wuether
this has to be tackled on a political
level or not.

In the absence of such a report this
Bill will not be fruitful in this
House. So, I would request him to
withdraw the Bill or not to introduce
it at least today; let us wait for the
Committee's report.

MR. DEPUTY-SPEAKEZR: Toe
question is:
“That leave be graniza to

introduce a Bill further to amepnd
the Representation of the People
Act, 1951."

SHRI S. M. BANERJEE: 1o reply
to my objection, Sir?

The motion was adopled.

o Wfwmxaty : F fdgs #1°
&@ FT g1

CONSTITUTION (AMENDMENT)
BILL*

"Amendment of articles 343, 343 etc.)

SHRI J. MOHAMED IMAM
+Chitradurga): Sir, I beg to move: for
leave to introduce a Bil! furller tn
arend the Constitution of India,

*Published in Tarette of India Extraordinary, Part IL Sectioﬁ 2,

dated 16-2-68.
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MR. DEPUTY-SPEAKER:
Juestion is:

Thre

“That leave be granc:1 to intro-
duce a Bill further to amend the
Constitution of Indiz.”

The molion wa?r al.vlea,

SHRI MOHAMED IMAM Sir, I
dntroduce the Bill.
MR. DEPUTY-SPEAKER: Shri

Jzth Pai . Absen:.

“CODE OF CIVIL PROCEDURE
{AMENDMENT) BILL*

(Omission of section 87B)

SHRI M. N. REDDY (Nizamabad):
S'r, 1 beg to move for leave .o inirc-
«duce a Bill further to amend the
Code of Civil Procedure, 1958,

MR. DEPUTY-SPEAKER: The
wquesetion is:

“That leave be granted to intro-
duce a Bill further to amend the
Code of Civil Procedu.re, 1908.”

The motion was adopted,

SHRI M. N. REDDY: Sir, I intro-
aJuce the Bill

‘CONSTITUTION (AMENDMENT)
BILL®

i(Substitution of article 343, amend-
ment of articles 344 etc.)

‘SHRI SEQUEIRA (MARMAGAO):
8ir, I beg to move for leave to intro-
«duce a Bill further to amend the
W onstitution of India.

Constitution MAGHA 27, 1889 (SAKA)

Constitution 14€0
(Amdt.) Bill
MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI SEQUEIRA: Sir, I introduce
the Bill.

SHRI S. M. BANERJEE (Kanpur):
After five years no original article

will remain.
MR. DEPUTY-SPEAKER: Shri
Madhu Limaye . Absent,
12,07 hrs.
CONSTITUTION (AMENDMENT)
BILL—contd.

(Amendment of Eighth Schedule) by
Dr. Kami Singh

MR, DEPUTY-SPEAKER: Now, we
shall take up further consideration of
the Bill further to amend the Consti-
tution of India moved by Maharaja
Karni Singhji. He is to continue his
speech.

it sterm ofre wrest (&193)  0F
¥ fr ot oot frg oY wOR ®T
& ag wrt wgmg fe ogad A
@a i aw & @ fadus 2
faz fear oma o g7 fadow
f awwa wTiw &1 o ?
MR. DEPUTY-SPEAKER: Time
left for this Bill is 58 minutes. It may

perhaps take a few minutes more or
less,

DR KARNI SINGH (Bikaner). Sir,
I would request that we must have at
least three hours for this Bill,

*Published in Gazette of India Extraordinary,

Aated 16-2-68.

Part II, Section 2,
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Bill
MR. DEPUTY-SPEAKER: How
much time would the hon. Minister
require?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B, CHAVAN): I
would require the minimum time.

MR. DEPUTY-SPEAKER: Ten
minutes. Let us see how it proceeds.

SHRI SEZHIYAN (Kumbakonam):
If the hon. Minister is accepting it,
we can dispose of it here and now.
No argument is necessary for that.

DR. KARNI SINGH: I humbly
request that the time should be ex-
tended to three hours. I hope the hon,
Minister will accept it. I think it is a
very important matter and  has
been pending before the House for a
long ti'ne.

SHRI SEZHIYAN: You allow him to
move his motion; till then we ecan
have the discussion on this Bill.

ot Sy wrel ;W 52w
wa=E A ag g fs gua fadgs
faaay sfedr et & ag f @ga
A WA 9 FA A
fagas & FF adt oq1 & &7 gIA
AR FAT 9T €1 @AH: § W Ew
o fqarr fFmr @ @1 wwowE
aag & Afegan § afrgaw fadas
qRY F TH)

SHRI SEZHIYAN: I sugges: that
we have 2 hours for it and at the last
minute ask Shri Prakash Vii Shastri
to move his Bill so that it can com2
up on the agenda for the next time.

MR. DEPUTY-SPEAKER: That
could be done; otherwise he would
lose his opportunity. If the House
so desires, I will extend the time by
one hour in the first instance. It may
take a few minutes more or less, but
I must provide an opporlunity to
Shastriji to move his Bill,

146
Bill

SOME HON. MEMBERS: Yes.

DR. KARNI SINGH: Mr. Deputy-
Speaker, Sir, I have already movead
my motion before the House for the
Bill to be sent to a Joint Conumittee.
I feel that the Rajasthani language,
spoken by almost two crores of people-
in this country, deserves io be given.
its rightful place in the Constitution
of India under the Eighth Schedule,

I would like to say a. the very-
outset that being a man, who believes.
in the processes of national integra-
tion, I feel that by giving Rajasthani
language

oft vordfix fag (0T : oY

¥ wrww w237
DR. KARNI SINGH: It is not
allowed, I would be very happy to-
speak in Rajasthani provided the

simultaneous translation can handle
it . . . (Interruption).

SHRI Y. B. CHAVAN: It is not a:
question of your speaking; you must
make us understand.

DR. KARNI SINGH: Other Mem-
bers from the south do not under-
stand it. I will speak in o language
which is understood.

ot vy femr (7)) ¢ A1 fBT
fegmart & aifeg

o woit fag : fa=<t at & S
& 7 o7 a% ToEqrET B Agar

- FdY wmaa

Sir, since the integration of the-
Rajasthan State, it has been the-
feeling of all of us who believe
in the processes of national in-
tegration that this State should have-
jts nwn language. Many people here-
who want to defeat our cause say that
Rajasthani as a language does not
exist but rather that Rajasthani as
a language does not exist but rather
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that Rajasthani langusge is split up
into Hadoti, Bikaneri, Jodhpuri,
Marwari, Mevati, etc. [ will prove to
you that the Rajastham language dves
exist and it als? exists in the census
of India which bhas made ample
reference to it. But the main thing
today is that if we do not have the
emotional integration of Rajasthan
through its language, the fissiparous
tendencies, will also raise their head
in Rajasthan and gradually, will
bring about a further bifurcation of
the present State of Rajasthan and I
felt that this is something which we
do not want to happen. It is only
because of this that my hon friend,
‘Dr. Singhvi, introduced the Bill on
the same subject in the last Parlia-
ment and I happen to be the fortunate
one who has won the balot this time,
I do not claim to be an autority on
the Rajasthani language. I am swe
there are many other Members fiom
Rajasthan here who would like to
speak today and are more qualified to
be able to make out a stronger case,

15.12 hrs,
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Sir, I feel that I am voicing the
aspirations of at least 2 crores of
Rajasthani citizens, This is not a
lone voice, The Members of Parlia-
ment from Rajasthan called upon the
‘hon. Home Minister and we placed
before him our point of view. The
hon. Home Minister was very kind
.and patient and gave us a hearing.
But I feel that the hon. Home Minis-
ter does not appreciate the fact that
Rajesthani is & language which is
spoken by such vast number of peo-
ple and has its own characterics
.of age, continuity, literature etc., as

:any of the other great Indian
languages recognised so far.
I would like to give you some

figures from the Census of 1861
which are compiled by the Govern-
ment of India which says Rajasthani-
speaking people in .the whole of

3154 (ai) LSD-10.
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India—it uses the word ‘Rajasthani’
—are 1.49 crores, Sindhi is spoken
by only 13 lakhs of people. In spite
of that and in spite of the fact ihat
no Sindhi State exists in the Repub-
lic of India, Sindhi language has
been recognised. But, in spite of the
fact that 1} crores of people speak
Rajasthani, in addition to Mearwari
which has been listed separately,
our case is going by defaull, If those
who are against recognition of
Rajasthni wish to sey that Rajasthani
is not the mother-tongue of the peo-
ple of Rajasthan but Hindi is the
mother-tongue, let me tell you that
your own Census says, on p. 71, that
the Rajasthani-speaking people in
Rajasthan are 1.20 crores—they use
the word ‘Rajasthani'—and the
Hindi-speaking people are a bare
64 lakhs. We cannot be classified
as a Hindi-speaking area, no matter
however much people like to say so.
1 fully sympathise with the feelings
of my friends who are trying to
strengthen the cause of Hindi and I
wil] be very happy to do so myself.
We accept Hindi in Rajasthan. But
the fact is that Hindi is mnot our
mother-topgue. If tha hon. Home
Minister feels that Hindi is indeed our
mother-tongue, I would request him
to accompany us to the villages of
Rajasthan and if he geis a verdict
from the people on the open public
platform, I will be very happy to
accept the verdict.

Marwari is also listed in the Cen-
sus separately, B85 lakhs people
speaking it. Rajasthani has been
recognised as a mother-tongue in the
Census on p. 535, Table C(V) which
lists Rajasthani as one of the langu-
ages.

1 have already circulated a pamph-
let to all my brother Members in
this House and the reason for that
was that the case for Rajasthani was
not properly understood and not
many people visited Rajasthan ansl,
secondly, the fact that Rajasthani is
a highly ancient and developed
language was not known. I will
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show you the research that has gone
on in Rajasthan. I lay before you
only one of the volumes of the dic-
tionary produced in Rajasthan; there
are 2 lakhs of words, I do not think,
our Minister has seen this. This
was presented to Shri Lal Bahadur
Shastri by Shri Sitaram Lal ag of
Jodhpur. Three volumes of this
dictionary will be produced in Rajas-
thani alone. We have our grammar;
we have our literature. Today 500
scholars are doing  research in
Rajasthani and writing books in
Rajasthani, Rajasthan is a State
which has given very brave
soldiers to the Indian Army and we
will feel hurt if our language is not
accepted.

As 1 have said before, we have
great respect for Hindi; we want to
see Hindi as the Rashtra Bhasha;
there are no two opinions on that.
But if Punjabi can have Punjabi,
Gujrat, our neighbouring State, can
have Gujarati, if Maharashtra, from
where our hon. Minister comes, can
have Marathi, I do not see why
Rajasthan should be so totally ignor-
ed and we should be said to be
speaking Hindi whereas, in fact, our
mother-tongue is Rajasthani

1 would like to point out at this
stage that there is a demand coming
up from the people of Rajasthan for
the bifurcation of the State on lin-
guistic basis, Thig is a new demand
that startled me and I have opposed
it publicly. I do not want to see that
the Rajasthan State breaks up on
any issue, But if you do not recog-
nise Rajasthani, you will ultimately
have a demand for a Maru Pradesh
based on Marwadi, which will be
composed of Jodhpur, Bikaner and
Jaisalmer, These are moves which
are to be defeated by providing one
unified language. 1 concede that
languages do run across the borders;
for instance, Rajasthani is spoken
in Haryana; Rajasthani is also spok-
en in parts of Punjab; Rajasthani is
also spoken in Madhya Pradesh.
Similarly, Gujarati is spoken in
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South Rajasthan and Punjabi is
spoken in North Rajasthan. This is
understandable. Yo cannot have a
cut and dried differentation of lan-
guages on inter-State boundaries, But
I repeat that our case is strong. We
sincerely hope that the hon, Home
Minister, who is a fair-minded per-
son and who had Sindhi put in the
Eighth Schedule of the Constitu-
tion even without a Sindhi State as
such existing in the ccuntry, will not
be unfair to the 2 crores of people
of Rajasthan who have perhaps given
the best fighting stock to the Armed
Forces of our country. If Mrn
Chavan or anybody else feels that,
by accepting Rajasthani, the Hindi
area begins to shrink, I can under-
stand that. But I would like to in-
form the House that having Punjabi
or Marathi or Gujarati or Tamil has
made no difference to the national
integration or emotional integration
of the country. By accepting Rajas-
thani, you will only make the Rajas-
thani people accept Hindl whole-
heartedly. If you refuse our legiti-
mate claim today, I have a feeling
that an antipathy will be created in
the minds of the people and ultimate-
ly a stage will come when the same
Government may have to be forced
to accept our language. If, however,
they are gracious enough today to
show the same gesture which they
did in the case of Sindhi, ] have no
doubt that the Rajasthani people
would be -pacified and they would
feel very happy and the Rajasthani
language will also continue to grow.

1 understand that, at the present
moment, the State language is Hindi,
although only 6 lakhs of people
speak that language as their mother-
tongue. Hindi is the State language;
I do not dispute that. But I do say
that a group of experts, a panel of
experts, must be appointed to sug-
gest to the Government of Rajasthan
and to the Government of India as
to how the Rajasthani language
should be gradually phased into
becoming & State language. If
the group of experts feel that this
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should not be done, I have nothing
further to eay, but we sincerely feel
that acceptance must be given to the
fact that Rajasthani is auliterary lan-
guage., Of course, most of us, who
are Rajasthani-speaking, would like
to see that Rajasthani becomes the
State language and attains its just
position as Gujarati or Marathi or
any other language. But, if that js
not possible and if the people of
Rajasthan do not at this gtage wish
to do so, I would not press that point
any further. I will cencede that there
are parts of Rajasthan which were
once the Matsya Union, where I am
told the Braj Bhasha is spoken. We
have very great respect for the
Braj Bhasha; we do not wish that
any language should be foisted by
anybody, the Rajasthani on the Braj
Bhasha speaking people. We must
learn to live together. Rajasthan is
a one unified State, People with dif-
ferent languages can learn to live to-
gether,

Many people say that there is no
such thing as Rajasthani. Then 1
will say the same thing. Even in
Maharashtra or Gujrat or Punjab the
language changes and the dialect
changes. 1 am told that in Patiala
Punjabi is spoken differently. Same
is the case in Gujrat. If you take UK,
the English spoken in the north is
different from that spoken in the
south. So also in the United States as
vou move to the northern States
from the Southern States the lan-
guage changes, but that does not
mean that the language spoken is not
English,

Our claim is that Hadoti, Bikaneri,
Marwari or Mewari—all these lan-
guages are dialects of Rajasthani and
not that Rajasthani is a dialect of
Hindi. I hope that this point is clear-
1y understood.

Some people say that Devnagari
script is used by Rajasthani; there-
fore, it is Hindi. I believe that Mara-
thi also uses Devnagari script with
a couple of letters, which I believe,
are different, In Rajasthani we have
8 word called ‘La’. That is not in any
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way used in Hindi. So I feel that
these matters have to be taken
broadly, understood amd certain
fundamental factors have tg be ac-
cepted by this hon. House.

The most suitable way of impart-
ing any language is the mother ton-
gue. That has been accepted by our
linguistic provinces, I do not know
whether this hon, House knows—that
in many parts of Rajasthan, students
are still explained Hindi and English
through the medium of Rajasthani.
I myself went to school and studied
Hindi but I speak Rajasthani from
my birth. Even to-day 1 find little
difficulty in speaking Rajasthani. I
have to use my brains when I speak
Hindi. But when I speak Rajasthani,
I do not have to do this, it just flows
out as Marathi flows out of Mr.
Chavan or like Tamil from our Tamil
friends or like Gujarati from our
Deputy Prime Minister, It is per-
fectly logical that people can express
themselves better in their own lan-
guage.

Before I conclude, Sir, if someody
sitting in the Treasury Benches im-
mediately rises and says, ‘You speak
Rajasthani, I can understand it’, I
will only say that if he spoke Mara-
thi, may be, I can understand a bit
of that, Gujarati I undersiand com-
pletely. I understand 75 per cent of
Punjabi. But that does not mean thad
they are not separate languagea,
Therefore, I feel, if anybody ad-
vances any arguments, they must be
fair - arguments.

However, there is one feeling that
I sensed when I was speaking in
Rajasthan on this subject, that if
there is a demand by people who are

against Rajasthani, that by acceph
ing Rajasthani we are weaken-
ing India's emotional integra-

tion, then we, Rajasthanis, are very
broad-minded and we are quite pre-
pared to accept that. If our hon.
Home Minister or hon. Deputy Prime
Minister and other friends are prepar-
ed to accept that in the next 2Q years
their regional languages will dis-
appear, 1 am quite prepared to with-
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draw this Bill at this stage, but if they
feel that their languages are impor-
tant that they have a part to play in
the development of this country, then
I feel that my Jlarguage has also a
part to play in the development of
my country,

1 have some important extracts
from speeches made by some of our
eminent leaders. I shall read them
out to the hon, House and 1 think
from these extracts you will feel that
our case is further strengthened, I
would read an extract of the senti-
ments expressed by our late Prime
Minister, Pandit Jawaharlal Nehru,

one of the greatest symbols of united
India,

MR. CHAIRMAN: It may be brief-
1y done.

DR. KARNI SINGH: I em present-
ing a case, I cannot do all that briefly.
The House has been pleased to ex-
tend the time,

MR, CHAIRMAN: My list includes
14 speakers.

DR. KARNI SINGH: Mr. Jawahr-
lal Nehrt said this in Jodhpur at the
Rajasthan Sahitya Sammelan,

“we must clearly understand
that we desire the development
of the provincial languages like
Bengali, Marathi, Gujarati,
Tamil, Telgu, Kennadi, Malyalam
and Rajasthani..”

He uses the word Rajasthani.

“In each province its own language
comes foremost"—

Nehru added, I am cutting out the
other portions,

Again at the Nawalnagar Congress
-session,
‘Prime Minister Nehru said:

“Some people talk of one na-
tion, one culture, one language,
That cry reminds ma of soma of

140
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the fascist and nazi slogans of
old. We are one nation, of course.
But to try to regiment it in une
way will mean discord, conflict
and bitterness'—

These words came from a very great
man.

“It will put an end to the rich-
ness and variety of India and
confine and limit the creative
spirit and the joy of the life of
our people. But we have to en-
courage the great provincial
languages”,

Dr, Radhakrishnan has also
something on the same lines:

said

‘“There are no doubt gsome
fanatical advocates of Hindi who
champion its wuse in aspheres
where regional languages can
very well do the duty and who
feel that acceptance of a single
language by the whole country is
necessary to intensify national
unity. Such proposals can come
only from people utterly igno-
rant of the great treasures of
literature and tradition enshrin-
ed in these languages”

I will skip the others,

Now, I feel that statemanship les
in reading the writing on the wall
We, Rajasthanis, are a very peaceful
people. We do not believe in agita-
tion and, therefore, we have met the
hon, Minister in deputation, first the
Opposition, then the Congress, and
then jointly. But a stage may come
when the demand for the recognition
of the language may grow so strong
that it may get completely out of the
hands of the leaders. I therefore hope
that the Minister will have sense
enough to realise the feelings of the
people and not let Rajasthan go the
game way a3 Punjab did and then
accept 1t when there is no grace, I
am gure that the hon. Home Minis-
ter will allow this Bill to go to the

.
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Joint Committee to get the views of
the members from both the Houses
before he rules it out.

Now, the important things that
classify a language from a dialect
are, first, that it must have a gram-
mar. We have our grammar.

it worr wrer o ¢ (e |RT) ¢
T AT FT FAARA
oo woft feg : QT AT TWT

ot T et @ ag W fEer
g

o woit fag : 7@ TowwT €
g ad & femr 3G TFE
SHRI G. VISWANATHAN (Wandl-

wagh): 1s the Home Minister satis-
fled? .4

DR. KARNI SINGH: He is not.

We have got our grammar books.
You need a dictionary. I have got a

huge book here. We will have
three of these.
AN HON, MEMBER: You have

brought only one.

DR. KARNI SINGH: We have a
wvast literature.

SHRI RANDHIR SINGH: As huge
ug the Maharaja (Laughter).

DPR. KARNI SINGH: Do not laugh
sere. Go to Rajasthas end laugh,
Pecause 1 am alone here.

SHRI NAMBIAR (Tiruchirapalli):
‘We are all behind you.

DR. KARNI SINGH: You are,
because you are sensible people.
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There is a long list of aur litera-
ture. Veli Krishan Rukmaniri—it is
a long list. I will not waste the
time of the House.

1472

Dr. Tessitori who was an eminent
scholar says that eminent philologists
have in the past proclaimed Rajas-
thani as a language in its own right
He also used the Wword Rajasthani’.

This was before I was born. For
example, Dr. Tessitori, who did much
research work under the Asiatic
Society of Bengal has said:

“In western India, Shairseni
Apbhransha was succeeded by
that form of language which I
have chosen to call Western
Rajasthani and other old Guja-
rati. This was the language
used over the whole of Guja-
arat, Western Rajputana and
flourished till about the end
of the l6th century AD when
finally it developed into two
distinct  vernaculars, modern
Gujarati and modern Marwari”.

Marwari, as I said, is spoken in Bika-
ner, Jodhpur and Jaisalmer.

In Ain-i-Akbari~~which is older
than my great great grandfather,—
Abu Fazal has said:

“Throughout the wide extent
of Hindustan, many are the dia-
lects that are spoken and the
diversity of those that do not
exclude common interchangeabi-
lity are innumerable. Those
forms of speech that are not
understood one of another are
the dialects of Delhi, Bengal,
Multan, Marwar, Gujarat, Telan-
ganah, Maharathi, Karnatak,

1 -

he also mentions Marwar.

SHR! RANDHIR SINGH: Marwar
is not in Rajasthan.
DR. KARNI SINGH: Marwar i

merged in Rajasthan—please do net
forget,
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How did Sardar Patel think of the
word Rajasthan if there was no
Rajasthani language? We were known
as Rajputana State, not Rajasthan.
The word Rajasthan emerged because
of the fact that the Rajasthani langu-
age existed.

MR. CHAIRMAN: There is also
Todd’s Annals of Rajasthan.

DR. KARNI SINGH: As I said I
am not a very great scholar, and your
help is welcome,

Dr. Suniti Kumar Chatterjee from
Bengal, in his review of Badli, a
peom by Shri Chandra Singh, says:

“Chandra Singh has given us
something new in these poems in
which besides emotion, the splend-
our of language can also be geen.
Dingal, the language of about one
and half crores of Rajasthanis has,
in his peoms, found a new expres-
sion’

Dr. Baburam Saxena, in his book
Samanya Bhasha Vijyan, has classified
Rajasthani as one of the language
of Bharatiya Arya Sakha, and Dr.
Bhola Nath Tiwari has, in his book
Bhasha Vijyan, also upheld the same
view. Dr, Tiwari writes:

“This has developed from the
earlier form of Nagar apabransh
of Shaurseni.”

The richness of the language can
be known from the fact what we have
our bardic literature, folk lore, His-
torical—khyals and Baten, religious
literature, drama, Khyal and Ramat,
novels, biographies, stories, poems and
translations, and of course, our very
famous Jain granths.

Pandit Madan Mohan Malviya, the
man who built the Banaras Hindu
University closely associated with my
late grantfater says: that Rajasthan
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has also a very rich literature. He
says:

“Rajasthni is the language of the
brave. 1ts literature js the litera-
ture of chivalry and occuples a
unique place in the literature ot
the world. Its study should be
made compulsory for the youth of
the present day. If is necessary
to save its vigorous literature and
language. I am keenly awaiting
the day when a full-fledged de-
partment of Rajasthani would be
established in the Hindu Univer-
sity.”

Rabindranath Tagore says:

“I consider them (Rajastham
songs) to be even superior to Sant-
Sahitya. It would be well to pub-
lish them, They could increase
the glory of any literature and
language of the world.

“The emotion and expression of
the Rajaththani language is a
mater of pride not only for Rajas-
than but the whole of India.”

These are the views that have been
expressed. I may only read out the
letter that have received from the
Chief Minister of Rajasthan.

SHRI INDRAJIT GUPTA (Alipore):
Can you given us a quotation from
Seth Govind Das als6?

DR. KARNI SINGH: I believe he
said he was going to take the army
down to the South, those are the fam-
ous last words of Seth Govind Das, to
force Hindi on the South.

SETH GOVND DAS (Jabalpur):

I never said that.

DR. KARNI SINGH:; Then I with
draw that statement, I apologise.
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DR. KARNI SINGH; Spoke a few
words in Rajasthani. I am a gentle
man, If I make a mistake I apologise.
I am not ashamed to apologise. I
hope you will have the same courtesy.

The Chief Minister of
says in his letter:

Rajasthar

“After giving very careful con-
sideration to the matter, therefore,
we have recommended to the
Government of India that the
Rajasthani language should be
officially recognised by the Al
India Sahitya Akademj and in
-other forums as one of the literary
languages of the country.”

even the Congress Ministry in Rajas-
than says so.

‘The Sahitya Akademi has laid
down certain yardsticks for recognis-
ing a language, I will read them out.

“(1) Structurally the language
should be an independent langu-
age, i.e. it should have its own
grammar etc."”

As 1 have pointed out, we have it
more than adequate,

“(2) The language should have
a continuous history and tradit
tion on for at least three centuries”.

As I have said our language goes

much older-than three centuries,

“(3) It is necessary that a suffi-
ciently large number of people
jt today as a vehicle of literary
and cultural expression such as
by the publication of magazines,
show of films etc.”

We have already produced six or
.eeven serial films in the Rajasthanl
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language. Here are the books that
ehildren redd in Rajasthani and here
are the weekly newspapers written
only in Rajasthani, Here are the
magazines that come out in Rajas-
thani; they are too many to be named.
In addition to the fact that there are
1.5 crores of people listed officially in
your census figures as speaing Rajas-
thani, I do not want to say anyting
more, Another condition of the
the Sahitya Acadamy is this; it is
necessary that a large number of peo-
ple should be using the language as a
vehicle of speech, and there should be
a current literature, We are all us-
ing it and we all speak in Rajasthani
when we get together. Then it says
that it is necessary that the State
Government should reeognise it as a
medium of instruction in its educa-
cational institutions or as a separate
subjeet of study in schools and coll-
ages. This is a point on which I can
say only this much that in Madhya
Pradesh, Rajasthani language is speci-
fied and some of the universities out-
side Rajasthan have courses in Rajas-
thanj and Rajasthani is taught, In the
Jodhpur State Rajasthani was taught
in the junior classes before integra-
tion took place. When integration
took place, Hindi-speaking people feit
that Hindi would shrink if Rajasthani-
speaking people were there. So they
wiped out Rajasthani and now a
large number of teachers who are
teaching Hindi in Rajasthan are from
U.P. because they felt perhaps that
Hindi-speaking Rajasthanese did not
teach Hindi as well because we are
Rajasthani-speaking. Why should we
have thousarids of persoms from U.P.
who have come there?



1477 Constitution (Amdt.) FEBRUARY 16, 1968 Constitution (Amdt.) 1478
Bill Bill

[Dr. Karni Singh.]

I shall conclude my remarks on this & aiwey i
subject. I am sorry that the hon. : Y Eme w0
g g s fedy wrar & fod Fra

Minister has left rather at an awark- .

ward moment. I commend my Bill to XW g AN & faw ¥ AT =T
the hon. Members and request my r

brother Members to accept it graci-
ously and accede to my proposal to
send it to a Joint Committee of both

Houses,
MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the

Constitution of India, be referred
to a Joint Committee of the Houses
consisting of 18 Members, 12 from
this House namely:—

Shri Onkar Lal Berwa, Shri
Surendranath Dwivédy, Shri Lalit
Sen, Shri H. N. Mukerjee, Shri
Amrit Nahata, Shri K, Ananda
Nambiar, Shri Nath Pai, Shri
Era Sezhiyan, Shri Vidya Charan
Shukla, Shri N, K. Somani, Shri
Surendra Kumar Tapuriah, Dr.
Karni Singh, and 6 from Rajya
Sabha;

that in order to constitute a sitting
of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make a
report to this House by the first
day of the next session;

that in other respects the Rules of
Procedure of this House relating
to  Parliamentary Committees
shall apply with such variations
and modiflcations as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of 6 members to be
appointed by Rajya Sabha to the
Joint Committee.”

wem, #§ gl awerr # g
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%
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g, gart ¥w &7 wrar g, Wieaw { 9%
w1 fFaT &, 599 89 TR AdT FX
a5y aradr & I W1 g JA1 Mg
ifr fedr ¥ fa@ 9 g3 3T MW
i faze & 74 fear & ag Taeqe ®
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wWE W T@Ed aw fGRiA A
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“The original Indo-Aryan Pra-
krits subsequently developed into

fiy ¥ Pour & forr g &, et
¥ feur & e At gar ) fedr &,
e AER FA A w, & wndt g
a;ﬂlﬁﬁ'dﬂtﬂ‘*%mﬁﬁ'ﬁﬂ'ﬁ e
oA i wEwT AT ATH AT Fga
¥ o R amg A faw g

“Other Indian languages are to
be added in this schedule, follow-
ing the wishes of their speakers
and their importance, for eg,
Sindhi and Nepali, possibly also
Maithili and Rajasthani and may
be ultimately Bhojpuri, Magadhi
and Chattisgarhi.”
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AT T o § fe faren, faed, o<1 % & Q wex T ® A

TERATH # WY greq ofdfuee § | FT wOH @=Ly 2 oreqr war &

o fedtFT gy aF €

oF F| Wi & "rowr  ager
AT § | oA Wl § o T
Tafafed ra AT 9T § 1| T@w A
FT O gt FG | AFA TG
W W F 9w IE K
€1 gUgw Al o . wwTd
HeqT § IUF qI9 GHYT FEET A
'TEg AT e Afgca ¥ g §
I A ATETH g 9 F IH G7E gAL
w9 g | T dq T, fFET
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€| EEd T e IEEgI ¥ ara
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FEWEE F T WICE | AR
| I @ @ geafafed o
e Wifged F €W wwg Wi9E € o

ga¥ waar @ favw § Wy wrf
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FRAT G | AT W oA AT owAER
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FARY FW@T § 1 WA T qowAr
T H g T My Ty AT S
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w31 fF o=t somEE A gead &
WAL TAA T qG AT AMMEY | HAIHY
THAT FT A 777 & foQ "o 7
am aif@d | e wifeae 98w
I @ 1 9T AT A WY &Y IO
arT gfedy Fa ST W ATl FA
wEl @ | 9§ fea w4y fe oarg ar
& LT AT A S Fifem Fax
AT A FTAITRE T A
AT &Y 1 AT AT WA HIRAT AT
41 g1 1 At arway fF weraE 5y |
o2 AT w O e w6 g )
w9 WY gATH qoRqET § X WY
FAE W wgTow g T e
Wi qg Wt ¥ w7 T8 @ 0 g9eT
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o nMife w . awafa  wgEa,
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fFar g Sg . & gfedl & fa=re
T WART § |

ot T el © g FeE
Fad qar o | oF TR & AR
oF IET § AT Arfgy 47 )

wfea wiag : Afa qr| ot
T Hifra Amx § grew & fF Iy
T # qEl #1 §e WA A& §

o M A8 AAEGTHT AT
A qUAT AT wHE A @, W
HafaRg @ | T fag oo
QT ¥ Qe war AT gafyar o Fv e
TF WEITAT 4Td AT Ia¥ qof Qfy
YXagud g | SEMSw A A
w1 ¢ v wfgw sl o
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aifgfas wr ¥ = § woegr
W OWW W o owfgy g &
@ & qGA £ § 1 W
I B @ Al 1 af e
® AT & wqw wafee ¥ =, @ aw
W # gRTE Wt % wgw werEly
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ot 7 e vhew « (wwEAge)
afeet 1 wm % far § ) Arhg
SHTEET N AT ¥ w9 7

wo tifem o ¢ AT 7@ Faa
FOT WY | O gt fe
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¥ QE
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A GATH TG G | § gfaama g e O
TRA 41 | IT THY W § =y aofeen
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BIE Tq el 71 ST F7, 9g GOt AT E )
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£Y WTaT oY, Wifs dfaam qwr A a8
oY a1 5 SET AT F1 e &
oz 3T Frfg A @7 F wigw v aeE
§ A A 57 ¥ ofaw &3 ¥ wwe
T & 1 afy el Y et #
IR A, g0 frgge & o wer &
w # e } &4, @t fer ot wmw
fert &1 1 oA A | ardm

R ET T § ¥ F A
17524 Qg FHEAT, THEqTT ¥ @A~
M| W &2 7 ead Teq
T8 e awar §, g ¥ Ty
sl T & WA aFq1 § A< AN
7 o fagg @ d—aafa & A,
ew ¥ Y1 gEfag U fEe R
t& &1 ST ToEqTY KT ZEE IIWTTE
T & I7 F AT F A w0
w1fey fe 97 SowmamsT =Y arfa e
¥ arfgroe Wil & wo § eves forT
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I 1 AfeT aft g 31 wrarai w1 Frgae
# 9T 79F WOE A ST e faar
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T W ¥ A qzaAmn
T 1 agAw wAg FT A E, w1
Tk qw & fafew waei dz &1 wswan
T & &€ 9 ghamm ¥ @)
fear @2 gu 9 faselt AT W X
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A& T Ay W ew A oTEEw
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Fré FTHTT B | ATHFIT F WIE 9T
& 6T ag wTaT, wTeT ST R AA § | AW
T TEEAr g WK g
it fag ofr w9 wrewr & g AAE 5
AT FT AHTT FE a7 § 69
7 ofufr § iR @ awor
A Y?

wgi aw fafr &1 g & it o
wRYMF TusF fafy o -
amrér & W) w7 fafy dwmrd
0 gu W WUH AW oF e
w1 A K qem TEm g f
fafe &t W= O A9 F S
ot & 9 A Y FaAmrd & ) A
MEel W &7 O 0w @ed
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% feafa Toeae & AR & wRT W
& | ToegE &Y s afeai § o A
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T ¢ foaar &F agroer wff fag st
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ofgr & sfa &t wwar &1 Afew
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For fadw wear g | afgwen & &
O FOif fag ¥ w09 weN
f ag = fagas =1 O o 997 9T
a7 § o fF e & wrETe 0T A
Fomafgf | Q@om § awmacer
1 A7 faara 7 98 99 Y AT
freft wgfa o ofcaas & avar g,
af g & NS 71 sivfrar ar afgwar
aﬁfﬁamﬁvﬁ&zq@ﬂmfﬁ
@I Frigs w1 amEa & AR
ot fafrw A g AR A T F d=w
& A dfqumw # foig e § 4t
fvim #7 @ e @

SHRI TENNETI VISWANATHAM
(Visakhapatnam): Mr. Chairman, Sir,.
thank you very much for the oppor-
tunity given to me.

qoreqET srhe f@a ard sy
A0TH T |

The question was raised whether
there is a written grammar of Rajas--
thani, I just enquired from Mr, Karni
Singh and he has given me this book
whose title I have read out. If Rajas-
thani people say that their language is
different from Hindi and if Linguistic
Commission says the same thing, why
should I quarrel? If Rabindranath
Tagore says that Rajasthanj language
is so vigorous and powerful, and its
literature forms a part of the world
literature, we should all be proud of
Rajasthani. And let us say, ‘Go:
ahead’. Why should we reduce it to
the status of a mere dialect when.
people like Rabindranath Tagore were
able to give us examples of songs-
which form part of world literature.
The arguments given by Dr, Karni-
Singh were really very convincing to
an objective listener like me and that-
was why I sought your indulgence and-
you were good enough to allow me a-
few minutes.

The Census Report has referred to
the Rajasthani language and has given
one crore and forty-nine lacs as the-
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[Shri Tenneti Viswanathan]
-number of people speaking and writ-
ing it. Now what is the use of our
quarrelling over it? If there ijs an
entity called Rajasthan, if Todd writes
‘Annals of Rajasthan’,—and most of
‘use derive our inspiration on Indian
nationalism from the great heroic tales
from Rajasthan, and if those Rajas-
thanis come and say that they have
‘got a language, if those gentlemen
come and say, ‘Do give a place for
Rajasthani in the Schedule.”, then let
"us give it. Let us give it in good-time,
as Dr.” Karni Singh said. Let us do
a good thing in good time. Evep a
s good thing done at a wrong time will
not produce results,. We have been
seeing in this country that things
“which ought to be done today are not
done today but are postponed and
~thus we are giving rise to all kinds
of unnecessary suspicions and
quarrels. Let us not, therefore, give
room to the Rajasthanis who come
-from an area which has given us the
most heroic traditions to this country,
to go into any agitational path.

I heartily support the Bill moved by
.Dr. Karni Singh.

SHRI SEZHIYAN (Kumbakonam):
"1 rise to support ....

SHRI RANDHIR SINGH: No body
from this side? Haryana is contigu-
-ous to Rajasthan.

MR. CHAIRMAN: I have called

* Shri Sezhiyan.

B8HRI SEZHIYAN: 1 rise to sup-
-port the Bill introduced by Dr. Karni
Singh asking for a place of honour for
his mother-tongue in the Eighth
Schedule. When I support thig I want
‘to assure Shri Prakash Vir Shastri
and others that I am not opposed to
anything else. As a Tamilian, 1
"have got a fond affection for my
own mother-tongue; 1 concede the
same affection, the same human senti-
ment, to Seth Govind Das and Shri
Prakash Vir Shastri. Similarly, I
want to concede the same right to Dr.
‘Earni Singh  also..(Interruptions..
“This ie a question which should be

I
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considered above party lines. This
has been amply demonstrated by an-
other Member who followed Dr.
Karni Singh. Even those who come
from Congress ranks should rise up
and say that Rajasthani should be
given place; political considerations
should not play any part here.

Therefore, when we consider this
question, only two considerations
should find a place in our arguments,
namely, whether, as per the lihguistic
studies, as per philology, Rajasthani is
an independent and distinct language
to be considered, and secondly, whe-
ther it is considered as such in the
political sense. If one were to go
through the Census Report of India
and philology, one will find that the
world languages have been divided
into four big families: Aulstric, Tibe-
tan-Chinese, Dravidian family and
Indo-European family, The Indo-
European family has been sub-divid-
ed as Indo-Aryan sub-family; and
Rajasthani language, as a language,
finds a place in the Central Group of
Inner Sub-Branch of Indo-Aryan Sub-
Family. This Census Report has been
prepared by persons of competence
who know the linguistic pattern  in
the country and advice of eminent men
like Dr. Suniti Kumar Chatterji and
others has been taken. In this report
it has been very clearly stated,
‘Rajasthani language with its several
dialects, has been included in  the
central group of the inner sub-branch
of Indo-Aryan sub-family scheme.’ It
further says that Rajasthani has been
treated as an independent language of
the Central group.

One thing more I want to 88y
because in the Census Report it has
been given out that 14.9 million people
have this as their mother tongue.
Some people are raising that there
are szome sub-dialects. The Census
Report concedes that point because in
the opening words it says ‘Rajasthani
language has several dialects’. What
about Hindi which has been said to
be spoken by 133 million people? It
contains as many ag 97 dialects which
oonstitute this figures. It contains
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Aggarwali, Bundelkhandi, Bhagri,
Bhagini, as many as 97 dialects. On
the score that it contains ag many
dialects as 97, I cannot say that there
is no language as Hindi. It will be
too absurd. Therefore, just because
Rajasthani has so many dialects, you
cannot say that it is not a language.
It has been conceded even in the
Census Report. One thing we should
see is whether Rajasthani is a lan-
guage. It has been conceded by phi-
lologists and linguists because for any
language to be considered an inde-
pendent language, it should satisfy
certain norms. It should have a
different, basic pattern—its grammar,
its syntax. Presence of mere com-
mon words does not follow that one
language should be merged with the
other language. In the same breath
of logic I can say that there are many
words which are found common bet-
ween Malayalam and Tamil, between
Tamil and Telugu and between Kan-
nada and Tamil. By using the same
argument 1 cannot say that all the
four languages should be included in
one language, that is, Tamil. The
criterion is whether it has a district
grammar, whether it has a distinct
syntax, whether it has got a long
tradition and literature by itself,
whether it has been used by 5 set of
people who show affinity and affection
to that language when they are given
the choice of 3 certain other language,
All these tests have been proved by
eminent linguists because Dr. Suniti
Kumar Chatterji, when approached on
the subject, gave a verdict that fol-
lowing the norms of this one, it has
got a place by itself. Therefore 1
would plead for giving a place of
honour in the Bighth Schedule for the
Rajasthani language. It has been
treated as an independent language
ont only in the Census Report but by
eminent linguists also,

Then the second question comes.
As per linguistic studies, as per the
branch of philology, it has been treat-
ed as a separate language, accepted by
eminent men like Dr. Suniti Kumar
Chatterji, Poet Rabindranath Tagore,
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Pandit Madan Mohan Malaviya—al] of
them have conceded that point that it
is an eminent language with a hoary
literature and tradition. The only
point now is the political one. Are we
going to concede the demand of the
Rajasthani people? And the Rajas-
thani people, irrespective of their
Party affiliations, whether he is an
Independent or Congressman, want
this. Suppose the Rapasthani people
did not want, then I am not going to
thrust it on them. They want it that
their mother tongue be recognized, It
should not be construed as an opposi-
tion to anyone-else, it should be cons-
trued as a basic fundamental thing.

Mr, Prakash Vir Shastri was asking
whether there are any magazines. I
want to ask him personally whether
there are any wide-spread magazine
in the Sindhi language which has been
spoken by 13 lakhs of people, It may
be bceause they are numerically small
or backward. Suppose there are no
facilities, we should see that they get
all the facilities. When there are
about 15 million people speaking this
language, we should see why it has
not grown, why they have not got
those facilities, Instead of giving them
facilities, etc., we should not take ad-
vantage of it. Therefore, this is a very
just claim to be considered by this
House. I hope steps would be taken
in time, as Mr. Tenneti Viswanatham
said, good things should be done in
time.

Sir, with these few words I whole-
heartedly support this Bill and plead
that it be passed.

Wy T A (WHaT) © gwi
wgw, 7y Toery daw ¥ a &
o fag wmar § s o W
woff fag off 7 3w femr §, & wwwar
g frmm oA E s i

Ao !-'(ﬂil FrFAT T

}
4
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W ToremT A FT RE Wew Y
w1, afer @ A TIAQET FT Sww
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Wy | firefy e ¥ vy w7 wfogre fawd
T W} T (AR arer T g fiy
WY, AW T B W T AT W
“forar may ) afew 8 @ qTdwET
T oy, steliagem # wieiz dw fem
o1 f wowr T o WY @
wfgr; wife ag gd Tome W
a fewrar & T & AW wOwE
TEW TET WA | TEET AT Trereq™
W W ww, W owm @
g§M W wEAS T AW W AT
zar e, woy @ FTAW AR

wAmay ad 1 AT g T
w1 AW w6y ST 7
1620 brs.

[MR. SeEAKZR in the Chair]

DR. MATTREYEE BASU (Darjee-
ling): How can he suggest change in
the name of Rujasthan?

qree AT A & 9w A frae
war wmg § B g ot worr w
AT qET 9T FTAT T § I Faegw A
a0 ¥ ATy W § A} 9w A W
AT W 4 TORq NI g g
wrfgr  (=we™) =T I IO WA
wT AT I T T A9E ¥ ¢ Fr am
gaz ¥ fg & 1 79y 23w w7 AW
e waW TAfAQ & wiTe a8 7w § @
= g fagr ox fgarew w23w #v
am fewrEs Rw wEr mwr ¢
wafaT g # wgar § e T & A
F @ N w2w AfY § o g Aaw
TweqIE A FEAT ARw 1w
AT 9T TORGTAT @ FT A9 w
@ § 7 wgrow w0 fag W 3w aw
F O TAwr amw aR §F FEw Afeg
ot f& & o9 gear® 1 WAy &7 oA
HTGATEN W97 THAT IEAT E | I@F W
HTQ@TY & WETST T AT & A

Comstitution
(Amdt.) Bill
Y ATAY AT W iy 9r 1 Afer
1 Wt ag 9t Nge-aeE A
wgw § T W ¥ fg—aw @ &
e w B sk wwgw § adt
AR | 3y g FT e & ag ww
N &F § A Tifgy | (=)
T 7B TR ¥ o § e o &
AT FIT AT R, ATATE § ATIATE
T T 2, are ¥ Mawd) e ST
g 5 T @ weEyl AR agu
¥ SATEITE FIAWTYT FINET AT § 1 FAT
f& & adt Fgr wreaw § g
wrer S o ¢ vt & 9 W
T 7t | swar 5 qg A wgrow
it fag ¥ ToeaTt & et ¥ st feer
iy e § a8 e ¥ O fegem
# wr@ ¥ i aF F g wewk
T

At ST weh AT ween
ar & Fgr A o fopor A o Fozd
¥ W A & w7 v & fF oo
arar # afefaw wwf 3 T owR
s AR 1 @R Fqd g :

1500

“Request for the recognition of
Rajasthani. Rajasthani language .
did not satisfy the criteria laid
down by the Committee of Lin-
guistic Experts, The Committee
was not in a position to recognise
it as a modern language for pur-
pose of recognition by the Sahitya
Akademi gs one of the Indian lan-
guages.” =

qTfe WHTTHT TSI WIST A
w1 tFEET FO F fg doe Tl
s AR TR s FR &

“They are included in the pro-
gramme of the Akademi which

composes publications of the
known material regarding literary
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activities in a particular language
and the translation of literary
chassics ....".

W T A A g oan g oag
WETEHT FT FFL ] | GHTEH! FT FFL
a8 & afer wroET wEe d oW @
T ¥ I wfeey wwreH ¥ wfir agt
FET 7 |

T UF A gA g
g I Ssmr fF ag fawt w5 wy
e frar ma § 1 & ag Y wrewr
yod o7 gfear 1967 B g § SwE
¥ & F1E FTT ATEATE | WA T O
o fegemd ¥ 77 9 o g ¢,
a2 ¥ Swi formr g & 5 Ry
¥ 13 99 o &, A 140 B
& 1| o 0% ¥ foeft ¥ S 7wt
§ Fiwet 6 BOX &, Sfew a8 TogTY
& arx % g@d w1 fors i & 7 |-
ferw g 7 wfes =1 & w18
fo & 1 Tt 3t foma fF o
g F HIAEAT FT IHFT av forw &
Af ag T T T 1 6 faw
74 §. . . (SwwEe) e T Ay
fadzw & & g ot w=m mar mar
7g faegd 7 U &WFRT A 9
@ ¥ fag @mar T § ) ag oo
FT QF 79907 97 I ¢ Fowd gw ww
Wi & ST omfae & frw faw
WTaTHT & FEA I § g Tg oA
R, TorC g ar gad s g

OF o AT & ag S W §
fr #groeT ARE ¥ STEw F Am-
e 7 fors Y v it ag e
WT TETRT WTH R 9T ot sTeT
e § AR IR A oA g oW
W arETaY @ ¥ ¥ ot fwrie At
T ®e g 99N ¥ e FTgw A

Bi

o 3 5 AR 1 AT v 0y
T O &t 91 OF AL gaaqr g
w TR & o & wg e §
TIqHT Fd9 & arr & vk gawr
atfeer 7t & W< for) fisedt Togr @
T AT 1 22 wEATE N fE T
% wifer & S ot o T WA &1
& sean § fr @m0 woff fog ¥ Y farer
w fraT § TEw afm X F

sit wisT " sy (Fars ATy -
I WgEa, ¥ ueem wEer
TTo FUTTHE F AT FT FiFaTfTH
WIRAAT G219 {67 ST gt yearT v
qwgT F@T g | AfeT a8 e S
wiqaTfe T fodr AT e TeeET
F d ST WA F qE 9
T AT T W T &G 0F Ggas
T F AT a1 3 SuET Heer
gt

T T A7 g g afew
waf § | T 7% W wrer
& gaTaw § I Yare, A, aond,
W & 1 @ o fifedl & snaw 8
et AT fr g

% o I RW 2R T ¥
Iq s & ¥ AATg o fF g e
EREECE Gl S el &
7z e § 5 arad @ A A
FfeT &€ Tl w7 GHTAW HFC A
wrar § & I weT ¥ AT g ) -
st atfger diw difeat & fram T g
(1) St e, (2) =T d, SR (3)
wfew deft | ToRT T ATfe g
wreft @ W ATy & arg fasq@ W 0
o AT 1 5 A0-wTeTE e ¥
& of at ToreaTt # OF ST AT
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utfger fagwrr ar | Tt & aga
T¥-¥ wETET QAT TEY aqT AW
wresT wife wgrerey § 1 5 owor &
e ot o Wil § gy v ww
wA gq § 1 A Amqy wrw F aY gy A
g foet o ) o9 Wi & srga
o afgm W ooyt § wrow &
& Forar o e @ gt aw e fed @
qEEIH T F IIET TAeqE F
f g

TEH AT UASqE FT AT
atfiger Wt g faeqa & 1 o Wi
&7 TAEqET \ET AT ¥ FAOE
& WINT T AT He weady
SET § | g w1 ferw A
sfeg & | T Wi FT Ao
WA FTq ¥ IyeEE § WK IERT
afer Y & aonfeer & a1 el WY
WG W & arfger ¥ wramr ¥
TFRLT GFAT § | TS 79T FT F
Fawt Ffa §f TET g, aE FA F q19-
|G AT FT WY G AT § 1 IHET
AATT FAH FT FAHTC GHTC FAAH T
" q#1 & 1 # =g fF ooeae wmEr
F1 AFGAT IFT WG F1 G GG F
AT Iq T A T I qE
wafa W g @ aw e TR
| T qiff A AT 9¥ 6TRRT
@1 W USEgEr W &7 6
arfeea WY ¥ S aXE ¥ AEfeT @
g At W AR A Iy AT s
T AT W I T ¥ gEal w1 W%
oY SaTET A Y A9 T ERY T ) IR
T FTT A OAGROT FAT T
g F g7 #F gz gafag @ WK
# wAwaT § WY AW A I9 798 aaE
¥ g grm fr ST mEET ¥ S
foam wox gar a1 ? @ qoe
Wi & qrt ¥ dfeq wew g A
Y IR

Congstitution 15
(Amdt.) Bil

‘Tt S A vy
T T aTfey fiatfe § 1
1T & griget ¥ e fe
oW & | e s ¥
Fagawl ¥ fa¥ @ gawr WA
afmad @1 wifgr "

I WA s A
T T TR I S &
et ¥t arfygee A W %7 ok
T T § VT T Wy o
¥ o arfger Fwtor frar & sa&
9y ¥ aifger AR wE AG T
IET | TS AT & A
% 9 g W &, 9 ow S Y, T
Faw ooerH F fau & 4
ey ¥ fag At @ ag & 17

AT WIET FT WA B AT
Wl § o gEEw § A 1
TR A T g qgd § Iy A,
€ srag & S, T T ¥ o
&, woraet ¥ o 8, fey § o &,
iwﬂ'w&‘rémﬁ@maté

& AT aeEl ¥ %R R
TaeqEr W § wr ofawg
fradt @ & SAwT q@eTT WERAT §
f& aoam @99 W dlw, S wifas
qfqed #R OF qfE 9@ § 1 afe-
oo geaq § St wifger Y gl Gy
aT arfge w7 gaT9T #:X @ E 1 e
afe #1E A wiv 597 #2 Fawaa g
OF YT &7 &9 A F T I FI90F qHI°
Fgt 1 T & ? 7g W T wemr
s g e 5T afcRafomt & = #Y
WY AT TET 4T | AG FH T
T g9 § 9T TG T UET W
FEATEAT AT IEF AT AT T ¥y
& why goa v &1 sgoviT @ & far
TH ST FET FT F THC ¥ o7
e fear | fieg W &1 S R
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wortfas daml & 99 #Y I9 A
S¥dlr | oY &7 fawr gaT @ 2,
g7 & AT AT W@ 1 T & &Y
o€ F7 T A OF & A & fh
o STTC T WIS qAg # qAT I
& ST SHTT FATY [T AT 9
gt s o oo s F71
foeae &9 ¥ fawra § wgem @ 2
forer wTaT #T SR A F qEH FT
a1 ¥ 3 B AW ¢ IF A
WTYT A § AF fgww wggw w7t
& 1 T AT FT G EFI FE@
2 fireg oA WY A | WifarT o
e & w1 g fear § f5 o W
FUTY wAEAT F7 g9 & fyad gt gw
et oft oAt ®Y g HX HHY E WA
FORT IH WAGT FT wigar 37 ¥ fodr
Leied o

gae frar oY et WY & FRr
& Torearft ¥ areor Aff & 9w
e oY & afew & my ) Foers
fr el afeasd &1 ag wifeer
2 famd visl i g 80 T ¥
TR |

ot Wo o WA : T AWT-gET
o el |

= wsT AT W1 : IEHT F G-
2 qT qET TEAT ATEAT AfHT IR TH
wTE FfAT TET 9F FI GATAT TEATE ¢

‘AT qEET gerer SgEr TOr saw
AT garE # Sy feant g 1
ag ATy A e wwr ¥ fr oy 7
fe wro & fger & ) ¥ Y WA AT ®
ol oY qeemar g 7o e
"eire sty g d fgnY g
w7 g fradarg T famr & o

tution (Amdt) 1506.
- Bill

forg 9 ¥ WAL TOT qAW F O T
oY gFTT F7 TE FT T TG qF
¥ I F fry w7 o ToEATAT W
T G TG F AT | T FAS G
@Y | w7 Frely o & agrar 9§
FTY A I G AT [T IRAT §F A
&\ 8% T T W g g f
gut 93 F HOg geww WA & faw
T @, AfFT Uwew F mfgs
HTer THHT GHYA WA KT & al
AL @ ¥ T OFT 7Y A AFAT

st 9o Ho WREANS (AMTIT) :
Spoke in Rajasthani*

ot #llo g0 @M (TFERR) :
Joveney Agreg, § wuet o gy qref w1
R ¥ 7 faw #7 g v & fag wrer
PUNE! T4 T T W I
T @z g ¢ fs ww Tordfae
Far & oA arnfes ¥ & a9 9T
o W@ F FRgar A@ & ww wf,
Wt WX T &AM 9T 9 AqE
FY A T FTIAR FTRE FT A
@ ¥ faw 37 3 FY oFar & IR
AT HET ST FCT FTI0T FT @ E |

m#wmgﬁmﬁ
wTaT Aga w9y 8, gafad e fadw
#7 99 & Iufeqa 7€) gar 99 ¥ v
aifeeq & 1 few ag faw for dn &
T & W e faw gETeH A
e Ao g ragage &
FAETE § | WX 9 faw aw guv ar
e TSI AT FT g7 warer afy
wraT i a9 3@ qw F oY o e
et Sy § SRy ATAT 3 FT 4
yiferardiz ¥ e o+ & oo ange &
Fga1 wgar § 5 @faa & ws
g ¥ AT & AT w1 o ¥ @

speach,

*The Member did not furnish thé translationin Hindi or English, of his
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w1 W T AT A A S
WET T WY WTWTHT §T aurT T d
Wil so% afaaw & w9 T 909 &
e wwry A agar | e wREgAr ®
FamE gt E TwF AT 3447
a{=8T ¥ T gE faar gm
g

“rreafar, g8 gfaa & sTow
& gi¥ ay &1 garfa 9%
97 vt O o &
m 3 I gyfa oy,
SR AT O WA qfEa
FT WY O i W
meRuREr §  FferaT
fow wmt w1 %l
fifew o W Q@
o T & fam &< I
a9 fr el faw
T, 9T AANT T -
OO FT A T g
W mRw afonfad
Fam "

wF wee o g ff ooswmer
fet & fawrwr & fod fomt woid
o wggdt ¥ & 97 weww ¥ ft
areT F' ogafy # I@ 1 W= wWw
qET AT WINT B qT F
g o I OF s FET W §
& o sTwT T WY & AT
9 47 g7 97 WYX THT § TN KT
AT W) g Wy ?

Sowtfag: ¥4 T
fear @ 4 fagit wsy fmr &,
A g I 99 o & & S
e gAY T 9 |

£

Constitution 150
(Amdt.) Bill ~

st WleWo @wR ;W F
fom ot T FowT A@ TeEE W7
WA & f IR aeT agt et e
®1 791 1 & 379 312 ¥ HEAT IR F,
o & = fawr w1 g 2 fF St m
AT ¥ qg a3 fr oagr 9
T & F0AT A FL IR E 1 (swarer)

¥ omwr F@aET oA g fE
TSI P WIS FT AT @ a8 AT
g e ® 22 AfeE § s
22 Tfeat &1 goar  HoaT "hrw §
o T w ¥ ufis @ 1 F qor
wgar § 5 W weewm § 22 A
Fgi et omt P Afew qoeE A d ?
wiFtAffigdan . war
. FT AR AF #Y AT R AT
& @ @ F IufeaT w3 wgar g fr
TEEAFT.HT § | THEqT & qIFTC T
§HIC AT fFur ot @ 4% 9w Y
faror S WA & 1 9 W T & WK
gaw fams T faow sv far
I T F A ¢ 1 fAodt wwr #
vast fovs T wvar @ wwer w5y
g foas #3 faar w9 ag o
a1 TE | THFAT Wex & | 9W WY
favwom &3 faar 1 g7 famgr &7 Wt
AT AL 1 TG AT A AR F €Y W )
ot TOTART AW R Y fhw R
R | A IR T e
g R T = & o femr gur
= |

o Wit fay : e A w37

it sile Yo &AM : ﬁ"l’:’ AUl
ST ST 7.1 # 3 98 e i
o wH
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Sy R : TN ¥ W@
TN

st sito qo @mmit : gy WA
o ¥ I #T IwE g |

TE TN WE IRT weiq
THR WX IFC FT GHTT 9 o047 2,
oA e i ow
‘e & ‘F € F wer e
_ﬂl'Em! watwdﬁw,lw
‘geet’ o ‘Faemer’ &7 ‘wene” ¢ faar
v o T wr | e TreregrAT
H'e s T HAME I XY TR T
‘E'a" lﬁlw l@tmfmlw I'E.I‘r'l

SHRI NAMBIAR: ‘Mother' and
“Matha' English and Hindi are the

same., Freg § 4 ey 7 farer go
w=ET §, AT TR TF FaT WET
o s | ¥ fmmromw oS
= Tm afem @t g@rd geawt
¥ fost ot @, & S & @y FaEar
it TR rsswy daa
¥ et ot 1 star fe g oAy
T a1 F e A farg F:1
i 7% 9l 9 T e &Y o 8
TR e A dfae F frege #
wfeafag < faan wa, & ofoms an
&R ? wrEad ¥ wwew @R e dt
wnfear § | 97 gq # w@frag F fogge
# afemfag FT1 #1701 F I AR
€9 I WIeT  F A 9X 4g dfaem
UF W a9 AT 0

f oo o W SERE 3|
wqEAT § {Tive, ST Wi e §
gafaw wraT F IsTOr A W F
eaw ¥ qwe § W, ‘Teb—
=g ‘T ¥ I @ g e
e g T Iy o R A A §
o, ‘qex’ | Afipw Faw W F I=ror
F 9% Y ¥ whredve S Ay & gy

Bill

af 7t a7 awft & 1 e Saferr
¥ IO 7 w1 B, 1 faw oeede
ST F AN A oA woe Wt
¥ fag w =ir +fF & &

ot WA AgRT : WG W
woreft ot fly & faar § 7

ot Wio Yo @yl : WT WY
i § qg wfey | domy i §
# Faw e A A A€ wgan, afew
fo i & awwer W Tfaa g,
3 T oY WA Y g WTET Y g
AR T A wifrw w3 § AR A
IR § w2 F wIor qoly
W T A FAT Ay § 1 e, A,
sl W wrefaar % afvdt &
FeATOn ¥ W 8, A fee i o
a9 T qot wmar gafaw & ar gd
E—TY oo Ay &1 wrar W
wq 42 faar &1

F wodt a9 AET FgAT | 1872,
1875 WIT 1879 ¥ 9 7w 7 AT

©1907-08 ¥ WM HARH WA@WT A

A Wi F e ¥ agd
7% 79 faq  I=ER e W
F HAT HM FT ST AGT (64T |

Y v AgR ¢ dEET ¥ -
et W qE T g )

st site wo @wly : ag fdy W
farer g T § | W wEe R
qfoaTeT # TEaTT #T A1 @ § W
39 qfearar Ft @y fear o, & gad
wwl #1 aWr Aifeat a7 s
@ oot ¥ )

T T o qno e &
AT Tee T faias & e w1

#E 1 & wgm W@ § e oo e
& forar 7 o 3w ) vET, WATHrad
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W ¢ sepfa # o # o g7 g that Welsh is only  a little variation

o AT e ag T we ¥ v fawr Ay
T TMAT R I AR E, W
R Fga AR R ()

SHRI
bad.

RANDHIR SINGH: That is

ft "o o wmwit : figlt W
T W ¥ UETHT B Wy S
#* fog Wi o7 wifer s & fag o
fedy mgt oY donfdt &Y s 7 &,
WA IEIA qg FT9 I § W I
T A @ & o Te Fo ¥

W faw o o i § 9
f 7 N AT ¥ o e
Aferi #Y oo A FT d@fqam ®
wifger o, ot siferaite oF @99 1
wraTet & 7 T S, g OF e
¥ 70 wFTC F A gy T S o
A @ Fa e FT I g, Afw
A ATETEN AT FLEY AT 199 q919
Y wiw F sy, fored ag Iw T Twe
£ e SR gEa owar T g
gt ¥ g8 9 |

W ooRl & a9 ¥ @ faw &1
fade T g 1

Mo woft fag : 7@ Tk ¥ Sw@
Y TR #Y wTET U FEdr g 7

DR. MAITREYEE BASU (Darjeel-
ing): Mr. Deputy-Speaker, I gm the
last person to support rajas and
maharajas but, unfortunately, today
this controversy has taken such a
turn that I am forced to speak. I
speak very seldom but today, speci-
ally the pon. Speaker just previous to
me has shown great knowledge in
linguisties. I have great respect for
such persons, They say such things as
cannot be proved or disproved. Langu-
age is a thing the definition of which
he does not know and he is speaking
on language as a specialist! He says

from English, He does not know any-
thing about Welsh or the Welsh move-
ment that is going on in England on
language, This is the sort of speech
that has been delivered here today.

lm?dur great poet, Rabindranath, had

Nijere karite gaurava dan,
Nijere keboli kori apaman,

These Hindi-speaking people, in order
to give themselves the honour that is
not due to them, do dishonour to them-
selves more. I am one of those peo-
ple who accept Hindi as the link Jan-
guage of the country.

DR. KARNI SINGH: Of course; we
all do.

DR. MAITREYEE BASU: But the
arrogance of the Hindi-speaking
people., (Interruption)

DR. KARNI SINGH: That is what
rubs us the wrong way.

DR. MAITREYEE BASU:.... makes
me antgonistic to it. If you honour
your own language you must honour
other languages also. In order to
honour your own language you are
throwing invectiveg on Rajasthani.

There are two issues on this ques-
tion that have been raised here, whe-
ther Rajasthani is a language and
whether Rajasthani is going to be
included in the Eighth Schedule.
These are the two issuwes. Whether
Rajasthanj is a language has bseen
proved by the Language Commission.
It is a chronic disease of our country
to set up a Commision and not to ho-
nour its recommendation. This Com-
mission, definitely, says that Nepali
has to be recognised. I am grinding
my own axe also. I must do that. I
am not a linguist. I go not know whe-
ther Rajasthani is a separate language
or just a dialect of Hindi. I do not
know it personally. But hearing Dr.
Karni Singh and hearing my hon.
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friend, Shri Nahata and other friends,
I am convinced that Rajasthan is a
language. My contact with Rajas-
thani has been as a practising medical
woman amongst Rajasthani-speaking
people in Calcutta. What they spoke,
I never understood. Though my
knowledge of Hindi is very defective,
still I can understand some Hindi, This
is a thing which has convinced me
now that Rajasthani is a separate
language. But let that be proved. We
are not aainst Rajasthani. Somebody
said that there is no  grammer in
Rajasthani. From the very beginning,
Dr. Karni Singh has shown the gram-
mar. A language is made by gram-
mar, syntax, all these things, not by
pronunciation, as my hon. friend said,
not by similerity in terminology. The
word ‘brother’ in German ig ‘bruder’
and ‘brother’ jn Engilish is ‘brother’;
‘bread’ in German is ‘brother and
‘bread’ jn - English is bread’. These
are so similar. But that does not make
them the same language. He gaid, in
Rajasthani, the people pronounce
‘Delhi’ as ‘Dalli’ and, therefore, Ra-
jasthani js Hindi. I do not unders-
tand the logic of this, I do not kmow
his background. He js an hon. Mem-
ber of this House. :

=Y gto Ao @wt @ (YRR ¢
faeelt #T Teet ToEAEEr W AT ?

“gTo WY wd : T Az & FF Rl
% waT & R 9 F1E AT aar
o7 e woF TOHE § 98 THIH o
@ ot ) fedr o S @ fodl gfew
i fomr &1 99 7 gfew 4B ave
sTATEE |
SHRIMATI NIRLEP KAUR (Sang-
rur): - Mr. Deputy-Speaker, Sir,
I rise to support the case presented
by Meharaja Karni Singh. I feel Ma-
haraja Karni Singh, while presenting
the case for Rajasthani language he
has given very convincing arguments.
SHRI KANWAR LAL GUPTA: The
lady Members are .supporting your

case very much. What is the reason?

SHRIMATI NIRLEP KAUR: Oue
hon.‘Member mentioned that Rajas-
thani was not the court language of
Rajagthan during the rule of the Ma-
harz'lja:. I would like to mention that
during Maharaja Ranjit Singh's time,
Punjabi was pot the court language
but Persian was the court language,
Well, we have got now Punjabi. Then
another hon. Member has asked
which language in Rajasthan is to be
accepted as there are so many dia-
lects over there. The same hon. Mem-
ber hnssaidthatmndihuxotao
many dialects. Which Hindi shouwld
we speak then?

So, we had u lot of arugments ab-
out the different languages. A lot of
arguments . were given at {hat time
opposing the demand.for the langua-
ges from the different States. Some
members who are here feel that they
have to oppose everthing, just for
the sake of opposing. There was one
Member who got up when the Lady
Member was speaking; the argument
here is whether Rajasthani should be
accepted as a language or not, but he
started giving the history of Rajas-
than and he also introduced himself
as representing some Brahmins' or-
ganisation and all that. We are sup-
posed to argue on the subject under
discussion und we should not go as-
tray.

Previously, when we were discuss-
ing in this House about Marathi, a
lot of arguments were given; people
were at logger-heads and there. were
riots in Boambay and as the riots grew
stronger, the arguments got weaker.
Eventually, Marathi was accepled
Similarly, when Punjabi was to be
accepted in Punjab, a Jot of argu-
ments were. given and even gome con-
vincing arguments were given, but
ultimately ‘Punjabi was given. to the
people of Punjab, though the State
wag badly amputated. Ultimately the
will of the people prevailed. We are
not the brains trust of the people of
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to feel that we are going to teach
them lessons or dictate ierms to
them; we are here to represent the
peop'e in different areas. I feel that
the Members from Rajasthan have
spoken here with great feelings about
their language and I am gure the
people of Rajasthan have even grea-
ter feelings on this question. We
should learn gz lesson from the past.
We cannot subdue the fesiings of the
people by just argumen:s. The argu-
ments that are pgiven here against
Rajasthani are less convineing than
the arguments given against Hindi.
They open the gates for even bigger
arguments with bigger facts, but still
we have gracefully accepted it as the
nationzl link language. I do not see
why the regional languages gshould be
so bitterly denied to the people who
have the rights to have them. If we
have to argue, we can argue on the
wisdom of the people who made the
Constitution. When we have accep-
ted that the country should be divi-
ded on the basis of janguages, why
should there be only 14 languages?
‘Why not 15 or 16? Even if they are
20, you cannot differentiate between
Punjabis, Rajasthanis Marathis or Gui-
ratis. They are all equal citizens, and
the will of the Rajasthanis should
prevai] in the same way as our will
has prevailed.

MR. DEPUTY-SPEAKER: Mr. Ran-
dhir Singh.

SHRI S. M. BANERJEE (Kanpur):
From our Group, nobody has been
called. We have a Group in this
House. (Interruptions). The time can
be extended.

MR. DEPUTY-SPEAKER: I have al-
ready extended the time. New It will
be very difficult.

Mr. Randhir Singh, He should be
be very brief.
17 hrs,
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MR. DEPUTY SPEAKER: It @
very difficuit. Whoe will get time?

SHRI MADHU LIMAYE rose.

MR, DEPUTY SPEAKER: After

this debate is over, 1 am going to .

»call you, There is not the question
-of your Bill alone. Your Bill is there.
*Mr. Samanta's Bill is there.

MR. Sequeira,
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SHRI SEQUEIRA (Marmagoa):
Just today I have introduced a Bill
for the deletion of the Eighth Sche-
dule from the Constitution.

Yet, I consider it a privilege to
stand in this House and support the
demand for the inclusion of Rajas-
thani in the Eighth Schedule.

Every citizen of this country has
as much love for his own mother
tongue as any other citizen has for
his. As long as the Eighth Sche-
dule remains, there will be diserimi-
nation between those mother tongues
that are there, and those that are not
there. As long as the Eighth Sche-
dule remains, people will feel as the
Rajasthani people do, and there will
be before this House demrands repea-
tedly made, such as the one so ably
made before the House by Dr. Karni
Singh.

I say that these are just demands.
Every mother tongue should have as
much importance as any other and
should be accepted as having as much
importance as the others. These
demands are just, and they should
be met,

I support the Bill

SHRI NAMBIAR (Tiruchirappalli):
On behalf of my Party, we give
wholehearted support this move to in-
clude Rajasthani in the Eighth Sche-
dule.

The reason for thig is this. After
all, the development of a language
is for the development of the people
speaking it. 15 million people in
Rajasthan speak Rajasthani or dialects
which are akin to it. They want to
develop themselves,

Today when we ask for the inclu-
sion of a language in the Eighth Sche-
dule, it does not mean that there is
division. It is not a divisive force
that is at work. It is the force of the
people, it is the desire of the people
to develop themselves and come into
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their own position and status. It
should be looked at in that light. It
should be looked at as an expression
of the people’s desire to grow. Sup-
porters of Hindi should not feel that
this is a rival to Hindi. Why should
there be any rivalry to Hindi? Hindi
has its own place and it continues to
have it Rajasthani is not against
Hindi. Let the supporters of Hindi
not think in terms of curbing Rajas-
thani so that Hindi may develop.

During the course of the struggle
for independence, the area now con-
tained in Rajasthan consisted of many
native states. There was no state of
Rajasthan then. They were all pative
states. The people’s movement in the
national struggle for independence
was not to consolidate it into a state
of Rajasthan, Today the State of
Rajasthan is carved put. The people
of Rajasthan have got the right to
have their own language developed.
With regard to the quarrels amongst
them about dialects which are spoken,
let them settle it themselves, Let
Parliament give the language recog-
nition and allow them to settle these
matters themselves and let them
develop it in a commonly agreed way.
That will be the correct attitude to
take. Others should not quarrel and
not come in the way. We should give
our support to this Bill so that that
language developes as desired by the
people of Rajasthan.

SHRI DHIRESWAR KALITA
(Gauhati): I support the Bill brought
forward by Dr. Karni Singh.

Many arguments have been given
against the Bill by hon. Members
opposing it, Time permitting, I could
assail and refute all those arguments.
But that is not to. be.

One thing I would say. Whether
Rajasthani is a language or not has
been amply proved by the arguments
of Dr. Karni Singh. He has clearly
proved that Rajasthani is a language.
It has got grammar, it has got diction-
ary, it has got literature, it has got
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people to speak. One crore and
twenty lakhs of people are there, and.
they are speaking this language,

‘SHRIMATI TARKESHWARI SIN-
HA (Barh): It has also got revolu-
tionary potential.

SHRI INDRAJIT GUPTA: It was-
the language of chivalry.

SHRI DHIRESWAR KALITA: A
language cannot be thrown away by
some arguments. A language will
have its place among its people al-
ways, and it will develop. It cannot
be suppressed by anybody. Whether
it is included in the Eighth Schedule
or not, it will always develop. So,
according to our democracy and the
constitutional direction it should be
seen that those languages which have
not yet developed should be deve-
loped, those languages which have -
not yet got their due place in our
Constitution get their due place. Just
like Rajasthani, Nepali, Manipuri and
other languages are now developing
in India, and we should not be afraid
of their being included in the Eighth
Schedule. Let there be 80, %0 or 100
in the Eighth Schedule, what is
there?
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We have given a place to Sanskri:
in the Eighth Schedule. Who speaks
Sanskrit in India? Only in our:
marriages some mantras are recited.
Only in temples the Brahmins utter
the mantras. If Sanskrit which is not
spoken by anybody can be given a--
place, why not Rajasthani?

With these words I support the Bill.
17.12 hrs.

(MR. SPEAKER in the Chair)

SHRI S. KANDAPPAN (Mettur):
The hon. Mover has made a very
powerful case supported by many-
friends, and it is rather very strange-
that some of the members who oppose -
the Bill have opposed it on the
ground that if the legitimate aspira-
tions of the Rajasthanis are recog-
nised, it will go against the jnterest:
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it
‘!ﬁgcrsmall. Thnﬂcthugmto
recognised first,

When the speaker who followed

- the Mover of the Bill was making a
few observations in Rajasthani, I
found that the translators were not

able to translate it into English or

any other language, There was much

argument whether it is a dialect or

a cognate language. This morning

when Mr. Patel was speaking in

Kanarese, though I may not be able

to translate it, I was able to guess it.

‘That does not mean that it is the
.pame as Tamil. If Mr. Nambiar
speaks in Malayalam, I can under-

-stand it. It does not mean that it is
a‘dialect. There is a difference bet-

-ween a dialect and a cognate langu-
-age. When we cannot follow a speech,
“the speech has got a different form
-altogether. So, there need be no
:arguments to advance the plea that it

is a different language altogether.

The hon. Mover of the Bill has cir-
.culated a pamphlet, The Case of
Rajasthani, wherein he has stated:

“The Hindi-infatuated over-
lords could not brook of Rajas-
thani attaining an independent
status, and have been proclaiming
at the top of their voices that
Rajasthani was only a dialect of
Hindi and not a language”.

“If this is still going to be the senti-
ment of the Hindi people here, I am
afraid there is bound to be some kind

- of agitation over this issue in Rajas<
than. We should preserve its identity
and give the pride of place that is

- due to Rajasthani language, a great
mational language of ours.

With all the dialects put together
and even after adding some of the
Hindi was made out to be 42 or some-
cognate languages, the percentage of
thing like that. I would say here
categorically that even if it is 50 or

Bill

60 per cent, that does not mean that
the country is going to accept Hindi on
the basis of numerical majority.
There is something basic, fundamental,
in the right of a people to speak their
own mother tongue. So, this majority-
minority, this kind of bogus argument,
or the plea made that on the basis of
census report il should be recognised,
is not going to hold water anymore.
So, let not the Hindi people fight shy
of giving a legitimate place to this
language in the Eighth Schedule.

There is already a Bill introduced
by Mr. Malhotra for including Dogra
language in the Eighth Schedule.

I would rather make a suggestion
to the Government that they should
ponder seriously whether they chould
not set up an &kpert committee to
consider if languages like Dogra and
Rajasthani should not be included and
recognised: there js no harm in doing
so. In the Delhi University I find
that there iz a Chair for Maithili. The
Hindi people clainr that it is a dialect.
It it be so, it is strange that they
shoulq have a chair for Maithili.

SHRIMATI TARKESHWARI
SINHA: Hindi is the product of that;
Hindj is tlie child of the gther dialects.

SHRI S. KANDAPPAN: But the
mother and the chi'd are different, I
was ulso told that Maithili has got a
separate identity of its own and that
it will claim a place of its own in the
Constitution, if not today at leasf
sometime in the future. These things
are bound to come. People go about
saying that all these forces that are
emerging in our country are divisive.
I would call them decisive, These for-
ces have to be faced boldly ang we
should take steps to al'ay these mis-
givings and set things right before
it is too late.

SOME HON. MEMBERS rose.
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MR, SPEAKER: There are only ten
more minutes left; we ahould hear the
Home Minister also.. (Interruptions.)
"We cannot udjourn the debate on this
shall finish thig Bill in five o ten
‘minutes and take up introduction of
‘the other Bills so that they could be
‘taken up later on.
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{Spoke in Rajasthani).
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THE MINISTER OF HOMN

AFFAIRS (SHRI Y. B. CHAVAN):
Mr. Speaker, normally, I would have

never liked to disagree with Maharaja

Karni Singh of Bikaner, but on the
point which he has raised in the form
of this Bill, I am sorry I cannot agree
with him. Not that Rajasthani is not
a language. I am not a linguist and
so I cannot speak on the merits of it,
but Rajasthani is a language which is
spoken by a large number of people
in Rajasthan.
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DR. KARNI SINGH: Mentioning it
as a concession!

SHRI Y. B. CHAVAN: It is not as
a concession. It js a fact. Now, Sir,
there are many languages in this
country which are spoken by millions
of people in this land. If you look
to the entire Hindi region, we find
that there are many people who
speak Ouadhi, Braj Bhasha, Bhojpuri,
Mauaithili and Magadhi. There are
many languages that are spoken lan-
guages. So, it may be that they have
their own literature also.

I had an pccasion to listen wo some
wngs, gnd I found that a very famous
poem which I was told was a song on
Padmini could be followed by me: the
way she sacrificed herself, etc. [ founc
that more than 50 per cent of that
poem could be followed by me gnd it
was a very good poetry also. Most of
the languages in the Hindi pegion are,
really speaking, very much allied to
each other, and gut of them, Khari
Boli which has now developed Into
Hindi janguage is acecpted by all other
people. I am not against the Rajas-
than language or the people of Rajas-
than. I have great respect for their
language and for theose who are
spenking that language, I have the
highest regard for their literature,
whatever they have produceg or they
may produce in their effort to deve-
lop their langauge. Nobody is dis-
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favouring it. The main question is,
whether it is necessary to include
Rajasthani language in the Eighth
Schedule of the Constitution. That is
the main point.

Whatismepu.rpouo{theﬁzhth
Schedule? If we look to the Eighth
Schedule, it has something to do with
articles 344 and 351. They have got
& specific purpose for which they are
mentioned there. We have Vvery care-
fuily avoided including any other
language in that Schedule except
Sindhi which we did with ¢ omplete
unanimity of this House and the other
House. It was because of the fact
that in Sind it was their language and
Sind was part of undivided India. It
was & language accepted as g regional
language of that region, angd in the
process of Independence, ag @ result
of partition, Sing was lost to Irdia
ard therefore, Sindhis lost their home
So, it was a recognition of a patrio-
tic people and of their language, when
they had to leave their homeland and
come here. (Interruption)

SHRI RAJARAM (Salem): The or-
phans have been recognised but not
your own sons.

SHRI Y. B. CHAVAN: I did not dis-
turb you when you were all speaking;
why do you disturb me now when I
am speaking ?

SHRIMATI TARKESHWARI SIN-
HA: They are not orphans.

SHRI Y. B. CHAVAN: Now, coming
back, I ean quote many articles of
the Constitution. As far g5 the lin-
guistic minorities are concermed, it is
not necessary that the language should
be mentioneq in the Eightp Schedule.
If 3 language has become the official
language of a State also, it is not
necessary that it should pe mentioned
in the Eighth Schedule, The develop-
ment of a language is something very
independent. If you see the official
languages of the States, any language
of the State which is spoken can be

the officia] language, and so, it js not
necessary that for recognition of that
language or for the development of
that langauge or for official purposes,
it should be included in the Eightly
Schedule.

We gee sometimes that some people:
wanted the recognition of Punjabi lan-
guage, because they wanted s Punjabji
State, But here js already the Rajas-
than State. There is no question of
asking for another State, and we find:
that the Rajasthan State has not
accepted Rajasthani as its official lan—
Euage.

DR. KARNI SINGH: The Congress
party was not ready to develop it. Let
the Opposilion come, and we shall
see.

SHRI Y. B, CHAVAN: That ig for
yeu; I wish you good luck. You may
try it in Rajasthan; that is for you.
So, sir, it is not, really speaking,
necessary that it ghould be included
in the Eighth Schedule; for that
matter, if you start including every
language which is spoken or in which
literature is written, in the Eighthr
Schedule, possibly we will distort the
Constitution. We will then create
more politica] problems than you can
solve. I would make an appeal lo mY
hon. friends over there, from ‘the
Scuth if they are trying to spite Hindi
by supporting this measure. (Inter—
ruption).

SHRI RAJARAM: No.

SHRI Y. B, CHAVAN: I accept it
f you are not doing it, I accept it

SHRI RAJARAM: Do not show &n-
accusing finger towards us.

SHRI Y. B. CHAVAN: If the Maha-
raja of Bikaner and other well-wishers
of Rajasthani want to develop their
language, we wish them all good Juck
and we will give them all sympathy
for that. But looking to the constitu-
tlonal aspect and the purpose for which
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a language is included in the eighth
schedule, I dg not think there is any
strong case made out either by Dr.
Karni Singh or by his supporters, I
have peard them all with patience and
tespect. Just because some people
want a language to be included jn the
eighth schedule, if it is included, then
the eighth gchedule will betome &
jungle of languages. Therefore, 1
oppose this Bill.

DR. KARNI SINGH: Sir, first
and foremost I must thank you bro-
ther members here for the support
they have given to my Bill Quite
frankly, I never expected that this
Bill will receive so much overwhelm-
ing support. 1 am  grateful to my
friends on both sides....

SHRIMATI TARKESHWARI SIN-
HA: Especially DMK.

DR. KARNI SINGH: The Home
Minister has made out his case, I
can understand the point of view
of Government, He has his problems
and his problems do nof necessarily
coincide with our own aspirations. We
feel that just as the Home Minister
or anybody else has his language re-
cognised, we also have a rightto have
our language recognised, It is because
of that that this Bill has been intro-
duced, I know these are not the
few lonely voices in this House be-
hind this. ‘There are almost 1§
crores of people, who according to
the government census, speak Rajas-
thani, who are behind us. What hap-
pens today will have repercussions in
the minds of those people and a
certain amount of public thinking
must automatically emerge.

. Something has been said that the
languages could not develop in the
State, It was for obvious reasons.
There were 22 States and the langu-
ages could not develop. Immediately
after independence, when the integra-
tion of Rajasthan took place, the
demand for language had emerged
and quite rightly so. I happen to be
one of those lucky people whose Bill
came in the ballot and I have been
able to sponsor it

3154 (ai) LSD—12

Constitution 1528
(Amdt.) Bill

Some Congress members referred
to me as Samantwad. I think this
is like listening to an old gramaphone
record which is so scratchy that it is
not worth listening to. I have been
here in this House for 16 years now
and everybody knoews I am so-
cialist in my outlook. I was elected
to the Lok Sabha like anybody else
and not from an electoral college df
princes. I would like to appeal to
my brother members here, let us
keep the debate on a high plane, on
a gentlémanly plane, and not become
personal. Every single member has
ske'etons to hide and I can easily
find out. But I do not want to do it.
It we keep the debate on a high
plane, the country will benefit from
it.

Reference was made to the support
we are getting from our friends from
the south, We, Rajasthanis, do not be-
lieve in north, south, east or west.
To us, India js ome country and we
want to see the emotional integration
of this country fully materialise. If
my friends from the south or from
Punjab or from any other part of the
country want to support us we will
gratefully accept that support. I have
just come jback from Madras after
spending 6 wonderful days there, It
was a complete revelation when I
went there to see how advanced that
State was. The people were vVery
kind. The city was beautiful and I
came back with entirely new ideas.
Thank God, there is one State in this
country which we can feel proud of,
which was well-run, which was clean
and where the traffic was perfectly
regulated. They have the best roads
and I am proud of it. If they suppert
me, I do not think it is fair for any-
body to say that this is because of
any parochial feeling. If somebody
says like that, it only meens thers
is some feeling in his own heart which
is against the oneness of the country.
Before integration, there were 22
States in Rajasthan, They were merg-
ed into what was then called Rajas-
than by the late Sardar Patel. This
was not a word which was coined
by me. Therefore, if my hon. friend
here talks of samantwad and if he



1529 Constitution (Amdt.) FEBRUARY 16, 1968 Constitution (Amdt) 1535

Bill
[Dr. Karni Singh]

wants to change the name of Rajas-
than we wil] oppose it with all our
strength.

MASTER BHOLA NATH: There
was no name of Rajasthan in history.

_ DR, KARNI SINGH: The name was
given by Sardar Patel.

MASTER BHOLA NATH: There
was no language called Rajasthani in
the annals of history.

DR. KARNI SINGH: I am talking
of 1949 when the integration took
place,

o WiRTC AT | T : W TSI
F AW T A qww any |

AT WA WY e b
g1 WM, AT ¥, FETE A,
Fe o wfgd |

DR. KARN]I SINGH: When Sindhi
was given recognition I was alsn io
this House and it was Shri Nath Paij
who was responsible for getting the
Opposition to unanimously accept it.
We all unanimously voted for Sindhi,
Now ‘I do not understand why such
heat should be generated for Rajas-
thani. Sindhi is a great language. A
lot of our brothers who came across
after partition, we have conceded,
lost a lot. So we accepted their lan-
guage, Let us not take for granted
the valour and chivalry of the people
of Rajasthan and Punjab who gave
their lives {o defend the country like
anybody else. Everybody is trying
to build a strong and united country.
1 fee] I am doing my job too. It
anybody in this House feels that by
my introducing this Bill we are un-
dermining the cause of national in-
tegration T am afraid I cannot agree
with him.

My hon. friend here referred to me
as Jaya Chand. I believe he comes
from the Jan Sangh Party. I do not
want to cross gwords with him, But

if his own party Member who is sit-

Bill

ting in this House, the chief of the
Jan Sangh Party from Rajasthan, if
he is prepared to go back to any city
in Rajasthan and say that Karni
Singh 'is a Jaya Chand because he
introduced this Bill then and then
alone I will accept it. If somebody
who does not belong to  Rajasthan
makes a tall statement in the House
like that it is all gas.

=Y wito Wo A | TALT ToEAH
i Ao adw fEw g

DR. KARNI SINGH: You are wel-
come to oppose it. Because you called
me Jaya Chand I am asking, will
your own leader publicly say so in
Rajasthan? Then I am prepared te
accept it,

o safagrd awmad (amgR):
ey "Eeg, WA &% ¢ e waww v
T 90T wErae Fwy fag of & far
fiFar T 2, 78 Wee w1 WA 99 fad
agl wAr wfgd av 1 T dw wiw
92 gH F1E e A ¥ | @rl o &
gqr gaer Agf °an, @ @ faweEwrd
safaaid I A FE W@

DR. KARNI SINGH: I  accept
that. I think, Sir, the hon. Members
who spoke in favour of this Bill have
already answered all the points. 1T
only now wish to present my Bill to
the House with the request that it
may be sent to a Joint Committee of
both the Houses so that some major
deliberation will emerge after that.

MR. SPEAKER: The question is:

“That the Bill further to amend
the Constitution of India, be
referred to a Joint Committee of
the Houses consisting of 18 mem-
bers, 12 from this House namely:
Shri Onkar Lal Berwa, Shri

Surendranath Dwivedy, Shri Lalit
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Bill

Sen, Shri H. N. Mukerjee, Shri
Amrit Nahata, Shri K. Ananda
Nambiar, Shri Nath Pai, Shri Era
Sezhiyan, Shri Vidya  Charan
Shukla, Shri N. K. Somani, Shri
Surendra Kumar Tapuriah, Dr.
Karni Singh, and 6 from Rajya
Sabha;

that jn order to constitute a
sitting of the Joint Committea
the quorum shall be one-third of
the total number of members of
the Joint Committee;

that the Committee shall make
Division No, 1]

Badrudduja, Shri -
Basu, Dr. Maitreyee
Deo, Shri P. K.
Dhandapani, Shri
Durairasu, Shri
Gopalan, Shri P.
Gupta, Shri Indrajit
Kandappan, Shri S.

Karni Singh, Dr.

Kuchelar, Shri G.

Achal Singh, Shri

Gavit, Shri Tukaram
Bajaj, Shri Kamalnayan Gowder, Shri Nanja

Bill

a report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
shal]l apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 6 members to be ap-
pointed by Rajya Sabha to the
Joint Committee.”

The Lok Sabha divided,

Ayes [1'1.89 hrs.

Maiti, Shri S. N.
Meena, Shri Meetha Lal Reddy, Shri M. N.
Meghachandra, Shri M. Saboo, Shri Shri Gopal
Menon, Shri Vishwanatha Sambandhan, Shri S. K.
Mukerjee, Shri H. N.
Naik, Shri R. V.
Nair, Shri Vasudevan
Nambiar, Shri
Kapoor, Shri Lakhan Lal Nayanar, Shri E. XK.
Nirlep Kaur, Shrimati
Khan, Shri Ghayoor Ali Patil, Shri N. .
Khan, Shri Latafat Ali Patodia, Shri D. N,

Rajaram, Shri

Ramamoorthy, Shri P.

Sequeira, Shri
Sezhiyan, Shri
Sivasankaran, Shri
Tapuriah, Shri 8. K.
Umanath, Shri
Viswanatham, Shri
Tenneti
Viswanathan, Shri G,
Yadav, Shri Jageshwar

Mohinder Kaur, Shrimati
Mukerjee, Shrimati

Bajpal, Shri Shashibhushan Himatsingka, Shri Sharda
Bajpai, Shri Vidya Dhar Jadhav, Shri Tulshidus Naghnoor, Shri M. N,

Barua, Shri R.
Baswant, Shri
Bhandare, Shri R D.
Bhanu Prakash Singh,

Bhola Nath, ‘Shri -
Buta Singh, Shri
Chauhan, Shri Bharat

Chavan, Shri Y. 3.
Dalbir Singh, Shri
Dass, Shri C,

Deshmukh, Shri B. D. Prasad

Dwivedi, Shri Nageshwar Mehta, Shri Asoka
Gandhi, Shrimati Indira Menon, Shri Govinda
‘Mirza, Shri Baxar All

Ganesh, ‘Shri X. R. -

Jadhav, Shri V. N,
Jagjiwan Ram, Shri
Jamir, Shri 8. C,
Kahandole, Shri Z M.
Shri Kamble, Shri
Bhattacharyya, Shri C. K. Kesri, Shri Sitaram.
Khadilkar, Shri
Kotoki, Shri Liladhar.
Kushwah, Shri Y. 8§
Singh Lakshmikanthamma,
Shrimati
Limaye, Shri Madhu
Mandal, Shri Yamuna

Onkar Singh, Shri
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Pati], Shri Deorao
Patil, Skri S. D.
Ponnacha, Shri C. M.
Raju, Shri D, 3.

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Randhir Singh, Shri
Rane, Shri

Rao, Shri K. Narayana
Rao, Shri-Muthyal
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Sadhy -Ram, Shri
Saleem, Shri M. Y,
Samanta, Shri S. C.
Sambasivam, Shri
Sen, Shri Dwaipayan
Shah, Shri T. P.

Charan

Shankaranand, Shri B.
Sharma, Shri Beni
Shanker

Shastri, Shri Raghuvir
Singh

MR, SPEAKER: The result{ of the
division is: Ayes—38; Noes—92.
The ‘Noes' have it.

The motion was negatived,
1735 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of article 83)

ot e el ¢ wsTE wE-
Tq, #% way g7 faw § qg weaifaa
fomr ¢ fs <9 g7g w1 uF wlgdm
BAME T ATAITH F T T A
Ft A FEIT AR §, TF 1 qeq0T

MR. SPEAKER: Me may conotinue
rext time.

CONSTITUTION (AMENDMENT)
BILL*
(Amendment -of articles 85 and 174)
ot Wy femd (A7) : weww
e, WfAa FTATT 85 AT 174 F
wil gMg F I W fdaw w0
o FT S g7 waaty & w7

Siddayya, Shri

Shalwale, Shri Rvm Gejal Sidheshwar Prasad, Shri

Singh, Shri D. N.
Sinha, Shrimati
Tarkeshwari

Shastri, Shri Prakash Vir Snatak, Shri Nar Deo

Sonavane, Shri

Supakar, Shri Sradhakar Yadav, Shri Chandra Jeet

Shastri, Shri Shiv Kumar Suraj Bhan, Shri
Sheo Narain, Shri
Sheth, Shri T. M.
Shukla, Shri Vidya

Suryanarayana, Shri K.
Swaran Singh, Shri
Tiwary, Shri K. N,
Uikey, Shri M. G.
Vajpayee, Shri Atal
Bihari
Verma, Shri Prem Chand
Vidyarthi, Shri R. §.
Virbhadra Singh, Shri
Viswambharan, Shri P.
Yadab, Shri N. P.

MR. SPEAKER: The question js:

“That leave be gramted to intro-
duce a Bill further to amend the
Constitution of India*

The motion was adopted.

Sty femnd: & g fam )
I w7 g

CONSTITUTION (AMENDMENT)
BILL*

Ry femd (A7) @ memw
wgraa, wfaam #Y grq 74 7T 163

# W g7 w3 any g faguw

w1 A9 7 1 97 qyafy @ ww

MR. SPEAKER: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”
The motion was adopted.
ot vy ol : g i A
o FFATE

tSarvshri Mohammad Ismail and P. C. Adichan also wanted to vote for

‘AYES'.

*Published in Gazette of India Mxtraordinary, Pert II-section:2, dated

76-2-1968.
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CONSTITUTION (AMENDMENT)
BILL*

(Mnsert of new article 174A)

wram af (Tegl) o owewm
wgRa, A Afaa A @ 174 (%) 7
qwtaT FT Ay gq fagas # dw He
#1 Yoo aTEar g |

MR. SPEAKER: The question is:

“That leave be granted to intro-
a Bill further to amend the
Constitution of India.”

The motion was adopted.

ot aq ok : & g fadaw w2 ¥
LACHE

FILM INDUSTRY WORKERS BILL®

&t wode wWrrW  (aTH(F)
wem wiwa, & swanajwwn g ofe
wafaa savr & sfesi # g1d fraf-
fear %37 qaT 39 F WY 0 H qATC
FA & far qifewr #1599 v @
T frdas #1 3w w3 ¥ waafa &
)

MR. SPEAKER: The: question is:

“That lesve be granted to in-
troduce a Bill to provide machi-
nery for fixation of Wages and for

improvement of working condi-
tions af workere in the Film In-

dustry.”
The motion was adopted.

it 'go Wo wTeer + W Afaa 3T
s fardaw S s § 0

MAGHA 27, 1889 (JAKA)

1536
17.40 hrs.
HINDU SUCCESSION ACT¢

st vordiic fg (TETw) : oweAw
g, § AT A AT FOET 37 AR
Agrat § @A v fmarT #y oft ferra
£ U FY T0F T F1 qaoag GiaAr
argar § |

At fegeam # @ w7 AR
WA qT HTCEY AU A St e sty
ary foramal #1 wggw g § W W
foarg vz § fo f5 fog d7m
qF ey § 39 & @ 8 # a9
 gErR fond, gfegmom, ey, Trream,
femmamr i, oeg 7wl F FO
framt M AR | =t B aEE
QY & ag Foag st wT g F
Afew & ST 18T §

ww ag & f5 O R § {we
W & wft gATd arr ¥ ¢ e 5w
wrar § N ag fa oF o St v
qEATT ®L AT &, & T A
FY waw wgaT< F A § fF T 9w
oW af e g WY Wewdr §
TN o T E S AW g mfedt w1
ATEF & T T G A FT AC®
2, &l a% gEI A ¥ AREE
¢ wei a% gHIX A TeT ¥ A
tagama wew @ 1 owEr feg
@ ¥ A W K 97 I T @
fmrt fis 7 awei® & WK 3 F W
# 4w v § fr ag A faw dew A
qEeE & AW WX W WY AwAE
& oz 93 we @ fe S wealt g Aw
FAA A R 12 AT ® 13 WARAT
a7 gq ®F Wy w7 § A wrae A
T S TR § e I T & W

*Published in Gazette of India Extraordimary, Part II, section 2, dated

114.2-88. _
tHalf-An-Hour Discussion.
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[=r Torez frg]

I WAE FNET @I A
AR A H IT ARG I FA § 937 34
FER & AT w1 WiF T FoRd F A
afy W@y AT I R dY, FeARe
Fr arfa froed & @ 48 wd
WIS A9g AT AAT IEF WA
F g, Ui A & af af ofs
37 40-50 A, T FAT 10 AT
5o @ ¥ gdfemra T E 1 g d
fuar ¥ a1 ? FIAR AR A,
I AEE AN AT FA A f
qTR B WAT FE AET T A AW
¥y st B oA F ¥ A v G
FE T A9 XY fF gt T3 a¢
T F1 AR AT § A 17 TF
¥t "y @R o ATt fggema
¥ g7 wrf B TE) argdt @ oA
To7 WTE T B AT FIAT WX AqIA
o H T FQr g 1 WS, 38T
# gefgs AL 1 ATR AT
QNG ST N owd JA R A FrT
FIAT A0 ¢ AfE WL 4w OF
TN ¥ AT & AT 16 AR F 57
¥ A W el A g oK 4@
WA &, FITRIF AT M AT FA
i fs i;{i FT OF w47 far faen
¥ a1 gar qg wry afear 3o F fag
74 Farw & wAY T & 0 g A
fears & fis sargar FEwT 7187 6 WG
AT 3 HEME ¥ ATE IA HT T AT IH
qgw &1 Wrf WAL AW
oF, TF AT F AT 9L 500, 1000
w9y w9 wifz 9T @9 F@TE )
et foaar @ qAr 3 AfRT AR
S oY O g WA 70T T &S Y
e ww ¥ fag Sqa@ mEE &
FUTH F AT WTEHY  AOAT AGAE
w37 Zav §, W AifEi A7 39
297 g WYL SuTeT & ST RIAT AT FI
SHEECCCER RS S

X T FATA F IW FY gowe g @
fe 5@ ¥ i A ot & gaar 33
faar | faT JEay & savgh 97, oF,
UF 959 ¥ 7 9T AZ TF, TF gAC
71T 7, 1 g wvar gk TiAw ¥
AT 1 AT FATRY F gl AT AR
AT & A 57 Wy ar Iw w1 S AW
BT &, FTR 1 oy g @ 47 A
IO T & arfs gara § g9 w0
am g 5 ag=r & 9 ¥ @ar w1
faar 3= &1 gw e wd ST
& 1 adr A4t <f6F wwr 7 welEdd
A omEr i g oA swH
i g7 W3y wF &0 wzfeai @
wE oYT  §FOF IT A7 FH
dar @ F0@ & 1 WAL gg ORI
Ta g quAr fegeaa w1 A ¥
39 qArex AT g T ag AT /3
feai & fag, smar sgAT & fog
Tg A 9T AT FT SGTRT ¥ FAET  wIAT
3 &\ 9 g7 W wew § oW, 9,
a3 g AT & 7% afew 5-7 T
T ¥ AT AT & | FEAD AT AR
999, 3 A A § A F FAAT
w1 Y Toard w17 &, o &Y oY Foard
Fq & F3 7 "o a8 § 2w A
ardt fagefai & fagy & o€ e
At A9 & wrf § A A fggw
¥ 7 Al [ a9 11 Yok FW )
g€ T, W #1291 iy wife, o
TAH I wfew § fF @ T ag
¢ wfaw § faey fF a3 &
SR @ & 1w & WAt wmhy
FTETL ¥ A7 g § 7 9y a9qmm
B4 MY IFT 8 FTE AR - F07  ATHY
Tt oo gaT garer 7 fagy ¥ farsr v
g Wt O & wgan g 97 & g% W @t
*3AT | g AW IT LAAHE [T
§ w4 & &1 5 qory wawIs
a9 iz MEEET, & TE T § 1 5g W



539 Hindu Succession MAGHA 27, 1889 (SAKA) Act (H.AH. Dis.) 1540

# & 7t g afes ag gl s
FT T WEGIA § | 9 a9 ot
F WiegeE § 1 78 # @t wEw @
aq 7€ Fgar afew & Fegfaee o
Hrafaez qEf 7, swe @ & W7
arat faaft wifeat 49 # o qEE
ferge am ¥ §, faeelt & & wvit ifeai &Y
T ST #Y a0 ¥ F g A7
dawwg &g ASgar g 1§ wow
Fgm W g 5 oag ww-faw &
TARTE A, TR A AT TR
T w107 9947 ¢ % ag Wi, aga a
5w & faedt we @91 @) | a5 o wERTe
T oY A A AREE F AT FEA
qgar § 5 @@ forg amw @R A S
e faar & 4

s ARy ? Ao
MEIAF AT S0NTL | TR
& qga Wi & 9T 50 fiF | A
ui @A agr § e SEEr smeR
50 W § | SAEE G0 & S AWy
T g § IR 9T et agt § At
TN AT 50 AW X § | W@
deft ¥ S Ay § A I 8,
e wi g Iy g 60 He
qT ¥ | g e H ol wor fav ar fw
g Tet gfF M T el w1 §
&t g 7 & 5 a8 @R @ g A
o S |, TOET 60, 60T
aFma i § waragig & oW
9T & wEW ) a1 ar ¥ A T A
F AMF, T=91 F1 F A3, TOU F1 F A5
ST TGF AFF AT FTE | 9 A
vew-feary oy § e o %7 3w fawew
WX afg ¥ 9g @ U9 #, @1 M &
<t o Wi § oY 99T Ag Agd a7
FuAY § | gEIY 977 UF HEd WAEY
g

‘TgT ¥ g s gwT AR
/T F a7 md g "

It means this: If a brother is living
with a sister, then he js known as a
dog. Similarly, if the son-in-law is
living in his father-in-law’s house,
then the son-in-law is known as a
‘dog’".

¥ wg w1 waea ag & 5w
¥ uw W @ faar & fe W o &
qET @ HHAT ¢ AfHT 98 95T =i FY,
ag 9F ¥ 9N 9 ag SE AT & 4
T 9FdT | Woe 98 ¢ fF o T
¥ 99 @9 & ag 9gf oW a1 T ALY
@awaT | g g oW € [
FHE ¥ g, gL (X wiE sy wiedi 7§
A ag 98 S g 6 et s feam
s AT AN aw g T § fF
i ¥ gar g < e g &
W I Y qg FAH AT F W
gL ¥ @ faar | & qg @ wiaw
AN E T NI} e
dfae & famms @, Ficcge 71 ot
sufeas § 993 faars &, a8 F=0Q
wmafemmes g, AmMeTaTg &
forae < W T ¥ Eg R
Tod-d5y § gan faenw § sl S
5 g7 ag W & wafow g § a@few
W WETOS & WG A | G aEY ;T
wifgl forad wga1 %1 s g9 e,
wreT W fae iR wREt ) s
w9 g | EER mel ® g @
5 o= oewr &t el gt @ AR
| o g A A FT o g
A IEE A i AE g6 | et
T@ TR A & @ AR F A
¥ 99 qEF ¥ T § A g Tifge)
grar 7g & fF gede ¥ am odw @R
IE F AW F A gt | g I
U1y AIEEEHT YT § HI JHFI R A
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[=it Torete fag]
farer B 2 1 dwEl A gt Fdw
TEIE F AT § )1 walfed & Fgar w2
g fr i & faer & amgw %7 qwE
w1 femn e f@d, fow @ e
@ § | W AT g v wEE &
@ BRI WX qgT TEHT AT T AEY
fear s | R A weEt W
T FET IS 9T W9 IaT IgR
Wi ¥ fgey & fgemr &6, s o€
AT TR T TR w2 A IE
9 i wEr #§ fgem Oy e
weRr s @ wy @ S fgem
ffay | i sroew A ST § TR
/G wT 4R qors gt ¢ | F gEAa
£ 5 %0 g 30 T B washi i
T arde SO 5 # ag feaw agt
¢ @ T -+ fad gfamr o1 demw
w1 afes A fgrgeam 1 waT §

# Fgar agaT g fr ot agT w &
grq # @y aiadY § T W fav aw
gre T § f #g7 & fad & s wwr
o, T TG WIS F AT TRaAaTs
LT R W A agT w7 7S F@T )
wTor g AT A ¥ E & ) &
X ¥ gfamr wK 9T § §F "y
wHH sl W w R S €
gt S g ¥ aEl awer Wil wY
deget FGr § oA §, I Wik fF
TG F I WA o fremT w@r
&, ST T 9% wawr ey § 1 3uW ot
srega et § SwET 9= A duar
at faoewr o afae forar s 0
#aqw @ § | wiay gfaamr sy gipash
&, AT qrétw A gAfrwee THAEE ¥
are e dar § f5 gen s
ATHT TEATAT WIE | WIS @ T A
SR H AFW Y, W AW W AN
T UeETE §fn T Y 9T ow W

T qX @ran AgY | ag A ardf &
qaTR T & 1 qg FATH F QT w7 qare
&, @0t F qETT w7 aare § o & 9ot
wgar g 5 w0 S ¥ o &
9 g @I ¥l At § | &
Tl & gFl ¥ 0 T Far g i 3T
ST ¥ w1t g g | sfe fom
1 T w1t wrgd § TEwT W aG
ER?

v g Ay ot & fr witwgw &
o B W W g Wk we W
WA § AT S AT S §
wTe W a4 & qrm < i, T g
T IO ART AT F fg A @
T FE AT 7 IERIFTFEAY 7 wg
wRTaT 7w awa fF feaw gt
Ty W 98T ¥ FIT AR IaF =)
¥ S gy gAc s F@r § ) fear
e g &, feaet federr it 30
T A »FF wrer @ gawr T &
e foierd @w, au Qe aw@,
AT JAEAew @ | gfAar W AT I
T g § 1

# mrwr wrha fafreet age ¥
wgm AT § fF gfwr sicdam &
ol w71 4 9y YT FATH T ) TH L
o FAGATAR FE | TG 7 qitz
#Y fordrd ow &, wdraet ) frsirtes
R wr e o Aiw # I
o F areT sl & 5 ag wré w1 4w
wff wrget & aw w6 qg e Wik
T T TEEAT AEA E, R IA Ayt
B & wivdr @ go ofY wrw gfear W
¥ fear e g o wrar g T WY,
BATY oIt #Y, gATC g &Y, gATR
ATt AT FY 9T 90 FIF @ faar
war ¢ 1 & wgm f g o o
¥ oY [EgET W §, IEE At
Here #X A1 qg 7HR A7 oo fy g
T F1 HG7 ST |
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o Sw wg t (FAE) ¢

wgrea, ¥ wa A T fﬁil‘fg-_'z

AR yaR Ao eg g K
IEET FHEA FIAT § | TEET gATE
wiqH wOEi 9 T HAT  9FAT §

¥ o UF e f w0 F qrAN vwAr

SEAT §

femaer stw, @i & & W g,
22 g i H T 1 @i @A AN
Mmmfram g AT aros
TFE wA g, fFf & ora @ oFw @,
frer & ar A=, 1T AT Tiw eRT §
wafeadt g & fr s Y & oty Wi
Wi i qgF § O 39w A 0w
37 H1 WighY WY 1 qgAl W §7 Iy
2 | Jar =t W fag 7 s, gw oA
¥ Y aff 7 | gwrl ardY ;A
97 20—30-40 4T 50 W19 F KA 9T
WY & | o i wefeal ¥ mfear g
tkchist cub et Rin ik ECiE 6]
& QYT 1 gFE S et & 99 Wt
F qr9 A FEATL Y TTAT  AGHALIT
¥ qre et St § WK Agt ¥ S
frerar & f ag frar a2 o s A
T GHAT I AF AT §€ T AT | gHqY
reiter ag gt & fiv & o o ¥ AT
T T & O fipame o § 9 W A
Nt Jrt & 1 Fdar gg far & fF
T aaeY wifgd a8 T & a9 W
2R AT & | oY grer AW aTy B
M T gaTd |

gadt A o § fr ot & faem
Gy Frera Y & TEY ST REAATSY
F gt g sar & 1 Tad weET g aw
fafFamm Facdmamara®
W &7 gt FiAy oY 7T & 1 AR o
wTFY Iad g # Wt § Wi ag A
®T @A & At 9n dfwehr ¥ e
3154 (ai) L.SD.—18. '

Hindu Suecession umﬁ,
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T At @ < GaT ArnAr qar g ndi
& 5 ag o F1aw A w@ar @ wis
W g ¥ e ey | g G
¥ 9 98 AT & §Y A & A gww

SAKA) Act (H.AH. Dis.)

- % TgY Y & T ST agt Irawr §

fgemr @emd =1 ordt & 1 ZEIY qgrEr
W FY avar A el ag 5 ag
AT TG a1 €AY A F T o
7Y & | 3fT o 77 et Waw 1
fegeam @21 ot areft @ & gardr Bt
& R/ A0 F7 &Y 9o famc smar g

mﬁm‘ﬁu‘a’ﬁm;ﬂﬁm
fe w@ &1 qaw a@r wrw Wk G
o' framl ¥ warw 1 SO ag
e § 1 7w T Fofne argw o g%
¥ Qe awdrelt o e Wt wew gt
o feT @ @3 M F9 F w0 gy
fergear & oty wew w7 faar amar ¢

SHRIMATI NIRLEP KAUR (Sang-
rur): I speak in this half-an-hour dis-
cussion as I come from Punjab where
this law has affected us very badly.
The necessity of enforcing this law
was to jmprove the condition of the
girls. The main idea was to restore
to the girls their status which they
were not given for centuries. It was
mjli.ly intended as a security for the
girls.

Unfortunately, in Punjab, after en-
forcing this law—though, of course,
laws are made with great considera-
tions and the best of intentions; laws
are to protect and to improve the lot
of the people—the people concerned,
in Punjab, Haryana and many parts
of the north, have been hit adversely.
The girls in this part of the country
were treated with cruelty and were
denied their due rights, Where were
they denied their rights? By whomw
were they treated with cruelty? Not
by the brothers. Not by the father.
If the girl was beaten up, it was in
the in-laws house. They were bealen
up by their husbands. If the husband
marrieqd again, who looked. after that



1545
[Shrimati Nirlep Kaur]
girl? It was the parents who with their

.weeping hearts used to go and fall at

the feet of her in-laws and plead for

-getting the girl her rightful position.

They used to deny it to the girl. If the
busband married again, the girl had
no pther place but parents’ house to
go. If the girl did not bear a son, she
was treated no better than a cow or
buffalo standing in that house.

To restore her position, this law was
made. But it was made where she
‘was already protected and not where
she should hiave been protected. There-
fore, ag Chaudhury Randhir Singh
Jahib has also stated, it has ,aused
numerous problems,

18 hrs,

When the girl gets married, she is
just 14 or 15. That age can be called
childhood for the girl. She spends her
childhood in her home and then she
goes to another place, That is the
place that she calls her own home, and
there she is going to live for 45 or 50

.years. In that home she is given no

protection, no right in the property
there. The sisters who are 200 miles
,away have a right in the’ property, but
t, the, wife. When a girl becomes
a wlfe she is merged into that family.
if she mairies into a Khanna family
she calls herself a Khanna, she gives
up her own parents’ name, she gives
up everything to go to that home and
there you give her no pmtec!'.mn
There is another law that you have
made,—if the land is not cultivated by
the ownmer, it will be taken away by
the Government.
1f I have two daughters and two
sons, and my two daughters are
narried and one is in Rajasthan and
‘the other is in U.P., 180 miles away,

_ now are those girls to come and
plough the land in my village? If these

girls are going to come, they have to

_come with their husbands. Their hus-

bands will not be awepted here in the
)‘amily because we marry usually by

the cgstes “Even if the husbands do

come, who is going to look after the
husband's property? If the girl is
poing to give her land to the temant,

Hindu Succession FEBRUARY 186, 1968
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the tenant wil] owp that land abter
some time, because the law protects
the tenant and not the girl, and she
loses the land.

As a last resort, the brother feels
that the he should also plough adja-
cent fand owned by his sister. He right-
fully wants to keep the fruits of his
labour. He may have affection for his
sister, and even if he is willing to give
her, his wife will not allow him. She
too hag a family to raise. Why should
they sweat for the other family?

Today the sisters 'ong to see the
brothers and the brothers long to see
their sisters. There is the festival of
Rakhi celebrated all over the country,
which signifies bondage between sis-
ters and brothers. Toaay in the
Punjab. the Law Minister can get the
figures, to the tune of 6,000 sisters who
have pm handcuffs on their brothers
instead nf rakhis. I have known case
where a daughter got married. She
loved her brother, ang she did not
want to take the property from him.
Before her marriage, she gave it in
writing that she was giving her share
to her Lrother 'The husband beat her
up, and asked her to go and sell the
property and come back with the
money. She could not take a  deci-
sion, "she loved both the brother and
the husband, and finally she com-
mitted suicide. This is how this law
is oppressing the girls,

‘So, I plead that ‘you must'change the
law. If this law benefits any other

‘wart of the country, they can have it,

but do not have this law in North
India, because it is doing more dam-
age than good and the whole idea of
this law has been lost, because it is not

"carrying the meaning for which it wag

enacted.

THE "NISTER OF LAW (SHRI
GOVINDAa MENON): This Parlia-
ment passed the Hindu Succession
Act 12° years ago after protracted

“discussions, and go far as I could see
'uwubjmdpassm;thua!ctwasto

provide t
family ?18

;i.rls born in the
have ‘dqual”ights " in
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the .family property with their bro-
thers, that is to say because z child
born of a father is a gitl, she should
have no less rights in the property of
the futher and the father's family than
the brother. That is the object. If I
remember aright, there was acrimo-
nious debate in Parliament over this
matter. The orthodox people among
the Hindus were pitted against those
who wanted a reform in this law
Succession, marriage and other per-
sonal laws come under the concur-
rent list jn the Constitution and Par-
liament has therefore a right to lezis-
late on these matters. The speeches
that I heard today indicte that at
least in the States of Haryana, Pun:
jab and Himachal Pradesh there are
local diffieulties......

MR. SPEAKER: They say for the
Jtisans all over India.

SHRI GOVINDA MENON: If there
are difficulties all over India, they
must be on account of the fragmen-
tation of the holdings. “The Hindu
Succession Act itself has a provision
which says that where there is a law
enacted by the State Legislature

preventing fragmentation of hold-
ings, this provision in the Hindu
Sucession Act will not operate.
SHR! RANDHIR:SINGH: It :ope-
" rates.
‘SHRI GOVINDA -; MENON: This

evil of fragmentation of holdings is
one which has become almost .uni-
versal in India, If a father has six
soys, all of them.-are entitled to a
share of the father's- preperty in all
the systems of #Hindu. law ang that
-leads - to fragmentation of holdings.
The rule of primogeniture used to
apply to certain communities and it
was aimed at préventing fragmenta-
" tion but ¥ do mot.think:that.system
is prevalent now, Fragmentation
of holdings is an evil which- affects
‘agricultural production. Therefore,
" cerlain. State Governments have-taken
the very. welcomé step - of - -passing

laws to prevent fragmentation of'hold--

ings. I my recollection = eorrect,
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. -that this would
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Haryana and Punjab have passel laws
preventing framgmentation of hold-

SHRI- RANDHIR. SINGH: Inspite of

SHRI GOVINDA MENON: -The hon.
Mover suggested.that insiead of the
girl being-given a.right ' a share of
her father's property, she should be
given a right to.a share of the property
in the family of her husband. It has
to be looked .into as to what compli-
ations this would lead to. He relerred
to ‘the customary law of the Punjab.
I am sure it does not provide ior the
right of a wife to a share in the pro-
perty of the family of her husband.
Nor does any other community in India
grant such raght. Nowhere in the

-world is there such a law under which

a wife will get a right over the pro-

- perty of the husband or husband's

father. She may have rightg of main-
tenance as against the husband Who
neglects her. If there is a separation
effected by court decree or divorce,
etc, she is entitled to certain rights
such as alimony, maintenance, etc, But
to accept the suggestion made by the
hon. Mover that a girl married into
a family should be given rights in the
husband’s p will create more
difficulties thtan it would salve.

Now; the learned Mpver refeived to
certain suggestions made by the Gov-
ernment of Haryana and the Govern-
ment- of . Punjab.. What happened in
Punjab was that in 1960, the Punjab
Legislature passed a resolution;
Haryana had not then been created.
The Punjab Legislature consisting also
of the members . from the present

- Haryana passed a resplution ihat the

provisions of section & of the Hindu
Sucecession. Act should not apply te
agricultural land in. Punjab. Tlwat re-
solution was passed on 21st April,
1960, but six days later, on the. 2Tth
April, 1960, on a motion made by the
Chief Minister at that time, that reso-
lution was rescinded. - The. _P.gnjai
Legis]amm was .not clear in its mind

be.gopd for the people
of Punjab So, thaj resqlition was
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[Shri Govinda Menon.]
rescinded at the instance of the Chief
Minister, and a Comauittee was ap-
pointed to.go into the question as to
how the difficulties referred to by the

: hon. Member who spoke today could
be solved. The Committee subnutted
a report. The Government of India,
after gerat difficulty, got a copy of that
report from that government, but the
report was sent to us with a request
that it should be kept confidential. So,
shat is the position.

This being @ subject in the concur-
remt list, the Government of India
would be prepared to consider the
views of the legislatures with respect
%0 the operation of the law in their
own areas, I would, for example, now
refer to a Bill which was moved and
probably passed in the Mmdras Legis-
lature intended to legalise the Swaya-

SHRI S. KANDAPPAN (Mettur): It
has been passed.

SHRI GOVINDA MENON: Self-res-
pect marriages; you know, Sir, some-
thing about il. Swayamaryadai marri-
ages have been going on in Madras for
she last 40 years. That was resorted to
by a large section of the people of
Madras by way of revolt against prie-
stcraft in the Tamil areas. The pro-
posal was made to the Law Ministry
that the self-respect marriages cele-
brated in Madras should be recognised
wg valid marriages and towards that
object, the Madras Legislature wanted
to pass a law. Being a subject in the
soncurrent list, and legislation having
already been passed by Parliament on
that subject, the assent of the Presi-
dent will be necessary for validating
any legislation passed by a State legis-
lature. I‘am glad to inform you that
the view of the Madras Government
was accepted as valid and the Govern-
ment of India agreed that that amend-
ment coulj be made in the legislature
of Madras and the President could
accord sanction.

Similarly, if the difficulties experi-
enced by the agriculturists of Punjab
and Haryana are so kcute....
GMGIPND—LS 11—9-8-68—10,10

FEBRUARY 16, 1968 Act (H.A.H. Dis.)

1550

SHRI RANDHIR SINGH: Whut
about the Haryana resolution sent by
the Assembly now ?

SHRI GOVINDA MENON: That is
not the way to do it. If a resolution 15
passed, what am I to do? The proper
procedure js to resort to article 254 of
the Constitution, which refers to
matters of this type. If the State
legislature js particular to see that on
account of certain local conditions, cer-
tain amendments are necessary in a
legislation on a concurrent subject,
enacted by the Parliament of India,
then the praper procedure js to attempt

. a legislation which would apply to that

area, If an amendment is brought to
the Hindu Succession Aect in Lok
Sabha, normally it should be ior the
whole of India. We do not normally
legislate for any particular State. For
Punjab or Haryana, the legisltures of
those Stateg should legislate, If the
legislatures of that area feel that a
particulayr amendment to g certain cen-
tra] legislation on a particular subject
in the concurrent list is required, cer-
tainly the Government of India will be
prepared to consider that proposition
sympathetically because the local legis-
lature ig in a farbetter position than
the members of the Lok Sabha or the
Rajya Ssbha to kmow about the needs
of the local people there. That is the
way in which we should proceed, al-
though the legislation was made in
that manner in 1958 on account of the
Directive Principles of the Constitu-
tion, ete.

SHRI RANDHIR SINGH: What

sbout the resolution passed by the
Haryana legislature ?

SHRI GOVINDA MENON: I have
already said that on a r&Solution, this
House does not act.

MR. SPEAKER: He has said that.

18.17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Feb-
ruary 19, 1968/Magha 30, 1888 (Saka).

—
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